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LOK SABHA DEBATES 

LOK SABHA 

Friday, August 5, 1988/Sravana 14, 
1910 (Saka) 

Th, !ok Sabha met at Eleven of the 
Clock 

[MR. SPEAKfR ill the Chair] 

[Elfglish] 

ORAL ANSWERS TO QUESTIONS 

MR. SPEAKER: Shri Bhattam 
S.riramamurly-Absent Dr. Datta Samant. 

SHRI SAIFUDDIN CHOWDHARY: 
You cannot prevent him. 

MR. SPEAKER: Why should I prevent 
him? This is an aspersion. Is it not ? 

(lmcrruptions) 

DR. DATTA SAM ANT : Q. No. 124-

MR. SPEAKER: Is it 124 or 142 ? 

DR. DATTA SAMANT: 124 is the 
number of NTC Mills in the country. 

MR. SPEAKER; I think the number 
is the same. But it is in leverse order. 

[English] 

Unem!'lo: m'nt D~:c to Amalgama":on 
Sellc.rae in NTC 

*142. DR. DATTA SAMANTt : 

SHRI SHARAD DIOHE : 

Will the Minister of TEXTILES be 
pleased to state : 

(a) the number of textile workels who 
win loss jobs consequent on the introduction 

of Amalgamation Scheme for the National 
Textile Corporation; and 

(b) the steps being consjdered to deal 
with this resultant problem of unempJoy
ment and rehabilitate the surplus workers 7 

THE MINISTER OF. TEXTILES (SHRI 
RAM NIWAS M1RDHA): (a) NTC's scheme 
for restructuring/amalgamation of the unvj. 
able mills is stiU at the preliminary stage of 
discussion at various levels. Thereforet the 
number of text11e workers who may be 
rendered surplus, if and when the scheme 
fc'r restructuring/amalgamation of unviable 
mills is implemented, cannot be indicated at 
this stage. 

(b) Does not arise. 

DR. DAITA SAMANT: Sir, the 
Goyernment has already informed the West 
Bengal Government regarding the implemen. 
tation of the scheme. I was calJed by the 
Chief Minister of Maharashtra Government 
last week a nd he informed me that the 
Government is trying to seU the land, dose 
the mill and amalgamate the remaining 
workers. About ten thousand workers wiU 
be retrenched or removed. The Govern
ment has not given the repJy in a proper 
way. I am asking a cDtegorical question 
whether the Government is having any sucb 
proposal and whether • he Government has 
told the Maharashtra Government to verify 
and implement the Scheme of closing down 
the NTC Mills in Bc'mb.,y, India Ur,ited 
No.2, India United No.6, Bharat Mil1 and 
other three mills in Bombay. 

Sir J already the Goveinment has 
auctioned and sold the Jand of Bharat 
Mata Cinc'ma, which is in the centre of 
Bombay. For the Marathi people of 
Maharashlrian people, it is the centre. You 
have already auctioned and sold it. There
fore, my question is whetber you are having 
any proposal or any plan for selling hmds 
of all tbese mills in Bombay. liow many 
workers will be retrenched ? Is it the p()licy 
of the Gavernmcnt to sell the Jund of these 
mills? The hon. Chief Minister said that 
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it is a directive from the Centre to closo 
the NTC Mills, sell the land and amalga
mate the workers. Taking the advantage 
of this, cv~n the Khat au M ills and other 
mills are closed and the Bombay miJI owners 
are trying to sell the land because they 
would get much more by seeling land. 
Therefore, I want to know whether you have 
given instructions. Is it your proposal to 
sell the land of these three or four NTC 
mills and whether you have given instruc
tions to see the land of Bharat M ata 
cinema 1 

SHRI RAM NIWAS MIRDHA: I have 
c1early said what we have taken no decision 
in this matte!: far from conveying any 
direction to the State Government. Various 
proposals in this respect are under consi
deration. All the lime we are having a 
free and frank discussion with alJ concerned 
starting with labour unions, State Govern
ment whether in West Bengal or in Maha
rashtra. There are certain ideas of ours 
for re-structuring, rationalising, improving 
the efficiency of the miUs. This we are 
discussing YI ith the State Governments at 
various levels. So there is no question of 
any decision being taken or any directive 
of any sort being issued in this respect. 

DR: DATTA SAMANT: In these 124 
NTC mills 90 % of the looms i e. 56,000 
looms are forty years old as per the state
ment of the Secretary 'of your Department. 
The old liability of the mill owners from 
whom these mil1s were taken. is pending 
and jncreasing day by day. Then why are 
you making the workers as a scapegoat? 
On thE! other side, an amount of Rs. 750 
crores has been given to the private mill 
owners like Morarjl, Century. Bombay 
Dyeing 1 in the last three years under the 
five year plan and another amount of 
Rs. 700 crores is given in the form of 
concession in polyester filament to Dhiru
bhai Ambam and others. So the total 
amount comes to Rs. 1400 crores. And 
for NTC mills you have allocated hardly 
Rs. 11 7 crores in five years. And out of 
this amount, an amount of Rs. 62 crores 
has helD given to cle:.tr the dues of the 
workmen. Thus the Government's polley 
seemc; to be to close down the NTC mills 
and encourage the private mills. That!s 
the thll18 happer'lirlg at present. All these 
l24 NTC mills require Rs. 1000 crores fOI 

modernisation. WiJl the Government con
sider giving this amount of Rs. 1000 crores 
in a phased manner. over a period of fouT, 
five years. The workers are prepared to It 
work. They will give you any amount of 
production. I also request the Govern
ment to recover the old dues of the old mill 
owners from their property. 

~HRI RAM NIWAS MIRDHA: The 
textile modernisation fund was the created 
under the textile policy of 1985 with the 
purpose of modernising the textile industry 
so that mil Is may not get sick, they may 
not get c]osed, and to improve their 
efficiency and profitability. NTC milJs are 
also making use (If the modernisation fund 
Modernisation fund is bring st1 ictJy moni· 
tored by the financial institutions. Moder
nisation, whether it is in the private or 
public sector, is the only way for improving 
the workabHi ty f profitability and viability of 
the mills. So, we have made use of this 
modernisation funo. It is not being 
squandered. It is very strictly being moni
tOled by the financial institutions and it is 
meant for the long-term mterests of the 
textile industry and the workers who work 

\ 

in this. It is true that we need a Jarge 
amount of money for its modernisation. 
In the successive plans, NTC has been 
asking for figures under the plan allocations 
which were not gIven to us. In the Seventh 
plan also our requirements were subbtantial 
but we hardly got half of what we wanted. 
Even out of Rs. ] I 7 crores that the hon. 
Member has mentioned, a large amount of 
it would be utilised in just meeting the 
statutory requirements like having the 
boilers which work under the Boilers Act, 
like effluent plants, which is again a 
statutory lequircrnent So, it is true that 
the NTC has not been able to get all the 
money that it wanted for modernisation, 
but we have tri..:d to get from the Moder
nisation Fund on merits, justifying the 
viability. Secondly, we are in touch with 
the lDBI and they have given an indication 
of Rs. 100 crores for moder~isation, 
again on merits. because some of the units 

are quite good and can be made viable 

and profitable. So, we are explorir.g aU 

possibilities, apart from the assistance from 

the Budget, to modernise Ollr rniUs, and 
this trend wiJl continue. 
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SHRI SHARAD DIG HE : Mr. Speaker, 
Sir, it is understandable that in order to 
avoid giving any commitment on behalf of 
the Government, the Minister bas cautiously 
stated that restructuring and amalgamation 
of tho NTC mills is still at a very prelimi
nary stage. But from the press reports, 
we find f hat in the rrtonth of May itself 
it was announced that NTC had reportedly 
decided to merge 41 sick mills into 17 
viable unil~. Not only that but in the 
Consultative Committee of the Textile 
Ministry, the Chairman of the NTC, Mr. 
Ajit Singh, is reported to have st ated that 
for modernising all the 1 24 NTC miIJs, an 
investment of about Rs. 1,000 crores would 
be required, aad against this, the available 
funds in the Seventh Plan arc only Rs. 117 
crores. He has further stated, as the hon. 
Member Mr. Datta Samant has said, tbat 
ninety per cent of the existing 56,000 NTC 
looms are 30 to 40 years old. So, from 
this, it appears certain that the Government 
has practically taken a decision' as far as 
the restructuring of the non-viable NTC 
mills is concerned. Now, the most impor
tant point is whethel the Government is 
going to compromise the interests of the 
workers in this process. Therefore, I 
would like to know from the hon. Minister 
whether he would take into confidence aIJ 
the concerned MPs, as far as NTC mills 
are concerned, before finalising any scheme 
of merger of non-viable NTC mills into via
ble milJs and would he consult at least the 
concerned MPs before any final decision is 
taken by the Government. 

SHRI RAM NIWAS MIRDHA: Sir, 
the reports in the newspapers, which the 
hon. Member has mentioned, come out 
because we wanted a full and frank dis
cussion on the proposal. We discussed 
everything openly. We discussed it with 
Chief Minister and the Labour Minister of 
West Bengal. We discussed it with the 
Chief Minister and other office. s of the 
Government of Mahara~htra. Because the 
discussion was opeh and frank, that is why 
the press repOl ts came. But. as I said, no 
deci c;ion has ,been taken. We are aU 
discussing it. 

As regards consuJta:ions, we are having 
extensive consultations, as I said earlier, 
with the State Governments, with the 
labour unions. As regards consultations 
with the hone Members, we have a Consul-

tative Committee and jf they are so interes
ted, they can come and join for discussion 
during the inter-session period. 

\ 

MR. SPEAKER: Shri 8.0. GhoJap. 

SHRI HAROOBHAI MEHTA: Sir, 
this is an jmportant question. Please allow 
me to ask one question .. . (Interruptions). 

MR. SPEAKER : You can move SOme 

other motion about this, but now now. 

SHRI HAROOBHAI MEHTA: Sir, 
kindly alJow a discussion on this. 

MR. SPEAKER : Yes J can alJow that. 
Now you 'lee, two Members have taken al1 
the time. This is not the way to put 
questions and 1 cannot handle it that way. 
Every Member has to realise how much 
time he is taking. If they start making 
speeches, what can I do 1 I can't heJp it. 

Co:nputcrisation o~ Cheque Cleara:Jce 

* 143. SHRI S.G. GHOLAP : WiJl 
the Minister of FINANCE be pJeased to 
state : 

(a) whether the Reserve Bank of India has 
started computerisatlon of cheque clearance 
in Bombay, Delhi. Madras and Calcutta; 

(b) the further plan for computerisation 
in other big cities; and 

.. (c) the time taken for cheque clear .. 
ance before cornputerisation and the time 
requIred after computcrisation '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). A 
Statemen t is given below: 

Statement 

Resel've Bank (.If India (RBI) has 
reported that mechanised processing of 
Magnetic Ink Character Recognition. 
(MICR) cheques and inter-bank settlement 
of clearing house operations is already 
functional in Bombay, Delhi and Madras. 
In addition, clearing house settlement 
operations have also been computerised in 
Calcutta, Ahmedabed, Bangalore, Hydcrabad 
and Kanpur. This is further proposed to'be 
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extended by 1989 to Bhubaneswar, Jaipur, 
Nagpur. Ouwahati, Trivandrum. Patna, 
and Baroda. 

In centres where mechanised processing 
of local MICR cheques is introduced, apart 
from faciJiLating speedier inter-bank settle
ments, it has been possible to effect credit 
to the customer on the second or latest the 
third day from the date of deposit of 
cheque by the customer, as was not the 
case earlier. 

SHRI S.G GHOLAP: Sir, the Reserve 
Bank of India propose to extend this 
facility. My question is whether all the 
State Capitals are likely to be covered by 
this cJeari.,ng house facility through com
puterisation If so, whcn? 

SHRI EDUARDO FALEIRO: Sir, 
there is a distinction between high speed 
sorter arrangement which is at the moment 
in Bombay, Delhi and Madras and we 
hope to extend it to Calcutta and the 
clearing house sett1ement operation wi)) 
also be considered in Calcutta. As far as 
clearing house settlement operation is 
concerned, they are computerised in 
Calcutta, Ahmedabad, Bangalore, Hydera
bad and Kanpur. It is further pr~posed 
to be extended by 1989 to Bhubaneswar, 
Jaipur, Nagpur, Guwahati, Trivandrum, 
Patna, Pune and Baroda. So, Sir, this is 
the effort of computerisation as far as 
clearing and settlement are concerned. 

SHRI S.G. GHOLAP: My question 
was: whether all the State Capitals will be 
covered'/ If so, when? 

SHRI EDUARDO FALEIRO : As I 
have said, I have indicated which are the 
State capitals to be covered and those State 
capitals that will be covered in the present 
arrengement. As the hone Member knows 
this arrangement is entered into with the 
workers, with the employees, with the 
Unions and it is in the context of those 
arrangements that these facilities are 
being provided in a pbased manner. 

SHRI S.G. GHOLAP : The inter-S~ate 
settlement of clearing house operation is 
already functioning in Bombay and Bom
bay·, clearing jurisdiction is extended upto 
&0 Kalyan and UI asnasar is a big business 

OrIJI A"swer, A 

centre. Sir, I would like to know why this 
Bombay clearing house operation facility 'il 
not extended upto UJasnagar. 

SHRI EDUARDO FALEIRO: Sit:, 
every place is near some other plaoe. Thea 
what happens is that at the moment Bomb." 
are is very large and perhaps the largest tD 
the country and this is the probJem. 

SHRI Al\fAR ROYPRADHAN : Sir, 
computerisatJon has started in'the ReserYe 
Bank of India and particularly with reference 
to Calcutt a, wi thout inservice training to the 
employees of the Reserve Bank of lDdi,. 
you are recruiting new staff for this purpose. 
What is the reason behind it ? 

SHRI EDUARDO FALEIRO : No, Sir, 
We have made it very c1ear more than once 
that computerisation is not meant and will 
not disp1ace staff and it will not reduce tbe 
existing strcngth of employees. We will 
give all the traning facilities which .,.are 
necessary and we wIll continue in doing it. 
I will be grateful to the hone Member if 
be is able (0 convince the Union there to 
permit the installation of this facility, the 
high-speed sorter in Calcutta. It is due in 
Calcutta and it has been shown to be a 
great boon for the customers, for the people. 
for the banks, and therefore, kindly convi
nce the employees in Calcutta to accept 
this. 

SHRI AMAR ROYPRADHAN : What 
about the new recruitment? 

SHRI EDUARDO FALEIRO: I have 
clarified that new employment will not be 
effected. I have requested tbose employees 
who are opposing tbis high-speed sorter 
facility to bring it to the notice of the 
staft', to bring the sense to their minds and 
it is in the interest of the people of Calcutta 
and the State itself and also in the intor .. ' 
of the customers and in their own intcrut, 
the system can work efficienly. 

Assistance fOI' Im~roving Silk hulustf)' 

*145. SHRI SRIHARI RAOt : 

SHRI K ~AMACHANDRA 
REDDY: 

Will the Minister of TEXTILES ... 
pleased to state : 



(8) whether the silk export has touched 
• DOW helsht of Rs. 119.58 crores during 
1'87·88; 

(b) if lOt whether Union Government 
propose to render balp to the growers of 
mulberry for rearing cocoons and silk 
reeling units; and 

(c) the assistance given to Andhra 
Pradesh for improving mUlberry crop and 
lilk industry ? 

.... 
THE MINISTER OF TEXTILES 

(SHRI RAM NIWAS MIRDHA): (a) 
During 1987.88, the export of natural silk 
aoods was of the order of Rs 254.96 
crores in terms of value as compared to 
Rs. 201 49 crores during the previous 
year. 

(b) and (c). A Statement is given below. 

Statement 

Central Government supplements the 
effort s of the various State Governments, 
including Andhra Pradesh, by implementing 
various schemes/programmes of the silk 
Industry through the Central Silk Board. 
Assistance being provided by the Board 
for development of mulberry s..-::riculture in 
AnJhra Pr adesh is as under : 

I. CentraJ Silk Board has establisheq 
one Regional SericuJturaJ Rese
arch Station at Ananthapur 
attached with 5 Research Extension 
Centres for mulberry to provide 
necessary Rand D extension 
support to the sericuJturists at 
Madakasira, Rayachoty, Vikara
bad, Palamaner and Oorantle. 

2. The Board has established one 
ReeJing-Cum-Demonstra-tion and 
Training Centre at Hindupur. 

3. Three mulberry seed production 
centres and 2 siJkworm basic seed 
stations are set up for supple
menting mulberry seed production 
in A'Tldbra Pr adesh at MadanapaJJe, 
Hindupur, Tanakalu. 

4. A mulberry sericulture develop. 
ment project is UDder implementa
tien in Andhra Pradesh ·UDder 

Ortll ~rs to 

Indo .. Swiss Bilater aJ Assistance 
at a tot~1 cost of Rs. 1. 41 erOle 
to crea[e required infrastructuI'C 
support for scriculture develop
ment in Andbra Pradesh. 

Besides this, the Board arranges supply 
or improved varieties of mulberry curtinas, 
supplies rearing equipments to seed rearer. 
free of cost and arranges for training of 
sericulturists/state scriculture officials 
under its training programmes. 

SHRI SRIHARI RAO = Mr. Speaker, 
Sir, the plains of Godavari District are 
very fertile and also very suitabJe for 
mUlberry plantation At present tobacco 
is in this area. But tobacco growers are 
facing a lot of problems there every year. 
They want to change their crop in those 
fields. Will the Government extend any 
help for mulberry plantation in this area ? 
If so, when are you going to imp]ement it? 

SHRI RAM NIWAS MIRDHA: Sir, 
in w.y answer to the question 1 have given 
the de taiJs of the schemes which the Central 
Silk Board is running in Andllra Pradesh. 
I think it deals with the centres that we are 
funning. We are in constant touch with 
the State Government and if they come up 
with certain proposal for the. particular 
area that the h(ln. Member has in mind, 
I think we will try to accommodate it in 
our schemes. 

SHRI SR1HARI RAO : My second 
Supplementary is tbis. He has given during 
1987-88 export orders of Rs. 254.96 
crores in terms of value as compared to 
Rs. 201.49 crOTes during the previous 
year, i.e. J 1986-87. But we cannot take it 
as the value because last year one metre 
cost Rs. 10, tbis year that costs Rs. 15, 
But I want actual quantity. What is the 
quantity exported in the previous year, i:e., 
1986.87, and what is the Quantity exported 
in 1987-88? Also, Sir, I would like to 
know whether the Government thrOUgh the 
Central Silk Board extend any help for 
sapply of rearing equipment to the seed 
roarers, that is, farmers, free of cost ? If 
so, wba t is the &.lDount given to each 
farmer? 

SHRI RAM NIWAS MIRDHA: Sir, I 
have given tbe value in rupees and the hon. 
Member wants to know what is the quantity. 



11 (Jra I Aflswers AUGUst s, 1~88 ()ral Answ~rs l~ 

Sir, the value as I mentioned of exports in 
1981-88 is Rs. 254.96 crores and the 
quantity is 326.55 lakbs square metres. 
This quantity is also increasing every year. 
In 1985-86 we exported 184.15 lakhs 
square metres, in 1986-87 we exported 
243. S3 lakhs squares, metres und as I have 
just said, in 1987.88 we exported 326.55 
square metres. 

Sir, as regards t he mulberry cuttings 
they were ~upplied, in most cases the supply 
is subsidised and they a e given to stal t 
with, before they stdrted cult ivation, just 
to initiate them into this we supplied them 
on Subsidy. 

SHRI K. RAMACHANDRA REDDY: 
Mr. Speaker, Sir, Andhra Pradesh is the 
second largest grower of sericulture pro
ducts in 1'1d1a. Out of the totaJ product 
grown in Andhra Pradesh, 80 per cent of 
tbe sericulture mulberry is grown in Anan
tapur dIstrict. Now. the World Bank is 
giving a Joan of Rs. 600 crores fOl jmpro
ving the silk production m the country. 
Now, in Anantapur Dlst net most of the 
sericultute is grown under wells. Because of 
the continuou'i drought!) aU the wells have 
gone dry. I would like to know from the 
hon. Minister, out of the Rs. 600 crores 
given by the World Bank, will it be possible 
for the Central Government (0 earmark at 
least Rs. 10 crores for thIs district so that 
the farmers may put inwell bores and 
rejuvenate them and improve the cultivation 
of mulberry in this district? 

SHRI RAM NIWAS MIRDHA: Sir, 
it is too early to say how much money the 
World Bank would give in this respect. 
They have not yet gwen anything. We 
prepared a scheme which we have submitted 
to the Wor~d Bank for certain 
assistance for development of 
sericulture in the country. The proposals 
from Andhra Pradesh to develop sericulture 
are also there. It is at a very preliminary 
stage, a World Bank Team is coming here 
to discuss al1 the details with us, they were 
with us a few months back pnd also tbey, 
in consultation with the State Govern
ments, would formulate s<;hemes, whether 
we can include Anantapur District -
Anantapur District would be included 
because it is an important area. But how 
much they will get is difficult to say at 

tbe moment. 

DR. PRABHAT KUMAR MISHRA : 
Sir, production of Tusser silk in Madhya 
Pradesh is a very old tradition and spurce 
of livelihood. But, Sir, as we all know 
that there is great demand for mulberry 
tbread in the country and abroad a) so and 
it is a1so being exported. But the weavers 
of the vIllage area are still in the same 
standard, facing critical problems to get the 
thread direct. They are getting the thread 
only through the middlemen who are ex
porters and who take the actual benefit of 
that. 

I would like to know through you, 
whether the Government is takmg any steps 
to provide the thread to the villagers who 
can be benefited by mulberry plantation. 

SHRI RAM NIWAS MIRDHA: The 
marketing structure 1n the States dIffers so 
far as silk is concerned, as most other 
commodities. Where there are properly 
regulated agricultural sale~ market, the 
producer g~ts a good deal. The only way 
for removmg middlemen is to organise 
marketing at the State level • in a good way 
so as to remove the middlemen and to 
have open auction as in Karnataka so that 
maximum beneht would aeel ue to the real 
growers. 

SHRI C. MADHAV REDOI: Sir, I 
would like to know whether i 1 is a fact that 
the quality of silk we produce in India is 
inferior to the quality produced elsewhere 
in the world. In spite of this, our exports 
are rising. though it is slow. ] would like 
to know whether the Government would 
give further incentives, because instead of 
giving incentives, we have reduced cash 
compensatory support which we used to 
give for the silk, from 10% to 8 % last 
year. It is a real disincentive. I would 
like to know whether the Government would 
restore this concession of giving 10% cash 
compensatory support for the export of silk 
and silk fabrics. 

SHRI RAM NJWAS MIRDHA: Sir, 
the procedure for sanctioning cash compen
satory support (CCS) in any export commo .. 
dity is very well laid out. It is not an 
export incentive in a general way but it is 
meant to compenate, as the word itself 
suggests, the exporter, as he has certain 
tax-es etc., to pay. It is a weJl laid out 
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exercise. Cost of production. taxation at 
variqus levels and all others details have to 
be supplied by the exporters and their 
organisations which will be examined by a 
committee consisting of representatives from 
the Finance Ministry. Ministry of Commerce 
and evelybody concerned. So CCS is • well 
laid out exercise. 

I am happy to inform the hon. Mem
ber that Government have recently restored 
CCS to 10% to silk fabrics. 

SHRI V. KRISHNA RAO : In Karna
taka, the highest growth of mulberry is in 
Kolar district. KoJar is a drought prone 
area. More than 50 % silk is produced 
only in Kolar district. It is a drought 
prone area. Is there any scheme to give 
subsidy to the ryots for digging the bore 
wells so that the production could be doub
led. (Interruptions) 

SHRI RAM NIWAS MIRDHA : If }IOU 

sit down, I can give the answer. 

[Translat ion] 

MR. SPEAKER: You please sit down. 
He was waiting for you and forgot even to 
sit down. 

[Eng/Hh] 

SHRI RAM NIW AS MIRDHA: Kar .. 
nataka is a very important producer of 
silk in our country and we have been very 
liberal in allocating as~istance to them. 
You arc talking about the World Bank 
assistance to Andhra Pradesh. Sir, a few 
years back, in 1980-81, we had a World 
Bank scheme just for Karnataka of Rs. 101 
crores and that was to develop sericulture 
in various ways. It is difficult for me to 
say whether giving subsidy for bore weJls -
think, the State Government takes care of 
these thing~. We can take care of other 
thingC\ like supplying good quality cocoons, 
mulberry, cuttings and things ~f that nature. 
Some basic work has to be done by the 
State Government. 

[Trallslation] 

ft.1R. SPEAKER: Question No. I 46, 
Shri Sribari .l\ao. It is all ,reenery today. 

KUMARI MAMATA BANERJEE: Mr. 
Speaker, Sir. I would like to know' whether 
two questions of the same Member can be 
admitted for the same date in the list of 
starred questions ? 

MR. SPEAKER: Under the rules, it js 
permissible. Had it not been so, I would 
not have allowed it, for, the Members 
would have objected to it. 

[English] 

Smuggling Cases in Dellif 

*146. SHRI SRIHARI RAO: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of cases of smuggling 
booked in June 1988; }n Delhi; 

(b) the number of persons charse 
sheeted and accused sent for remand; 

(c) the total amount of smuggled goods 
involved; and 

(d) how those smuggled goods were 
disposed of ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) to (d). A statt'ment is given 
below. 

Shltcml:nt 

(a) 65 cases of smuggling have been 
booked by the Customs authorities in Delhi 
during June, 1988. 

(b) During June, 1988, 56 persons 
found to be involved in smuggling were 
arrested by the Customs authorities in 
Delhi and remanded by the Magistrate to 

judicia) custody initially. 

(c) Contraband goods worth Rs. J .48 

crores approximately were involved in the 

cases mentioned in part (a) above. 

(d) The prescribed modes of disposal 

of confiscated goodS ~re given below; 



Description 

1 

1. Gold and Silver 

2. Indian and foreign curroncy 

3. Arms and Ammunition 

4. Antiquities 

s. Wild life products 

6. Synthetic and mattallic yarn 

Manner at' D'mposal" 

Gold and Silver are depoaited, in tlao ()CWOJi8lllD. 

Mints. 

Indian and foreisn currency is deposited' willi 
the R~erve Bank of India for cteditinl to 
Govermnent. 

Arms and ammunition of other tban. 38' 1DCt· 
.32 bore revolvers/pistols and their ammunitioD 
are disposed of in the following matJDcr : 

(a) Stt~nguns are offered to the Ministry f!J( 
Home Aft'airs and those not required &, 
them sold to the Ministry of Defence. 

(b) All weapons of prohibited bore and tllefr 
ammunition are disposed of to Ordnance' 
Factories (Min. of Defence). 

(c) Crude weapons of indigenous ntah are 
offered to C.B.I. for being exhibited in tf)eir 
museum. 

(d) Non prohibited bore weapons of other than 
.38 and .12 bore are appropriated for 
departmental usc and may also be sold to 
the Members of Parliament who require 
them for self-protection. 

(e) .12 bore arms and ammunition are sold to 
State Forest Sectretaries/Chief Conservators 
of Forests/Chief Wild life Wardens for their 
official usc. 

(f) Revolvers/pisto]s of .38 and .32 bore and' 
their ammunition are kept for deparatmental 
use. 

Antiquities are handed over to the Archaeologicaf 
Survey of India, free of cost for disposal by way 
of gifts to different museums or institutions or IF 
necessary by other means. 

These are sold to the educational and research 
institutions, museums etc. at a token price or 
handed over to Wild Life Authorities free of cost 
for exchange purpose with other countries who 
are signatories to CITES. Snake skins are sold 
to Bharat Leather Corporation for manufacture 
of products for exports. 

Syntheti'c and Maftantt Yarn is said to Weavers 
'Cooperafives/associations and to actull uwts. 
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1 

7. Liquor 

8. Diamonds 

9. Precious and Semiprecious Stones 
other than diamonds 

10. Watches 

11. Elc.:tronic Electric goods inc1uding 
Vjeko Cds~ettc Rccord~l s 

2 

Liquor is sold to aU hotels, resturants and clubs 
having the necessary Hquor licences directly with
out any reference to I.T.D.C. but subject to 
compliance with State Excise requirements and to 
the Canteen Stores Department (India). 

Rough and uncut diamonds are sold by auction 
or tender to import licence holders agains debJt 
of their licence. Cut and polished diamonds 810 

sold for export only. 

Rough and uncut precious and semi-precious 
stones are sold in the internal market by auction 
or tender to holders of import licence against 
debit of their licences. Cut and polished precious 
and semi-precious stones other than diamonds 
are sold internalJy by auction or by tender. 

Watches are sold to : 

(a) Hindustan Machine TooJs Ltd., 

(b) Military and Para-military Organisations for 
use of their personnel; and 

(c) N.C.C.F., State Civil Supplies Corporations, 
Sf ate Cooperative Federations and to all 
Cooperative Societies approved by the 
Central and State Government and duly 
registert.d under the Cooperative Societies 
Act. 

(d) Watches both mechanical and electronic arc 
also disposed of by retail s.lle from retaiJ 
counters in the Customs and Central Excise 
Collectoratcs, subject to the condition that 
not m0re than one watch will be so1d be 
pel' person. 

Such goods including calculators, t::ipe reCOr
ders and typewriters and plaotographic goods are 
sold to tJovet nment Departments for official 
use, Educational and Re~earch institutions, 
Universities and ot(-ler Educationa1 institutions 
including cultural organisations and public sectol" 
undertakings. These items are also sold to 
N.C.C.P., State Civil SupplIes Corporatir,ns, 
State Cooperative Federations, and to all Coope
rative Societies, approved by the Centra) and 
Stare Governments and duly registeled under 
the Cooperative Societies Act. High value items 
like Video Cassette Recorders~ Two-in-ones, 
Music systems, Colour T. Vs., etc. are also sold 
by retail sale subject to the stipulation that 
not more than one piece/set shopJd be so soJd to 
one person. 
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1 

12. Feature films 

13. Synthetic TeKtiles and Consumer 
goods 

14. HeterogenouS and miscellaneous 
types of goods 

15. Narcotic drugs 

----- _----- ----
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2 

(i) To be sold to National Film Development 
Corporation. 

(Or) 

(ii) Transferred to National Archives of India, 
Pune free of cost. 

Bulk sale of seized/confiscated consumer goods 
including watches and sy.qthetic textiles is made 
to all Cooperative Societies approved by the 
Central and State Government and duly regis
tered under the Cooperative Societies Act and 
to State Civil Supplies Corporations State 
Cooperatives Federations and to N.C.C.F. for 
sale to bonafide consumers through consumers 
Cooperative Societies, Super Ba7ars, Sahakari 
Bhandars, etc. and Military and para-military 
organisations, Central Industrial Security Force 
and Police canteens for use of their personnel 
or by retail sale through retail counters in the 
Collectorate. 

Heterogenous and mIscellaneous types of goods 
seized in small Jots from passengers baggage, 
post parcels town seizures, etc. and consumer 
goods not hfted by Cooperative Societies, Civil 
Supplies CorporatIOns, State Cooperative Fede
rations, N.C.C.P., Military and para-military 
organisations, Central Industrial Security Force 
and Police canteens are sold m ret all sale to 
the consumers through Customs retail counters. 

Narcotics drugs other than opium arc destroyed. 
Opium is sent to the Alkaloid Factories for 
re-processing. 

SHRI SRIHARI RAO : Mr. Speaker, 
Sir, I want to know from the Han. Minister 
that the confiscated goods such as electro
nice; and cloths are dIsposed of only after 
the cases against offenders arc disposed of. 
This process takes nearly thlee to five or 
six years. And by that time, the electronic 
goods become out-dated and their value is 
reduced by 70 to 80 per cent and cloths 
also get de~troyed and its value also get., 
r.educed. Under these circum~tances, is there 
any provision to dispose of confiscated 
goods witNn one month? If not, will the 
Government take steps to make suitable 
legislation for immediate disposal of confis
cated goods ? Otherwise~ what happens is 

Department announces goode; worth ten 
crOTes of rupees But at the time of disposal 
of goods it comes to only ten lakhs of 
rupees. I would like to know is there any 
proposal for immediate dlsposa1 of confis
cated goods ? 

SHRI A. K. PANJA ; So far as electro
nic and other goods are concerned which 
could easIly deteriorate, the matter ~f pend
ing in a court, then it is mentioned in the 
court and the court's orders are sought by 
giving the expert view that these could not 
be presented in a proper place. Sometimes 
court orders the reJease of these goods for 
6ale -and we do seJl it. If there is no order 
for sale those goods sometimes Jose its 
vahlo for long storage, at the time of confiscaCion of goods, the 
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SHRI SRIHARI RAO: My second 
• supplementary is, in the statement of the 

Hon. Minister in regard to Item No. 10 
it is said: 

"NCCF, State Civil Supplies 
Corporations, State Cooperative Fede .. 
rations and to all Cooperative Societies 
approved by the Central and State 
Governments and duly registered under 
the Cooperative Societies Act." 

In the customs office, most of the officers 
and their friends afe having fictitious 
cooperative socIeties in their name. When 
the Department releases goods for sule, these 
officers transfer their goods to the co
operative societies of their friends. But these 
societies are not existing. And when the 
MPs or anybody approach the customs 
office, the real goods are not available for 
any customer. I want to ask the HOD. 

Minister have you taken any steps J egarding 
this fictitious cooperative societies? 

SHRI A. K. PANJA : Item No. 10, 
that is Disposal of Watches, those are done 
not only through cooperative societies but 
also through other agencies that I have 
already mentioned and I do not want to 
repeat. We do so only through registered 
cooperative societies. We hav~ not got any 
notice nor any information that any ficti
tious cooperative societies are operating. 
If the Hon. Member has any such informa
tion, kindly pass on to me, we will take 
steps. 

PROF. MADHU DANDAVATE; I 
would like to know from the Hon. Minbter 
whether he is aware of the fact that many 
cases of smuggling which are dctl!cted in 
Delhi are directly linked up with the smug
glers who are operating on the Pakistan 
border in Punjab and whether it has been 
brought to your notice that thiS smuggling 
across the border which is directly linked 
up with what you find an Delhi is also fur
ther responsible for disturbing the Jaw and 
order situation there. Because Rs. 600 
crores worth of goods are actually smuggled 
from Pakistan which also come to Delhi. 
Since the Police are in league with them, 

they don't attend to the work of protecting 

the borders and as a result of that, sealing 

of border bas also become difficult. 

SHRI A. K. PANJA: Yes, it ~s come 
to our notice. The length of Indo .. Pak bor
dor is 3310 kms. cOVeriD& the States of 
J and K, Punjab, Rajasthan and Gujarat. 
The Indo-Pak border along witb Rajasthan 
covers Ganganagar J JassaJmtr and Bikaner. 
We are keeping a watch. If there is any 
suspision, we get information from our 
DRI or through our Narcotic Agency or 
other agencies, then we don't rely on the 
] ocaJ police only and we take the be1p of 
the Border Security Force as the case may 
be or other agencie'J ]ike the Central 
Police. 

PROF. MADHU DANDAVATE: He 
has not replied to the second part of my 
question. Because the Police Force and the 
Border Force have a vested interest in 
the smuggJing activities there, they are 
not abJe to do their job of sealing the 
border properly. 

SHRI A. K. PANJA : No such infor
mation has come to our notice that the 
Police has vested interest. If any particular 
area the Hon. Member knows, he may 
pJease pass it on to me and I will examine. 

PROF. MADHU DANDAVATE: I 

hope they would not take action against me 

because I have involved myself. 

SHRI A. K. PANJA: I assure the 
Hon. Member that the informers are 

always protected. 

DR. KRUPASINDHU BHOI : Just 
now the Minister replied to the original 
question of Mr. Hari Rao that jf some 
fictitious societies are working hands in 
glove wjth the Customs Department he may 
be informed about them. The National 
Cooperative Cooperation of India which is 
a Government of India undertaking is 
having links in Calcutt a and Madras. There 
I know that electronic goods like VCRs and 
other tlttngs aie being sold at Rs. 11000 
whereas the prevailing market rate is 
Rs. 1 SOOO to Rs. 16000 There is no 
question of giving information. I would 
like to know whether he will probe into 
this maUer. The electronic goods which 
have been seized should be sold openly so 
that people can get them at cheaper rates 
and the actua] users are benefi~. 
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SHRI A. K. PANJA : I have already 
answered that DO such particular casc bas 
come to our notice. If the Hon. Member 
laaows any particular case--not only the 
price, but where it has been done and the 
reasonable period - certainly I will look 
into it. 

DR. KRUPASINDHU BHOI : Regu
larly it is being sold. 

[Translation] 

Sick Te:t .. ti:e Mills in !\tladhya PJ ades,l 

*147. SHRI SATYANARAYAN 
PAWAR: Will the Minister of TEXTILES 
be pleased to state : 

(a) the number and names of sick 
textile mIlls and also those which are lying 
closed in Madhya Pradesh; 

(b) the loss suffered by each mill till 

30 June, 1988; and 

(c) the measures being taken to 
recommIssion the mills lying closed in 
Madhya Pradesh ? 

[English] 

THE MINISTER OF TEXTILES (SHRI 
RAM NIW AS MIRDHA) : (a) to (c) A 
I~tement is given below. 

Statcmtnt 

Sick Textile Mil/s in Madhya Pradesh 

(a) According to available information, 
as on 29.2.1988, the cases of the following 
textile mills in Madhya Pradesh were regis
tered by the Board for Industrial and 
Financial Reconstruction (BIFR) under the 
Sick Industrial Companies Act, 1985. 

1. The BiDOd MilJs Ud., Ujjain 

2. The Rajkumar Mills, Indore 

3. The Hukamchand Mills, Indore 

4. Hope Textiles, Indore (two units) 

As on 31st May, 1988, the following 
mills were lying closed in Madhya Pradesh : 

1. Shree Sajjan Mills, Ratlam. 

2. Hope Textiles Unit No.1. Indore 

3. Hope Textiles Unit No.2, Indore 

In addition, a woollen unit viz. Ashok 
Woollen Mills Ltd., Indore was also Jying 
closed. 

(b) The Union Governme.nt do not 
maintain Profit and Loss Accounts of indi
vidual textile mi Jls. 

(c) Government had constituted a 
Nodal Agency to examine Sick/closed 
textile miHs in order to ascertain whether 
they are potentially viable or not. The 
Nodal Agency evolves and manages rehabi
litation packages in respect of those textile 
mills found by it to be potentialJy viable. 
Non-viable mills may bave to close down 
permanently. The NodaJ Ageycy bad 
examined tbe three te)(lile mills lying closed 
as on 31st May, 1988 in Madhya Pradesh 
and had come to the conclusion that they 
are non-viable. 

[Trans/at ion] 

SHRI SATYANARAYAN PAWAR: 
Mr. Speaker, Sir, while replying to my 
question, the bon. Minister has stated tbat 
there are four sick texti1e miIJs in Madhya 
Pradesh which were examined by the Board 
for Industrial and Financial Reconstruction. 
I wou1d like to know from the hOD. 

Minister what opinion the Board bas given 
about the Vinod Mills Ltd, Ujjain and 
other mills and whether they have put for
ward any proposal regarding modern isation 
of machinery etc. ? 

SHRI RAM NIWAS MIRDHA : This 
issue is still under the consideration of 
that Board and I can provide the informa
tion only when the tinal report is available. 

SHRI SATYANARAYAN PAWAR: 
Mr. Speaker, Sir, when did the Government 
decide to set up the Nodal Agency for the 
rehabilitation of three textile mills of 
Madhay Pradesh which are lying closed. 
Of these three miJJs. the machinery of 
Shri Sajjan Mills, Ratlam is quite new and 
of fine quality. The mills was giving 
a good production but the mill had to be 
closed down due to the infightillg of the 
min owners as a result of which a number 
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of workers were rendered joblos$. I want to 
know what report has been received about 
this min and what measures are being taken 
by the Government to re-open the mills 
and reemploy the workers? 

SHRI RAM NIW AS MIRDHA : I have 
already stated in my reply that there is a 
set procedure for a mill which is closed or 
the one which becomes sick, The Central 
Government had ena~ted a law under 
which a Board was set up. I have already 
mentioned about til at Board. The Board 
lakes a11 aspects into consideration. It 
examines various aspects of the mill and 
suggests the way to make the min viable. 
It extends certain sp~cific recommendation 
in case a mill does not work efficiently even 
after providing financial support. The 
Board has not yet given any verdict about 
the miJJs which a re under its consideration. 
The Board has to attend to other wor" 
also. Therefore, the actual positIOn of a 
particu1ar mi1l can be determined only when 
the verdict is received. 

SHRI K. N. PRADHAN: Is the 
Government aware of the fact that Newar 
Textile MilJ, Khandawa, and Tapti Mill. 
Bahrampur are lying closed? When the 
Nodal Agency recommends the closure of a 
min on the basis that it is not viable, the 
labourers are rendered jobless and when 
the mill is c10seti down permanently, their 
future becomes uncertain. I would )ike fo 
know whether Governmen t has any scheme 
to provide employmens to sucb workers? 

SHRI RAM NIWAS MIRDHA: The 
Nod~1 Agency is unwilling to provide 
assistance to Newar Min because they have 
found it to be non-viable. So far as hon. 
Member's question regarding the fate of 
workers in the event of closure of a mill is 
concerned. there is a provision in the Tex. 
tile policy of 1985 for the workers who 
are rendered jobless following the closure 
of a mill. According to that provision, the 
jobJess work~rs are supposed to receive 
Government aid for three years in addition 
to the compensation to be provided under 
the law. During this period, <:tovernment 
would provide 7 S per cent of their walC8 
in the first year, 50 per cent in the second 
year and 25 per cent in the third year so 
as to enable them to start new work. We 
have further liberalised this prOVISion. As 
the State Governments cannot afford to 

pay relief in tbe event of closure, the 
Central Government assured them that tbe 
Central Government would provide financial 
assist~nee to the workers even in case of 
liquidation. All the proposals ,iven by 
State Governments are duJy considered by 
the Central Government before arriving at 
a decision. 

SHRI DILEEP SINGH BHURIA : The 
hon. Minister has stated that the Govern. 
ment has formulated new textile policy. 
Apart from a number of other mi]Js, Sa,ijan 
MiJJ of R~tlam has also been closed down 
under that policy. The workers should not 
be rendered job1ess for the sake of techni
cal development of the mi1Js. Many State 
Governments are keen to restart these mill. 
8S is the case of the rnilJ in RatJam. The 
mill has not yet been clos{'d down formaJly •. 
The owner of the mill has fled away and 
the workers are struggling to make their 
both ends meet. Some of them have even 
died. If the mill is dcc)aled cJosed under 
these circumstances, financial assjstance 
would be provided to them afterwards. 
Why does the Government nol formulate 
a system to provide employment to the 
workers at the earliest and take strict action 
a~ainst the owner of the miJJ for playing 
fraud? 

SHRI RAM NIWAS MIRDHA: Re
gardin~ the Sajjan Mill of Ratlam, the 
hone Member had met me also and had 
expressed his concern over it. He wants the 
Government to take over the miJI, but the 
Government's policy is not to go in for 
further nationalisation. Tl1ere ale a number 
of mills Jike the ones under the NTC which 
are not working efficiently Some of the 
mills under State Governments are also not 
working properly and the ~fate Governments 
are unable to run them efficiently. Therefore, 
there is no question of Central Govern
ment taking over such mills. So far as the 
issue of pLoviding financial assistance to the 
workers is concerned, I have already stated 
that a special scheme has been formulated 
for this purpose and all those who are 
covered under that scheme would be provid. 
ed fuJI assistance. 

MR.... SPEAKER: Shri Nityananda 
Misra. 

Shri Dau]al Singbji Jadeja 
Prof. More 
Shri Purohitji • • • 
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[English] 

Cle8"a"c:~ to Projects of. Co .. operatlve 
Spinning MUI~ in 1'i.harashtra 

*150. SHRI BANWARI LAL 
PUROHIT"t : 

PROF. RAM KRISHNA MORE: 

Will the Minister of TEXTILES be 
pleased to state : 

(a) whether the Government of Maha
rashtra has scnt several proposals the Union 
Government for modification in the project 
of about 11 Co-operative Spinning Mills for 
making them export oriented mills and also 
financing of these mills by thc Central 
Fina~cing lnstitutions; 

(b) if so, the reaction of Union Govern
ment on the said proposals; and 

(c) the time by which Unlon Government 
propose to clear the above mantioned pro
posals? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) to (c), 
A statement is given below. 

Statement 

(a) The Union Government had received 
proposals from the Maharashtra Govern
ment for conversion of lOCo-operative 
Spinning Mills into ] 00% Export Orientod 
UnIts, and also the financing of these mills by 
the institutions. 

(b) and (c) •. The applications of these 
10 mills for conver~ion into 100% Export 
Oriented Units were rejected by tho Govern
ment on the ground that the proposals Dlay 
not be vioble for reasons lake quota .. restr;c
tlol)s on exports etc. The Co-operative 
Spinning Mills Federatioll and State 
Government have been advised for the 
implementation of the Carry-On-Business 
licences already held by these mills. 

[Translation] 

SHRI BANWARI LAL PUROH1T: Mr. 
Speaker, Sir, hone Minister is aware that 
there is a Cotton Monopoly Procurement 
Scheme in Maharashtra. The main objective 

of the scheme is to live farmers the entire 
income earned in the whole of the process 
of manufacturing the cloth. Keeping this 
scheme in view, a decision was taken to 
instaH 11 Textiles Spinning Mills in the 
Cooperative Sector. The farmers Jiving in 
Maharashtra were included in this scheme. 
Government was approached for the purpose 
and C.O.B. licence was issued to them. But 
after that there came a new poJicy of the 
Ministry of Finance under which the~e 
cooperative textile mills were not authorised 
for financial assistance. The e~port oriented 
Textile Mills were the only mills authorised 
to get the financial aid flom the Govern
lnent. These mms, therefore, requested the 
Government for the conversion into export 
oriented mills but tbe Government rejected 
their proposal. Their request was not 
considered and the Government did not 
give them the licence. I would lake bring to 
the notice of the Government that by 
taking S to 10 rupees from farmers, the 
farmers of Maharashtra had col1ected 
rupees 5 crore and the State Government 
of Maharastra had also contributed rupees 
25 crares for this purpose. The buildings 
have been constructed and the machines 
have- been installed. Now that is being 
rendered a bad investment. The machines 
are getting rested. Why the Government 
is bent upon ruining the farmers. This is 
very strange that on the one hand the 
Government did not finance the cooperative 
society of the farmers and on the other 
they issued licences to several pnvate mills 
of Maharashtra. May I know as to why 
the Government do not propose to give 
help to the farmers. I would like to 
request the Government to reconsider its 
decision and issue licence to the cooperative 
spinning mills of the farmels on the grounds 
which licences have been given to the pri. 
vate expOrt Oriented rniJls of Maharashtra, 
otherwise our farmers will get ruined. 
The Government policy is to encourage 
cooperatives of farmers more and more. 
Therefore, keeping this policy in view this 
decision may be reviewed and the clearance 
from the Central Government should be 
aiven to these 11 Cooperative Textile and 
Spinning MiUs of the farmers and financial 
assistance should be made available to them. 

SHRI RAM NIWAS MIRDHA: Mr. 
SJ)eaker , Sir, as I have clearly stated in my 
reply that the Central Government had 



received a proposal from the Mahu.6tra 
Government regarding tbe installation dt 
ten 100 per cent export oriented mills. But, 
we found that at present all tbe 1 00 per 
cent Export oriented mills in Mabarashtra 
in cooperative sector are in a very miserable 
condition, because of the restrictions Jaid 
down every where on export quota and we 
can not export freely. The Government, 
therefore, wanted that the cooperative 
societies should not enter in tbe field of 
1 00 per cent export oriented mills. That 
is why my MJDistry has recommended that 
these mills should be aU owed in the 
cooperative sector instead of 100 % export 
oriented sector. Not only this, the 
secretary of the Ministry has told to 
the financial institutions and the Govern
ment of that State that these mills will not 
be successful in 100 per cent export oriented 
filed because export quota restrictions 
export of yarn cannot be made more freely. 
That is why the Government want that 
instead of export these mil1s should be 
installed for the production meant for 
domestic consumption. We have also 
requested the Ministry of Finance to give 
them all possible help. 

SHRI BANWARI LAL PUROHIT: Mr. 
Speaker, Sir, this is a very serious question. 
The mills which have been given C.O.B. 
licence by the Government cannot be 
financed by any financial institutions. If 
no finance is available to them, then flow 
these mill wi)) function. Now, I want a 
specific answer from the hon. Minister 
weather he will keep upto his commitment 
made at the time when C.O.B. licence were 
given to the~e mills before the introduction 
of new poliCY of the Ministl y of Finance 
and whether full finance would be made 
available to these mi1Js? Since, the finance 
cannot be milde available to these mills 
under the new polky. You should aJlow, 
as per your commitment, these mills to be 
financed from financial institutions so that 
the mills may start functioning and money 
belonging to the farmers and State Govern
ment do not 90 waste. 

SHRI RAM NIWAS MIRDHA : Sir, 
I have clearly stated and the Ministry has 
in a very clear way recommended that 
instead of making these mills J 00 per cent 
export oriented these mills should be m1lde 
to fun~tion under carry-on-busines, licence 

basis. The flnallCial institutions of the 
state will l1ave to He tbat Oll what lP'oundl 
finances ~ay be made available to them. 
We have r~ommended fot their help. 

DR. CHANDRA SHEKBAR 
TRIPATHI: Mr. Speaker, Sir, the cooper ... 
tive spinning mi1]s whether in Maharashtrl 
or in Uttar Pradesb are on the very of clo
lUte. The reason is that at certain places tllert 
are financial constraints whereas at Sorml 
places quality yarn or cotton is not awl. 
lable in required quantity in time. In uttar 
Pradesh nine Cooperative Spinning MiDs 
are going to be closed down because tJMy 
are not getting the required quality cotton. 
I would like to know from the hOD. Minis
ter whether he wiIJ do somethinl to make 
cotton available to those mills in desired 
quantity in time or these mills wi)) be 
8Howed to be closed 1 

SHRI RAM NIWAS MIRDHA: Mr. 
Speaker, Sir, the raw cotton is not a 
commadjty under Government control. 
Mms are free to make their own purchasc •• 
There are certain areas in the country 
where cooperative institutions make sate 
and purchase of raw cotton. Government 
does not have any significant interference 
in it and it should not have it. J would 
like to request to improve the administration 
or the cooperative societies so that they 
may get the OppOl tunity to work properly. 
Such a situation should be created that thoy 
may purchase good cotton at reasonabJy 
good prices and run these miJJs properly 
and earn benefils therefrom. 

SHRIMATI USHA THAKKAR: Mr. 
Speaker, Sir, I would like to say somethida 
about a spinning mill of my own area. Tbat 
mill has been closed down. That mill i' 
managed by Sindhu Re-settlement Corpo
ration and the Government of India also 
have some shares in its Due to its closure 
the workeJS of this mill have gone jobless: 
Thay have staged a dharna in front of my 
house and resorted to strike. I had informed 
han. Minister about that. The hon 
Minister in the Ministry of Surface Trans: 
port was also apprjs~ in this regard. I 
like to know the action taken by the 
Government to help these laboureres? 

SHRI RAM NIWAS MJRDHA: Sir, 
as I h.ve alread)' stated thore is a policy 
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of Government which specifies the relief to 
be liven to tbe workers in the event of the 
cloaure or a mill. What, should be the 
reiief, the extent thereof and in what way. 
it should be given to the affected workers, 
every thing is [0 be decided accordina to 
tho policy of Government. They should be 
paid their legal dues. Besides this t there 
is another scheme and when the State 
Oovernment will takes up the matter with 
the Central Government then we may 
live them assistance under that scheme 
also. 

[English] 

PROF. N.G. RANOA: It is a very 
strange thing that the Government wants 
to help the farmers and to develop their 
own co-operative societies which means to 
prevent them from being exploited by these 
mill owners. When they give licence also, 
they raise money with the help of the local 
Government and at the same time, Govern .. 
ment makes I hem hel pless and hopeless 
because of their unsuitable export policy. 
Is it -not the duty of the Government to 
take a comprehensive view of the matter 
and deal wlth the local Governments as 
;"ell as the financial instituiions and help 
these cooperative spinning mills started by 
the farmers themselves as per the general 
policy of the Government itself and help 
them at every pO~SI ble moment? What is 
happening IS you allow all these people in 
the market. 

SHRI RAM NIWAS MIRDHA: AU 
possible help is given to the cooperative 
sector and right flom the point of inception, 
financial aSMstance [~lIberal, shale capital 
money is given and National Dcvc}Jpmcnt 
Council heJps them to a considerable 
extent. But agam It depends on the membel ~ 
of the cooperative sc.;tor to run eflL:icntly. 
If they can't run efficiently, there is not 
much for the Government 10 do. 

World nanl, A~"h',tnce 1'0,' P;orluc'ion 
of H.aH' Silk 

*152.SHRI M.V. CHANDRA· 
SHEKHARA MURTHyt : 

SHRI V. SREENIVASA PRASAD: 

Will the Minister of TEXTILES be 
pleased to state ; 

<a> whether the Central Silk Board hu 
undertaken a proaramme to step up pro
duction of mulberry raw silk with the World 
Bank assistance: 

(b) if BO, the names of States where 
Central Silk Board will initially start 
boosting production of raw silk; 

(c) whether the farmers angaled in silk 
prodUction will get reasonable price; and 

(d) the extent to which the production 
of silk wil1 be boosted ? 

THE MINISTER OF TEXTILES (SHRJ 
RAM NIWAS MIRDHA): (a) to (d). A 
statement is given below. 

Statement 

(a) and (b). In collaboration with 
State Governments. the Central Silk Board 
has formuJated a national Sericulture 
Project for increasing production of 
mulberry raw silk in the country. The 
project has been posed for World Bank 

• Assistance and a Mission from the Bank is 
expected to visit India in September/October, 
1988 to discuss detaIls of the Project, 
including the States to be covered in the 
Project. 

(c) Yes, Sir. 

(d) The Project envisages an additional 
Produc tion of 6765 tonnes by the end of 
the project period. 

SHRI M.V. CHANDRASEKHARA 
MURTHY: Today, agriculture has become 
unremunerative, especially for the small 
and marginal fdrmers. Agriculture and seri
culture are the main sources of income for 
such people In Japan, siJk production is 
done on co-operative basis involving small 
falmers and the marginal farmers. I would 
like to know whether the Govel nment have 
any proposal to have the silk production 
in India oncooperative basis. 

SHRI RAM NIWAS MJRDHA: The 
Government is very keen that agricultUre in 
our country should develop. It provides 
employment to a very large number of 
people and most of the people are from 
backward areas, tribals, or people belong to 
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file poor !fICtiona of tbe sociMy. tllere
fore, we have a number of sehem .. '" 
which agriculture can be diveloped. As I 
said, earlier, in Karnataka Government 
bas given a Jot of assistance in this respect. 

As regards formilll cooperative societies. 
they are welcome to form 8liWb cooperative 
societies in the various areas and if the 
State Governments take up initiative in this 
respect, we would be glad to help thom iu 
every possible way. 

SHRI M.V. CHAN DRASEKHARA 
MURTHY: The silk industry hal several 
phases, namely mulberry rearing by rearers, 
realeR twisters and weavers. All the classes, 
except farmers, that is rearers are getting 
financial assistance from the nationalisod 
banks and other financial institutions. In 
view of this, I would like to know whether 
tbe Government proposes to open a silk 
bank to cater to the needs of these classes, 
that is rearers to weavers. 

SHRI RAM NIWAS MIRDHA: There 
is no proposal to have a silk bank as such, 
but the financial institutions and banks. as 
it is, are providing a lot of assistance and 
there is no reason, why aloog with agricul
ture, cocoon rearers are not being given 
assistance. 

Please consult the Finance Ministry and 
the Banking Department; they will definitely 
sort it out. 

SHRI V. SREBNIVASA PRASAD: The 
Central Silk Board has undertaken a 
massive Rs. 600 crore programme to step 
up pruduction of mulberry raw silk from 
the existing 8000 tonnes to 15000 tonnes in 
the course of five years with World Bank 
assistance. India is the second largest silk 
producing country in the world. Next to 
China. This provides employment in the 
rural areas to S. S million people in the 
country. Karnataka is the pioneer State 
which produces about 75 per cent of the 
mulberry raw silk; next is Andhra Pradesh 
and Tamil Nadu 20 per cent and the rest 
is in West Bengal. I am representing the 
mulberry raw silk area. As the Minister 
had stated. we are earning foreign exohange 
to the tune of Rs. 2SS crores out of export 
of silk. 

To step up the production of mulberry 
raw silk, the farmers require good and 

4ualitatiV6"yen. I,...... that the CeD
Ira! Serleuttun __ arcb WJaa shopld bo 
made more .&ctive aDd IDVeIIt a new rUe 
of layer 80 a. &0 enable the f8:l1lJOtl to 
provide more raw ailk at reasonable prices. 
The Board bas set up a sjJ,~ e"chan.. in 
Kamataka. Similar exdlanaes should -)10 
be set up in States Uke Tamil Nadu, W. 
BeUla} and Jammu and Kashmir. 

SHRI RAM NIWAS MIRDHA: 
Marketing of silk as also of qdcuJturaJ 
commodities is tbe responsibiJity of tho 
State Government. There are States which 
have very well organised rem ..... ative 
markets where the cocoon weavers aM 

getting lood advantage and we are pelsuad
ing the State Government to improve the 
Jocal marketing structure so that the benellt 
could result to the growers. 

PROF. SAIFUDDIN SOZ: Sir. we 
see a ray of hope that this Mia;.. wiD 
revive Our Sericu)ture industry in the State 
of Jammu and Kashmir. At one point .of 
time Kashmir Silk was very famous but DOW 

it is nowhere as compared to Kamataka. 
Will you modernise our silk industry? It 
requires your atttntion. I would lUte tbis 
industry to be modernised. Will you tate 
some step to revive our Silk industry in 
Jammu and Kashmir? 

saRI RAM NIWAS MIRDHA: Sir. 
we are taking lot more steps; we are itl 
touch with the State Governments, with the 
Chief Minister personally and we are 
having some schemes which will give boost 
to silk production in Kashmir. 

WRITTEN ANSWERS TO QUESTIONS 

[E"Il lish] 

Cost Escalation in Raw Material for 
HiancllooIBs 

*14 J • SHRJ DHA 1i'AM SRJRAMA
MURTY: Will the Minister of TEX. 
TILES be pleased to state: 

(a) whether the Yarn MilJs are not 
producing enoush yarn for the bandJooms 
and whatever is produced is used by power
looms. reauUins in lOll to !l.I\'U-.n 
wortOl8; 
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(b) wbether Government have a pro
posal to collect yarn from mills and supply 
directly to the handlooms on subsidy to 
protect the handloom workers; 

(c) whether handloom industry bas 
been suffering losses due to escalation in 
cost of the raw materials without any cor
responding increase in the finished products 
prices; and 

(d) if so, the steps taken by Union 
Government thereon '1 

nIE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) to (d). A 
Statement is given below. 

Statement 

(a) No, Sir. 

(b) No, Sir. 

(c) These has been an increase in the 
price of yarn largely on account of the 
increase in the price of cotton. The plice 
of cloth is determjned by the market senti
ments and does not necessarily corre~pond 
to the increase in price of raw materials. 

(d) In order to safeguard the interest 
of the deccntrallsed handloom sector. the 
Government have taken the following steps 
to check the rccen~ rise in prices of yarn : 

(i) export of staple cot ton has been 
sllspended; 

(ii) export of hank yarn upto 60s 
counts has been suspended; 

(iii) import of cotton against export of 
cotton yarn/cotton fabrics and 
made-ups on advance licence basis 

has been permitted; 

(iv) import of one lakh bales of cotton, 
duty free, for production of hank 
yarn for supply to handloom sector 
has been permitted. 

In order to enable state handloom cor
porations/apex and regional cooperative 
societies to carry higher inventories of cloth 
as compared to the previous years, 
NABARD and RBI have advised sanction. 

~ng ~f ~nhanted credit limits by~ financina 
Inshtutlons. 

Irrigation Schemes fo1' Punjab 

*144. SHRI KAMAL CHAUDHRY: 
Will the Minister of WATER RESOURCES 
be pleased to state : 

(a) the number of irrigation schemes 
for which Punjab Government has souabt 
approval of Union Government during the 
year 1987-88; 

(b) the detaiJs of~the schemes approved 
so far; 

(c) the detaiJs of the schemes stiJl await
ing approval; and 

(d) the reasons for delay in clearing 
th e projects ? 

THE MINISTER OF LAW AND 
JUSTICE AND MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA
NAND): (a) and (b). During 1987-88 
Punjab Government submitted only on~ 
new irrigation scheme, for restoring the 
designed capaciry of Bhakra Main Line 
Canal at an estimated co~t of Rs. 8.27 
crores. This was cleared by the Advisory 
Committee in April, 1988. 

(c) and (0). Do not arise. 

Introduction of 'B~H e{oot Bankers' 

*148. SHRI NITYANAND MISHRA 
Will the Minister of FINANCE be pJeased 
to state 

(a) whether Government propose to 
introduce 'barefoot bankers' in rural areas; 

(b) if so, the details thereof; and 

(c) the time by which this is likeJy to 
be introduced .~ 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINJSTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). A 
statement is Biven below. 
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StatemeDt 

The Government have been laying 
stress in the recent past for improving the 
quality of lending in ruraJ areas and for 
this purpose bring about greater interaction 
between the banks and the population they 
serve. In this context RBI has issued in
structions to all scheduled commerci al banks 
that their rural branches should earmark 
one day in a week as non-public business 
working day which should be utilised for 
field visits and interaction with rural borro
wers. In the guidelines for the service 
area approach in rural lending also, RBI 
has advised banks to undertake locol ~urveys 
for formulating credit plans. There is no 
such concept as ubarefoot bankers" under 
consideration of Government. 

Excess Capacity in Textile Mill Sector 

*149. SHRI DAULATSINHJI 
JADEJA: Will the Minister of TEXTILES 
be pleased to state : 

(a) whether the textile production tar
gets of mill sector hi we been scaled down 

,as compared to what was targatted in the 
Seventh Plan document; 

(b) if so, the reasons for such a ch ange 
and the estimate of increase in excess capa· 
city ~ a result of such a change; and 

(c) the action plan of Union Govern· 
ment to deal with such an increase in excess 
capacity? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) to (c). A 
Statement is given below. 

Statement 

(a) to (c). The target of the organised 
mill sector has been scaled down, since the 
production in this sector was not keeping 
pace with the production target fixed for 
this sector in the Seventh Five Year Plan. 
While dOing so, the overall target of cloth 
production fOI the Seventh Plan has been 
kept intact and only a sectoral adjustment 
in the target has been made, keeping in view 
the production trends of the three sectors 
of textile lndustry. No authentic estimates 
of excess capacity in the textile industry was 
available. The Textile Policy of June, 1985 

aJlows textile mUls to contract capacities, 
including c10sure of a unit or _part tbereof, 
wherever necessary and justified. 

NatlonaliSfd Ballks Funds Outstanding 
Against Large Textile Unit. 

*151. SHRI AMAL DAnA; WiU tho 
Minister of FINANCE be pleased to 
state: 

(a) the funds of nationaljsed banks 
bJocked in large textile units; 

(b) the number of these Jarae textile 
units; 

(c) the number of those units which 
are from public sector and private sector, 
state-wise details; and 

(d) the details of credit sanctioned to 
these units (bank-wise) ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRJ EDUARDO FALEIRO) : 
(a) to (c). As per the information furnished 
by Reserve Bank of India, the scheduled 
commercial banks (including 28 Public 
Sector Banks) have advanced an amount 
of Rs. 260.4 crOfes (approx.) to 467 
large textile units (i.e. those enjoying 
aggregate credit Jimits of Rs. 1 
crore and above from the banking system) 
as at the end-December, 1987 .. 

Of the above large textile units, 29 
units were in the public sector and 438 
units were in the private sector. State-wise 
details, to the extent availablell are given in 
Statement I b;low. 

(d) The bank-wise details of the total 
amount advanced by the 28 Public Sector 
Banks to thO'large textile units are set out 
in the Statement J I below. 

Statement I 

Slate-ttVise Break·up of Large Textile 
Units (Based on the Location of the 

Regis1t!I"ed OfJice) 

(As at the end of December 1987) 
----- -----
Name of the State No. of Units 

- - -- - ----_ -----------
1 2 

West Bengal 25 
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1 

Orissa 

u.p. 

Delhi 

Punjab 

Haryana 

Cbandigarh 

Rajasthan 

Gujarat 

Maharashtra 

Madhya Pradesh 

Andhra Pradesh 

Kamataka 

TamiJnadu 

lterala 

Pondicherry 

2 

3 

17 

16 

5 

2 

1 

15 

66 

87 

11 

13 

9 

SO 

5 

1 

326 

Statement II 

Bank-wise deta I/s 0/ amounts Advanced 
to Large Textile Unlis (Cotton and 
SIlk and Synthetic Textile Units 

As at the end December1987) 

(Rs. in Crores) 

1 

State Bank of Patiala 

State Bank of Saurashtra 

State Bank of Travancore 

State Bank of Indore 

Bank of Baroda 

Allahabad Bank 

Bank of India 

Bank of Mabarashtra 

Canara Bank 

Dena Bank 

Indian Bank 

Indian Overseas Bank 

Central Bank of India 

Union Bank of India 

Punjab National Bank 

United Bank of India 

UCO Bank 

Syndicate Bank 

Andbra Bank 

Corporation Bank 

Oriental Bank of Commerce 

Punjab and Sind Bank 

2 

12.36 

30.52 

14.63 

29.94 

249.50 

80.13 

124.46 

63.73 

85.38 

59.96 

67.42 

144.56 

267.18 

49.96 

211.37 

59.17 

113.93 

67.41 

Name of the B~nk Total amount New Bank of India 

34.11 

8.69 

26.14 

4.14 

11.24 

1 

State Bank of India 

State Bank of Bikaner and 
Jaipur 

Stile Bank of Hyderabad 

S_e Bank of Mysore 

advanced " 

2 

497.00 

40.60 

12.96 

~.J8 

Vijaya Bank 7.72 

238J.3SJ 

[Franslation] 
l 

Inclusion of Irrtgatlon PloJect. Uad(.f 
C.A.D. Programme 

*153. SHRI M~HENDRA SINGH: 
Will the Ministw of WAT~R RESQURCES 



be pleased to state : 

(a) tho names of luch irri8ation projects 
which IU'O to be included under Command 
Area Development Programme; 

(b) the amount of financial assistance 
provided by th" Government for implementa
tion of such projects during the Seventh 
Five Year Plan period ; and 

(c) the progress made 60 rar to comp
lete these projects ? 

THE MINISTER OF LAW AND 
.JUSTICE AND MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA
NAND): (a) Indira Gandhi Nahar Pariyo
jana (Stage-II), Sarda Canal Project and 
14 other medium projects. 

(b) and (c). The Central financial 
assistance would depend on the progress 
achieved on the projects by the State concer 
ned in this regard. 

[English] 

Increase in Balance of 1'83 ruent Deficit 

*IS4. DR B.L. SHAILESH : Will the 
Minister of FINANCE be pleased to 
state : 

(a) whether there has lately been an 
alarming increase in the balance of payment 
(BOP) defici t; if 50, how much as compared 
to the corresponding period of the previous 
year; 

(b) whether Government are working 
on any strategies to substantially step up 
exports and cut down imports, including 
certain raw materials; and broad features 
tbereof; and 

(c) the antiCipated export level in the 
current financial year? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) to (c). A 
statement is given below. 

Statement 

(a) and (b). The balance of payments 
statistics are compiled by the aeacrve Bank 

of 104ia. There' it Dormally a Ume lac of 
more than 12 months before the flJU 
figures of the balance of payments 
become available", Therefore. full 
balance of payments data for 1987 .. 88 and 
thereafter are DO t yet available. 

Available dat a 01\ Foreign ex.chanp 
reserves (excluding gold and SDRs) show 
that these declined in the first quarter of tbe 
curren t financial year and stood at 
Rs. 5269 crores on 8th July, 1988. They 
have since risen to Rs. 5485 crores as OD 

29th July, 1988. The decline in reserves 
in the first quarter of the financial year is 
beHeved to be due to the bunching of some 
import payments, consequences of uDusually 
high international prices for metals, edjble 
oils, petrochemicals and other imports, and 
lower net receipts of aid and higber repay
ments to the IMP as compared to last 
year. 

In order to strengthen the underlyilll 
balance of payments situation, the Od'vero .. 
ment has been taking measures to step-up 
exports and contain the growth of importl. 
The Government's strategy has included 
fiscal concessions to exporters, !Such as 
those announced in the recent budget, as 
well as an array of import expol t policy 
initiatives, such as revamping of the 
advance licencing scheme {or e7porterl, 
extension of the duty-free passbook scheme 
for exporters, restructuring of the repleni
shment licencing system and a number of 
other measures which are outlined in the 
recently announced Import-Export Policy 
for April, 1988 to March, 1991. On the 
import side, the Government's strategy 

. includes emphasis on efficient import 
substitution in key sectors such as fertilizers, 
edible oils. iron and steel, toaether with 
strict scrutiny over non.essential imports: 

(c) It is difficult to precisely estimate 
the export outcome for the CUI rent financial 
year at this stage, However, in response 
to the Oo~ernment's earlier policy initiatives, 
exports Increased by 25.3 per cent in 
1987-88. The Government's current export 
stratesy is aimed at maintaining the r"pid 
pace of export arowth. 

[ Translation] 

F ... ,y COUtts 

·155. CHOWDHRY 
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HASAN: Will the Minister of LAW 
AND JUSTICE be pleased to state : 

(a) whether Union Government are 
aware that the Government of West Bengal 
are considering to constitute "family 
courts" withou t advocates for solving the 
cases of divorce and property disputes 
etc ; 

(b) if so, the details thereof; 

(c) whether Government are consider
ing starting of the scheme of such courts 
in other States, especially in Uttar 
Pr adesh; 

(d) if so, by which time; and 

(e) if not the reasons therefor? 

THE MINISTER OF LAW AND 
JUSTICE AND MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA
NAND) : (a) and (b) The Government of 
West Bengal are considering the setting up 
of Family Courts in consultation with the 
Calcutta High Court. 

(c) to (e). The Government of India 
have written to all the State Governments 
to take steps for setting up Family Courts 
under the Family Courts Act, 1984. The 
State Governments of Pajasthan. Karna
taka and Uttar Pradesh only have establi .. 
shed Family Courts. 

Profits of State Dank of Indore 

*156. SHRI RAJ KUMAR RAJ: Will the 
Minister of FINANCE be pleased to state: 

(a) the profit and Joss of 284 branches 
of the State Bank of Indore pertaining to 
the past three years; 

(b) whether the percentage of profit 
of the State Bank of Indore is very low; 
and 

(c) if so, the directions issued by 
Government to this bank for increasing 
their profit '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRf 
EDUARDO FALEIRO): (a) to (c). A 
statement is given below: 

Statement 

The profit of State Bank of Indore for 
the last three years is indicated below : 

1985 Rs. 0.13 crores 

1986 Rs. 0.38 crores I 

1987 Rs 0.78 erores 

The profit of the bank as a percentage 
to its working funds has stead ily risen from 
0.02% in 1985 to 0.08% in J987. 
Reserve Bank of India (RBI) has further 
reported that during the last three years the 
bank's profit has shown a higher growth 
rate compared to other public sector banks. 

The working of the public sector banks 
is periodically inspected by RBI and steps 
as may be called for are taken to improve 
their productivity/profit ability. 

(Eng/(sh] 

Invrstment by Unit Tru't of India 

*157. SHRI SYED SHAHABUDDIN. 
Will the Mmister of FINANCE be pleased 
to state: 

(a) the total investment by the Ubit 
Trust of India as on 1 April, 1988; 

.(~) the break-up of the investment by 
equIties, debentures, public sector bonds, 
Central Government securities etc.; and 

(c) whether there has been any major 
change in the pattern of investment during 
1987-88 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRi 
EDUARDO FALEIRO): (a) to (c). A 
statement is given be1ow. 

Statement 

(a) The total investment by Unit Trust 
of India (UTI) as On 1st April. 1988 was 
Rs. 6305.31 crores. 

(b) The break-up of the investment 
referred to in (a) above, is as under: 
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(Ra. in crores) 
----- ------_-_ .... 

1. Equity Shares 970.85 

I 

2. Preference Shares 10.14 

3. Debentures 1946.43 

4. Term Loan 124.20 

5. Diposits with Companies 638.40 

6. Application money, etc. 160.43 

7. Funds/Deposits with Banks 1138.25 

8. Public Sector Bonds 861.60 

9. Government Securities 455.07 

6305.37 

(c) There has been major change in the 
pattern of investment of Unit Trust of 
India during its accounting yeal, 1987-88 
except for the considerable increase in 
investment in public sector bonds/loans, as 
compared to the previous year. 

[Translalion] 

Erosion in PUrclt81\ing Power of Rupee 

*158. SHRI BALWANT SINGH 
RAMOOWALIA: 

SHRI RAM DHAN : 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the purchasing value of 
rupee is eroding due to continuous rising 

_ trend in prices in the country; 

(b) the steps being taken by Govern
ment to check this continuous fall in pur
chasing power of the rupees; und 

(c) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRQ): (a) to (c). A 
Statement is given below. 

Statement 

The purchasin. power of the rupee, 
calculated as the reciprocal of Consumer 
Price Index Cot Industri~J Workers (CPJ), 
has come down over the years became of 
the rise in the Index. Government accords 
high priority to control of inflation and 
steps arc taken on a wide front to ~cep tho 
prices under check. These include measures 
to increase production, strengtheniDI of the 
Public Distribution System, import of 
essential commodities like pulses, edibJe 
oils, sugar and milk to ensure adequate 
&upplies through the PDS, strict economy 
in Government expenditure, curb on money 
supply growth, imposition of selective 
credit control and intensified action against 
hoarders aad blackmarketeers. 

[English] 

Income Tax Arrears Aga inst Big Business 
Houses 

*159. SHRI UITAMRAO PATIL : 

SHRI JAI PRAKASH AGAR
WAL: 

WiH the Minister of FINANCE be 
pleased to state : 

(a) whether huge amount of Income 
Tax and Cen tral Sales Tax arrears (or the 
year 1987-88 are outstanding against the 
big business houses and film personalities in 
the country; 

(b) if so, the total amount outstanding 
as Income· tax and Central Sales Tax, 
separately along with names of first 20 
amongst those who are in arrears in each 
category; and 

(c) the reasons for not recovering the 
arrears in time? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FJNANCE (SHRI A.K. 
PANJA) : .(a) to (c). A Statement is given 
below. 

Statemfnt 

Total amount outstanding against under
takings of Monopoly Houses and film 
personahUes who individually owe arrean 
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exceedina Ra. 10 Jakhs ~D 31.3.88 was 
al. 430.74 crares out of wruch R •• 358.07 
crores bad either not fallen due to payment 
or the recovery thereof bad been stayed by 
tbe authorities because demands are 1ft 

dispute before various appellate authoritie8~ 
Name of such first 20 Monopoly Houses 
and film personalities are liven below. 
Central Sales Tax is collected by the State 
and hence no figures of arrears are available 
with this, Ministry. 

Busines Houses 

1. Golden Tabacco 

2. Tata 

.3. Modi 

4. Reliance 

S. Escorts 

6. Sarabhai 

7. Birla 

8. M.A. Chidambaram 

9. V.S. Dempo 

10. Hindustan Lever 

t 1. J .K. Singhania 

12. Wa1chan 

13. Mafat Lal 

1 4. Sri Ram (DCM) 

1 S. Thapar 

16. Kamani 

17. Kapadia 

18. Bangur 

19. Murugappa 

20. DaJmia 

As state above, about 83 % of demand 
bas either Dot falJen due for paymont or ia 
heina disputed in appeals, revision. etc. and 
consequently stay/instalments have been 
granted. For collectable demand, all 
coercive measures like attaching moneys 
due to the defaulters from third parties, 
issuing. the recovery certificates to Tax 
Recovery Officer which empower him to 
recover arrears by sale of assets and even 
by arrest/detention of- the defaulter in She 
civil prison; are time consuming. 

Fihn Personalities 

--------

1. Prakash Mehra 

2. Amjad Khan 

3. Rekha Oaneshan 

4. Akbar Ali Khan 

5. Satyendra Pal Chowdhary 

6. Satram Rohra 

7. Sohan LaJ Sharma 

8. O.P. Ralhan 

9. K. Subramaniam 

10. N N. Sippy 

11. Gulab M. GuJbani 

1 2. Sree Devi 

J3. Rajesh Khanna 

14. Shreeram Lagoo 

1 S. Shashiraj Kapoor 

J 6. Rati Agnihotri 

1 7. K. Kalpana (Deceased) 

18. Tina Munim 

19. A.V. Mohan 

20. Ramanand Sagar 



SRAVAM'A 1, •• l'JO (S~Kd) 

IDtcl1latlonal MOIIetary , ... Credit 

*160. SaRI K.P. UNNl~ISHNA: 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether India has approached or 
intends to approach soon the International 
Monetary Fund for yet another massive 
credit under ExtC'Dded Fund Facility Pro
,rammt of the Fund; and 

(b) if so, the reasons necessitating a 
massive loan ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) No, Sir. 

(b) Does not arise. 

'Karja Chhod' 1\ tovement in Haooyana 

, *161. SHRI BRAJA MOHAN 
MOHANTY: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the "Karja Chhod" move
ment in Haryana has any impact on the 
banking activity and its development pro .. 
gramme in the State; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). A 
Statement is given below. 

Statement 

The Honourable Member is presumably 
referring to the announcement made last 
year by the State Government of Haryana 
to write off certain categories of bank 
dues. In this context the commercial banks 
on their part had not agreed for any general 
write oft' of banks dues There has hoen 
some adverse impact in the State in the 
sense that the credit deposit ratio of all 
scheduJed commercial banks in the State 
came down from 66.1 % as at the end 01 
December 1986 to 62.7% by the end of 
December 1987. 

Working of Gold Control Act 

.. 1428. DR. B.L. SHAILESH: WiIJ the 
Minister of FINANCE be pleased to state: 

(a) whether Govenunent have b, Dow 
scrutiuised closely the rec-ommendation. 
made by the Dutta and Jtanprajan Com. 
mittees on the working 0' the Gold Cedro! 
Act; 

(b) if ,0, the changes in aold policy ad 
the Gold Control Act whjch are prGpOlld 
to be made; 

(c) whether Indi~'s performance in the 
matter of export of jeweJJery OD the llobaJ 
scene has also been dismal; and 

(d) if so, the measures beina takoD to 
faoilitate higher e~port of jewellery., 

THE MINISTER OF STATE IN 11& 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRl A K. 
PANJA) : (a) and (b). The recommend.tloDl 
of tbe Dutta and Rangarajan Committees 
OD the working of Gold Contro) Act have 
been scrutinised. These are Utlder pr~ 
for a final decision. 

(c) India's share in the world trade pf 
jewellery (both studded and fine) baa Mon 
limited. 

(d) The folJowing measures have already 
been taken to facilitate higher OXpOJ1 Of 
jewellery; 

(a) Manufacture of jewellery in pro
ces~ing zones and in special export 
oriented complexes wjtb )jber~ 
fiscal and trade benefits; 

(b) FaciJjties for advance licence for 
carat gold: 

(c) Surveys of target markets; 

(d) Visits of foreign experts to India 
to promote appropriate desi,.,.; 
and 

(e) Organisation of exhibition/raifl 
abroad 

Top Bldl Manufacturing eoRlfl .. iee 

14l9. SHRI MURLIDHAR. MANe t 
Wilt the Minister or FINANCE be pie .... 
~ ~8~: . 

(a) the names of 10 top Bid; maau'* 
turiR8 companies iQ the f;ountr)'; 
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(13) what is the amount of Bidi produc
tion dulina last three years, year-wise; and 

(c) tbe loc ation of each company in the 
country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) to (c). The inofrmation 15 

being collected and will be laid on the table 
of the HQuse. 

Sn:ugg1lng of BaH Bearin~s 

1430. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the smuggling of ball 
bearings into the country is on the'lQcrease; 

(b) whether such smuggling has caused 
a great harm to the domestic manufacturers 
of ball bearings and also resulting in a loss 
of revenue to Government; 

(c) if so, the steps taken to check the 
smuggling of ~all bearings; and 

(d) whether Government propose to 
reduce the import duties in respect of ball 
bearings as a ~tep towards checking the 
smuggling ? 

THE MINI<)TER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) and (b). The available 
reports indicate that ball bearings are 
items sensitive to smuggling into the country. 
Since smuggling is a clandestine activity. it 
is not feasIble to estimate the extent of 
smuggling of baJJ bearings. It)s also. there
fore, not feasible to estimate the exten~ of 
harm caused by such s muggJing to 
the domestic manufacturers and to the 
exchequer. 

(c) and (d). The Government. is deter
mined to eheck smuggling activities firmly. 
The anti-smuggling drive throughout the 
country has been intensified. The anti-smug
gliJ'g machinery throughcut the country 
including v\.1Jn" hie areas of the coastline 
and the land b0rdr rs and at the international 
airports and seaports has been seared up. 

Close co-ordination is maintained with all 
the agencies concerned in the detection and 
prevention of smuggling. 

The import duty on ball bearings I}as 
been fixed after taking into account the need 
for production to the domestic industry. 
There is no proposal under consideration 
at present for reducing the import duty on 
a ball bearings. 

Indian Engince.:ing Exhibition at Moscow 

1431. SHRI CHINTAMANI JENA : 

SHRI MOHANBHAI PATEL: 

Will the Minister of COMMERCE be 
pleased to state : 

(a) whether an 
Exhibition has been 
recenlly; 

Indian 
held 

Engineering 
in Moscow, 

(b) if so, the details of industrial units 
including public and private sector which 
participated; 

(a) the details of machmery displayed 
in the exhibition; and 

(d) the details of trade deal made 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) Yes, Sir. The exhibition 
was held during July 1 st to July 8th, 1988. 

(b) A statement is given below. 

(c) The products displayed included 
machine tool~, forgings and castings, 
tractors, two wheelers. bjcycles, diesel 
engines, gas engines, automotive compo .. 
nents, industrial machinery, pump~ and com .. 
pressors. weighing machines, refractories and 
abrasives, batteries, contruction equipment 
electronic equipment computer and compute; 
based systems, entertainment electronics 
items, peripherals and computer software 
telec~mmunjcatio~ equipment, photocoPyjn~ 
machInes. electfJcal generating and trans .. 
mission equipment etc. 

(d) According to the reports received 
from participants, business worth Rs. ] 1 J .7 S 
crores was generated. 
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List 0/ pll1'tlcipants in the Indian Engineering 
Exhibition, Moscow, lui), 1.8.1988 

S. No. Name of the participant 

1 2 

1. Abro Balancing Machies Pvt. Ltd" 
New Delhi. 

Constituents 

(i) Abro Dynamics Pvt. Ltd. 

(ii) Asbok Manufacturing Co. 
Pvt. Ltd. 

2. Arnco Batteries Ltd., Bangalore. 

3. 

4. 

5. 

Constituents 

(i) Addison and Co. Ltd .• 
Madras. 

(ii) Amco Batteries Ltd .• Madras. 

(iii) Bimetal Bearings Ltd., 
. Madras. 

(iv) India Pistons Ltd., Madras. 

(v) OCM Computers Pvt. Ltd., 
Hyderabad. . 

(vi) Shardlow india Ltd., Madras. 

(vii) Simpson and Co. Ltd .• 
Madras. 

(viii) Solidaire. 

(iv) Three C Systems Ltd., 
Madras. 

(x) Tractors and Farm Equipment 
Ltd., Madras. 

(xi) W,S. Industries (India) Ltd., 
Madras. 

(xii) Ama]gamations. 

(xiii) Wipro. 

Associated Instrument Manufac-
turers (India) Pvt. Ltd., New Delhi. 

Atlas Copco (India) Ltd., Bombay. 

Avery India Ltd., New Delhi. 

1 2 ---------_._--------
6. Bee Electronic Machines Pvt. Ltd., 

Bombay. 

7. Beekay Engineering Corporation, 
Bhilai. 

8. Bharat Pritz Werner Pvt. Ltd. 
Bangalore. 

9. Binatooe E1ectronic Pvt. Ltd., 

10. Bush India Ltd., Bombay. 

11. Carboraodum Universal Ltd., 
Madras. 

12. CenJub Engineers, Faridabad. 

13. Chinar Exports Pvt. Ltd., New 
Delhi. 

ConstitUtJnts 

(i) Audco India Ltd. 

(in Danfoss India Ltd. 

, 

(iii) Elko Computers Pvt. Ltd. 

(iv) Flender Mecneill Gears Ltd. 

(v) loalsa Pvtol Ltd. 

(vi) Jai SurgicaJs Ltd . 

(vii) KSB Pumps Ltd. 

(VIii) Monica Electronics Pvt. Ltd. 

(ix) Polymer Papers Lkt. 

(x) Pratap Rajasthan Cooper 
Foils and Laminates Ltd, 

(xi) Rallinolf Ltd. 

(xii) Sake Electronics Pvt. Ltd. 

14. Chloride India Ltd., Calcutta. 

I S. Computer Aided Systems Pvt. Ltd., 
New Delhi," 

16. Confederation of Indian Engjneer
ing Industry, New Delhi. 

17. Electronics Consortium Pvt. Ltd., 
'It New Delhi. 

18. Escorts Ltd., Faridab",. 
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19. Greaves Cotton and Co. Ltd. 
Bombay. 

20. Grindwell Norton Ltd. Bombay. 

21. HCL Ltd., New Delhi. 

22. Hero Cycles Pvt. Ltd., Ludhiana. 

23. Hindustan Development Corpora
tion Ltd., New Delhi. 

24. Hindustan Perodo Ltd., Bombay. 
\. 

2S. Hindustan Motors Ltd., Madras. 

26. HMT IntI. Ltd., Bangalore. 

27. I.A.B.C. (India) Ltd., Bombay. 

28. Indian Alluminium Co., Calcutta. 

29. Indian Fine Blank Ltd. Calcutta. 

30. Indian Xerographic Systems Ltd., 
New Delhi. 

31. Indian Railway Construction 
Company Ltd. I New Delhi. 

32. Industrial Cables India Ltd., 
New Delhi. 

33. Khandlwal Herrmann Electronics 
Ltd., Bombay. 

34. Kirloskar Brothers Ltd., Pune. 

35. l{irloskar Cummins Ltd., Pune. 

36. Kirl08kar Oil Engines Ltd .• Pune. 

37. Larson and Tubro Ltd., Madras. 

38. Mascot (India) Tools and Forgjns 
Pvt. Ltd., Ghaziabad. 

39. Menon Trade Links Pvt. Ltd., 
New Delhi. 

Constituents 

(0 Amforge Industries Ltd. 

(ii) BPL (India) Ltd. 

(iii) Indian Royon Corpn. 

1 2 

(iv) Idtemational Data Manage. 
ment. 

(v) Kirloskar Electrodyns Pvt. 
Ltd. 

(vi) Manshah Exports. 

(vii) Maul Eastern Ltd. ... 

(viii) Menon Pistons Pvt. Ltd. 

(ix) Mysore Kirloskar Ltd. , 

(x) Narntech Systems Pvt. Ltd. 

(xi) Nuchem Plastics. 

(xii) Petfect Circle Victor Ltd. 

(xiii) Prabha Engineering Pvt. Ltd. 

(xiv) Texmaco Ltd. 

(xv) Zenith Rubber and Plastic 
Works. 

(xvi) Universals Computers. 

40. Mercantile and Industrial Develop
ment Co. Pvt. Ltd., Bombay. 

41. Micronotic Machine Tools Pvt. 
Ltd., Ghaziabad. 

Constituents 

(i) Parishudh Sadhan· Yantra .,'" 
Pvt. Ltd. 

(ii) Pragati Engineering Works. 

(iii) ACE Designers. 

42. Mukund Iron and Steel Works 
Ltd., Bombay. 

43. Phoenix Oversea Pvt. Ltd., New 
Delhi. 

44. The projects and Equipment 
Corporation of India Ltd , New 
Delhi. 

Constituents 

(i) Associated Capsules Tea 
Machines. 
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(Ii) Auto Lamp Ltd. 

(Iii) Bhor Industries. 

(iv) Brimco. 

(v) eLIT. 

(vi) DCM Data Products. 

(vii) DCM Toyota. 

(viii) Dynamic Industries. 

(ix) JCT Electronics. 

(x) Perks Engineering. 

45. Rockwain Flometer India Pvt. 
Ltd" New Delhi. 

Saba Electro Components Pvt. 46. 
Ltd., Bombay. 

47. Shriram Honda Power Equipment 
Ltd., New Delhi. 

48. Sonata, Bangalore. 

,I 49. S.R.F. Nippondeso Ltd., New 
Delhi. 

SO. Steelcast Bhavnagar 
Pvt. Ltd., Oujarat. 

S 1. Sundaram Abex Padi, Madras. 

52. TIL Ltd., Calcutta. 

53. Thermo Pvt. Ltd., PUne. 

COltSt ',u,nts 

(i) Bharat Forge. 

(ii) Premier Automobiles. 

54. UB MEC Batteries Ltd., 
Bangalore. 

5'5. Usba Martin Industries l .. td., 
Calcutta. 

56. Usb. Roctfier Corpo. (India) Ltd., 
New Delhi. 

57. Vtba Tel.hoist Ltd., New Delb 

JVrltle1l Answers ~8 
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58. Weston Ele~troDics. Ltd., New 
Delhi. 

59. Mis. 'Alfa Laval (India) Ltd. 
Exports, Pune. 

60. MIs. Siemens Ltd. Bombay. 

61. MIs. Indian Reprographics Ltd .• 
New Delhi. 

62. National BuiJding Construction 
Corporation, New Delhi. 

Export of Peacock Feathers 

1432. SHRI P.M. SAYEED: WIll the 
Minister of COMMERCE be pleased to 
state: 

(a) whether Government propose '0 
export peacock tail feathers; 

(b) jf so, the names of the countries; 

(c) whether some protests have been 
received; and 

(d) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SBRI P R. 
DAS MUNS!): (a) and (b). In terms of 
current export pohcy, export of Peacock 
Tail Feathers is permitted within a limited 
ceilling as a per the prescribed procedure 
based on highest unit value realisation 
Export of the item can be made to all 
countries, except South Africa, South West 
Africa and Fiji. 

(c) and (d). Representations have been 
rec~ved for restoration of earstwhile pro
cedure for allocation of quota to the 
specified Established Exporters as well as for 
banning a its export altogether. No change 
in the existing procedUre is considered 
Deetssary. 

Seizure of Drags 

1434. SHRI MOHANBHAI PATEL: 

SHRI AMAR SINGH 
RATHWA : 

. Will the Minister of FINANCE be 
pJe8led to state : 
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(a) the quantity of heroin seized. dUring 
last six months in the country and in whicb 
part; 

(b) the value of the seized herein in 
tbe worJdmarket; 

(c) the number of persons arrested 
during last six months with the seized hero
in, and of which nation; and 

(d) how thiS seized heroin is being 
disposed of ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A. K. 
PANJA) : (a) (0 (d). In the first 6 months 
of the current year, 1,708 kgs. of heroin 
have been seized from different parts of the 
country. 

No precise value of the seized heroin in 
the world market can be determined as this 
varies from place to place and time to 
time, depending upon us purity, place of 
origin, local demand and supply facto, etc. 

704 persons including 89 foreigners 
were arrested for offences relating to heroin 
in the first six months of 1988. The 
foreigners were mainly of Nigeria, Sri 
Lanka, Ghana, Kenya, Pakistan and 
Afghan istan. 

The seized heroin when ripe for disposal 
is destroyed by burning under proper 
supervIsion. 

Settlement of Trade DisJJute with Unltt.'tl 
States 

1435. SHRI NARSINO SURYA-
V ANSI: Will the Minister of COMMERCE 
be pleased to state: 

(a) whether the trade dispute with the 
United States over import of almonds has 
been settled by liberalising imports and 
reducing and binding import duty; and 

(b) if so, the reasons therefor 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : (a) and (b). Yes, Sir. This 
has been done keeping in view our General 

Agreemont OD Tariffs aDd Trade (GATT) 
obUgalions and trade interests. 

Indo .. Banala Agreement 

1436. SHRIMATI 
SINGH: 

MADHUREE 

DR. G. S. RAJHANS : 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether India and Bangladesh 
have agreed to adopt more stringent mea
sures to check the growing menace of 
smuggling on Indo-Bangladesh border; 

(b) if so, the details of the agreement 
held in this connect ion; and 

(c) the details of the methodb proposed 
to be adopted to curb the growing menace 
of smuggling on Jndo-Bangladesh border? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A. K. 
PANJA): (a) and (b). India and BangIa. 
desh have not negotiated any agreement to 
check smuggling acros~the Indo-Bangladesh 
border. 

(c) Repol ts received indicate an 
increase in the flow of tbird country goods 
and cheap man .. made fabrics being smuggled 
from Bangladesh IDto India on head-loads 
and cycle-loads. Preventive checks have 
been intensified to combat (his flow. Close 
co-ordination is also being maintained with 
all the agencies concerned in the prevention 
and detection of smuggling across the Indo
Bangladesh border. Preventive raids on the 
recipient markets like Thurka Patti in 
Calcutta have also been undertaken. 

Outstanding Cases Pending Deci~ion in 
the High Courts 

• 1437. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of LAW 
AND JUSTICE be pleased to state: 

(a) whether Government have taken any 
note of a large number of outstanding cases 
pending for decision in the High Courts and 
the Supreme Court; 

(b) if so, the number of cases pendJDI 
for over three years in each court; 
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(c) whether any immediate steps would 
be taken to ex~ite the provision of quick 
justice by taking such steps as the fiUing of 
existing vacancies as also by increasin8 the 
strength of judges in the Courts; and 

(d) if so, the likely date by which these 
steps wiU be taken 1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF LAW AND JUSTICE 
(SHRI H. R. BIIARDWAJ) : (a) The 
Government have been constantly monitor .. 
ing the position of institution, disposal and 
pendence of cases in the High Courts and 
the Supreme Court; 

(b) As per information furnished by 
the Registries of the High Courts and the 
Supreme Court, the number of cases pending 
for over 3 years in each court has been 
indicated in the Statement below. 

(c) and (d). The Government have 
decided to fill the existing vacancies of 
judges in High Courts and the Supreme 
Court expeditiously and have also agreed to 
increase the sanctioned judge-strength of 
some High Courts. However, it is not pos
sible to indicate any date by which all the 
available posts would be filled up. 

Statement 

Position as on 1. 1.1988 

- - -_-- - - - - ------ -_- ----

1 
-- --- ~ - - - - - - ----

Supreme Court 

High Courts 

1. Allahabad 

2 Andhra Pradesh 

3. Bombay 

4. Calcutta 

S. Delhi 

Number of 
Cases pending 
for over 3 
years 

2 

26223 

188020 

16443 

640~7 

102102 

34809 
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6. Gauhati 8263 

7. Oujarat 24419 

8. Himachal Pradesh 4677 

9. Jammu and Kashmir 12'32 

10. Karnataka 25005 

11. Kerala 38753 

12. Madhya Pradesh 15002 

13. Madras 47330 

14. Orissa 5163 

IS. Patna 6962 

16. Punjab and Haryana 19841 

17. Rajasthan 20804 

18. Sikkim 1 

Total 634183 

Expcnditure by Companies 

1438. SHRI KAMLA PRASAD 
SINGH : Will the Minister of FINANCE 
be pleased to state : 

(a) whether his Ministry is aware that 
some of the FERA companies hold meetinp, 
seminars etc. in Five-S lar Hotels incurring 
lavish expenditure; 

(b) if so, whether it i~ permibsible 
under the Rules; 

(c) if not, what are the modus operandi 
adopted by them to account for such 
expenditure; and 

(d) the steps taken to check the con
cealment of uncr.lIcd for expenditure under 
legibte heads with a view h> deprive the 
public exchequer of its legitimate dues ? 

TIlE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY.OF FINANCE (SHRI A. x.. 
PANJA): (a) to (d). A Statement is liven 
below. 
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Statement 

(8) The Income-tax Department is 
3ware that some companies hold moetinp, 
seminars etc. in five-star hotels. 

(b) Section 37(2A) of the Income-tax 
Act lays down certain ceilina limits in 
respect of deduction of expenditure in the 
nature of entertainment expenditure. Heooe, 
where the expenditure on holding meetings, 
seminars, etc. in a hotel includes expendi .. 
ture in the nature of entertainment expendi
ture in excess of the specified limits. such 
excess expenditure on entertainment will 
Dot be allowed as deduction in computing 
the taxable profits. 

(c) Taxpayers may try to circumvent 
the provisions of Section 37(2A) of the 
Income-t ax Act by camouflaging the expen .. 
diture on entertainment and claiming it 
under some other head. 

(d) In the statement in Form No. 3 
CD, to be furnished by a chartered accoun
tant along with the atldit report under 
Section 44 AB of the Income-tax Act, the 
chartered accountant is required to give 
the amount of expenditure on entertainment 
incurred by the taxpayer. While making 
scrutiny a&sessments, the assessing officers 
are also required to carefuJ1y examine the 
relevant records with a view to ensuring 
that the provisions of law are not Circum
vented by the taxpayers by camouflaging 
theIr expenditure under w~ong heads. 

Pay Scalefi of Seni',r Computors of C. W.C. 

1439. SHRI R. P. DAS: Wi1l the 
Minister of WATER RESOURCES be 
pleased to state : 

(a) whether the Central Water Com
mission has proposed/ recommended to the 
Ministry of Water Resources for extending 
the benefits of the Senior scale of Rs. 425-
700 (pre-revised) and Rs. 1400-2300 
(revised) to all the Senior Computors of 
Central Water Commission on account of 
the judgement of the Central Administrative 
Trjbunal; 

(b) if so, what action bas been taken 
so rar to implement the judaement of the 
Tribunal; and 

(c) jf not/the reasons therefor? 

THB MINISTER OF STATE IN THB 
MINISTRY OF WATER RESOURCI!S 
(SHRIMAn KRISHNA BAHt) : (a) Yei, 
Sir. 

(b) and (c). Since tbe Central Admiais. 
tratile TribunaJ aranted pay scale tJf 
Rs 1400·2300 only to the PetitioDcors. the 
benefit ot this judgement could not be 
extended to others. Meantime, a number of 
Senior Computon have filed petitions .1ft 
various Benches of Central AdmiDistratm 
Tribunal demanding revised scale on the 
analogy of the judgement of Delhi Beneh 
of the Tribunal. The matter is sub .. judice. 

Import of Raw Jute to Compete in 
Export Market 

1440. SHRI LAKSHMAN MALLICK : 
Will the Minister of TEXTILES be plcaaod 
to state: 

(a) whether the Indian Jute Mil). 
Association has urged Government for 
permission to import raw jute at the inter .. 
national market price in order to be able to 
compete in the export market; 

(b) whether the Association has aillo 
explained other difficu]ties faced by the 
lndian Jute Mills Association to Union 
Government; and 

(c) if so, the reaction of Government 
in this regard ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) to (c). A 
statement is given below. 

Statement 

(a) In their memorandum dated 7th 
June, 1988, the IJMA has requested for 
grant of various facilities for export. 
They have asked for the supply or 
jute to mills by the Jute Corporation of 
India (JCI) at international ruling prices 
and/or support price fixed by the Govern. 
ment of India for raw jute. 

(b) The IJMA has put fortb some 
other suuestions to increase competitive
ness of their exports, 



(0) Tho jute Corporation ot India has 
boon roaularJy supplying raw jute to the 
mUls, accordlD8 to their requirements, both 
from buffer stock and the stock with the 
Corpor atioD. The Gove~llP1ent bas also 
taken various measures from time to 1ime 
increase exports of jute goods, which in· 
cl4lAe, amongst others. 

(i) Setting up of Jute Manufacture 
Development Council; 

(ii) Introduction of Export Price 
Stabilization Fund Scheme; 

(iii) Introduction of new rates of ~ 
Compensatory Support with effect 
from 1. 7 .1986; 

(iv) STe·Jute Industry Consortium on 
50/50 loss sharina basis for export 
of carpet backing cloth to North 
American Markets; and 

(v) Scheme of buffer stocking of raw 
jute to contain fluct uatlOn in raw 
jute prices. 

Inle(est on Crop Loa"s 

1441. SHRI JAGANNATH PATNAIK: 
Wjll the Minister of FINANCE be pleased 
to stele; 

(a) the Itkely effect of the reduction by 
two to two and a half per cent intere~t on 
crop loan, as announced by GoveJ'nment in 
Budget for 1988-89, on the cooperatives 
as weU as commercial banks; 

(b) whether the farmers prefer adequate 
and timely disbursement of loans rather 
than low interest; 

(c) whether the cooperative movement 
ha India, which began in the veld of rural 
credit has failed to spread to other fields 
Ij,~e marketing, farming,. and processing; 
and 

(d) if so, tbe reaction of Government 
in this regard? 

THE MINISTER OF STATE IN THE 
DEPART,MENT OPECONOMIC AFFAIRS 
IN THE MINISTRY DE FINANCE 
(SHit I EDUARDO FALEJRO): (a) 
I\e~rve Bank of India (R.BI) ha$ reported 

tllat as a fCJylt of reduct40D ,n f ••• t 
rf4W' oq crop loUls, there will ~ $O~ 
reduction in~ome of b~.. ' 

(b) The farmer would prefer ndt only 
adequate amount of Joans and their timely 
disbursemenf but also Joans carrying lower 
r4Lt5 01 intere.t. The quantum ot qop 
loan will depend upon tho sq. ." 
fioanoe d~ided by the Technical Commit~ 
for each crop and jn respect of term Jo-.. 
based on tb. nature of investment ~tivit7 
prpposed to be undertaken by the far~, 
For timely disburesernent of loans b.p~ 
have been advised tna t aU applications 
upto a cr~t limit of Ri. 25,000 should 
be disposed of within a fortnight and those 
for over Rs. 25,000 within 8 to 9 
weeks. 

(c) and (d). National Bank for Agricul. 
ture and Rural Development (NABAltD) 
has reported that the performance of the 
CqOperative movement in the field of 
marketing aod processing has not been 
generally satisfactory. The NABARD has 
advised all State Governments to strengthen 
the coop. marketing and proce~slng units 
!10 that they could subserve their objectives 
effectivel y. 

Levy of Excise Du~y on Excisable Goods 
(lied fo: Ca,Uve Consumption 

1442. PROF. MADHU DANDAVATE: 
Will the Minister of FINANCE be plca$ed 
to state: 

(a) whether the balance of ninty five 
cases relating to Jevy of excise duty (E.D.) 
on excislble goods used fOl' caplive cOn'Su
mption pending in the Supreme Court 
referred to in paragraph 2.10.1.1 of the 
Ministry's Annual Report for 1987-81 
have since been heard; 

(b) jf SOt the number of cases disposed 
of and the amount of excise duty realised 
together with reJ~\ted disposal of cases in 
the High Courts, as well as ye~-wiso 
anafysis of pendj ng cases; and 

'(c) the steps ta.kCll tQ persuade tbe 
courts to finally disPose of court cases at t~ 
earliest involving Governmcnt revenues h~ 
view of the 1end('ncy of the business com
mutJity to witJ1hoJd Jlayment of Oove~q, 
O\.WI by raisin, 8~b dispute~ ? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) No, Sir. 

(b) Does not arise. 

(c) Th, major group of cases pending 
in Supreme Court have been identified and 
efforts are being made to get them tisted 
for being heard and disposed of. Collectors 
of Central Excise have been instructed to 
pursue the cases in High Courts vigourous]y 
for their disposal. 

Rise In Plle{' of Cotton Ya'n 

1443 SHRI PIVUS TIRAKY: Will 
the Minister of TEXTILES be pleased be 
state : 

(a) whether 7.5 lakh weavers in West 
Bengal are undergomg through a very 
critical period due to the sf'eep rise in 
cotton-Yarn prices; 

(b) if so, whet her Government plans 
to suspend the export of cotton 
and cotton yarns as these exports are 
resulting in raising the prices of cotton 
yam; 

(c) if so. the datails thereof; and 

(d) if not, the reasons therefor 1 

THE M1NISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) The hand-
100m industry in the entire country, inclu
ding West Bengal, Passing through a diffi .. 
cult period duc to the increase of cotton 
yarn. 

(b) and (c). Export of staple cotton 
bas been suspended. Export of bank yarn 
upto 60s counts has been suspended. 

(d) Does not arise. 

Memorandum by the State Bank of 
India Staff Federa1 ion aad Officers 

Federati()n 

1444. SHRI ZAlNAL ABEDIN : Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether Government have recei,!ed 
any memorandum on 4 January, 1988 from 

the Joint Action Committee of the State 
Bank of India Staff Federation-and Officers' 
Federation; 

(b) jf so, the saJient features of the 
said qlemorandum; 

(c) whether any action bas been taken 
on the said memorandum; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

:rHE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTR Y OF FINANCE 
(SHRI EDUARDO FALEIRO): (a) 
Yes. Sir. 

(b) to (e). The mem6>randum submitted 
by the Joint Action Committee mentioned 
about the majority foHowing enjoyed by 
the Federations in SBr and their non
pOlitical status. Givjng an outline of the 
healthy rela fions between the management 
and employees in SBr within the over-all 
framework of Bank's industrial relation 
policy, the Joint Action Committee expres
sed resentment of the Federations over 
alleged attemps by a particular union to 
gain strength in SBI using Governmental 
and political power and highlighted the 
adverse consequences of any such attempt. 
Government is keen that heal thy industrial 
relation prevails in the Industry. Govern .. 
ment has endeavoured to see that no discri
mination whatsoever is made against any 
union. The aUegation of the Joint Action 
Committee of foisting a particular union by 
Government is materiaIJy baseJess and 
does not call for any action. 

.Jute Modernisation Pund' 

1446. SHRI SYED MASUDAL 
HOSSAIN: 

SHRI KAMLA PRASAD 
RAWAT: 

Will the Minister of TEXTILES be 
bleased to stare: 

(a) whether any jute mills have applied 
for Joan from Jute Modernisation Fund; 

(b) if so. the number and names of 
those mills; 
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(c) the criteria for lettiDI loan from 
the said Fund; 

(d) whether all the mills wbich have 
applied for loan so far have racei\'ed the 
loan; 

(e) if so, the details thereof? 

(f) if not, the reasons therefor? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) to (f). 
A statement is given below. 

Statement 

Till the 31st July '88 the Financial 
Institutions had received 29 applications 
seeking assist ance under the Jute Moderni .. 
sation Fund Scheme from the Following 
Mills: 

1. Anglo India Jute Mills Co. Ltd. 

2. Howrah Mills Co Ltd. 

3. Hastings Mills (Jute Divo. of 
Shree Diavijay Cement Co. Ltd.) 

4. Angus Co. Ltd. 

S. Kanoria Jute and Inds. Ltd. 

6. Fort Gloster Inds. Ltd. 

7. NUddea Mills Co. Ltd. 

8. Nelimarla Jute Mills Co. Ltd. 

9. Naffar Chandra Ju te MiIJs Ltd. 

10. Konark Jute Ltd. 

11. Birla Jute and Inds. Ltd. 

12. Kankarrab Co. Ltd. 
; 

1 3. Budge Budge Co. Ltd. 

14. Aekta Ltd. 

1 S. Hukamchand Jute and Inds. Ltd. 

16. Howrah Mills Co. Ltd. 

1 7. Shree Hanuman Jute Mills Ltd. 

18. Caledonian Jute Mills Ltd. 

19. Cbittavaiaah Jute Mills (Jute DivD. 
of willard India Ltd.) 

~ 

20. J.K. Jute Mills Co. Ltd. 

21. New Central Jute Mills Co. Ltd. 

22. Fort William Co. Ltd. 

23. Gourcpore Co. Ltd. 

24. Naihati Jute Mills Co. Ltd. 

2S. Kelvin Jute Co. Ltd. 

26. Calcutta Jute Mfg. Co. Ltd. 

27. Ganges Mfg. Co. Ltd. 

28. India Jute and Inds. Ltd. 

29. Shree Bajrang Jute Mi1Js Ltd. 

The assistance under the Fund would 
be available to existing jute mills, includiDI 
weak, but potentially Viable ones, who are 
registered as publie or private limited com
panies or as industrial cooperatives. The 
loans shall be available for modernisation 
and rehabilitation, primarily aimed at (i) 
upgradation of technology process, product. 
mix, (ii) exportorientation (iii) energy 
saving (iv) anti-poJlution measures and (v) 
fuller utilisation of capacity through debott
leneckins. The applicant concerns shall be 
required to satisfy the Financial Institutions 
in regard to technical feasibiliby of the 
scheme, financial viability of the Company 
from a long-term point of view and 
managerial capacilities to run the unit on 
professional lines. 

Out of 29 applications received by 
Financial Institutions. 3 application. have 
been withdrawn by the promotors. Out of 
the remaining 26 applic a.t ions, while 4 
applications have not been found sUppOrt 
worthy, assistance has been sanctioned to 
9 concerns and the remaining 13 applica
tions are at variou~ stases of processing. 

Out of the 9 concerns, where the loaos 
have been sanet ioned disbursement bas 
commenced in respect of 3 cases amounting 
to Rs. 2.70 crores, Details Jqardibl 9 
applicants who have been aanotiol1Cd 
as,istance are as UDder ; 
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Modernisation Rehabili- Special lDPS Total 
loan (JMFS) 

-------

1. Ang)o India lute Mitis 
Co. Ltd. 1.20 

2. Hastings Min (Jute Divn. 
of Shree Digvijay Cement 
Co. Ltd.) 2.60 

3. Kanoria Jute and Inds. Ltd. 3.24 

4. Kelvin Jute Co. Ltd. 2.71 

S. Birla Jute and Inds. Ltd. 6.48 

6. Naihati Jute Mills Co. Ltd. 1.98 

7. Naft'ar Chandra Jute Mills 
Ltd. 3.40 

8. Aekta Ltd. .... 3.62 

9. India Jute Inds. Ltd. 4.67 

29.90 

[TraM/ationl 

Corruption in Bhagirath Gramin BaDk 

1447. SHRI KAMLA PRASAD 
RAW AT : Will the Minister of FINANCE 
be pleased to state: 

(a) whether complaints have been 
received about corrul'lloll in the Bhagirath 
Gramin Bank in distrIct Sitapur in Uttar 
Pradesh; 

(b) if so, whether Government have 
conducted an inquiry in this regard; and 

(c) if so, the number of cases of corrup
tion which have come to light and the 
• umber officers aDd employees found luity 
ud tile details in this regard ? 

THE MINISTER OF STATE IN THE 
I>JilPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE 
(SHRI EDUARDO FALEJRO) : (a) and 
(e). Complaints cODtainiul alleaatioDS of 
CfM'Upt1on apioat two former Chairmen 
and Itaft of Bhaairatb Oramifl Bank, Sitapur 

tation loan loan 
(JMFS) (JMPS) 

1.00 0.24 2.44 

2.60 

2.78 4.02 

0.6S 0.55 1.17 5.08 

• 
6.45 

0.14 0.32 0.50 2.94 

0.65 4.05 

0.49 4.11 

1.20 0.93 6.80 

2.99 3.96 1.67 3852 
-- - - -- ----

(U P.) had been received by Government. 
One was investigated by the Regional 
Office of NABARD at Lucknow and as a 
result of the inquiry the then Chirman was 
repartriatcd to the Sponsor Bank, namely 
Allahabad Bank. It is reported, that on the 
basis of the inquiry made by the AJlaha
bad Bank, the Ex-Chairman was found 
guilty and has since been rGOloved from 
service. 

The next Chanman who succeedod the 
prvious one was also found ineffective in 
curbing corruption and enforcing dkipline 
in the Gramin Bank. He too has been 
repatriated to the sponsor bank where a 
show cause notice is reported to have been 
issued to him by the Allahabad Bank . 

As regards complaints against some of 
the staff, the sponsor bank has reported 
that the present Chairman has initiated 
necessary acti on. 

[English] 

La2'd Uader Coffee Plantation 

1448. SHItI ANANDA PAnJAK 



WUl tho Minister of COMMERCE be 
pleued. to state: 

(a> the rata) land brouaht under the 
coffee plantation so, far t slate-wise; and 

(b) the additional land proposed to be 
brought under the coffee plantation during 
tbe remaining period of the current plan. 
State-wise ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 

State/Union Teritory 

A. Tradilional Areas 

Karn at aka 

Keral. 

Tamil Nadu 

Sub-total (A) : 

B. Non-Traditional Areas 

Andhra Pradesh 

ADdaman and Nicobar 

Arunachal Pradesh 

Assam 

Madhya Pradesh 

Maharashtra 

Mabipur 

MeghaJaya 

Mizoram 

Nqaland 

Ori,. 

Sikkim 

Tripura 

West Benla) 

S~ (B): 

Grand total (A) + (B) : 

DAS MUNS!): (a) and (b). A statement 
is given below. 

Statement 

State-wise particulars of Jand aJreaJy 
brought under coffee plantation uptU 
1985-86 are siven below. Fiaurcs pertain .. 
ing to new planting for th~ years 1 ('86.87 
and 1 ~87-88 are under compilation. The 
areas proposed to be covered during the 
current year (1988-89) and the terminal 
year of the Seventh Five Year Plan 
(1989.90) are as folJows : 

Area Already under 
Coffee Plantation 

127892 

65628 

32869 

226389 -- -

(Area in Hectares) 

Area proposed to 
be covered dur
ing 1988·89 
*1989·90 

3000 

1 SOO 

1500 

6000 ------"'. --------------

7647 

8 

2~5 

1307 

If 7S 

23 

328 

7J 7 

783 

1865 

977 

67 

126 

29 

14207 

240596 

1000 

500 

900 

250 

250 

SOO 

250 

250 

1000 

250 

100 

250 

250 

6000 

12000 
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Tax Hiding of HtncJustan Lever Ltd. 

1449. SHRIMt\Tl GEETA 
MUKHERJEE : Win the Minister of 
FINANCE be pleased to refer to the reply 
given on 11 Decem her, 1987 to U nstarred 
Question No. 5506 regarding tax hiding 
of Hindustan Lever Limited and state: 

(a) whether the information has now 
been collected; and 

(b) if so, the details thereof 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) aad (b). Inquiries have 
revealed that Mis Hindustan Lever neither 
sought, nor were granted, any permission 
by Income-tax or Central Excise authori
ties to cut off a part of their turnover during 
the years 1984, 1985 and 1986. 

Pending Enemy Property Claims 

1450. SHRIMATI BIBHAI GHOSH 
GOSWAMI : Will the Minister of 
COMMERCE be pleased to state: 

(a) the number of enemy property 
cJaims from Bangladesh pending with the 
Custodian of Enemy Property of India; 

(b) how long it will take to clear 
those claims; and 

(c) the steps taken so far for expedi-
tious clearance of these claims? • 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) and (b). S7 _493 
claims were registered with the Custodian 
of Enemy Property, out of which 24,163 
claim cases ha ve been disposed so far. 
21,659 claims have been treated as dormant 
and 11,671 claim cases remain to be pro
cessed which are expected to be settJed 
within a period of two or three years. 

(c) To expedite verification of claims 
the position is reviewed from time to time 
and various steps are taken to dispose oft' 
pending claims. 

Steps taken so far are: 

(0 i~of panel members from 
8 to 18. 

_. 

(U) shifting of payment office from 
Bombay to Calcutta. 

(iii) increase of honorarium to panel 
members. 

(iv) adverti ements in News papers 
caning upon batches of claimants 
to submit documents. 

(v) provision of additional staff etc . 
• 

Trade l\ith Poland 

1451. DR. KRUPASINDHU BHO) : 
WiH the Minister of COMMERCE be 
pleased to state : 

(a) whether his Ministry has explored 
the possibil ities of increasing trade with 
Poland; 

(b) if so, the items proposed to be 
exported to Poland and vice· versa; and 

(c) the steps taken by both India and 
Poland to expand trade? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) to (e). Possibilities 
for increasing the Indo-Po1ish bilateral trade 
is being explored on a continuous basis. A 
series of steps have been taken by both 
Sides in this direction which includes iden
tification of new and additional items for 
exports and imports. participation in trade 
fairs, exhibItions, buyer .. seller meets; ex
c~ange of commercial and business delega
tIons and meetings at regular intervals at 
Governme~t level to review the two way 
trade. Tlie export basket of India include 
agricultural products, merals and ores, 
Jeather and leather manufactures. chemicals 
and allied products, textiles, and engineering 
800ds. India's import basket include 
machinery and equipment and spare parts, 
steel and steel products, non-fel rous metals 
chemical fertilisers. and chemicals and 
pharmaceutical products. 

Production of Lac and Sbellec 

. 1452. S!,RI GADADHAR SAHA: 
Will the MInister of COMMERCE be 
pleased to state : 
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<a>. the production of lac and 8hellac 
during the Jast three years, State-wise and 
year-wise; 

(b) whether there is any proposal to 
help the lac growins States to increase the 
production; and 

(0) if so, the ""tails thereof? 

TIlE MINISTER OF STATE IN mE 
MINISTRY OF COMMERCE (SHRI P.It. 
DAS MUNSI): (a) TotuJ state-wise. pro
duction of lac inside the country dUling tho 
last three years is 88 follows : 

(Production ~n M. Tpns) 

States 1985-86 1986-87 1987-88 
--~---~- -----

Bihar 

Madhya Pradesh 

West Bengal 

Maharashtra 

Uttar Pradesh 

Other States 

(b) and (c). The Shellac Export Pro
motion Council and the Directorate of Lac 
Development provide assistance in the form 
of development brood lac extension service 
etc. for increasing lac production. The 
Directorate of Lac Developmenl is also 
responsible for \implementating the Central 
Sector Scheme on "lac Extension and Pack· 
age Programme for lac cultivation in Pack. 
age Blocks and Establishment of Brood 
Jac farrn-cum·demonstration centres in 
various states". The Directorate also has 
six nucJeus Brood lac farm-cum-demonstra
tion cent es in various lac rroducing states. 

Am('ltdmrr'ts in H e Existin~ I aw to ApJ)oint 
Judgt's 

1453. SHRI AMARSINH RATHAWA : 
SHlu CHINTAMANI JENA : 

Will 'the Minister of LA WAND 
JUSTICE be pleased to state : 

(a) the existing procedure for appoint
ing Judges in the country; 

(b) whether the present procedure of 
appointing Judges is fCinadequate" according 
to the 121 Report of the Law Commi ssion; 

(c) whether in the said report it is 
. further stated that the vacancies of jud,es 

10,310 12,35 S 7,575 

4,965 5,155 5,170 

2,070 1,800 1.070 

125 lOS 105 

440 400 420 

265 525 260 

18,175 20,340 14,600 

are not filled in time and this resulted in 
increasing the arrear~ of ,cases in aU the 
courts; and 

(d) whether Government propose to 
bring some amendments in the existing Jaw 
in regard to appointment of Judges as 
suggested by the Law Commission? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) Appoint. 
mel}ts of Judges to the Supreme Court are 
made in tcrm~ of the l provisions of Article 
124 of the Constitution. Appointments of 
Judges of High Courts are made in tenns of 
provisions of ArticJe 217 of the Constitu
tion. 

(b) Yes, Sir. 

(c) Ye s, Sir. 

(d) The Law Commission, in its 121st 
Report on '~A New Forum for Judicial 
Appointments", has suggested a new modeJ 
for making recruitments to the superior 
judiciary, and bas recommended the cons-
titution of a National Judicial Service Com
mission for the purpose. The recommenda
tion of the Law Commission lequire to be 
eX8tnined in consultation with the concerned 



co:') stitutional autlaorilies tD J;cacb a 
decision. 

E"'(tcrnaJ Det. t 

1454. SHill PURNA CHANDRA. 
MALIK: Will the Minister of FIN~N~ 
be pleased to state : 

(a) whether India·s external debt is 
growing; and 

(b) jf so, in what dimension and 
annual rate? 

THE MINISTER OF STATE IN TIlE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). 
The outstanding external debt on Govern
ment account as on 1.4.1988 was Rs. 
36670 crores, when estimated at the ex
change rate prevailing on 31.3.1988. This 
represents an increase of 9.6 per cent over 
the previous year when estimated at the 
same exchange rate. 

~U"ID ~ Schemes of Pee:]ess 

1455. KUMARI MAMATA 
BANERJEE : Will the MiJister of 
FINANCE be pleased to state: 

(a) whether it is a fact that before the 
Supreme COUI t ruled otherwise, the Peerless 
Goneral Finance and Investment Company 
had a forfeiture clause in its various savioa 
schemes; 

(b) whether the forfeiture clause has 
been de1eted after the Supreme Court judge. 
ment and if so, since wh~n: 

(c) whether a sum of Rs. 250 crores 
has accumulated with the Company as the 
total forfeited ('mount; 

(d) whether the Company propose to 
return the amount to policy holders; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir. 

(b) to (e). Reserve Bank of India ha~e 
iSli'uc.:d a new set of direction, kno\\11 e$ 

"Pcsj~uary Non-B.nJdol (;om~Die. 
(Rc •• ve Bank) DirectioDs", 1987. ne.o 
have come into effect with effect from 1 "b 
May, 1987. In terms of those directions, 
no resi~)' nQ4J-bankiPi cgm,pIUlY .11all 
forfeit any amount deposited by a dopo,ite»r. 
or any in terest, premium. bOllUS or ~_ 
advant8lc accrued thereon. The Reserve 
Bank of India has reported that the new 
schemes issued by Peerless General Finance 
and Investment Company Ltd., Calgutta .. 
(Peerless) on or after 3.11.1986 do Dot 
~ontain any forfeiture clause. As reprds, 
the certificates issued by the company under 
its schemes prior to 3.11.1986, tlacy would 
be governed by the terms of the contract 
entered into between the company aad its 
certificate holders. Accordjng to the torms 
and conditions of tbe old schemes o~ the 
Peerless, a lapsed certificate can be revived 
at any time before the date of maturity On 

payment of a1l dues thereunder toaether 
with the interest by a certificate holder. The 
company is also reported to have issued 
advertisements in the Press in respect of 
revival of its lapsed schemes. Reserve 
Bank of India has 1.10 information as to the 
exact amount accumulated by the company 
by way of .Lapsed certificates. 

Irre~uJarities iP ACCounts of Jute l\tiunufac .. 
turing Development Councii 

1456. SHRI SANAT KUMAR 
MANDAL : Will the Minister of TEXTILES 
be ple:.lsed to state: 

(a) the details of the vario~ irregulari
ties in spendins, as pointed out by an audit 
party sent by tbe Director of Audit, Central, 
to study the accounts of the Jute Manufac
turing Development Council for the period 
1 July. 1986 to 30 June, 1987; 

(lJ) the estjmated amount of annual 
production statutory ceas on the jute Jndustry 
accl uing to the above Council besides other 
matching promotional and marketin~ lunds 
of Union Government received by it; anel 

(c) the remedial measures beina taken 
by Union Government in the matter? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) to (c). The 
Audit Report of JMDC has pointed out 
certain irregularities on procedural I»4tterl 
Gnd lPaip.enaJl~" of Ac(;o"lilts. Tho Iwe 



... Manufactures Development CouDcil in its 
7th meeting held on 28.6.88, discussed the 
Audit Report. The Council bas directed 
its Secretariat for strick compliance ot 
financial procedure. 

The cess collection durin. 1986-87 was 
Rs. 8 crores. Government has released 
Rs. 4 crores during 1986·86 to JMDC for 
its activities. 

Delays unLfer IPRS Engineering Goods 
Exporters 

1457. SHRI K. RAMAMURTHY 
Will the Minister of COMMERCE be 
p*sed to state : 

(a) whether the exporters of engineering 
,oods are faciDj financial hardships because 
of delay in release of benefits under the 
Internatiooal Price Reimbursement Scheme 
(lPRS); aDd 

(b) the steps propoSed to be taken to 
ex.pedite the release of such benefits to these 
_potters? 

THE/MINISTER OF STATE IN TIiE 
MINISTRY OF COMMERCE (SHRI P.R.. 
DAS MUNSI) : (a). No more, Sir. Funds 
bave recently been released for disbursement 

against pcndinl claims under Intorna.tiona' 
Price Raimbursement SCheme. 

(b) Tho Government is exAIDiniDl 
variOUI measures to aU.ftDClJt ,. resoufCOl 
for early role.so of such benefits to these 
exporlers. 

Auction of Properties Aequlred .. tier Income 
Tax Ad lu B08lba, 

14S8. SHRI YASHWANTItAO 
OADAKH PATIL: Will the Minister of 
FINANCE be pleased to state : 

(a) whether the IlJcqd,e-. Tax Depart
ment has auctioned any properties I'CICCDtly 
in Bombay acqui red under the IncoQ;IC Tax 
Act; 

(b) if so, the details thereof agd (~ 
prices obtained; and 

(c) the profits made? 

THE MINISTER OF STATE IN TJ:lE 
DEPARTMENT OF REVENUE IN nm 
MINISTRY OF FINANCE (BHRI A<lE. 
pANJA): (a) Yes, Sir. 

(b) and (c). The details of prOJ'lWties 
auctioned recently under Chapter XXC of 
tbe Income·Tax Act for the month of July 
1988 are given in the statement be lew • 

St~tement 

Sl. No. Description of the 
property auctioned and 

area 

1 2 

1, Residential flat 12, Best 
view, Raghoji Rd. August 
Kranti ~arl, Bombay 
400036. 2

r

Bed room fiat 
with wide -open balcony. 
First floor. Area 1416 
sq. ft. of built up area 

2. Office Premises No. 152 
Maker Chamber-Ill, 1 Sth 
Floor, Nariman Point, 
Bombay 400021. with 
fixtures JU]d fittings car 
parking space. Centrally 
air-conditionod ~QO.aled 
EICQtric winng. Lease 
hold. Area 2548 sq. ft. 
of built up arca 

Apparent 
conside
ration 

3 

Rs. 15,00.000 

79,20,000 

Amount for Profit 
. which pro-

perty was 
sold 

4 5 

Rs. 18,50,000 Rs. 3, $0,000 

l,14,SO,OOO 35,30,000 
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3. Bunglow. beina Plot 
NO. 1 7. TPS Santacruz-II 
S. No. 24, H. No. 1/2 
Entry No. 102 Juhu Rd., 
CTS No. 998, Santacruz 
(W)-Beautiful bunglow with 
lawn Sea view, Excellent 
furnitures and ftttings, 
A.Cs and lift 6 bad rooms 
Area S433 sq. ft. of built 
up area 

Oear.Dce to Spplnning Mills in Karnataka 

1459. SHRI H.O. RAMULU: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) the names of the spinning Mil1~ in 
Kamata1c:a awaiting clearance from UOlon 
Government inspite of being recommended 
by State Government to Karnataka; 

(b) since when they are awaiting clea
ranco; and 

(c) the reasons for delay and by when 
they aro likely to be cleared ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIW AS MIRDHA): (a) and (b). 
According to available information no fresh 
proposal for the licensing of spinning mills 
in Karnataka is panding with the Govern
ment at present. However, some represen
tations have been received against rejections. 

(c) Does not arise in view of (a) and 
(b) above. 

Incre~sed Import of Indian Iron Ore by 
Rumania 

1460. SHRI S B. SINDAL : 

SHRI S.M. GURADDI : 

WilJ the MiDJster of COMMERCe be 
pleased to state : 

<a> whether Rumania has aareed to 
raise its import of iron Ore from India to 
a level of six miHion tonDOS _Muall)' OD a 
10D, term basis; 

90,00,000 1,11,50,000 21,50,000 

(b) whether any agreement has been 
liigned in this regard; 

(c) if so, the details thereof; and 

(d) what are the other items on \ J (' 
the protocol has been signed and to what 
extent the trade between two countries will 
increase during 1988.89 ? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) to (c). Rumania has 
agreed to import iron ore on long term 
basis at a leve1 of 5-6 million tonnes annu
aUy. For the year 1988-89 an agreement 
has been signed with Rumania for supply 
of 1.25 million tonnes. 

(d) In the Protocol of the 9th Session 
of the Indo·Romanian Government Joint 
Commission For Economic, Technical and 
Scientific Cooperation signed on 27th May, 
1988, both sides expressed interest in fur
ther extension of the existing long term 
contracts for iron ore, bauxite, manganese 
ore, cotton and steel products beyond 1990. 
Interest was a) so shown in conclusion of 
such contracts for newprint, petrochemicals 
concluding LDPE, HDPE and PVC, baJ] 
bearings, wheels, wheel sets, corrosion resis
tant high density steel, casting pipes, petro. 
Jeum equipment, charter hire of drilling 
rigs,track laying machinery for rails, diesel 
generating sets and equipment for steel 
sector, etc. 

Export of Iron Ore 

1 461. SHRI SYBD SHAHABUDDIN: 
Will the Minister of COMMERCE be plea. 
sed to state : 
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,,(a) the quantity of iron ore exported by 
the country durinS the J ast three yearl; 

(b) tho averale FOB price per metric 
tonne reaJifed during the last three export 

years; and 

(c) tbe averale world price duriDi t.., 
same period ? 

THE MINISTER. OF STATS IN THE 
MINlSTR Y OF COMM.ER.CB ($HRI p~a. 
DAS MUNSI) : (8) and (b). IroD ore expor
ted durina ahe last three yOaR and the 
average FOB realisation therefrom wa as 
under: 

(Quantity jn Lath TonDes) 

Year Qty. exported FOB reJation per 
matric tonne, (as.) 

1985-86 

1986-87 

1987-88 

(Prov) 

300.18 

325.14 

281.05 

-----~-- - ------- --- ~- -

(c) Average world prices of iron ore are 
not compiled. However, FOB prices settled 
by main exporters during the above period 

1985-86 

Japanese market 

Australia lumps 30.29 

Brazil Finos 25.97 

lumps 23.66 

European market 

Australia lumps· 38.48 

Fines· 34.30 

BraziJ Fines 26.56 

*c and F Prices. 

Tax Conc(>ssions to Hamdard Dawakbana 
Organisations 

1462. DR. A.K. PATEL: WiU the 
Minister of FINANCE be pleased to state: 

(a) whether his attention has been 
drawn to a news item captioned "Demand 

184.95 

181.18 

175.68 

in the Japanese and European markets were 
as under: 

(US Cents per unit Fe FOB prices) 

1986-87 1987-88 

28.78 28.78 

24.67 23.68 

22.24 22.24 

36.20 33.15 
32.40 29.35 

26.26 24.50 

for 'Wakf-Tax' on Hamdard Group" appear
ing in the Stafesman dated 1 May. 1988 
wherein it is alleged that many organisations 
of the Hamdard Dawakbana (Watf) 
Group declared as charitable for purpoee of 
tax exemption have been converted into 
commercial concerns, over the rean, aug 



88 such have forfeited their riabt to Income
tax and other concessions; 

(b) is so, the names .of such of.iniaa
tiOlls, nature of concessions granted to them 
Dad the yearly value of concdssions during 
the last three years; and 

(c) wbether any inquiry bas been made 
in this legard, if so, the findings thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) ; (a) to (c). Government is aware 
of the news item that appeared in the 
'Statesman' dated 1st May, 1988. The 
Income-tax department's record shows that 
the commercial activities are being carried 
on only by the premier organisation of the 
Group, namely, Hamdard Dawakhana 
(Wakf). Assessments of this Wakf upto 
the assessment year 1983-84 denying exemp
tion under section 11 of the Income Tax 
Act have been made by the Assessing 
Officer and these are being dis puted in 
appeal and are pen~ing at different levels 
of appeal. Section 2 (15) of the Income
tax Act defi,nins charitable purpos e was 
amended with effect from 1.4.1984. By 
virtue of this changed definition of charit
able purpose and takina into consideration 
the fact that the income of the Wakf from 
commercial activities was being distributed 
and applied for charitable purpose and it 
is having importance throughout India, it 
has been noti 6ed as exempt under section 
10 (2lC) \iv) of the Income-tax Act for 
assessment years 1984-85 to 1988-89. 

Blacklisting of Industrialists for Tax 
Evasion 

1463. SHRI BHATTAM SRIRAMA
MURTIIY: Will the Minister of FINANCE 
be pleased to state : 

(a) whether Government have announ
ced the policy of blacklisting industrialists 
for tax evasion and denying them future 
licences for expansion capacj~ or raising 
capJtaJ; 

(b) if so, the details of such blacklisted 
iadudries, durJna 1987-88 and the cW'rent 
year apto date; 

(c) the various industries which received 
bfneftt (rom cent percent reduction of 

import duty on N .. paraffins; anCI the removal 
of exci'IC duty of 1 5 per cent on PTA; and 

(d) tbe extent of advantaae derived 
during the last 2 years? 

THE MINISTER OF STATE INJ, THE 
DEPARTMENT OF REVENUE IN THI! 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) No, Sir. 

(b) Does not arise. 

(c) As per the information available 
with the Government textile and petro
~bemicals industries would be benefitted. 

(d) The extent of advantage derived 
from the reduction in import duty and 
removal of excise duty would respectively 
depend upon the quantity imported and the 
quantity manufactured. On rough estimates 
the revenue involvement is to the extent of 
about Rs. SS crores. 

Sickness Insurance &heme for Small 
Scale Units 

1464. SHRI S.M. GURADDI: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the Federation of Indian 
Chambers of Commerce and Industry 
(FICCI) has suggested the Sickness Insu
rance Scheme to be formulated and intro
duced by the Reserve Bank of India to 
safeguard the interest of the smal) Bcale 
units; 

(b) if so, whether the recommendation 
has been made only after comprehensive 
sW'Vey repOI,'ts received. from about one 
hundred small scale units associations 
including Chambers of Commerce about the 
causes of sickness; 

(c) whether Government have examined 
the matter; and 

.. 
(d) if so, the reaction of Government 

in this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIIlS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) It baa been 



brouaht to llotice tbat Federation of Indian 
ChamboQ of Commerce and Industry has 
produced a Survey resardiDJ si(;knesl in 
Small Scale Industry. A suggestion has 
been made therein that a SickDOSS Insurance 
Scheme may be formulated and introduced 
by the Reserve Bank of India to Kafeguard 
the interests of smaJl Units. 

(b) Tbe Survey bas been reportedly 
made after obtainina information from 
Small Industry Associations including Cham
bers of Commerce. 

(c) No, Sir. 

(d) Does not arise. 

Semlaar on Problem aad Prospects or 
H.ndlcrafts 

• • 
1465. SHRI SUBHASH YADAV : 

SMRI PRAKASH CHANDRA: 

Will the Minister of TEXTILES be 
pleased to state : 

(lI') whether a Seminar on the problems 
and prospects of handicrafts in the country 
was organiled in New Delhi reoently; 

(b) if so, the number and names of the 
participants in the Seminar; and 

(c) the details of discussions held and 
recommendations made to Government, if 
any '1 

THE MINISTBR OF TEXTILES (SHRI 
RAM NIW AS MIR.DHA) : (8) to (c). A 
statement is given below. 

Statement 

(8) Yes, Sir. 

(b) The name of 84 perioDs who parti
cipated in the seminar are Biven in statement 
below. 

(c) A seminar 00 tbe problems and 
prospects of handicrafts wa oraaoised 00 

27th May, 1988 in New Delhi by the 
Export Promotion Council for Handicrafts, 
an autonomous body set up under the aegis 
of the Ministry of Textiles. The problems 
faced by tbe Indian Handicraft exporters 
were discuascd during the aemtear. The 
main omphasis was on the need Cor develop. 

iDa f!P export culture by the Government 
A,cne ies connected with the export of 
handjctafts. Keepins in view the competi
tion beinl faced in the overseas markets, 
providina a betler market intelligence and 
de5iSD auidance by the Export Promotion 
CounciJ. was demanded. 

Some of the vital recommendations 
made during the seminar were as foJlows : 

(i) ParticIpation in trade fairs/exhibi
tions abroad by new entrepreneurs 
in this sector be encouraged. 

(iI) Availability of accurate Market 
Intelligence under the aegis of tbe 
Export Promotion CounciJ.1 

(Hi) Subscription to good magazines/ 
journals. 

(jv) A booklet be issued by the Office 
of the Chief Controller of Imports 
and Exports containing the salient 
guidehnes providing to craft 
exports. 

(v) Clarificatjon to issue with regard 
to Genera) Notes under Q)1. S 
against product Group 'H'
Appendix-17 for the definition of 
handicrafts. 

(vi) The old scheme for despatch of free 
samples by the exporters to the 
foreisn buyers be restored. 

(vii) Simplification of the procedures 
for the export of Ivory products 
and the handicrafts of Silver. 

(viii) Re-introduction of Export House 
Scheme under tho consortia of SSI 
units. 

Ox) Deemed exports which include 
sales to the foreign tourists and 
others be considered as a condition 
to become eliaible for the 
Export House Certificates and 
other benefits. 

(x) Expeditious clearance of tbe appli
cations pendilll in the Offices of 
the Joint Chief ControlJer' or 
Imports and Exports. 



(xi) Description of the items classified 
under Sub. Sl. No. 3804 to include 
handicrafts of brass in addition to 
brass art wares. 

(xii) Acceptance of any amount of 
convertible foreign currency be 
allowed against the sale of the 
merchandise to the foreign 
tourists. 

Statement 

Export Promo I ion Council for Ha"di· 
crafts Seminar on Problems a"d 

Prospects 0/ Handicrafts Held 
0" 27.5.1918 In New 

Delhi 

List of Participants 

I. Sh. Shri Nath, 
MIs. Nath Brother Exim 
Internaiional Ltd., 
New Delhi 

2. Sh. Arun Juneja, 
MIs. Anand Internaional 
New Delhi-! 

3. Sh. Pankaj Patel 
MIs. Akash Exports 
Baroda-II 

4. She Aman Bajaj 
MIs. Aesthetic Trade Links 
(P) Ltd., 
New Delhi 

s. She B.V. Talwar, 
MIs. Alankrit 
New Delhi-20 

6. Representative 
Mis. A.K. International 
New Delhi-6 S 

, . Representative 
MIs. Durga International 
New Delhi 

8. She M.M. Khan 
MIs. Fxport International 
Delhi-6 

9 Representative 
MIs. Expo. Crafts (P) Ltd., 
Calcutta-' 3 

10. Mrs. Manju Kapoor 
Mis. BxpocraflS IntclDatiODal, 
New Delhi·6S 

11. She M.L. Sharma 
MIs. Emen Export House 
New Delhi-19 

12. She Tom Thomas Mohan 
MIs. Handicrafts Development 
Corpn. of Ktrala Ltd. 
Trivandrum-l 

13. She P.N. SUri 
Mis. Hansa Agencies (P) Ltd. 
New DeJhi·20 

14. Representative 
MIs. Hansa Export Corpn. 
New Delbi-20 

14. She Hari Shankar Gupta 
MIs. Hira Lal and Son 
New Delhi-5 

16. Sh. Om Prakash Prahladka 
MJs. Hitachi-KK Mfg. Co. 
Calcutta-6 

17. She Gunjan Kumar Rohatgi 
Mis. Indogin Exports 
New Delhi-l 

18. She Davinder Kataria 
MIs. Kataria Auto 
Industries 
Delhi 

19. She S.L. Sharma, 
MIs. Kiran Export 
Ghaziabad-3 

20. She M.K. Sampath Kumaran 
MIs. Kctrnataka State Arts 
and Crafts Emporium 
New Delhi .. ! 

2J. She M.L. Gupta 
MIs. Kottage India 
New Delh i-19 

22. Mrs. Neera Singh 
MIs. Magnum Sales 
New Delhi-6 S 

23. Sh. P.K. Jain 
MIs. Maxwell Leasing and 
Finance Ltd., 
Delhi-6 
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24. She K.N. Sacbdev 38 Sh. A. Samanta 
MIs. Mullick Brothers MIl. Samanta Enterprises 
New Delhi-48 New Delhi·' 

25. Sh. Manmcet Singh 39. Representative 
M/ s. Omega Exports MIs. Nepal Art Palace 
New Delhi-49 New Delhi 

26. Sb. Kamlesh Jhuram 40. Sh. Mohd. Iqbal Shamsi 
OXF AM (Jndi a) Trust 

I" 
MIs. Brass Artware Mfra. 

New Delhi-I 6 (Exporters) Association 
Moradabad 

27. Sb. J. L. Sarna 
MIs. P and S Exports Corpn. 41. Sh. S S. Ahluwalia 
New Delhi-l MIs. Tijarat International 

28. Sh. F.C. MigJani 
New Delhi-14 

MIs. Paradise Wood 42. Sh. Sush~nto Mittra 
Carving Industries Smt. Kanta GJri 
Saharanpur-l MIs. Toyin 

Saharanput-l 
29. She Rajbans Bahadur 

MIs. Rabco Exports (I) 43 Sh. Kalsang 
Pvt. Ltd .• MIs. Tibetan ReguleS 
New Delhi Self·Help Handicrafts 

Ne w Delhi-14 
30. Sh. H R. Dhingra 

MIs. Rudra Exporters 44. Sh. Pema Tsultrim 
New Delhi Mis. Tibetan Children's 

31. She Sat ish Verma 
ViJlage Handicraft-cum-Vo calio 
Training Centre 

MIs. Speciality Merchandise Distt. Kangra-19 
Marketing Co., 
New Delhi 1 S 45. Mrs. Amba Handa 

32. She Ashok Kumar Oberoi 
MIs. Vaishali International, 

M Is. Sun International 
New DeIhi-65 

Traders, Moradabad-l 46. Sh. B.K. MangaJ 

33. Sb. Brij Bhushan Lal MIs. Vikas Export Corpn. 

MIs. Sheo Prashad Brij New Delhi·5 

Bhushan Lal 
47. She Baldev Raj Nagpal Jagadhari-3 MIs. Vidhata Int1. 

34. Sh. Vijay Khanna New Delhi·26 
MIs. Shan International 

Sh. T .S. Sawhney New Delhipl 48. 

Sh. l.R. Luthra. 
Hony. Secy. 

35. M!s. Handicrafts Exporters 
MIs. Subhash Emporium Association 
Agra New Delhi 

36. She Anil Kumar Singhal 
49. She K.L. Katyal MIs. Smini Exports 

Obaziabad-l MIs, Vorka Exports 
Moradabad 

37. Represent ative 
MIs. Sanjay International SO. She Mohd. Khurshid 
Mainpuri Member E~porters, MIs. S M. 
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(Ebrahim and Son) Office of DC (HaodkJ'aftI) 
Moradabad West BlOck VIl~ a. Ie, l'uram, 

New Delbi-66 
51. She L.P. Agarwal 

MIs. Ajanta Arts 64. She S. K. Mobapatra. lAS 
Moradabad Jt. Dov. COl1'lIDr. (HaneSleratt.) 

Office of DC (Haodicrafts) 
52. Representative West Block VIII. 

Tibet International Traders, R. K. Puram, 
New DeJhi-24 New Delhi 

53. Representative 65. She D. K. Mukhopadhyay, IES 
MIs. Orient Export. Jt. Dev. Commr. (Handicrafts) 
New Delhi Office of DC (HandiCrafts) 

R. K.. Puram, 
54. Representative New Delhi MIs. Jai of India, 

New Delhi 66. Sh. A. K. Kutty, lAS 
Jt. Dev.Commr. (Handicrafts) 

SSe Representative Office of DC (Handicrafts) 
MIs. Sat yam Export India Pvt. R. K. Puram, 
Ltd. New Delhi New Delhi 

56. Representative 67. Sh. R. K. Dhagotra, 
Mis. Indian Arts and Crafts Dy. Director (EP) 
Syndicate, Office of DC (Handicrafts) 
New Delhi R. K. Pur am, 

57. Representative 
New Delhi 

Mis. Widelinks 68. She Sant Lal 
Varanasi AD (EP). 

58. Representative 
Oftke of DC (Handjcraf~) 

M/s. Orpheus, International 
69. She S. K. Sharma 

Enterprises, Asstt. Director (EP) 
New Delhi Office of DC (Handicrafts) 

59. Ms. Prem Lata Sheshadri 70. She D. L. Pandit, Mis. Bharat
1 
TechnoJoaies Research Officer 

Pvt. Ltd., New Delhi Office of the DC (Handicraft. 

60. She V. N. Deha) 71. Sh. R. L. Misra, lAS 
MIs. New Indo Foreign Chief Controller of 
Trading Carpn., Imports and Exports, 
Bombay New DeIhl 

61. Sb. V. D. Pahwa 72. She S. K. Sood, lAS 
MIs. Surya Trading n. Chief Controllor of 
Corpn. of India Pvt. Ltd., Jmport and Export (CLA), 
New Delhi New Delhi 

62. She S. lett 73. Sh. Chandcr Prakub. 
Publisher Dlc. Chief Controller of 
Handicrafts India Year Book, Imports and Export •• 
New Delhi New Delhi 

63. ~h. P. K. Datta, lAS 74. lb. R.am Murti 
Dev. Commn. (Handj(:tafts), Director (Statistic_) 
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0tIice of CCI and B, 
New Delhi 

7S. Sb. P. N. Malhotra, 
Director (DBK) 
Djrectorate of Drawback, 
New Delhi 

76. She K. S. Sivaraman, 
A-ddl. Collector of Customs, 
New Delhi 

77. Sh. Basll Asstt. 
Collector (Customs), 
New Delhi 

78. Shri R. S. Menrekar, 
Regl. Manager, 
EeOC, New Delhi 

79. She N. T. Hariramani 
Jt: COIHroUer (Exchange 
Control Deptt.), 
New Delhi 

80. Prof. L. Sahu 
Indian Institute of 
Foreign Trade, 
New Delhi 

81. Dr. S ... 11 Gupta, 
Professor 
Indian Institute of 
Foreign Trade 
New Delhi 

82. She Datta TreJu, 
Professor 
Indian Institute of 
Foreign Trade, 
New Delhi 

83 She T. S. Chadha, 
Secretary, 
Carpet Export Promotion 
Council, 
New Delhi 

84. Miss Vijay Laxmi, 
Indian Institute of 
Foreign Trade, 
New Delhi 

Amendment to Election Laws 

1466. SHRr UTIAM RATHOD : WiU 
the Minister of LAW AND JUSTICE be 
pleased to state : 

<a) whether the .EJect jon ComminioD 
in the light of its experience tn tbe bye
elections to Lok Sabha and State Asltm
blies held in recent weeks .uuested any 
amendment to be made in the electltm 
laws: and 

(b) if so, the details of the e.al1\e ancl 
the reaction of Government thereto? 

THE MINISTER OF STATE IN THB 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ) : (a) No, Sir. 

(b) Does not arise. 

Wo"'ld Bank Saggcstion on Perspective 
I)lvn for .:lcctronlrs 

1467. SHRIMATJ JAYANTI PAT-
NAIK: Will the Minister of FINANCE 
be pleased to state : 

(a) whether the World Bank has sug
gested to Government to workout a 1 ODS

term perspective plan for electronics; 

(b) if so, the reaction of Government 
to the suggestion of the World Bank; 

(c) whether any comprehensive study 
has been undertaken in the matter; and 

(d) if so, the details thereof and by 
which time such long term perspective plan 
is expected to be announced? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY or FINANCE (SHRI 
EDUARDO FALEIRO) : (a) to (d). No 
Madam. However, the World Bank staft' 
bas prepared a draft report entitled 'fIndia" 
Development of the Electronics Industry-a 
Sector Report" as part of their sectoral 
studies. It i~ an internal confidential docu
ment of the World B.mk. Its distribution is 
restricted and recipients of the report are 
not authorised to disclose its contents. Any 
deoisions on concerned matters would be 
taken strictly according to India's own 
priorities and policies. 

[Trans! at ;on J 

Fa;1 in TI ada with West Asian Couatrl(s 
'" 

1468. SHRJ HAR1sH RAWAT; Will 
the Minister of COMMERCE be pJeaatd" to "ate. . 
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(a) whether Government are aware 
that there has been continuous ran in our 
trade with lome of tbe West Asian 
countries including Iraq during the Ipst three 
years; 

(b) if so, the factors responsible there
for; and 

(c) jf Dot, the value of trade with 
major West Asian countries, separately 
during the last three years ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRJ P. R. 

DAS MUNSI) : (a) to (c). Exports from 
India to the West Asian countries have 
increased during 1987-88. According to 
figures available with the Directorate of 
Commercial fntelliseDt:e and' Statistics 
exports from India to these countries during 
1987-88 were provisionally placed at 
Rs. 961.33 crores as compared to 
Rs. 780.60 crores (provisional) during 
1986·87. Datti regarding country-wise 
exports and imports in respect of some of 
the West Asia.n countries with whom India 
had substantial trade during the Jast three 
years are given in the statement below: 

Statement 

(Va)ue in Rs. cl'ores) 

Country Year Exports to Imports from 

Bahrain 1985 .. 86 36.05 139. t 7 

1986-87 26.01 97.64 

1987 .. 88 33.65 49.89 

Kuwait 1985-86 121.38 339.76 

1986-87 95.38 286.67 

1987-88 105.61 483.26 

oman 1985-86 63.51 360.91 

1986 .. 87 47.08 199 97 

1987 .. 88 82.16 102.08 

Saudi Arabia 1985-86 221.32' 794.24 

1986-87 218.94 687.23 

1987-88 295.62 1386.54 

UAE 1985-86 265.22 644.36 
I 

1986-87 287.45 332.80 
1987-88 313.62 783.11 

Iraq 1985-86 33.99 547.04 

1986·87 15.99 149.67 
1987-88 17.34 373.32 

Jordan 1985-86 I 7.88 160.24 

1986-87 14.01 - J 34.37 
1987-88 6.91 118.27 

Note : Figures fOA 1986-87 and 1987 .. 88 are provisional. 
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Objectioa Against Sum .. ary Assess.eat 
Scheme 

1469. SHRI K. RAMAMURTHY: 
Will the Minister of FINANCE be pleased to 
state: 

<a> whether the Revenue Audit has 
come up with a strong objection against the 
summary. assessment scheme introduced 
more than two decades ago and if so, the 
reasons therefor; 

(b) whether the legitimate expansion of 
the Income-tax Department consistent with 
the increased work-load has been scuttled by 
tbe Scheme: and 

(c) if so, whether any step bas been 
taken to substitute the present window 

ci1easins poliq of eDtarsi... thfJ sUDUbar,. 
aI&eSSmeDI scheme ? 

THE MINISTER OF S1'ATE IN THE 
DEPARTMENT OF REVENUE IN THB· 
MINISTRY OF FINANCE (SHRI A. K. 
PANJA) : It is correct tbat, ia his report 
on the ReveDue Receipts of the Union 
Government (Civil) for tho year ended 31st 
March 1987 (No.6 of 1988), the Comptrol
ler and auditor General of India has, I",., 
alia. stated that the liberalisatjons on 
summary assessments had Qot led to all), 

appreciable reduction in the pendency .in 
summary assessment cases aDd thus tbe 
Scheme had evidently not succeeded in 
reducing the pendency in such cases. The 
figures of disposal and pendency of summary 
assessments during the last 5 years is liven 
as under: 

Year Total No. of 
summary assess

ments for dis
posal at tbe 
beginning of 
the year 

No. of assessments 
disposed of during 
the year 

Percent ago 
of disposal 
to the total 
work load 

. No. of assessments 
pendina 88 at the 
end of the year 

---r-

1983-84 S1,66,348 38,40,167 

1984·85 48,28,645 42,75,692 

1985-86 63,13,752 54,55,436 

1986-87 70,85,460 61,78,782 

1987-88 79,25,876 67,S7,100 

This would show that the overall posi
tion regarding disposal year after year is 
almost constant but some pendency remains 
because of increase in wor k load an man
power constraints. 

(c) No, Sir. 

(c) Does not arise. 

MMTC Scheme to Supply Non-Ferrous 
Metals 

1470. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of COMMERCE 
be pleased to state : 

74.3 13,26,181 

88.S 5,52,953 

86.4 8,58.316 

87.2 9,06,678 

85.2 11,68,776 

(a) whether the Minera)s and Metal 
Trading Corporation (MMTC) has introdu
ced a scheme for the supply of non-ferrous 
metals to promote exports of value-added 
engineering items; and 

(b) if so, the details thereol? 

THE MINISTER OF STATE IN nIE 
MINISTRY OF COMMERCE (SMRI P. 2.. 
DAS MUNSI) : (a) and (b). Yes Sir. ID 
order to improve the competitiveness of 
Indian export in the International market 
Government bas decIded to supply imported 
copper wire bars, Zinc, lead, tip' and tl~kel 
to exporters holding valid advance liccmccs, 
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alaiAst surrender of these licences tc!) 
MMTC. Under this scheme, MMTC will 
arrange supplies from its stock held in 
customs bonded warehouses at Bombay, 
Calcutta and Madras at exbond selling 
prices to be fixed on month to month basis. 
This scheme would greatly assist sma}] 
seale exporters who find it difficult to direct
ly import their small requirements of non
ferrous metals. MMTC's service charges 
have also been reduced for this scheme and 
tbis would enable duty free suppJy of the 
nOD-ferrous raw materials at competitive 
international prices. 

Tax RDld~ in Gujurat, Bombay, tI. P., 
Ca!cuUa. Madras and Delhi 

1471. SH RI CHHITU BHA! GAMIT : 

SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI : 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether a number of tax raids 
have been conducted on some industrial 
and commerci al premises, offices and resi· 
dences in Gujarat, Bombay, Uttar Pradesh, 
Calcutta, Madras and Delhi during the 
period from 1 April, 1988 to 10 July, 
1988; 

(b) if so, the details thereof; 

(c) the details of the cash, kind, 
incriminating documents etc. seized and 

(d) the action taken against the cul
prits 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A. K. 
PANJA) : (a) to (e). During the period 1st 
April. 1988 to 30th June, 1988, 1423 
searches were conducted by the Income. Tax 
Department in various parts of the Country 
resulting in seizure of prima facie unacccount
eel assets worth approximately Rs. 28 crores 
70 Jakhs besides incriminating documents. 
purina the course of these searches, persons 
aearched had admitted concealment 
of income to the tune of Rs. 33 crores 97 
lakbs in their statements. 

(d) Appropriate action under _ the 
Direct Taxes Acts is taken in all the cases. 

Impact of Low Pri(es on Iron Ore I.dustry 

l472. SHRI C. JANOA REDDY: 
WiU the Minister of COMMERCE be ploaaed 
to state: 

(a) whether India is getting price for 
its iron ore supplied to Japan much lower 
then that received in 1982-83; 

(b) if so, the facts thereof; 

(c) whether payment of lower price of 
jron ore by Japan has affected the minin& 
industry in Goa and other places; 

(d) if so, the details thereof; and 

(e) the steps taken to improve the 
iron-ore exports positIon in the Intern a ... 
tionna) Market and to reduce the over·depcn
dence on a single bulk market 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
nAS MUNSI) : (a) and (b). Iron ore 
export prices to Japan are courrent)y lower 
than those obtaining in 1982-83 by about 
30% in the case of MMTC's saJes and by 
37% in the case of sale by Goan 
exporters. 

(c) ~nd (d). Lower realisation from 
iron ore exports has led to erosion of 
profits of the mining industry and trade 
in Goa and other places. 

(e) Market diversification, forrnu1ation 
of plans for expansion of port capacity to 
accomodate large sized vessels at 
Madras, Vizag and Paradip, tying up of 
export sales thro long term agreements 
with major buyers of iron ore, extension of 
benefits of 100% EOU scheme to mining 
and composits projects involving mining 
etc. are some of the steps taken to improve 
iron ore exports position in the internatio
nal market and to reduce the over-depen
dence on a single bulk market. 

P"oductiO::1 of Coins 

1473. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI : 
SHRI RANJITSINGH GAEK
WAD: 

Will the Minister of FINANCE be 
pJeased to state : 



(a) ,he quntit)' and value of CbiOt 
01 various debomiDatioDa .... uded cktriq 
t January. 1914 to 30 Jone. J98.; 

(b) w~thel tbere II an acute tbort.., 
tJf smaller detaominatlon coin. in market •. 

(c) if 10, the steps tabU to produce 
more such COiDS; and 

(d) the detaUs or quantity aDd vdIe 
of such coins liven to vado.. baDb aacI 
tteasuries in Ouj.,at duriDS the above 
period ? 

THE MINISTER OF STATE IN TBIa 
DEPARTMENT OF ECONOMIC AfP"'~.1 
IN THE MINISTRY OF FINANCE (SHlJ 
EDUARDO FALEIRO): (a) The infor
mation in given beJow: 

Denomination Quantity (In miJJion pieces) Value (in Rs. crotei) 

Ra. S 

lb. 2 

Rs. I 

50 P 

2S P 

20 P 

10 P 

5P 

(b) No, Sir. 

74 3700 

1880 188.00 

1346 67.30 

2120 53.00 

2321 46.40 

2354 23.50 

598 3.00 

10693 418.20 

(c) Does not arise. However, steps are being taken to augment product jon capacity 
in the Mints to meet future increase in demand. 

(d) The information is given below: 

Quantity (in miUion pieces) 

1984 (Aril-Dec.) 

1985 

1986 

1987 

1988 (\lpco Ja1y) 

32.1 

64.2 

157.0 

21 S.O 

40.9 

509.2 

(Value (in Rs. c.rOt'O) 

0.40 

2.37 

5.17 

6.38 

J S."7 



Pr~al to F sfabJi!th Eank ScarrJfy Fon, 

I 1474. SHRI G. BHOOPATHY: Win 
tbe Minister of FINANCE be pleased to. 
Itate : 

I 

(a) whether the bank robberies are 
happening in different places of tbe 
country; 

(b) if so, whether there is any proposal 
to establish Bartk Security Force like 
Industr iul Sec uri ty Force; and 

(c) if so, the time by which the force 
is likely to be established? 

THE MINISTER OF STATE IN TIlE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRJ 
EDUARDO FALEIRO) : (a) Yes, Sir. 
Bank robberies have been reported from 
different parts of the country. 

(b) No, Sir. 

(c) Does not arise. 

Banking Facilili( s in Naig(;nda and 
Ranga R(ddy Districts 

147S. SHRI M. RAGHUMA REDDY: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the bank branch-population ratio 
in our country as envisaged by the Reserve 
Bank of India; 

(b) whether it is the same to all 
the -"States and districts; 

(c) whether Nalgonda and Ranga 
Reddy dIstricts in Andhra Pradesh are 
bank deficiency districts; 

(d) if so, the reasons therefor; and 

(e) the number of mandals in the above 
two districts which are no covered by a 
sin.te nation ali shed bank branch and the 
roasdns therefor ? 

THE MINlSTE-lt OF STATE IN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
PlNANCE (SHRI EDUARDO FALEIRO): 
(a) and (b). Reserve Bank of India 

(RBI) has reported that the objective of 
the current Bruch Licensing Policy for 
1985-90 is to achieve a ooverap of 17,000 
population per bank office in the rural and 
semi-urban areas of each dovolopment 
block and making avadabJe at least one 
bank office within a distance of 10 lans. 
from every village. HiUy tracts, sparsely 
populated regions and tribal areas have 
given special consideration by lelaxing the 
norm of population per bank office from 
17,000 to ]2,000 to 10,000, as the case 
may be. haYing regard to existing gaps in 
the availability of banking facilities. This 
policy is app)icable tc! the entire country. 

(c) 8Gd (d). RBI has reported that 
districts N aJgonda and Rangareddy are 
not considered deficient jn b. nking 
coverage. As on 31.3.88 there were 148 
branches in NaJgonda district and J 25 
branches in Rangareddy district. The 
average population per bank office (APPBO) 
in Nalgonda and Rangareddy dls(ricts. as 
on 31.3.88, was 15,000 and 13,000 
respectively. 

(e) For the purpose of branch expan
sion in the country during the current 
Branch LicenSing POliCY, development 
block has been adopted as the unit. RBI 
do not. therefore, maintain mandaJwise 
information. RBI has reported that there 
are 1 5 b locks in Nalgonda district and 10 
bfocks in R angareddy district all of which 
are banked and that there is no unbanked 
block in these two districts. 

I'roduction in NTC Mills in Bombay 

1476. SHRI PRAKASH V. PATIL: 
WiJl the Minister of TEXTILES be 
pleased to state : 

(a) whether there has been any impro
vement in the productivity of the NTC 
mills in genera) and those in Maharashtra 
in particular during the last six months; 

(b) whether the progress achieved or 
the trend of progress is considered to be 
satisfactory to take the mills out of the 
woods; and 

(c) jf not, the steps being contemplated 
to improve the situation? 
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, 
THE MINISTER OF TEXTILES 

(SHRJ'RAM NIWAS MIRDHA): (a) The 
averaae mac'hine utilisation of l'ITC miJJs in 
Maharashtta and elsewhere ahOwed some 
improvement in April, 1988 as compared 
t(1 the performance in December, 1987. 

(b) No, Sir. 

(e) NTC has formulated a turn-around 
strategy based, Inter a/la, on selective 
modernisation with the Ilelp of institutional 
finance, restructuring of units t closure of 
uneconomic activities. 

seizure of Gold, Cash and Jewellery 

1477. SHRI H.M. PATEL: Win the 
Minister of FINANCE be pleased to state: 

(a) total quantity of gold, cash and 
jewellery seized during the period of 1 May 
to 1 S June, 1988; 

(b) the number of persons arrested; 
and 

(c) the cases registered and number of 
persons prosecuted for the violation of 
FERA, -smuggJing and possession of excese 
income? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) to (c). The Income Tax 
Department conducted 1036 searches during 
the period 1st May, 1988 to 30th June, 
1988. These resulted in a seizure of prima 
facie unaccounted assets such as cash, 
jeweJlery and others amounting to Rs. 16 
crores, 90 lakhs and 57 thousand besides 
incriminating documents indicating tax 
evasion. The persons searched during the 
course of the searches admitted conceaJment 
of income to the tune of Rs. 25 crore, and 
49 lakhs. Prosecution in respect of cases 
involving tax evasion is generally launched 
on completion of the regular assessment for 
the relevant year. 

Information concerning sea(ches COD

ducted by Customs and Excise and 
Enforcement Authorities is being conceted 
and will be laid on the Table of the House. 

Production of COlAS 

1478. SHRI AJOY BISW AS : Will the 
Min;stor of fINANCE-be pleased to state: 

(a) whether there is any propos.. to 
increase the production or coins in ,the 
country; and 

(b) it so, the details thereof? 

THE MJNJ~T.ER OF STATE IN THB 
DEPARTMENT OF ECONoMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). Yea, 
Sir. The Government has already set up 
a new Mint at NOIDA, U. P. with an elti. 
mated capacity of 2000 million pieces of 
coins per annum. A proposal for modeml ... 
sing the three existing Mints at Bombay, 
CaJcutta and Hyderabad is also under conli. 
deration of the Government at an estimated 
cost of Rs. ] 3 I .23 crores. this is expected 
to increase the annual capJcity of the three 
Mints from 1900 miJ1ioD pieces to 2700 
miJ1ion pieces 0 f coins: 

Def.:'ision to CP09f' Do"'n NTC Mills In 
West Brogal 

1479. SHRI BASUDEB ACHARIA : 
SHRI v. SREENIVASA 
PRASAD: 

KUMAR I MAMATA BANER
JEE: 

Will the Minister of TEXTILES be 
pJeased to state : 

(a) whether Government have decided 
to close the nationalised NTC miJJs in West 
Benaa]; 

(b) if so, the details thereof and the 
reasons therefor; 

(c) ,whether Government propose to 
have a dialogue with the state Government 
of West Bengal for runr.ing the NTe mills 
in the State; and 

(d) if Dot, the reason. therefor ? 

THE MINISTER OF TEXTILES 
(SHRI RAM NIWAS MIR.DHA): Ca> 
No. Sir. 

(b) Does not arise. 

(c) and (d). The dialoaue with tbe 
State Govern~t is a contiouoas' PI'OOOII. 
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Kanaataka 

1480. SHaI VEERENDRA PATIL: 
Will tho Minister of TEXTILES be pleased 
to state : 

(a> whether tbe Mehboob Sham 
It.lbars MiU, GuJbarga (Karnataka) belong
IDa to N.T.C. has been closed renderiDI 
more than 2,000 workers unemployed; 
aad 

(b) if so since when it is closed and 
tho compelling reasons for the closure and 
the efforts made or being made to reopen 
the miUI ? 

THE MINISTER OF TEXTILES 
SHRI RAM NIWAS MIRDHA): (a) and 
(b). Mahboob Shahi KuJbarga Mills, 
GuJbarga is closed since 1.6.1988 as a 
result of disconnection of power supply by 
tbe Karntaka State Electricity Board. NTC 
has declared a lay-off' the mill. 

The question of reopening of the mill 
is before the Karnataka High Court and is, 
therefore, subjudice. 

E p();L Cus on Pepper 

1481. SHRI VAKKOM PURUSHO-
THAMAN: 

PROF. P. J. KURIEN : 

SHRI A. CHARLES : 

Will the Minister of COMMERCE be 
pleased to state : 

(8) whether an export cess of rupess 
five per kilogram is bei ng levied on export 
of pepper; 

(b) if so. whether the price of pepper 
~por(ed from India is higher in the inter
national market as compared to the ptices 
of pepper from other countries; 

(c) if so, whether there has been any 
reduction in the export of pepper due to 

dais and COIIIeQU.' reduction in prices in 
the local marble 

4" 

(d) \\'~ Oov~~, havo ~ed 
~preJQUation. apJnat tbe levy of qp<>rt 
cess;aod 

(e) if so, the details thereof and tbe 
reaction of Government thereto 'l 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMER.CE (SHRrp.R. 
DAS MUNSI) : (a) An export cess at 
the rate of 3.S per cent ac1va1orem is beiDI 
Jevied on export of pepper. 

(b) The prkes of Indian pepper in the 
international market have bam slightly 
higher during certain months when compa
red to the prices of pepper f. om othtr 
producing countries. A Statement of 
comparative monthly average spot price is 
given below. 

(c) Export of black pepper from India 
has increased during the last 4 years as 
follows: 

Year 

1984 .. 85 

1985-86 

1986-87 

1987-88 

Quantity (MTs) 

25322 

37520 

36859 

38524 

Prices of black pepper in India durin, 
1987-88 showed a decline as compared to 
1986-87. 

Cd) and (e). Representations have been 
received ~kin8 reduction in export duty 
on pepper and to exempt levy of cess OIl 

contracts entered prior to 6th November. 
1987. I .•• date of notification ]evyina of 
cess. The matter rchUwg to exemption 
of levy of cess on contracts entered priority 
6th November. 1987 is under cODsidoratiou. 

Statement 

Month 

1 

lao. 

Averge spot Price of Black Pepper :01 Well German), ust/)MT. 

MAL. MOt 

2 

4800 

Sarawak 

3 

4$00 

LampoDl 

4675 

Brazil 

4100 
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1 2 -1 • .5 

Fcb. 4775 4"150 4900 

Marcb 4517 

Ap.u 4100 4300 -
May 4067 3917 4100 4133 

.. 
June.. 4~3 39%5 

~lIeran S"., Mce 0/ Black Pep,.,. fJI US MII,k., (U8t/MT) 

Month MAL. MOl LamPODg Sarawat Brazil 

Jan; 5533 

Feb. 5595 

March 4795 

April 4300 

May 4032 

June 4198 

SC/ST Employees in National Textiles 
Corporation 

1482. ~HRI RAM SWARUP RAM; 
Will the Minister of TEXTILES be. pleased 
to state : 

(a) the number of SC and ST employees 
in the National Textiles Corporation in 
difforent catesories; 

(b) whether the prescribed reservation 
quota for SC and ST for employment has 
been fulfilled in the National Textiles Cor
poration and: 

5523 4850 

5000 4960 4942 

48,06 4678 4658 

4468 4275 

4032 4025 

4199 4215 4211 

\c) if not, the fstCPS taken by Govern .. 
ment thereon ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) A State
ment showing the number of employees, 
belonging to Sthed*led Castes and Scheduled 
Tribes, in different 'groups in NTC and its 
subsidiary Corporations as on 31.3.1988, 
is given below. 

(b) and (0). Fresh recruitment in NTC 
mills, since their nation alisati on/ take-over, 
has been marginal. However, reservation 
orders for SC/ST aro kept in view by NTC 
whenever auf recruitment is made. 
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Snrdar Saro,ar Project 

1483. SHRI THAMPAN THOMAS: 
Will the Minister of WATER RESOURCES 
be pleased to state : 

(a) the steps at which the .Sardar 
'Sarovar Project is at present as on 31 

May. 1988; 

(b) whether the complaints of environ
mentalists have .been taken into considera
tion; 

(c) whether any steps have been taken 
to maintain ecological balance; and 

(d) if so, the details thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI) ~ (a). The 
Sardar Sarovar and Narmada Sagar pro
jects have been cleared from techno·econo
mic and environmenta1 considerations and 
also under the Forest (Conservation) Act, 
1980. 

(b) Yes, Sir. 

(c) and (d). Narmada Control Autho
rity is overseeing the work of environmental 
safeguards. 

Per Capita Availability of Water 

1484. DR. G. VIJAYA RAMA RAO: 
Will the Minister of WATER RESOURCES 
be pleased to state : 

(a) whether the per capita availability 
of water in India has been declining over the 
decades; 

(b) if so, the posit ion as on 1950 and 
in 1987; 

(c) whether the planning of the hydro
logical cycle couple with the thinking on tbe 
drought; and 

Cd) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) and 
(b). The demand for water has been in
creasing With flsing population and increased 

eenomic activities, but more and moree 
water is also bcinl brouabt within the cat
gory utiJisabJe resources to cope wfth tbe 
increasiog demands. There are DO reliablo 
statisticis to sugaest that per capita availa
blity of water is cfecHriin,. 

(c) and (d). The requirements of 
drought situations are kept in view wbfJo 
planning, and scientific practices are being 
inrreasingly introduced for' conserVation 
and efficient use of avail abJe water. 

Bank Loans to Students to Prosecute Studies 

" 1485. SHRI O.M. BANATWALLA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether facilities are available to 
students for gettins bank loans at Jow rate. 
of interest to prosecute their studies, espe
ciaJly technical and professional and tbe 
loans being repayable in insta1ments after 
the student gels a job; 

(b) if so, the details of such scheme; 

(c) the details of banks which have 
extended this facility and the total number 
of students so covered and total amount of 
loans granted in each State; and 

(d) in case there is no such scheme, 
whether Government propose to formulate 
the same? 

THE MINISTER OF STATE IN TIlE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTR Y OF FINANCE 
(SURI EDUARDO FALEIRO): (a) and 
(b). Reberve Bank of Iodia has reported 
that banks provide loans at 4 % p.a. to 
students satisfying the eliaibility criteria 
prescribed under Differential Rato of Inte. 
rest (DRI) Scheme. Students of merits, 
procecuting higher education and Dot in 
receipt of scholarship/maintenance lI'ants 
from Government or educational authorities 
are eligible for Joan under the Scheme. ID 
exceptional cases the banks may grant loan 
exceeding the ceiliDa of Rs. 6,500 also. I 

The family income of the borrower should 
not exceed Rs. 6,400 p.a. and Rs. 7,200 
p.a. in rural and in urban and semi .. urban 
areas respectively. As 40% of the total 
DR) advances by banks are reserved for mem.. 
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ben belooaiDa to ScbecfuJed Castes/Schedul
ed Tribes, many students belonsins to 
ecooomicall/ weaker sections of society can 
avail of eductionaJ Joan at 4 % p ••• 

Banks also provide educational loan to 
indiaent students (students comins from 
families whose total income does not exceed 
lb. 12,000 p.a.) for the purpose of higher 
oducation in India at a conoessional rate of 
interest not below the bank rate which is 
10% p.a, at present. Loans granted for 

other educational purposes carry rate of 
interest of 14% to 15.5% p.a. 

(c) AU the Scheduled Commercial 
Banks have extended educational loans ana 
tbe Statewise break-up of educational loana 
extended by them as at the end of 
December, 1986 (latest available) is 'liven 
in the statement below. 

(d) Does not arise. 

Statement 

State-wue breakup 0/ Educational Loans by all Schedu/~d Commercial Banks as on th~ 
La" Friday 0/ December, 1986 

(Rs. in lakb) 

Name of State/Union Territory No. of accounts Balance OUt-

standing 

1 2 3 

I. Nortlae,,, Reglo" 1941 194.20 

Haryana 168 16.53 

Himachal Pradesh 103 5,46 

Jammu and IC.ashmir 56 5.25 

Punjab 286 23.74 

Rajasthan 866 52.02 

. Chandigarb 40 8.7S 

Delhi -422 84.45 

II. N.,'" Btu,.,,. R"lon 600 41.03 

Aasam 330 l7.17 

ManipDt 71 7.68 

Moabala,a 35 3.68 

NaaaJand 1 0.06 

Tripura 129 8.91 

Arunachal Prac:lesb 4 0.2l . 

MI&oram 30 3.31 
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1 2 3 

Sikkim 

111. Eastern Rellon 6085 235.8'.7. /, 

Bihar 816 52.41 

'Orissa 201S 71.6" 

West Bengal 3250 111.65 

Andaman and Nicobar Islands 4 0.06 

IV. Central Region 2358 244.77 

Madhya Pradesh 1232 65.37 

~ 

Uttar Pradesh 1126 179.40 

V. Western Region 9699 663.67 

Guja.rat 3742 192.81 

Maharasbtra 5850 465.49 

Goa, Daman and Diu 106 5 •. 21 

Dadra and Nagar Haveli 1 0.16 

VI. Southern Region 49258 2278.16 

Andhra Pradesh 4307 264.6' 

Karnataka 17928 959.51 

Kerala 9720 282.27 

Tamil Nadu 17148 764.04 

Pondicherry 154 7.69 

Lakshadweep 1 0.01 

All India 69941 3657.70 
~,-----------------------

S0l:lrce: Reserve Bank of India. 

Cases Flied for FEltA Violations 

1486. SHRI BHADRESWAR TANTI : 
Will the Mmister of FINANCE be pleased 
to state: 

(a) whether any criminal cases have 
been filed· by the Directorate or Enforee
ment alainst private businessman and their 

firms for violation of FERA regulations in 
1987-88 upto date; and 

(b) the number of FERA cases fiJ~ in 
the last three years and peadina as. .:m 
1 April, 1988 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC APFIdR$ 



1~ """"11 Answers AUGust 5, 1981 

IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO).: (a) During 
1987.88 the Directorate of Enforcement 
(FERA) has launched prosecution in III 
cases in the courts of law against private 
businessmen and their firms. 

(b) The Directorate of Enforcement 
launched prosecution in 1 S 18 cases for 
PERA violations during last three (financial) 
years, and 917 prosecution cases w~r~ 

pending as on 1.4.88. 

SalJs Depot of Coffee Board at Ulsoor 

1487. SHRI V. S. KRISHNA IYER: 
Will the Minister of COMMERCE be 
pleased to state: 

<a> whether there is any sales depot of 
the Coffee Board of Ulsoor, Bangalore 
City; and 

(b) if not, whether Government pro
pose to open a states depot of the Coffee 
Board at Ulsoor 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) No, Sir. 

(b) In view ~f the fact that there are 
already S Sales Depots (India Coffee 
Depots). 2 India Coffee Vans and one India 
Coffee House in Bangalore City itself, there 
is no proposal to open a depot at Ulsoor. 

Representations against rmport Policy 
Regarding Cash Crops ~tDd Spice~ 

1488. PROF. P.J. KURIEN : 

SHRI MULLAPPALLY RAMA
CHANDRAN: 

PROF. K.V. THOMAS: 
SHRI K.P. UNNIKRISHNAN: 

SHRI SURESH KURUP : 

Will the Minister of COMMERCE be 
pleased to state : 

(a) whether Government have received 
reptesentations against the new import 
policy in respect of cash crops and spices; 

(b) if so, the specific points of objec
tions contained in those representations; 
IDd 

(c) the reaction of' Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) Yes, Sir. 

(b) Representations were based on the 
apprehensions that the new import policy 
for rubber, spices, copra, coconut oil, coir 
and coir products would lead to a fall in 
prices which would affect the farmers and 
the economy of Kerala. 

(c) There has been no change in the 
Import Policy in respect of (i) rubber (ii) 
pepper (iii) coconut oil and copra and (iv) 
COif and coif products. Only imports of 
certain spices-cloves, cinnamon/cassia, 
nutmeg and mace have been de-canaJised 
and allowed under Open General Licence. 
Except for a short spell of canaJisation, 
these items had been aHowed earlier for 
import under Open General Licence. During 
the period of canalisation there were prob
lems with regard to imports and distribution, 
and litigation matters. These led to short
ages and a consequent increase in prices. 
As these items are required in every house
hold and also for the preparation of Ayur
vedic medicines, they have been brought 
back on Open General Licence. The new 
import policy is not likely to affect the 
farmers. 

Fraud in Bank of Baroda Branches in 
Calcutta 

1489. SHRJ RAM BAHADUR SINGH: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Central Vigilance 
Commission has completed enquiry into 
Rs. 10 crore fraUd in three branches of 
Bank of Baroda in Calcutta; 

(b) if so, the details thereof; and 

(c) the action taken against the officials 
found gUilty? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). Bank 
of Baroda has reported that the Commis
sioner for ne..,artmental InquirIes, who was 
appointed by the Bank on the advice of 
Centra] Vigilance Commission for conductin. 
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inquiries against the ofDcfals found involved 
in the fraud cases which occurred at the 
Bank·s CaJcutta branches, has so far com
pleted inquiries in respect of three . ofBcials 
only. The Bank of Baroda has reported 
that on the basis of inquiry, the fonowinl 
action has been taken against the concerned 
officials : 

(a) Deputy General 
Manager (Inspec
tion) 

(b) Chief Manager 
(Inspection) 

(c) Branch Manager 
Hazra Road Branch, 
Calcutta 

- exonerated 
of alt 
charges 

- Removed 
from the 
Bank's 
service 

- Dismissed 
from the 
Bank's 
service. 

Court easel of State Bank of Hyde,.W 

1490. SHRI MANVENDRA SINGH: 
Will the Minister of FINANCE be pIeaed 
to refer to the reply given to Un-tarred 
question No. 6326 on 8th April. It •• 
regarding pending court cases of State Bank 
of Hyderabad and state: 

<a) whether the requisite inCormatioo has 
since been collected; 

(b) if so, the detaiis thereof; and 

(c) if not, the reasons therefor? 

THE MINIC;;TER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) Yes, Sir. 

(b) The information is set out in the 
statement below. 

(c) Does not a:ise. 

Statement 

The number o/Court Cases (both civil and criminal) of State Bank 0/ Hyderabad pending 
duri"g the years 19155, 1986 and 1987 and amount i,H'o/fed is given be/ow: 

(a) Pending at the 
beginnig of the 
year (i.e. brought 
forward) 

(b) Added during 
the year 

(c) Total (A+B) 

(d) Lost during 
the year 

(e) Won and decreed 
during the year 

(f) Pending at the 
end of the year 

1985 

No. of Court 
Cases pend
ing (CiviJ and 
Crimina)) 

31,120 

5,534 

36,654 

2,812 

33,842 

Amount 
involved 

(Rs. in 
lakhs) 

2345 

418 

2763 

296 

2467 

- ------ - --_._-------

No. of Court 
Cases pend
ing Civil and 
Criminal) 

1986 1987 

Amount No. of Amount 
involved Court involved 

Ca ses (Rs. in 
(Rs. in pending lakhs) 
Jakhs) (Civ. and 

Cl) 

33,842 2467 36,130 3405 

5,379 1274 2880 
\ 

39,221 3741 47,928 6285 

2,091 336 3,507 410 

36,130 3405 44,621 5879 

-_._-_._----
Since no Civil/Criminal case has been Jost by the bank in the years 1985, 1986 alHI 

1987, the question of takina 8t'tion on this account a,ainst any Official/employee/Jaw,. 
by tho bank does not arise. 
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eu.tCGer and Counter Sertices In State 
Bank of India 

14'1. SHRI ANANTA PRASAD 
SeTHi: Will tho Minister ot FINANCB be 
plieaaed to state : 

(,) whether Government have taken a 
note of the fact that tbe customer and 
cOttat. services are deteriorating in the 
State Bank of India; 

(b) d' so, the reasons therefor; 

(c) whether the officials of the State 
Bank of Jndia have carried out any 'Meet 
the customer')' programmes for better under
standing, in teractlons and contact between 
them and the customers so as to make note 
of the customer's difficulties to resolve them 
through service modes; and 

(d) if so, the number of such program
mes organised so far and the detes and 
places where these programmes wel"e 
organised? 

THE MJNISTER OF STATE IN THE 
DEPARTl\1bNT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) and (b). 
Durlna the last three years, all the pubhc 
sector banks mc1udmg State Bank of IndIa 
(SBI). have taken severa1 measures in the 
direction of improvmg the quality of their 
customer service. State Bank of IndIa have 
reported that as a result of these measures 
there has been perceptible improvement in 
the Customer and counter services rendered 
in the branches of State Bank of India. 

(c) and (d) The State Bank of India 
have reported that they have a system of 
meeting the Customers and user publIc. An 
persons attending such Meets are prov:ded 
opportunity, inter alia to voice their grievan
ces and express opinions on the quality of 
services rendered by bank's branches. 

During 1987 such Customer Meets 
were held at 4022 centres of the bank all 
over the country. Of these, 679 meets 
wefe held exclusIVely in rural areas • 
.Besides the Meets, the bank follows a 
system of holding customer relations pro
arammes for different categories of clients 
like commercial clients, small scale indus .. 
trfalists and small businessmen etc. 99 $0 

such prosrammee were conducted durina 
1987. Farmers meets were also hold by 
the bank to meet the alriculturists 80 as 
to know their problems and to solve them. 

Clearaaee to TeJagu Ganga Pro)«t 

1492 SHRI V. SOBHANADREE-
SWARARAO: 

SHRI C SAMBU : 

SHRI MANIK REDDY : 

Win the Minister of WATER RESOUR ... 
CES be pleased to state : 

(a) whether Government of India have 
received from Government of Andhra 
Pradesh information on the comments made 
by the Central Water Commission and also 
compensatory afforestation proposals about 
the Telugu Ganga Project; and 

(b) if so, the likely date by which 
clearance will be accorded to this project ? 

THE MJoNISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHR1MATI KRISHNA SAHI): (a) Yes, 
Sir. 

(b) The clearance of the Project depends 
on the settlement of enVlfonmenta] and jnter
State issues. 

feU in~~ lip of ku at Banks 

1493. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether there is any proposal to set 
up any new rural bank this year; 

(b) if so, the details thereof; 

(c) whether there is any demand for 
opening of a rural bank for the districts of 
Sambalpur and Sundargarh in Orissa by 
bifurcating the present Balangir Anchalika 
Gramya Bank having unweildy jUrisdiction 
over three districts, I.e. Balangir t Sambal
pur and Sundargarh; and 

(d) jf so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (&Hal 
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apUARDO FALElRO) : (Il) and (b). 
NABAIlD bas reported lb" (or the presellt 
tbere is QO PfQpolal to open a DOW ROJional 
Rural knk. 

(c) and (d). NADARD has further 
reported that Government of Ori ••• desired 
to ilave a new regional rural bank to cover 
Sundersarh district and in case this was not 
feasibJe the State Government proposed tbat 
the area of Bolaogir Anchalik Gramya Bank 
might be enlarged to include Sundergarh 
District. The latter proposal was accepted 
and Sundergarb district was added to the 
area of operation of Bolangir Anchalik 
Gramya Bank in 1982. 

The Regional Rural Banks Act 1976 
does not provide for bifurcation of any 
existing regional rural bank. 

[Translation] 

Irregularities in Determining Value of 
Goods under Central Excise 

1494. DR. CHANDRA SHEKHAR 
TRIPATHI : Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Central Excise Collectors 
have committed irregularities in determining 
value of goods covered under the central 
excise; 

(b) if so, the action takel1 so far against 
the officers and staff responsible for such 
irregularities; and 

(c) the extent of loss suffered" due to 
such irtegularities '/ 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PA~JA) : (a) No, Sir. 

(b) and (e). Do not arise. 

[English] 

Syndicate Bank nranches in North Zone 

1495. SHRI H.N. NANJB GOWDA: 
Will the Minister of FINANCE be ploased 
to state: 

(a) whether it is fact that a huge amount 
cash is kept in of various branches of the 

Syndicate ~ Q\ N~ zqne ~. of 
Jade ot space in their .ttonl rOOJDI ad 
currency eltes"i 

(b) the total amo_ "".-... 
wllicb doe. DOt brio, lOy .,... $0" 
bank; 

(c) whether the bank had bired P ...... 
for currency chesl. at Mora~ a.Q4 
Mathura; 

Cd) if so, when these prOllriMl' .. 
taken on hire; 

(e) whether curreacy chOit. hav. ~ 
opened at theae places; .-..uI 

(f) not, the reasons for not o~iQ8_ 
chests, the amount paid as rena aDd w'_,W 
persons responsible for sucb Dealil"CO hay, 
been pun ished ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN TIlE MINISTRY OF F1NANCB (SHRI 
EDUARDO FALEIRO) : (a) Syndicate 
Bank is .faced with some difficulty jp this 
regard which it is trying to sort out iD 
consultation with ~serve Bank of India 
and State Government au.thorities. 

(b) It will not be in public interest to 
disclose these details as it may infrinJe OD 

the safety of tho concerned braches. 

(c) to (f). Information is being collected 
and to the extent permissible wHI be Jaid 
on the Table of the House. 

C oDslgnment Tax 

1496. SHRI PRATAPRAO I. 
BHOSALE: WiIJ the Minisler of FINANCE 
be pleased to state : . 

(a) whether the Government or 
Maharashtra, have represented Union 
Governmont for enactment of consianmcnt 
tax. legislation in order to meet drouaht 
situation and development needs; 

(b) if 80, the dotaHI thereot; 

(c) whether Government propose to take 
action OD the roproseatatio. Of, $tftC, 
GovCS1Ulleot, 
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(d) if so, the details thereof; and 

(0) if Dot, the reasons I therefor '1 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUB IN THE 
MINISTRY OF FINANCE (SHlU A.K. 
PANJA): (a) to (e). The Government of 
Mabarashtra had written to the Central 
Government about the need for enactment 
of a legislation on consignment tax in order 
to plug the loop·holes wbich have contri
buted to the evasion of sales tax on a large 

.scale and also for resources mobilisation to 
bridge the gap between available resources 
and tbo outlays required for sustaining 
developmental efforts at reasonable levels. 
Since there are differences of opinion a bout 
levy of tbis tax among the interested parties, 
furtber action would depend on the resolu
tion of these differences. 

NRI Investment 

1497. SHRI PRAKASH CHANDRA: 

SHRI SITARAM J. OAVALI: 

Will the Minister of FINANCE be 
pleased to state : . 

(a) the estimated money so rar invested 
by tbe Non.Resident Indians during the last 
one year; 

(b) whether Government propose to 
provide more facilities to the N.R.Is. to 
persuade them to invest money in India; 
and 

(c) if so, the details theteof? 

TIlE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THB MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) The total 
investments made by non-Resident Indians 
upto 31st May, 1988 are as follows : 

(Rupees in crores) 

2. Direct Investment 
(Proposals Aproved) 

2. Portfolio Investment 
(Actual Purchases of 
Sbares/Debentures) 

1,313.15 

64.83 

(b) and (c). Government has decided to 
introduce a new Scheme of Forei81l Currency 
denominated Bonds for Non-Resident 
Indians on non"repatriation basis. Details 
will be annouced separate~y. 

Textile Rehabllitalion Fund 

1498. SHRI HAROOBHAI METHA: 
Will the Minister of TEXTILES be pleased 
to state : ~ 

(a) tbe amount drawn from the Textilo 
Worker's Rehabilitation Fund by Govern
ment of Gujarat; 

(b) whether any proposal has been made 
by State Government'" of Gujarat for pay
ment of rehabilitation relief to workers of 
any closed mills; 

(c) if so, the details thereof; and 

(d) the action taken by Government on 
such proposals ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) ; (a) Drawals 
out of the Textile Woakers' Rehabilitation 
Fund are made by the Textile Commissioner 
and not the State Governmen, concerned. 

(b) to (d). As per available informa
tion, the State Government got verified and 
forwarded by, the Official Liquidator 36 
cases of Shri Bansidhar spinning and 
Weaving Mills, Ahmedabad. These have 
been sanctioned by the Regional Officer of 
the Textile Commissioner. 

[Tran'JIation] 

Exemption of Lotteries from Income Tax 

1499. SHRI K.N. PRADHAN: Will 
the Minister of FINANCE be pJeased to 
state: 

(a) the rules governing exemption to 
Jot teries from income tax and the condi
tions to be fulfilled by lotteries to get 
exemption from income tax; and 

(b) the number 'Of the lotteries in the 
country exempted from income tax during 
the last three years 7 



THE 'MINISTER OF STATE IN mE 
DBP'ARTMENT OF REVE,NUB IN 'THB 
MINISTRY OF FINANCB (SHRI A.K. 
PANJA) : (a) Section 80 17 of tbe Income
tax Act, 1961, as it stood prior to its 
deletion by the Finance Act, 1986 with 
effect from 1 .. 4-1987, provided for deduc
tion from income by way of winnings from 
lotterjes. Where the winnings did not 
exceed five thousand rupees, the whole ot 
such winnings; and in any other case, five 
thousand rupees as increased by a sum 
equal to fifty per cent" of the amount by 
which the winnings exceeded five thousand 
rupees was deductable under this provisions. 
After the deletion of Section 80 TT. no 
separate exemption is available in respect 
of winnings from lotteries except the 
exemption of rupees five thousand under 
section 10 (3) of the Income Tax Act, 1961 
in respect of aU receipts of a casual and 
non-recurring nature which with effect 
from 1.4.1987, includes winnings from 
lottery also. 

(b) There is no provision in the Income 
Tax Act which exempts particular lotteries 
from income-tax. 

[English] 

Fall in Prices of Cardamom 

1500. SHRI K. MOHANDAS 

PROF. P.l. KURIEN : 

Will the Minister of COMMERCE be 
pleased to stale : 

(a) whether there bas been a steet> fall 
in the prices of cardamom during the last 
three years; 

(b) if so, the total loss suffered by the 
growers on this count; 

(c) the extent to which they have been 
compensated and steps beins taken to 
ensure a reasonable price for the growers; 
and 

(d) the steps being taken to set better 
price for Indian cardamom in the interna
tional market? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHlU P.R.. 

DAS MUNSI): ··(a) .Ave ....... pajee·of:card ... 
mom· sold in . auctions durin, tho past six 
years are as follows. ' , . , 

Year ,'&t·l~· 

1982·83 161.,08 

1983-84 370.49 

1984·85 199~91 

1985-86 132.80 

1986·87 1 J 8.32 

1987 .. 88 140.64 

(b) The auction prices canDot be consi. 
dered un.reasonable. 

(c) The Spices Board has been imple
menting various deveJogment schemes to 
provide subsidies to the farmers for various 
activities. The Spices Trading Corporation 
Ltd., a Government of Indi~ enterprise 
procured and made efforts to export 
cardamom. 

(d) International price for cardamom is 
largly determined by supply and demand. 

Closure of Manlndra and B. T. Mills of 
West Bengal 

1501. SHRI ATISH CHANDRA 
SINHA: Will the Minister of TEXTILES 
be pleased to state: 

(a) whether Manindra and B. T. Mills 
'in Cossimbazar in Murshidabad district of 
West Bensal are soins to 'be closed; 

(b) if so, tho reasons thoreof; and 

(c) what efforts have been made by the 
N.T.C. with regard to renov.tion, .'tIJOCIotw. 
ni~tion and cutting down· the 10000s ' of t. 
said miUs ? 

THE MINISTER ,OF TEX'tILBS (SHRJ 
RAM NIWAS MIRDHA): (a) There is 

. . . , 
at presont. DO decision to' close down 
Manindra and BeDsa'J Textile Mills in 
Cossimbazar in Murshidabad district of 
West Den,al. ,t 
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(b) Does Dot ad". 

(c) A sum of Rs. 18S.76 lakhs has been 
spont by NTC on renovation/modernisation 
of Manindra mins and Bengal Textile Mills. 
llecently, me l-as formulated mill-specific 
action plan to improve the performance. 

Economic Co-o,eration Between SBI and 
Soviet Banks 

1 S02. SHRI GOPALA KRISHNA 
THOTA : Will the Minister of FINANCE 
be pleased to state : 

<a> whether the State Bank of India 
bas signed four memoranda of understanding 
with four Soviet banks covenng a wide 
ranle of subjects in banking and. economic 
co-operation; and 

(b) if so, whether Union Government 
are giving any encouragement to other 
nationalised banks also 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (8) Yes, Sir. 

(b) Besides State Bank of India, three 
nali onali sed banks viz. Canara Bank, 
Central Bank of India and United Bank of 
India have been participating in the banking 
transactions relating to the Indo-USSR 
bilateral trade. 

PropOsal for Exemption or Dearness 
Allowance from Iacume Tax 

IS03. snt V.S. VIJAYARAGHAVAN: 
Will the MiDi'let 01 FINANCE be pleased 
to atate : 

<a> whether there i. any proposal before 
Government to exempt the Dearness 
AUowaace paid to tbe Government 
employees from Income Tax as well as to 
taise the .emption Jjrnit Income Tax; 

(b) whether Government have received 
'*luests iD thsa RaW; 

(c) if 10, whether a decision is likely to 
be taken shortly; and 

(a) it Dot, the reason therefor ? 
" 

THB MINISTER OF STATa IN THB 
DEPARTMENT Of REVBNUEIN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) to (c). Numorous suggestions 
were received by the Government for exempt
ing dearness alJowancc~ paid to the Govern"" 
ment employees from income tax as well 
as to raise the exemptIon limit of income
tax. These sugsestiODS were examined 
and Dot found to be acceptable. 

(d) Th~ overall economic policy, resource 
crunch and the fact that the threshold limit 
up to which no income-tax is payable is 
quite high in India vis-a-vis other oountries 
of the world considering the per capita 
income, are some of the reasons for not 

\raising the exemption limit of income-tax 
and granting exemption to Dearness 
Allowance Finance Act, 1988 has already 
increased the standard deduction to neutra
Use the increased burden on ac;count of 
intiation and thIS has benefitted a large 
section of taxpayers in the fixed income 
groups. No further concessIons at this 
stage are considered necessary. 

Invtstment by IFCI and Nationali&ed 
Banks In Steel and Allied Products 

Limited, Calcutta 

1504. DR. V. VENKATESH : Wi]] 
the Minister of FINANCE be pJeased to 
state : 

(a) the amount of investment by the 
Industrial Finance Corporation of India 
(lFCI) and nationalised banks in the Steel 
and Allied products Limited, Calcutta Jost 
due to closure of the company; 

(b) whether any action has been taken 
to secure the re-opening of the company; 
and 

(c) if so, the facts thoreof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Banks and 
financial institutions including Industrial 
Finance Corporation of India have filed 
suits for recovery of their dues. The 
matter is sub-judice, and the actual Jo~, 
if any, of institUtions/banks are Dot as
certainable at this 5ta,80. 



(b) aDd (c). Ie baa beon reported that 
iDltitutioDS bad explored various possibi. 
liti. of eettina another entrepreneur te) 

accept the relPOn~biUty for revi\'inl tbis 
industry. But tbero had beeb no positi. 
response. 

[1'rolll/alloll] 

Losses Incurred by Mlta Tradiog 
Cor,oratJon 

1505. PROF. CHANDRA BHANU 
DEVI: Will the Minister of COMMERCE 
be pleased to sta te : 

(a) whether the Mica Tradinl Corpora
tion is running into heavy losses; and 

(b) it so, the reasons therefor? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE <SHRI P.R. 
DAS MUNSl) : (a) Accounts of the Mico 
Trading Corporation (MITCO) for the year 
1987-88 are yet to be audited and finalised. 
Upto the period 1986 .. 87 for which audited 
accounts are available, MITCO has been 
teportiog pr06t. 

(b) Does not arise. ' 

Compralnts Regarding Loans Dlstdbutt'tl 
to poor People and Marginal 

FarmeriIJ 

1506. SHRI NARSINH MAKWANA: 
Win the Minister of FINANCE be pleased 
to state: 

(a) whether complaints have been 
received from various parts of the country 
in relard to the loans beiDI distributed to 
poor people and marginal farmers; 

(b) whether larae scalo bUDIJins has 
been committed in the name of tbese people 
and if '10, the details thereof; 

(c) whether an Inquiry baa been con .. 
duCted into tbe complaints to received; 
and 

(d) if 10, wbether any remedial m~ure 
has been taken in the Iipt of the find10aa 
of 'the enquiry ? 

"rftlen A.lfft1IrI lit 

mE MINISTER OF STATE IN THB 
DEPARTMENT OF ECONOMJC AFPAlRS 
IN THE MINISTRY OF FINANCE (811KI 
EDUARDO FALEIRO): (a) to (d). 
Representations received frolD iJ!ldividuaJs 
generally relate to Don-sanction of loans, 
delay in disbursement of loans. write oft or 
remission of dues, reS9hedulina of repay
ment schedUle etc. Such tePresentatiOM 
from the ihdivjduaJs are referred to tbe 
concerned authorities for necessary correc
tive action. Corrective measures are taken 
by banks in respect of complaints, wJrb a 
view to provide necessary redressaJ to tbe 
complain an t. 

[EngliJh] 

Sea-Erosion in Karoataka 

1507. SHRI G. DEWARAYA NAIl{ : 
WiJI the Minister of WATER RESOURCES 
be pleased to state : 

(a) whether Union Governlllent have 
received any fre!'h proposal from the 
Government of Karnataka for sea-erO$iOD 
work; 

(b) if so, the details thereOf; and 

(c) the action taken by Government 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHl): <a> No, 
Sir. 

(b) and (c). Does not arise. 

Price of Natural Rubber 

1508. PROF. K. V. THOMAS: Will 
the Minister of COMMERCE be pJeased to 
.tate : 

(a) whether there is any proposal to 
increase the floor price of natural rubber .. 

(b) Whether the price of natural rubber 
in the international market increasinl; and 

(c) the difference between its dam.ue 
prke and purchase price abroad? 

TIm MINISTER OF STATE IN TIlB 
MINISTRY OF COMMERCE (SHaI P. a. 



AUGuSt S. 1M. 

DM MUNSl) : (a) Government considers 
reYilioft of tho price band for natural rubber 
OD tho basis of the vari..ltion in the factors 
talcen into account for the fixation or the 
price &and. 

(b) The rubber prices in the interna
tional market which had been displayiol a 
risina trend upto June, 1988 have now 
• tarted showing a downward trend siDce 
July, 1988. 

(c) The domestic price of RMA .. IV 
Ifade and the purchase price abroad of 
ItSS-lU (Equivalent grade to RMA~IV) has 
been 8S under : 

------------~------

Between April .. 
June, 1988 

On 28.7.1988 

Average 
Domestic 
Prices 

17411 

18800 

(Rs. per Mn 

Average 
Price in 
the 
Malaysian 
Market 
(elF) 

17486 

19128 

Seizure of Contraband Goods 

1S09. SHRI E. AYYAPPU REDDY: 
Will the Minister of FINANCE be pJeased 
to state: 

(a) the total quantity of cOnlraband 
loods seized by the customs officials from 
1 April, 1986; to 1 April. 1988, and 

(b) the amount pa1d to the Officers 
and employees of the Customs Department 
as reward for detecting Gold smuggling 
durinl the above period 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A. K. 
PANJA) : (a) The total value of contraband 
aoods seized by the Customs authorities 
during the period from 1st April, 1986 to 
l.t April, 1988 is R.I. 503.20 crores 
approximately. 

(b) Its. J 2.61 crorea approximately 
have been paid as casb reward. to the 
ot1lcers aad employees of the Cullom. and 
Central Exci.e Department during the 
period from 1.1.1986 to 1.4.1988 for the 
part played by them in anti smuaJiDl 
activities. Separate figures of cash rowarda 
paid for detectina gold smuggling alone are 
not maintained . 

Offer or Forefga Currency FURds by Soviet 
Union for Industrial Projects 

lS10. SHRIMATI 
JESWARI: 

BASAVARA· 

SHRI H. B. PATlL: 

Will tho Ministor of FINANCE be 
pleased to state : 

(a) whether the Soviet Union has otTer .. 
ed foreign currency funds to India for 
deployment in lOtting up industrial projects 
in the country; 

(b) if so, the details of the offer made; 

(c) the main purpose of this fund; 

(d) to what extent the industrial pro
jects in the country will be helped; and 

(e) whether any agreement has been 
signed in this regard; if so tho details 
thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AEFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO PALEIRO): (a) to (e). The 
Government of the USSR has been extend. 
ing Credits to the Government of India in 
Boubles for financing identified projects 
mainly for the development of basic and 
heavy industries. Since February, 1955 
14 Economic Credits have been extended 
and Credit Agreements executed therefor 
till the end of 1987~88. Out of these 8 
Credits upto 3.3.1977 have been contrac~ed 
and have almost been fully utilise. Details 
of the Credits, I.e., the name of. the Credit 
the date of the Credjt Aareement and th~ 
amount of the Credit are liven in the 
statoment belOW. 



Stat~t 

Cr,dit. from the USSR 

S.' No. Name of Credit 

1. Bbilai Credit 

2. Credit for Industria) Proj~ 

3. Credit for Dru. Projects 

4. First Credit for third Plan Projects 

5. Barauni Credit 

Date of Agreement 

02·02 .. 55 

09-11-57 

29-05 .. S9 

12-09-S9 

28-09-59 

(In. ~llloubJe.) 

Amount of 
Credit 

122.36 

112.S0 

J8.00 

337.50 

22.50 

6. Second Credit for Third Plan Projects 21-02-61 112.50 

7. Bokaro Credit 

8. Credit for Fourth Plan ProJ. 

9. Credit for ferrous Metallurgical and 
Coal Projects (fully earmarked for 
Vjzag Steel Project Stage I) 

10. Credit for Sixth Plan Projs. 

11. Credit for Stage II of Vizas Steel 
Project . 

12. Credit for Sevenfh Plan Proj. 

1 3. Credi t for projects in power, oil 
exploration, steel and coal sc;ctors 

1 4. Credit for Kamal refiner,y aDd 
Thermal ProjeCt 

Total 

Flood in Brahmaputra River 

1511. SHRI C. SAMBU : 
.. SHRI MANIK REDDY: 

SHRI V. S. KRISHNA IYER : 

Will the Minister of WATER RES OUR· 
. CBS be plea~d to state: 

(8) what steps are bei.ng taken by 
Union Government to help the . ASlam 
Government to overcome the, load lituation 
from Brahmaputra rivori and . 

25-01·65 200.00 

10-12-66 300.00 

27-04-77 250.00 

10 .. 12-80 520 .. 00 

12 .. 05-83 140.00 

22-05-85 1000.00 

27.11-86 1200.00 

24-11-87 700.00 

5035.36 

(b) the details thereof? 

THE MINJSTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 

,. (SHRIMATI KRISHNA SAHI): (8) and 
(b). The Government of India have ,est.
blished Brahmaputra Board for Pianniftl 
and integrated implementation of measures 
for the management 'of floods in tbe 
BrahmaJ)utJ'a VaHey. 

The Government of India hu beeR 
extending Central Loan Assistance ,to the 
Government of A$881ll to ward. FlOod 



Management Schemes. Since 1974-7 J, 
R,s. 167.5 crores have been released. 

Harabbanal Medium Irrigation Project 
of Orissa 

1512. SHRI SOMNATH RATH : 
Will the Minister of WATER RESOUR· 
CES be pJeased to state : 

(a) the original estimate for the cons
truction of Harabhangj Medium Irrigation 
Project JIJ Orissa and the time schedule for 
its completion; 

(b) the present estimate to complete 
the project and the likely date of its 
completion; 

(c) the total amount spent so far on 
tbe project and the amount Iyi ng unspent 
and since when; and 

Cd) the steps being taken to expedite 
the completion of the Project ? 

THE MINISTER OF STATE l~ THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI K.RISHNA SAHI): (a) and 
(b). The required information is as under: 

Original 

Present 

Cost Rs. in 
crores) 

9.09 

54.27 

Schedule 
for com· 
pletion 

3/8S 

3/92 

(c) An expenditure of about Rs. 18.6 
crores has been incurred on the project 
upto 3/88 and most of the outlay provided 
fot the Project has been utilised. 

(d) The State Government bas already 
taken various steps for its early completion 
including obtaining World Bank assistance. 

IDcrea~e in Dru~ TraffJcl"ing and SmuggOlng 

1 S I 3. SHRI SATYENDRA NARAYAN 
SINHA: 

SHRI H. B. PATIL: 
SHRI MOHANBHAI PATEL: 

SHRJ BALASAHBB VlK.HB 
PATIL 

SHRIMATI BASAVARA .. 
JESWARl : 

SHRI AMARSINH RATHWA: 

Will the Minister of fINANCE bo 
pJeased to state : 

(a) whether there has ' been sipificant 
increase in the drug trafficking/smuggling in 
the country durinS Jast few months; 

(b) if so, the details thereof and the 
reasons therefor; 

Cc) the details of the action plan 
recommended by the Cabinet Sub~Committee 
to control drug tramckiD8 ~d the action 
taken thereon; 

(d) whether Government propose to 
bring some cbanaes in the Narcotic Drugs 
and PsychQtrophic Substances Act, 1985 
in order to check illigal traffic in drugs and 
also to deal with the offenders strictly; 

(e) if so, the details thereof; and 

(f) the details of assistance/suidelines 
given to the State Governments bv Union 
Government to check illegal drug 
tr affic king? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THB 

MINISTRY OF FINANCE (SHRI A. K.. 
PANJA) : (a) and (b). India, in view of 

its geographical location between two major 
sources of illicit drugs, commonly known as 

the Golden Crescent reaion and the Golden 

Triangle region, continues to face the pro

blem of transit tra1Bc in druas. The drua 
• 

Jaw enforcement agencies in the country 
remain VIgilant to check tbe illicit traffic 

and as a result of various couDter-Qleasures 
taken, significant quantities of druls have 
bee~ seized in the first 6 months at this 

year also. The q~alUitic. of the dnlp 
seized in tJae 8rst 6 Q19AU. of 1~~7 ~ 
1988 are livea below ;. 
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s. No. Name of drua Quantity seized (ICas.) 

1987 19'8 

1. Opl1J1D S82 1,372 

2. Morphine 18 4 

3. Horoin 1.650 1.708 

4. Ganja 7,160 ,* 15,469 

5. Hashish (Charas) 1,264 12,258 

6. CocaiDe 2 17 

7. Methaqualone ISS 536 

(Figures rounded off to the nearest kilogram) 

(c) Tho Cabinet Sub-Committec had 
recommended, inter alia, the follow ing 
measures to be taken on a time bound 
basis: 

1. Provision of a separate law for 
preventive detention of drug 
offenders; 

2. making drug offences non.bailable; 

3. forfeiture of property of drug 

(f) The States have already been directed 
to be vigilant and take necessary remedial 
measutes against the threat posed 'by druB 
pushers, especially in the vicinity of schools, 
educational institutions, etc. The expendi. 
ture incurred by the States on payment of 
rewards to their officers and informers are 
aJso reimbursible by the Centra] Govern
ment. The States have aJso been requested 
to set up Special Courts exclusively for 
trail of drug offenders. 

traffickers; Meeting of Chief Vigilance Officers of 

4. procedure for pre-trial disposal of 
seized drugs; and 

(') Dot extending any privi1ege or 
remiSSion to the punishments 
awarded under the Act. 

An Ordinance called 'The Prevention of 
DUcit Traffic in Narcotic Drugs and Psycho
trophic Substances Ordinance, 1988 (No. 7 
of 1988)' has already been promu1aated 
on 4.7.88, So far (as on 18.7.88), out of 
1 S2 detention orders issued, 118 persons 
had been detained under the above Ordinance. 

(d) and (0). Yes, Sir. A comprehensive 
draft of the Legislation seeking to amend 
the Narcotic Drugs and Psychotropic Subs .. 
taoces Act, 1985, incorporating the recom
mendations of the Cabinet Sub·Committee 
il ••• n advanced stas" of 6nalisatioD. 

N ationaJised Banks 

1514. SHRI KRISHNA SINGH: Will 
the Minister of FINANCE be pJeased to 
state: 

(a) whether a meeting of the Chjef 
Vigilance Officers, nationali~ed ban ks was 
held on 6 July 1988, in New Delhi; 

(b) if so, the decisions taken therein 
for monitoringjdetecting bank fraud; and 

(c) whether an action plan for anti. 
corruption drive in banks was also mooted 
therein, if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAL~IRO) : (a) Yes. Sit. 
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(b) In the meeting of Chief Viaihmce 
()fficers 01 Public Sector Banks/Financial 
Institutions, which was held in New Delhi 
on 6th July. 19881 for monitoring/detecting 
bank funda the following decisions. amonsst 
others. were teken : 

1. ReconsUiation of books of accounts 
both inter-branch and intra-branch 
should be speeded up; 

2. The do's and don'ts prescribed by 
the banks should be strictly imple
mented; 

3. RBI's guidelines relating to sanction 
of loans by banks should be 
assiduously adhered to; 

4. Swift effective and deterrent action 
should be taken against those 
who are found to be involved in 
fraud/corruption cases; 

S. Regular and timely submission of 
statements of assets and liabilities 
by officers should be ensured. 

(c) Implementation of tbe Action Plan 
on anti-corruption measures, prescribed by 
Ministry of personnel, Public Grievances 
and Pension (Department of Personnel and 
Training), was also discussed at the 
meeting, especially with reference to dispo
sal of vigilance cases pending for 10DS 
periods. 

Inland Container Depots 

151S. SHRrMATI O.K. BHANDARI: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether the Inland Containers 
Depots are currently functioning in the 
country; 

(b) if so, their locations with utility 
thereof; 

(c) whether the Inland Containers 
Depots are proposed to be provided during 
current year; 

(d) if so, give details thereof; 

(e) whether an Inland Container Depot 
is proposed to be constructed in Sikkim 
durins current year or Dext ye at: and 

(f) if so, the details thereof and if Dot 
reasons therefor ? 

THB lt4INISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHR.I p~ R. 
DAS MUNSI) : (a) and (b). With a view 
to facilitate the shippers located at inland 
locations. Inland Container Deports (lCDs) 
have been developed at suitable iDland 
locations. These leDs confer the benefits 
of containerisatioD on break·bulk export 
cargoes at orisinating from inland centres. 
So faJ: ICDs have been sot up at Ban.a1ore 
G\~ntur, Anaparti, Coimbatore, Ouwahati, 
New Delhi and Ludhiana. These has even 
lCDs have handled 33,728 ISO containers 
interms of TEUs (twenty-foot equivalent 
units) during 1987-88 as against 27,862 
TEUs in 1986-87. 

(c) and (d). It is proposed to set up an 
Inland Container Depot at Hyderabad 
during 1988-89. 

(e) and (f). In terms of priority and 
trade requirements there is no proposal 
to set up an leD in Sikkim at present. 

Closure of Textile Mills 

1 S 16. SHRI RANIIT SINGH 
OAEKWAD: Will the Minister of 
TEXTILES be pleased to st ate: 

(a) the number of textile mills which 
faced closure since January, 1988 to 30 
June, 1986 State-wise; 

(b) the number of textile mills closed 
during 1986 and 1987. State-wise; 

(c) approximate rate of raw cotton 
prevailing during above three year; and 

(d) the reasons given for closure of 
textile mills in general during each of tho 
above years ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MJRDHA) : (a) and (b). 
A statement is siven below. 

(c) The index number of wholesale 
prices of raw cotton dUring 1986. 1987 
and 1988 (Base 1970=71 =100) was 

176.5, 271.7 and 323.2 (June~ 1988 
provisional) respectively. 
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(d) The main reasons for closures 
during theae years were iuancial ditllculties, 
strikes/Jock-outs, etc. 

StateDleat 

<a> and (b). :. Number of cotton/man 
made fibre textile mills closed during 1986 

Andhra Pradesh 

Gujarat 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

Orissa 

[Translation] 

Total 

Opening of Bank Brancbes in Rajasthan 

1517. SHRI SHANTI DHARIWAL 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether Government have decided 
to open some new br anches of the comer
cial and rural banks in Rajasthan during 
1988-89. 

(b) if so. the Dames of the places where 
these branches are proposed to be opened 
and the time by which these are likely 
to be opened; and 

(c) if not, the reasons therefor '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC 

and rema;nins closed as at:the ond:of 1'86, 
milll closed durina 1987 and romaitliq 
cloeed u at the end of 1987 and the mills 
closed sin,e January 1988 to 30th June, 
1988 and rem.ainina cloled as at the end of 
June 1988 are as under : 

1986 

1 

12 

3 

3 

1 

15 

3S 

1987 

2 

8 

4 

4 

1 

3 

22 

6 

8 

63 

1988 

3 

2 . 

1 

1 

7 

1 

1 

1 

17 

AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO FALEIRO): 
(a) to (c). Reserve Bank of India (RBI) has 
reported that on the basis of list of identifitd 
centres received from the State Govern
ment of Rajasthan, 229 eHaible rural ad 
semi-urban centres have been allotted to 
commercial banks including Regional .R.;uraJ 
Banks for opening branches during the 
current Branch Licensing Poliq for 
1985-90. District-wise details of these 
229 centres allotted to banks in Rajutlqtn 
are set out in the st atement below. In 
addition, RBI has a Hotted 21 urban centres 
to banks for opening branches durins the 
current Branch Licensing Policy period. 
Year-wise targets have not been prescribed. 
RBI had initiaUy advised the baaks to 
open branches at tbe allotted centtes in 
a phased manner dUring the remaining 
period of the current Branch Li~1J8in. 
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PoUey period upto March, 1990. It would 
Dot, therefore, be possible to indicate the 
DaID08 of centres where branches may be 
opened during 1988-89. Howevet, in the 
context of Service Area Approach to rural 
lending, RBI bas instructed banks to open 
their branches at the allotted centres 
expeditiously to facilitate allocation of 
viUaaes to such branches under this 
scbeme. In accordance with the informa
tion available with RBI banks have opened 
117 branches in Rajasthan so far. 

Statement 

District-wise detaUs 0/229 rural and semi
urban centres allotted to banks for open
ing branches in Rajasthan during the 

current Branch Licensing Poll,:)' 
1985 .. 90 

Name of District 

I 

Alwar 

Ajmer 

Bbaratpur 

Banswara 

Banner 

Blkaner 

Bbilwara 

Bundi 

C1lttoraarb 

Dholpur 

Churu 

Dunaarpur 

Jailalmer 

Jaipur 

1a1ore 

No. of centres 
allotted 

2 

11 

14 

8 

10 

14 

27 

13 

1 

7 

8 

4 

9 

S 

6 

IS 

1 

Jhunjhunu 

Jodhpur 

Kota 

Nagaur 

Pali 

Sawai Madhopur 

Sirchi 

Sikar 

Sriganganaaar 

Tonk 

Udaipur 

Jhalawar 

[English] 

Total: 

Cases of Search and Seizures 

2 

3 

13 

3 

2 

2 

10 

2 

8 

18 

3 

11 

1 

229 

1 S 18. SHRI RADHAKANTA DIGAL : 
Will the Minister of FINANCE be pleased 
to state : 

(a) "bether a large number of easel 
pertaining to search and seizure by the 
income tax department are pending; 

(b) if so, the number of such ptDdinl 
cases as on 31 March, 1988; and 

(c) the steps beiDa taken to clear tbole 
cases? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SBRI A.IC. 
PANJA): (a) to (c). As on 31 st March, 
1988 the number of pending search and 
seizure assessments was 10,602. The 
Action PJan for 1988-89 a8 approved by 
the Central 'Board of Direct Texes provides 
that each Assistant Commissioner in charlO 
of search and seizure cases (lnvestilatioD 
Circle) mUSl complete at least SO U8C8I-



moata durin, the year, subject to the 
overaJl condi tion that assessments of all 
cues where searches were conducted be£ore 
31.3.1987 mUlt be -,completed by 
31.3.1989. 

Permlssfoa to Sell Lond of Textile Mills 
In Bombay 

1519. SHRI D.B. PATIL: WilJ the 
Minister of TEXTILES be pleased to 
state: 

(a) whether a proposal is pending with 
Union Government for grant of permission 
to textile miIJ owners in Bombay to 
sen tbe lands belonging to the textile 
mUls; 

(b) if so. the details thereof; and 

(c) the action taken by Union Govern· 
ment in this relard? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) The 
power to permit the sale of such land lies 
witb the competent Urban Land Ceiling 
Authority/State/OovernmentjUnion Terri
tories Administration concerned and not 
with the Union Government. 

(b) and (c). Do not arise in view of (a) 
above. 

Jaunpur Town Protection Scheme 

1520. SHRI KAMLA PRASAD 
SINGH: Will the Minister of WATER 
RESOURCES be pleased to refer to the 
reply given on 21 November, 1985 to 
Unst,rred Question No. 822 regarding 
plan to protect Jaunpur from floods and 
atate : 

(a) whether by now the Planning 
Commission to whom the Jaunpur Town 
ProtectioDS Scheme was forwarded by the 
Technical Advisory Committee in March, 
1985 has since discussed the matter and 
arrived at some decisions/conclusions; 

(b) if 10. tbe details of the decisionsl 
conclulions thereof'; 

(c) if Dot, tbe reasons for not 
arrivina at any decision/ conclusion all these 
)'Oan; and 

Wrltt'" ~I · 1j4 

(d) the details of steps taten to 
chack the .ftood sjtuation hover.. lIVer 
Jaunpur ? 

THE MINISTER OF STATB IN 11IB ' 
MINISTRY OF WATBR RSSOIJ&CI!S 
(SHRIMATI KRISHNA SAHl) : Ca> to (d). 
The Scheme was discussed in tbe meet:inI ., 
tbe Advisory Committee in November, 1985. 
The observations included that B.C. ltatio 
of the scheme was less than one, model 
experiments are needed and thereafter the 
scheme has to be reviewed. 

Eighfh Finance Commission Award for 
Payment of Compensatory Allow.ace 

to Staff in Tribal Are. 

1521. SHRI SAMAR BRAHMA 
CHOUDHURY : WiH the Minister of 
FINANCE be pJeased to state : 

(a) whether Government of Rajasthan 
has defied Union Government's directive 
regarding utilisation of the Eighth Finance 
CommIssion Award for payment of compen
satory al10wance to the staff workins in 
the Tribal areas; and 

(b) if so, the steps proposed for 
ensuring compliance of the Award? 

THE MINISTER OF STATE IN.~THB 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SUR I 
B.K. GADHVI): (a) and (b). Govern
ment of Rajasthan proposed to divert the 
amount a]Jocated on the basis of tho 
recommendations of the Eighth Finance 
Commission for payment of Compell
satory Allowance to staff posted in 
tribal areas, to construct jon of quarters 
for staff in Bucll areas, owiDI to certain 
difficulties faced by them in this tegard. 
This proposal has not been accepted by the 
Government of India and the State 
Government has been requested to furniah 
the action plan for payment of comJ)eDla. 
tory allowance. 

Post Office SavIng Sdtetne 

1522. SHRI SWAMI PRASAD 
SINGH: Will the Minister of FINANCE 
be pleased to sta te : 

(a) the savini schemes which are il1 
operation throuah pOSt ofBcea; 



(b) .. &otal deposits asainlt each 
.... ICbome. State and UaioD Territory- . 
• Iac. &1 aD 31 May. 19S8; 

Co) wbe11lar atttactioJl in Imall savinI 
t--" '**' is much hi,her than throuah 
.,. aaces attboup the former aivcalela 
,..Gf"eteI&; 

(4) if 10, the reasons therefor? 

(0) dao -PI Government propose to 
take in this reprd to raise the level of 
post oftice savini Ichemes ? 

THE MINISTBR OF STATE IN THE 
DBPARTMENT OF ECONOMIC AFFAIRS 
IN TBE MINISTRY OF FINANCE (SHRI 
JiDUAlU>O FALBIRO): <a> The IPiDS 
achemes operated through pOst otlieol .r. 
indicated below: 

81. No. Name of Scbem. 

2 

I. Post 0fIice Sav inp Account 

~. POlt Office Time Deposit AccOUD.t 

3. Post 08ice Recurriol Deposit 
MeOUDt 

1 2 

4. National Savjnas Scheme. 1987 

s. Post Office Monthly income Account 

6. National Savinas Certificates II 
Issue 

7. National Savin.. Certificates VI 
Issue 

8. National Savinss Certificates VII 
Issue 

9. Social Security Certificates 

10. Indira Vikas Patra 

11. Kisan Vikas Patra 

12. Public Provident Fund 

(b) The inform a tion is indicated in the 
statemcnt below. 

(c) to (e). Deposits in Small Savings 
durill8 current year indicate increase 
compared to correspondina period in 
1987-88. Small Savina8 Schemes are 
improved and new schemes introduced 
when necessary for increasing the 
collection. 
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Eligibility of Delhi University Staff to 
Contest Elections to Leglslatife Bodies 

1523. SHRI VIJAY K.UMAR YADAN: 
Will the Minister of LAW AND JUSTICE 
be pleased to atate : 

(a) whether the teaching and non· 
teaching staff of University of Delhi and 
its colleges can contest the election of 
Metropolitan CounciJ/Lesislative Assembly I 
Parliament; and 

(b) if so, under which condition? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ): (a) 
There is no bar for the Delhi University 
and itsl colleges to contest elections to the 
Legislative Bodies. However, the non
teaching staff of the University and colleges 
have not been so permitted. 

(b) The teachers who are elected/ 
nominated to Parliament or State Legisla
ture are required to take leave of absence 
during their term as Members. However. 
in this process, they will not be losing 
their seniority or increments. 

Forei~n Collaborations in Food Proces~ing 
S(.'ctor 

1524. SHRI MOHANBHAI PATEL: 
WiJI the Minister of COM MERCE be 
pleased to state: 

(a) how many foreign colloborations 
in the food processing sector have been 
approved in the last three years; 

(b) how many of these collaborations 
involved technical fees alone and how 
many involved equity partic;pation; and 

(c) the outflow of foreign exchange by 
companies in the food processing sector On 
account of foreign collaborations? 

TIlE MINISTER OF STATE,IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSl): (a) to Ccl. The information 
is being collected and win be laid on the 
table of the House. 

Imposition of Penal Tariffs on- Indian 
EXPOTts by United States 

1525. SHRI NARSINO SURYA-
VANSI : Will the Minister of COMMERCE 
be pleased to state: 

(a) whether tbe United States contem. 
pletes to impose penal tarift'. or other 
import restriction on cashew import from 
India; and 

(b) if so, the reaction of Government 
theraoD? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : No, Sir. 

(b) Does not arise. 

Definition of Declared Goods 

1526. SHRI NARSING SURYAVANSI: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the attention of Govern
ment has been drawn to the news-item 
captioned, "Declared goods need proper 
deficition, says FICCI" appearing in the 
Hindu dated 27 June, 1988; 

(b) if so, whether Union Government 
propose to define cJearly the 'Declared 
goods' under the Central Sales Tax Act and 
sign a memorandum of understanding with 
the State Governments as suggested by the 
Federation of Indian Chambers of Commerce 
and Industry (FlCCI); 

Cc) whether It has been reported to 
Government by FICCI that businesmen face 
various problems due to difference in the 
interpretation of items identified as declared 
goods; and 

(d) if so, the steps itaken/proposed to 
be taken by Government in this direction ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) Yes. Sir. 

(b) The items listed as 'declared goods' 
have been clearly spelt out in the Central 
Sales Tax Act, 1956 and have been worded 
in consultation with the concerned Govern
ment departments. The Federation of 
Indian Chambers of Commerce and Industry 
has not jndicated the specific items of 
declared goods in respect of which difficul
ties are beins experienced. The provisjon, 
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of the Central Sales Tax Act, 1956,1 inclu
ding the declared IOods, are statutory in 
nature having been enacted by the Parlia
ment and, therefore, tbe Central Govern .. 
ment do not propose to sigo any "'memOran· 
dum of understanding with tbe State 
Governments. 

(c) Yes, Sir. 

(d) The admInistration of Centra) 
Sales Tax Act, 1956 is vested by law in the 
sales tax authorities of the States and Union 
Territories who interoret the provisions of 
the Act including the items identified as 
declared goods. Whenever any problems 
arising due to difference in interpretation of 
items identified as declared goods are 
brought to the notice of the Centra) 
Government, the same are examined and 
necessary clarifications issued to all con· 
cerned or the matter is taken up with the
concerned State Government and sorted 
out. 

Opening of Regional Office on Punjab 
Natloaal Bank at Hamirpur in Himacbal 

Pradesh 

1527. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
FINANCE be pleased to state : 

(a) whether the Reserve Bank of India 
has received any request frQm the Punjab 
National Bank for a licence for the opening 
of a new regional office of 'the bank with 
Head Office at Hamirpur in Himachal 
Pradesh by creating a new region 
comprising Hamirpur and Una districts; 

(b) if so, the decision taken by the 
Reserve Bank of India on this request; 
and 

(c) if no decision has been taken so 
far, the date by which the deci.,ion is likely 
10 be taken and the reasons for delay ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE 
(SHRI EDUARDO FALEIRO): (a) 
Reserve Bank of India has reported that it 
has not received any proposal from Pu~ab 
National Bank for opening of a new 
R.egional OfIice at Hamirpur in Himachal 
Pradesh. 

(b) and (c)~ Do not arise. 

Opening of Branches of Gramia Banks 
in Kangra DJstrJet or HJmaelJaJ Pradesh 

1528. PROF. NARAIN CHAND 
PARASHAR: WiU the Minister Of FINANCE 
be pleased to state : 

(a) whether any recommendations 
from Government of Himachal Pradesh for 
the opening of new branches of gramin 
banks in the Kangra distriot of tbe State 
have been received by the ReServe Bank 
of India during last three years, including 
the current financial year. , 

(b) if so, the names of the pJaces which 
have been recommended by the State 
Government for this purpose during each 
year separately; and 

(c) the names of the places for which 
tbe licences have since been issued durina 
each one of these years and the date by 
which the licences are likely to be issued 
for the remaining branches aJongwith 
reasons for delay? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). 
Reserve Bank of India (RBI) has reported 
thai under the current Branch Licensing 
Policy for 1985 .. 90, tbe State Government 
of Himachal Pradesh had forwarded an 
initial Jist of J 4 identified centres in 
September, 1986 and a supplementary~;list 
of 9 centres in May, 1987 for op;~jng 
branches in District Kangra. Out of f 

these 23 centres, the State Government had 
recommended 18 centres for allotme~t to 
the Regional Rural Bank. The names of 
these 18 centres are indicated below: 

1. Rajhoon 

2. Majhin 

3. Bankhandi 

4. Bharoli 

5. Seu) 

6. Balti Kohala 



7. Rajaina 

8. Satimloa . 
9. Gander 

10. Balakrupi 

11. Lahru 

12. Sunhi 

1 3. Cbanmunda 

14. Mast8arh 

IS. Nurpur 

16. Darini 

17. Ghuggar 

18. Kandbari 

Out of 23 identified centres, only 12 
centres were found eligible for opening 
branches as per the norms laid down in the 
cQrrent Policy; and therefore remaining 11 
cen~res were not considered by RBI for 
allotment to any bank. Out of 12 aligibJe 
centres. RBI bas allotted 3 centres namely 
Majhin, Bharol i and Sarimlo8 to Himachal 
Oramin Bank for opening branches in 
K.anara District and the rematnJDS 9 
centres have been allotted to Public Sector 
Banks. 

Target for Small Savhag8 

1529. PROF. NARAIN CHAND 
PAR ASHAR : Will the Minister of 
FINANCE be pleased to stete : 

tarset for small aavSa.. for each State! 
UnioD Tenitory for the year 1988.8'; 

(b) whether any pti2a are allO awarded 
to the States and districts which a.<Iel ia 
this performance; and 

(c) jf so, the details tbereof and the 
names of the States/districts whicb have 
been given prizes durins the last throe 
years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO FALEIRO): 
<a> No, Sir. 

(b) and (c). Do, not arise. 

Vacant Seats in Lok Sabba and VidbaD 
Sabha CODstituencies 

1530. PROF. NARAJN CHAND 
PARASHAR: Will the Minister of 
LAW AND JUSTICE be pleased to state : 

(a) whether there are any cases of Lok 
SabhajVidhan Sabba constituencies having 
remained vacant on account of petitions 
in tho Courts even though the incumbents 
have died long ago; and 

(b> if so, the details thereof, including 
the dates with effect from which the seats 
are vacant? 

THE MINISTER OF STATE IN tHE 
MINISTR Y OF LA W AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) Yes, Sir. 

(b) A Statement containina the requisite 
information is given below. 

(a) whether his Ministry has fixed any 

Sta_eat 

Name of the State No. and name of Date of Cause of Reason for 
coDstituency vacancy vacancy not filling 

the vacancy 

1 2 3 4 5 

Lok Sabba 

1. Bihar 38 Sasaram (SC) 5.7.86 Death Election Peti-
tion pendina 
ia Hi,h Coun 



1 2 3 4 

2. Uttar Pradeah 81 Baahpat 29.S.87 Death 

" LeglllaUve Assembly 

t. Blbar 324·Hussainabad 

2. Uttar Pradesh 201-Oouri Bazar 

Flood Forecasting Nen"ork at 1.0" er 
Ganga DIY islon 

1531. SHRI R.P. DAS: Will the 
Minister or WATER RESOURCES be 
pleased to state : 

(a) whether there is any proposal to 
Implement the tiood forecasting network at 
Lower Ganga Division under the Central 
Water Commission in addation to hydrolo
gical observations in view of protecting the 
flood prone areas in West Bengal in the 
rivers Ganga, Mahananda, Bhairab, Churni, 
Jalangi etc : 

(b) if so, the Sleps have been taken so 
far; and 

(c) if not, the reason therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
SHRIMATI KRISHNA SAHI): (a) No, 
Sir. 

(b) Does not arise. 

(c) No proposa] on the subject has 
been received from West Bengal Govern
ment. 

Narcotic Drugs and Psychotropic Subs
tances Act, 1985 

1'32. PROF. MADHU DANDAVATE : 
Will the Minister or FINANCE be pJeased 
to state: 

(a) whether the illicit distillation is 
playing havoc in the Society partlcul.arJy 
afl'ectin. the members of the weaker sectIons 

"~"i 

13.2.88 

26.6.88 

Death 

Death Appeal pen
dins before 
Supreme 

Court 

(b) if so, whether the .. tringeat prMf~ 
sions contained in the Narcotic Druas •• 
Psychotropic Substances Act, 1985 can .. 
made applicable to such offences; aDd 

(c) if not, whether Government wiD 
consider covering such offences suitabty at 
the time of necessary legislation pursuant tV 
the recent ordinance providing f()r mote 
strir:gent punishnlents for offences roJ«t_ 
to n arcot ic drugs ? 

THE MINISTER OF STATE IN TUB 
DEPARTMENT OF REVENUE IN THB 
MINISTRY OF FINANCE (SHRI A.X. 
PANJA): (a) to (c). Presumably, tile 
question refers to the illicit distillation for 
the production of liquor. While such iJlicit 
liquor may adversely affect the health of the 
persons consuming it, the Narcotic Drup 
and Psychotropic Substances Act, 1985 has 
been enacted essentialJy to check illicit 
traffic in such drugs and substances and 
therefore illicit distiJIalion for the produc
tion of liquOl' docs not come under the 
purview of this Act. For the same reasotlS 
this cannot be covered under the proposed 
legislation to replace the Prevention of 
Illicit Traffic in Narcotic Drugs and Psycbo
tropic Substances Ordinance, 1988. 

Illicit distillation for the production 01 
liquor is violative of the State Excise' Law. 
and the State Governments and required to 
take necessary action to eradicate cbi. 
evil.", 

Modification of Income rax RaJ. 

IS33. PROF. MADHU DANnA .. 
VATE: Win the Minister of PINANCE ... 
pleased to state ; 
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(a) whether Income-tax Rules provide 
for an obligatory irrevocable trust for a 
luperannuation scheme to be eJipble for 
• deductible expense of contribution to the 
luperannuation fund; 

(b) if 10, whether the said Rules also 
require purchase of an annuity policy from 
the LIC which offers negtible returns on the 
invostment based on their out-m.)ded tables; 
and 

(c) if so, whether Government propose 
to modify the Income-tax Rules to allow 
investment in nationalised banks as well as 
Unit Trust of India to generate competition 
among the public sector financial institutions 
and improve return of the trust funds in the 
interest of a better workinA of the Social 
Security Scheme ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K.. 
PANJA) : (a) Yes, Sir. 

(b) Yes, Sir, But, it is not correct to 
lay that the annuity policies of the Life 
Insurance Corporation offer only negligible 
returns on investment. The Life Insurance 
Corporation has improved its scheme and 
the process of improvement is to continue 
in future also. 

(c) Does not arise. 

Profitability of Forej~n Ban"s 

1534. DR. B.L. SHAILESH: WilJ 
the Minister of FINANCE be pleased to 
state : 

(a) whether the profitablllty of foreign 
banks is higher than that of the Indian 
banks mainJy because they do not have to 
do allY priority sector lending at present; 

(b) whether the foreign banks have 
preferred to serve big industry; and 

(c) the steps Government propose to 
take in consultation with the Reserve Bank 
of India to bring foreign banks into the 
net of priority sector lending t 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 

EDUARDO FALEIRO)? (a) to (c). 
Unlike in the case of Indian banks, taraetted 
lending to priority sector is not being ~nsist
eel upon in the case of foreign banks operat
ing in Iodi a. These banks function mainly 
in metropolitan I port towns and have a 
comparatively more selective clientele/profi
table business. Reserve Bank of India has, 
however, advised these banks to increase 
their involvement in financing smalJ scale 
industry, retail trade, self-employed persons 
etc. 

Hire Purchase Finance by I easing 
Companies 

1535. DR. B.L. SHAILESH: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the leasing has presently 
lost much of its glitter and many Jeasing 
companies are now diversifying to hire pur
chase finance and other new areas of activi
ties, which offer better margins than Jeasing 
business. 

(b) whether hire-purchase finance has 
become a booming business, especiaJJy in 
consumer goods; and 

(c) if so, what changes have been or 
are being contemplated in the guidelines 
formulated for functioning of the leasing 
companie13 which would enable them to 
diversify into new areas of activities? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (c). In 
terms of Non-Banking Financial Comp . . aOles 
(Reserve B,ank) DIrections 1977 an "Equip-
ment LeaslDg Company" means any 0-

h ' h· c m 
pany ~ IC .IS ~ financial institution carrying 
on ~s Its prtnc~pal business, the activity of 
leaslDg o_f ,eqUIpm~?t or the financing of 
such activity. A Hire Purchase P' 
C "h b Jnance 
o~p~ny as ~en defined as any company 

whIch IS a financIal institution carrying 
't ., I b ' on as I s prmclpa uSlDess hire purchase t • rans-

actlons or the financing of such transactions. 
Only one facet of the activi ties of th . ese 
compaDIes, nam~lY, acceptance of deposits 
by these compamcs from public is regulated 
by the Reserve Bank of India unde h 
b

. I t e 
a ave mentIoned Directions. Reserve Bank 
of India bas reported that no chanps in 
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the existing directions to relulate the deposit 
acceptancc by equipment leasinl/hire 
purchase finance companies are considered 
necessary. 

Revival of Sick Units In West Beuga I 

1536. SHRI PIYUS TIRAKY: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether it is a fact that the 
Government of West Bengal has been pur
suing :the financial institutions including 
Industrial Development Bank of India, 
Industrial Reconstruction Bank of India, 
Industrial Credit and Investment Corpora
tion of India etc., to initiate steps to revive/ 
revitalise sick or closed units in West 
Bengal; 

(b) if so, the detaHs of the financial 
assistance needed by West Bengal; 

(c) details of the steps taken by. Union 
Government during the last three years; 
and 

(d) the steps being contemplated by 
Union Government in this regard 1 

THE MIN1STER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). 
All-India term fending financial ·institutions 
i.e. lOBI, IFC!, ICICI and IRBl have 
reported that they have ~ot received any 
general reference from the Government of 
West Bengal to initiate steps for revita
lisation/revival of sick or closed units in 
West Bengal. However, in individual 
cases, some of these instifutiens have inter
acted with West Bengal Government. 

(c) and (d). RBI has laid down ,uielc
J iDes for close monitoriol of aU'iborrowal 
accounts by banks and to draw rehabUlta. 
tion packages in respect of such .fclc indus
trial units as are found to be poten tiaJI,. 
viabJe. The packases may rprovjde, In, .... 
alia, for phased repayment to banks with 
reliefs/concessions like reduced rates of 
interest, funding of overdue8, waivin.· of 
penal interest, etc. As regards nOD-viablo 
units, banks undertake action a8 appro
'Priate for the recovery of dues which 
include, Jnler~alla, sale of goods hypothe
cated, enforcement of security avaiJablo 
against the borrower Jguarantor, etc. 

Rise in Inflation in 1986 and 1987 

IS37. SHRI SYED MASUDAL 
HOSSAIN : Will the Minister of FINANCB 
be pleased to state: 

(a) whether inflation touched an alarm
ing double digit figure in 25 cities in the 
year that ended October, 1987; 

(b) if so, city-wise details thereof; and 

(c) the corresponding figure duriDl 
October, 1986; city-wise details thereof? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) to (c). The 
All India Consumer Price Index of Indus
trial Workers is the weighted averaael 01 
50 industrial centres. The annuaJ inftatioa 
rate in October, 1987 in terms of CPI :wu 
9.5 per cent. While 25 centres recorded 
a higher than the average rate of inflation, 
remaining 25 experienced a lower inflation 
rate as may be seen in the statement below. 

StatellJent 

Centre-wise Inflalion Rate In CPI 

(Base 1960~lOO) 

Name of cities Centre showing above Name of Cent", showfDI 
average rate of inflation cities below average rate 

of inftation 
October, 87 October, 86 October, 87 October.S6 

1 2 3 4 S 6 

1. Cuntur 10.8 12.2 1. Gudur 8.1 J.' 
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I 2 3 4 

2. DiSboi 10.7 10.S 2. Hyderabad 7.1 9.8 

3. !)tema-Deema 14.2 5.0 3. MarianI 5.0 6.7 

4. Labae 13.1 -0.8 4. Jamshedpur 7.9 9.7 

s. Rangapara 10.8 8.0 S. Noumundi 7.8 20.4 

6. Jharia 10.9 13.1 6. Ammathi 6.S 12.5 

7. Kodarma 11.5 10.5 7. Bangaiorc 8.7 10.1 

8. Monghyr 12.2 11.9 8. Clukmagalur 5.S 9.7 

9. Ahmedabad 13.4 9.9 9. Kolar-Gold- 8.9 1 (;.9 
FJeld 

10. Bbavnagar 11.5 11.3 10. Alleppey 5.0 12.0 

11. Yamuna Nagar 16.0 7.3 11. Alwaye 1.5 13.8 

12. Srinagar 10.3 13.5 12. Mundakayam 7.8 9.8 

13. Balaghat 14.0 10.7 13. Bhopal 6.8 13.2 

14. Bombay 11.0 9.6 14. Owalior 7.S 8.0 

15. Barbil 14.8 8.3 15. Indore 7.4 13.4 

16. Amritsar 16.0 6.8 16. Nagpur 9.9 6.1 

17. Ajmcr 13.3 8.0 17. Sholapur 8.7 2.3 

l8. Jaipur 15.6 2.1 18. Sambalpur 7.7 30 

19. Madras 1l.2 7.9 19. Coimbatorc 9.8 6.4 

20. Madurai 12.8 8.8 20. Coonoor 9.7 7.6 

21. Varanasi 11.9 11.1 21. Kanpur 8.8 '.3 

22. Asansol l1.2 7.S 22. Saharanpur 8.7 S.7 

23. Darjee1lng 14.1 12.9 23. Calcutta 4.6 11.5 

24. Jalpaiguri 10.9 7.3 24. Hawrah 3.1 11 .. 7 

U. Delhi 14.2 9.5 Z.s, RIDi&lDi S.O " 13.0 

.. , India 9 . .5 5.1 9.5 $.1 
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RecontkleratlOD of Cbe Pro'fIlIOlll of Diretl 
Tn Law. (Ameaciaaellt) Act 

1538. · SHaI MOHAN BRAI PATEL: 
Will the Minister of FlNANCB be pleased 
to state : 

(a) whether it is a fact that President 
of tbe PHD Chamber of Commerce and 
Industry (PHDCCI) has submitted a note 
to Government for reconsideration of some 
of the provisions or tbe Direct Tax Laws 
(Amendment) Act particularly relating to 
scientific research and the scheme of taxa· 
tion of partnership firms; 

(b) if so, the details thereof and how 
far it will be helping in building up of 
technology and research base in the COUD-

try; and 

(c) the reaction of Government thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) Yes, Sir. PHD Chamber 
of Commerce and Industry (PHDCCI) bas 
submitted a pre-budget memorandum for 
Union Budget 1988·89 which also contai
ned suggestions on the provisions relating 
to Direct Tax Laws (Amendment) Act, 
1987. 

(b) PHDCCI has stated that in India 
mostly obselete and outdated technology is 
used in industrial production, thus resulting 
in high cost of production and unsatisfac
tory quality of industrial products. The 
withdrawal of the provisions relating to 
deduction of expenditure on scientific 
research with effect from Ist April, 1989 
will discourage indigenous research and 
development and further improvement in 
the technologies imported. It has, there
fore, suggested that the provisions relating 
to deduction of expenditure on scientific 
research should be restored. This will give 
a boost to research and development while 
costing very little to revenue as it is only an 
advancina of depreciation. 

(c) The views expressed by the Chamber 
have been examined and the reaction of the 
Government thereon will be reflected in 
the proposoci Direct Tax Law (Amendment) 
Bill, 1988. 

-CoutraetJon of Sea Wall. to PreYeDt Sea 
;EroslOD faX.ala . 

J539. SHRIMATJ GBBTA MUKium. 
JEB : Will the Minister of WA TBR. 
RESOUR.CES be pleased to state : 

(a) whether Govemment of lC«aJa haa 
requested to Union Government to extend 
financial help for the cODstructioo of se'a 
waJls to prevent sea-erosion along coastal 
line of the State; and 

(b) if so, the details thereof and the 
reaction thereto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) Yes, 
Sir. 

(b) The Central Government bas been 
extending ~oan assistance of KeraJa for 
undertaking protection works to check sea 
erosion of vul nerable sections of the coast
line. 

An expenditure of Rs. 83.14 crares had 
been incurred upto March, 1988 for pro
tectidn of coast ·line. Of this, Central 
loan assistance amounts to Rs. 42.12 
crores. 

Sale or ImpO ·ted FAliblc on by STC 

1540. SHRI MATILAL HANSDA: 
wm the Minister of COMMERCE be plea-
sed to state : 

(a) whether Un ion Government have 
drected S.T.C. to sell imported edible oil in 
the open market; 

(b) if ';0, the redsons therefor; 

(c) whether the rise in prices of edible 
oil decreased after selling of imporred ediblo 
oil in the open market; and 

(d) whether Government propose to 
increase the quot a of the different States ? 

TIlE MINISTER OF STATE IN THE 
MINISTR.Y OF COMMERCE (SHRI P.R.. 
DAS!MUNSI) : (a~Yes. Sir. 

(b) Government had permitte4 open 
saJe of imported e4ib~ Q(l with a vie,,! W 
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cont,hung the prices io the indiaenous 

market. 

(c) The availability of imported edible 
oil for open market sale haa to some extODt., 
contained tbe price in the open martct. 

(d) No, Sir. the monthly allocation 
of imported edible oils to different States 
is determined by various factors like stocks 
i'D the Central Pool, requiroment of the 
State, prices of edible oils in the open 
market, etc. 

Demands of SRI Offl('"ers Pederatlon 

1541. SHRIMATI BTBHA GHOSH 
GOSWAMI : Will the Minister of FINANCE 
be pleased to state : 

(a) whether it is a fact that the State 
Bank of India Officers Federation staled and 
dharna on 4 January, 1988 in front of 
the Banking Department of his Ministry; 

(b) jf so, the details thereof; 

(c) the details of their demands; and 

(d) the action taken/proposed to be 
taken by Government to meet their 
demands? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). Yes, 
Sir. The SBI Officers and Staff Federations, 
who held the Dharna also submitted a 
memorandum on 4.1.1988. The memoran
dum submitted by the Joint Action 
Committee of the Federations mentioned 
about the majority following enjoyed by the 
Federations in SBI and their non-political 
status. Giving an outline of the healthy 
industrial relations between the management 
and employees in SBI within the over-all 
frame, .. vork of Bank's industrial relation 
policy, the Joint Action Committee expres
sed the resentment of the Federations over 
alleged attempts by a particular union to' 
sain strength in SBI using Governmental 
and political power and highlighted the 
adverse consequences of any such attempt. 

(d) Government is keen that healthy 
industrial relation situation prevails in the 
Industry. Government has endeavoured to 
$ee that np discrimiQAtion whatsoever is 

made aaalust any union. The allegation 
of the Joint Action Committee of fmatiDI 
a particular union by Government is 
materiaUy b •• loss and does not caU for aoy 
Ktion. 

.. 

World Bank Aaislaoce 

1542. DR. ICRUPASINDHU BHOI: 
Will tbe Minister of FINANCE be pleased 
to state: 

(a) whether tbe World Bank bas increa· 
sed its assitance for India in 1988 .. 89 
financial year; 

(b) if so. the total amount of the World 
Bank assistance sought by Government for 
the above financial year; 

(c) the actual amount of assistance 
given by the World Bal1k to India in that 
year; and 

(d) the detailed of the World Bank 
assistance expected to be made available? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) to (d). Dqrjog 
the World Bank·s fiscal year 1988, ending 
30th June 1988, the World Bank has 
approved commitments amounting to 
S 2982.2 million, compriSing $ 2265 
million IBRD Joans and $ 717.2 miHion 
IDA credits. This represents an increase 
over the preceding fiscal year·s (1987, ending 
30th June 1987) commitment level of 
S 2805 mJllion. It is also higher than the 
amount of S 2500 million for the Bank's 
fiscal year 1988 indicated by the World 
Bank at the Aid India Consortium meeting 
in June 1987. 

For the Bank·s fiscal year 1989, ending 
30th June 1989, the World Badk has indi
cated a figure of $ 2700 million at tbe Aid 
India Consortium meeting held in June 
1988. 

Problems of Exporters 

1543. DR. KRUPASINDHU BHOI: 
Will the Minister of COMMERCE be pJea
sed to state : 

(a) whother the Exporters have ~n 
asked to submit unit-wiso action plan for 
five years; 



SltAVANA 14, 19to (8.4~) 

(1) if 10, the detai Is of the c1ifforeDt 
_porters who have submitted theIr action 
plan so far; 

(c) whetber Government ban identitied 
the problems of exporters; and 

(d) it so, the stepS taken to help the 
exporters to increase their exports ? 

mB MINISTER OP STATE IN THB 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) The Export Promotion 
Councils have been advised to prepare 
action plans with reference to individual 
to major exporters indicating their export 
plans in different areas and markets and 
submit th~ same to the Government so that 
suitable action ~ould be taken to remove 
bottlenecks and in(fl'ease exports. 

(b) According to the information readily 
available, about 1000 exporters have already 
submitted their action plans. 

(c) and (d). Series of initiatives have 
already been taken by the Government for 
increasing exports. However, identification 
of exporters' problems and implementation 
of corrective measures is a continUing 
process. 

Gold Import for Export-Oriented Units 

1544. DR. KRUPASINDHU BHOI : 
Will the Minister of COMMERCE be plea
sed to state : 

(a) the number of 100 per cent g01d 
jewellery complexes in the country; 

(b) whether the Minerals and Metal. 
Trading Corporation has been empowered 
to supply gold· to 1 00 per cent export. 
oriented units; and 

(c) if so. tho details of ditferent 1 00 
per cent lold jewellery manufacturilll uoits 
gettin, this facility? 

THB MINISTER OF STATE IN THE· 
MINISTRY OF COMMBRCE (SHRI P.R. 
DAS MUNSI): (a) One 100 per cent 
export oriented ,em and jeweUery complex 
apart from the units in the export processinl 
zones, in functionina in the country at New 
Delhi. 

(b) and (0). Oovenuneat haYo notl6ed 
a scheme for stock and supply or .01d by 
MMTC to all units in )kport Procopio. 
Zones and under the echemo of J 00 pet cent 
export oriented uaits. Follow·up acdon ia
beiDl takeD by the concerned dopartments 
and aaencios in tbis rcprd for units to avail 
of the facility. 

Export of Automobiles 

1545. "DR. KRUPASINDHU BHOI : 
WiU the Minister of COMMERCE be pJea
sed to state : 

(a) whether Government propose to 
adopt a major strategy to boost the export 
of automobiles; 

(b) whether some incentives are proposed 
to be announced to boost export of auto
mobiles; 

(c) if so, the details thereof; and 

(d) the steps taken to implement tbem? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P,R. 
DAS MUNSI) : (a) to (d). A number of 
measures have been taken by the Govern
ment to bOOst export of engineering goods 
including automobiles. These inter-alta 
include : liberalisation of licensing proce
dures and technology import, a new regime 
of Cash Compensatory Support, access to 
raw materials and consumables at inter
national competitive prices, reductioD iD 
interest rates of pre and post shipment 
credIt, interest r-ebate on new term loans to 
units which export more than 2 S % of their 
production, assistance from export market
ing fund for marketing activities abroad, 
introduction of new blanket exchanae permit 
scheme to facilitate export promotion 
activities, grant of replenishment Jicences. 
duty drawback etc. 

El'(port or EogineeriDg Goods 

1546. SHRI PURNA CHANDRA 
MALIK. : Will the Ministor of COMMERCE 
be pleased to state : 

<a) whether the export of enalPeerin, 
aoods.ia ataSDatina; 
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(b) il80, the r~8$Ons therefor; and 

(e) the actual engincerina export durin, 
1986-87 and 1987-88 as llIaiost total 
production ? 

THE MINISTER OF STATE IN THE 
MINISTRY OP COMMERCE (SHRI P.R.. 
DAS MUNSI) : (a) No, Sir. 

(b) Does not arise. 

(c) The export figures and the total 
production during 1986·87 and 1987·88 
are as below: 

(Rupees in Crores) 

Year 

1986 .. 87 

1987-88 

Exports 

1150.00 (P) 

1320.00 (P) 

Total Produc
tion 

44,501 (E) 

51,399 (E) 

------- ------------
P : Provisional 

B : Estimated 

Opening of Bank Branches in West 
Bangal 

1547. SHRI PURNA CHANDRA 
MALIK: Will the Minister of FINANCE 
be pleased to state : 

(a) whether the West Benaal Govern
ment recommended for 612 new centres 
for opening of bank branches under the 
current branch licensing policy period 
(198S·90); 

(b) if so, the details thereof; 

(c) the number of bank branches 
opened so far; and 

(d) the time by which the remairJing 
branches are likely to be opened ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) to (d). Reserve 
Bank of Jndia (RBI) bas reported that the 
State Government of West Bengal had for
warded a list of 629 identified centJfS for 

opewna branches dUriDi the currcat Branch 
Licensing Policy for J 98' .. 90 as per deta,iJI 
given below : 

Name of District No. of cent,. .. identified 

Bankura 27 

Birbhum 31 

Burdwan 43 

Coach Behar 28 

Darjeelins 12 

Nowrah 19 

Booghly 46 

JaIpaiguri 19 

MaJda 16 

Midnapore 109 

Murshidabad 67 

Nadia 54 

West Dinajpur 37 

Purulia 32 

24 Parganas (South) 50 

24 Parganas (North) 39 

Total 629 

Out of these 629 centres, RBI has allotted 
435 eligible rural and semi-urban centres 
to various banks for opening branches durio. 
the current Branch Licensing Policy. As per 
the information available with RBI. banka 
have opened branches at 1 72 centres ill 
West Bengal so far RBI initially advised 
the banks that the branches at the allotted 
centres should be opened in a phased 
manndr during the remainin, period of the 
Policy. However, in the context of ServJce 
Area Approach to rural lendjns, btlDks have 
been instructed to open brahcbes a t allotted 
centres expeditiously to faciJitate allocation 



of Wit... to such branches under this 
acJteme. It is, btWeYtr t Dot possible at this 
... to indicate the likely date. by whicb 
remaiDiD, branch. will be opened. 81 
openilla of branches depends upon a number 
ot tactorS on which banks have no control 
luch .. availability .of necessary iDfrastruc .. 
tural facilities includina suitable premises 
for the branch. 

Fall In Export of F'Dlshed '~ather .. 

1'48. SHRI SANAT KUMAR 
MANDAL : Will the Minister of 
COMMERCE be pleased to state : 

<a> whether, the objective of promoting 
export of value added export has resulted 
in steep fall of export of finished leather 
from easter region; 

(b) if so, the details thereof; and 

(c) whether Government propose to 
review the present policy of export of 
finished leather vb-a-vis value added leather 
Soods for export from easter region ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMtdERCE (SHRI P. R. 
DAS MUNSI) : (a) No, Sir. 

(b) and (c). In view of above, do not 
arise. 

Failure of National HaadlOCJlII Defelopmeat 
Co"pOtatlon tb S"'1\' .. ) , 

1549. SHill SA NAT ~ 
MANDAL : Win thb Minister uf 
be pleased to state: 

(a) whether tb6 National r a..0QIl 
Development Corporation ('N}:QlC) whicb ~ 
was created to make available yam ... 11 
as dyes and chemicals at reasonable .,.... 
to the handloom sector has faiJed to PIt'
form its roJe and the yaro shortap .... 
crippled handloom units; . 

(b) if so, the problems which b.aw 
made it difficult for this Corporation to 
perform its role, and 

(c) the steps being taken by thi. 
Ministry to sort out matters ? 

THE MINISTER OF TEXTILES (SBlJ 
RAM N1WAS MJRDHA) : (a) No, Sir. 
The National Handloom Develop~t 
Corporation has been supplying yarn, d)'Ol 
and chemicals to handloom agencies in 
ddferent States in steadily increaain, quan. 
tities as per the details given in the state
ment below. 

(b) and (c). Do not arise. 

Statement 

Year 

1984 .. 85 

1985-86 

1986 .. 87 

1981-88 

Quantity 

2.49 

20 87 

28.08 

63.05 

Smuggling uf Electronic Cflods 

Yarn 

1550. SHAI CHINTAMANI lENA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether a laEae number of electro
nic IOods SUCh 88 VCR. VCP. electronic 

Value 

92.44 

629.75 

823.00 

2604.62 

(Value : Rs. in Jakhs) 

(Quantity: Lakp Kis.) 

Dyes and Chemicals ....,..._ 
Quantify Value 

0.48 

1.03, 

2.95 

--
58.2 

132.90 

288.21 
._-- - -------'----------

watches cameras etc. are beina smllaaled 
into the country; 

(b) if so, the details of such ,ooda 
confiscated by the Customs at the Inter. 
national Airports duriD, the year. 1'86.87 
and 1987 .. 88; 
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(c) the number of persons arrested 
and how many out of them were foreilllera; 
. ~ 

(4) boW these smuggled lood8 are 
beiDa disposed of; and 

(e) what steps are being taken to tight 
chectmg of smuggling? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINJ~,TRY OF FINANCE (SHRI A. K. 
PANJA) : (a) Seizures made indicate, that 
electronic goods such as V.C.Rs, Watches 
etc. continue to be sensitive to be smuggled 
into the country. 

(b) The quantity alongwith the value 
of such goods seized at the international 
airports at Bombay, Calcutta, Madras and 
Delhi during the financial years 1986-87 
and 1987-88 are given in the st atement 
below. 

(e) The number of Indian nationals 
arrested by the Customs authorities during 
the financial years 1986-87 and 1987-88 
are given below: 

1986-87 1987 .. 88U 

No. of Indian 2288 2136 
nationals arrested 

No. of foreign 470 360 
nationals arrested 

(d) Electronic Consumer goods are 
sold to the public through Registered Coope
rative Societies/Federation including 
National Consumers Cooperative Federation 
MiJitaryjpara-militaryjPolice canteens etc. 

Such goods are also sold to the public 
in retail through Customs retaiJ shops. 

(e) The anti-smuggling drive has been 
intensified and the anti- smuggling machinery 
throughout the country including that at 
the international airports bas been geared 
up. Clos e co-ordin ation is being maintained 
with all the agencies concerned In tbe 
detection and prevention of smuggling. 
Sophisticated equipment like X-ray machines 
are being increasingly used. 

Statement 

1986·87 

--------
S. No. Airports Watches 

Quantity Value 

1. Delhi 1,78,652 73.08 

2. Madras 1,752 1.89 

3. Bombay 6,8,777 6.06 

4. Calcutta 1,114 9.64 

1987·88 (Provisional) 

1. Delhi 64.203 52.85 

2. Madras 1,910 5.02 

3. Bombay 6,54,636 316.00 

4. Calcutta 1,025 6.47 

(Value: Rs. in lakhs 

V.C.Rs. 

Quantity Value 

70 

19 

323 

3S 

10 

35 

1948 

63 

--------

8.7 

2.18 

2.30 

4.11 

1.22 

4.22 

2.61 

7.90 
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FulftJmfDt of Export ObllgatlOlll 

ISS!. &HRI CHJNTAMANI JENA: 
, Wi)) the Minister. of COMMERCB be 

pleased to .tate : 

<a> whether Government are aware of 
various loopholes in the export oblisatioDS; 

(b) whether steps are beinl initiated to 
correct this anomaly; and 

(c) if so, the estimated loss of poten
tial incremental exports on the account of 
such gaps in policy implementatioD 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSO : (8) and (b). Export obli· 
gations are imposed on Duty Free Licences 
Import Export Pass Books and orc 
Imprest Licences. Besides, export obliga .. 
tions are imposed by Administrative Minis
tries/sponsoring authorities at the time of 
grant of Letters of lntent/Industrial Licences! 
Fore ign Collaboration Approvals etc., 
and also in certain cases of Capital 
Goods Licences. The Export Obli
gation is being monitored by the Office of 
Chief Controller of Imports and Exports, 
Ministry of Commerce, who have not come 
across any loopholes in the export obliga
tions. Formulation of Import and Export 
Policy is a continuous process and whenever 
DlJSUSe of f.lciJities comes to the notices 
of the Government, necessary steps are 
taken to mect,fy the same. 

(c) Does not arise. 

Expert Commitc'ents or Compani(.& in 
Fvod Proressing 

1552. SHRI CHINTAMANJ lENA: 
wm the Minister of COMMERCE be 
plea~ed to state ; 

(a) the names of companies which 
have given export commitments in food 
processing; and 

(b) the quantity, value and items of 
their export during Jast three years? 

THB MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : (a) and (b). Expo.t obliga
tions are imposed on aU Duty t Cree Licen
ces/Import-Export Pass Books. Besides, 

_port obUlation. are blin. i ...... \ by 
Administrativo MiniSlri./IPo ....... 
Autborities at the time of .rue of LtHotI 
of Intent/Industrial LJcences/ForejID ~ 
boratioD Approvals, etc. and allo in .r .... 
cases on Cdpital Goods Licences. <=el aDd 
B is monitorina the export abliaadOD" die 
above licences. Separate data industry-wi1O 
is not maintained. 

Ederna1 A3slstance to Mab.,... (I 

15S3. SHRI .BANWARI .. ~ 
PUROHIT: WiJl the Minister of FINANaI 
be pleased to state: · 

(a) whether Maharashtra GovernmeDt 
has urged Union Government to pus ob 
the entil e amount of external assistance to 
the State Government and also to reduce 
the rate of interest; I 

(b) whether the Chief Mitdster or 
Maharashtra raised this issue during the 
National Development Council meeting held 
a t New Delhi during November, 1 98S and 
March, 1988; 

(c) whether any decision has been 
taken by Union Government in this regard; 
and 

(d) if not, the reasons thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SMRI 
EDUARDO FALETRO) : (a) to (d). Some 
States, incJuding Maharashtra~ had uraed 
the Government of India to pass OD the 
entire amount of external assistance to 
State Governments and also to reduce the 
rate of interest. Chief Minister, 
M aharashtra had also raised this issue in 
the meetings of the National Development 
CouncH held in November, J 985 and March, 
1988. 

For the present t considerins all aspects 
of the case, it has been decided to continue 
the existing policy under which 70 % of 
the aid disbursed on extemaUy Bided ;"0 .. 
jeets is passed OD to State Governments, 
as additional Central a!sistance. 

[ Translation] 

Prog:armme to CbcC'1 Traft"icklng In 
Narcotics 

1554. SHRI R.M. BHOYE : Will the 
Minister of FINANCE be pleased to .tate: 
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. ( .. ) whether Union Government have ,.....ted any concrate programme to 
... trafticking in narcotics and certain ....... n.' have been issued in this connee .. 

"';lIld 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DBP~TMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
pA:NJA): (a) and (b). Yes, Sir. The 
Rdft'f)le Prime 1\1'inister has laid down broad
guidelines for a new initiative to combat 
4rua trafficking and to prevent drug abuse. 
It. Cabinet·Sub·Committec headed by the 
Home.Minister has also been constitutld to 
oversee and coordinate the working of 
different Minisuies and steps taken to 
intensify the fight against drug abuse and 
trafftcking. 

The Action Plan includes; 

(i) vigorously enforcing the legislative 
provisions and blrengthening of 
the Narcotic Drugs and Psychotro
pic Substances Act, 1985, wher
ever necessary; 

(ii) expeditious destruction of selzedl 
confisc ated drugs; 

(iii) strengthening of Jabolatory faci
lities; 

(iv) undertaking a messive training 
programme for police and other 
drug law enforcement officers; 

(v) strengthening of imeUigcnce sot up 
relating to drug interdiction; 

(vi) survey/destruction of Illicit poppy/ 
cannabis plants; 

(vii) setting up of Speci al Courts (based 
on work-load) for expeditious 
trial of drug offences; 

(viii) tightening control at Bombay and 
Delhi airports being main transit 
and exit points: 

(ix) distribution of mobile drug indenti
flcation Kits; and 

(x) to spread awareness about dr". 
abuse . 

In order to further strengthen the 
legislative frame work, the Prevention of 
Illicit Traffic in Narcotic Dru,s and Psycho
tropic Substances Ordinance, 1988 has 
been promulg~ted on 4.7.88. Under the 
Ordinance as on 28-7-1988, 1 S2 detention 
orders have been issued and 11 8 persona 
have lx'en detained. 

[English] 

Comp1etl'f Cell fo: Foreign BUyers 

1555 SHRI S.M. GURADDI : Will 
the Minister of COMMERCE be pleased to 
state : 

(a) whether Union Government have 
set up a Cell to deal with complaints lodged 
by the foreign buyers regarding substandard 
quality of Indian products and non
adherence of delivery schedule; 

(b) if so, when the Cell was set up and 
the other details thereof; and 

(c) the extent to which setting up of 
the CeU has heJped to meet the requirements 
and demands and number of cases which 
have got the help in rejecting goods which 
were found substandard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) Yes. Sir. 

(b) The Trade Dispute Cell was set up 
on 26.5 1988 in the Office of the 
CCI and E. The Export Commissioner has 
been designated as the Nodal Officer for 
the purpose of dealing with trade disputes 
and complaints. 

(c) The Trade Dispute CelJ has been 
set up very recenUy and as such it is too 
early to say as to how far it has been 
effective in resolving trade disputes. 

Arrests Under Narnotie Drugs ~Dd 
Psychotropic Substanees Act 

1556. PROF. RAMKRISHNA MORE: 
WiJJ the Minister of FINANCB be pleaaed 
to tit ate : 
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<a) the Dumber or arrests made in the 
country (foleigners to be shown separately> 
under the N areotie Drugs aDd Psychotropic 
Substances Act since its enactment giviDg 
the names of States where the Dumber of 
arrests have b~n tho highest; 

(b) the percentage of conviction under 
the above Act and the reasons for the low 
conviction rate, if any; and 

(c) tbe manner in which Government 
propose to take this problem effectively? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : <a> to (c). Under the Narcotic 
Drugs and Psychotropic Substances Act, 
1985, powers of search. seizure, arrest and 
conducting of investigation have been vested 
with a number of Centra) and State enforce
ment agencies, viz., 

--------
Central State 

Central Excise, State Revenue 

Narcotics, State Drug 

Customs, Control 

Revenue Intelligence, State Excise, and 

Economic Intelligence, Police 
Bureau 
and Narcotics ControJ 
Bureau 

While a system of quick reporting on 
search, seizure. arrest, etc. in the prescribed 
format has been devised, reports 
from all agencies are not received. In the 
circumstances, information in respect of 
arrest av aila ble with Narcotics Control 
Bureau is not complete. 

As per information available with the 
Narcotics Control Bureau, out of 11,088 
persons prosecuted under the aforesaid Act 
since its enactment, cases have been decided 
in respect of 1,849 persons, of whom 962 
persons have been convifted. The percentage 
of conviction works out to about 52 %. As 
all cases where judgments had been pro
nounced might not have been reported to 
the Bureau, the percentage of coviction, out 
of the total number of cases decided. could 

be stiU higher. Nevertheless. the court 
proceedings tend to be protracting and a 
number of cases pending in the courts are 
also high. In order to expedite the disposal 
of pending cases, the State Governments 
have been advised to set up special courts 
depending upon the workload. 

A comprehensive draft legislation to 
amend the Narcotic Drugs and Psychotropic 
Substances Act, 1985 in order to further 
strengthen it is also at an advanced atap 
of finalisation. 

Reeovery or Loan from Shipping Compaalet 

1557. SHRI BANWARI LAL 
PUROHIT: 

SHRI H.N. NANJE GOWDA: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether the attention of Government 
has been to the newsitem captioned "shipp. 
ing industry in a debt trap" appearing in 
the 'Hindusfan Times' of 8 July. 1988; 

(b) whether Shipping industry owed 
crores of rupees to Government by way of 
loans and interest thereon; and 

(c) the steps Government have taken! 
propose to take to recover 'he dues and 
improve the performance of the shipping 
industry? 

THE MiNISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) Yes, Sir. 

(b) The tota] accumulated debt owed 
by the shipping industry to Government on 
account of Joans both by Private and Public 
Se""tors is Rs. 885.52 crores as on 31st 
March. 1988. A sum of Rs. 102.71 crores 
on account of in terest is also owed to 
Government by the Flivate Sector Shipping 
Companies as on 31st December, 1987. 

(c) The Shippmg Credit and Jnve~tment 
Company of India Limited has carried out 
financial appraisal of severa' shipping com
panies which had been assisted by erstwhile 
Shipping Development Fund Committee. 
In the case of those ~ shippiol 
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campanies which lare considered 10 be sick 
blIt viable, rehabilitation packoges have been 
worlcod out for them. These companies 
are expected to service their restructured 
debt burden. In the case of sick and non
viable shipping companies, action for 
recovery of Government dues would be 
initiated . by the SCICI who have been 
appointed designated person under Shipping 
Development Fand Committee (Aboli1ion) 
Act, 1986. 

The recent measures taken by Govern
ment to improve performance of shipping 
industry incJuite providing fin81lcia1 assis
tance to viable shipping companies through 
rehabilitation proposals, helping companies 
to get increased share of Indian cargo, 
simplifying procedures for acuisition and 
scrapping of vassels. encouraging acquisi
tions of specialised, modern fuel efficient 
vessels, etc. 

Production or Raw Jute 

1558. SHRI SYED SHAHABUDDIN: 
Will the Minister of TEXTILES be p1eased 
to state : 

(a) the latest estimate of the production 
of raw jute in 1987-88; 

(b) the estimated requirement of jute 
industry for 1988-89; 

(c) the expenditutre on the special jute 
development programme during 1987-88; 
State-wise; and 

(d) the rise in the productivity level of 
juste during the current plan period, State
wise? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) The latest 
astimate of the production of raw jute in 
1987-88 stands at 58.20 lakh bales. 

(b) The estimated requirement of jute 
in 1988-89 is as follows: 

(Unit : Lakh bales) 
,---- .. _-- ----------

MilJ consumption 
Domestic consumption 
Exports 

77.00 
4.00 
0.50 

81.50 

(c) The following · amounts have been 
released to the States under Special Jute 
Development Programme so tar : 

(Rs. in lakbs) 

1. Andhra Pradosh lS.13 

2. Assam 77.12 

3. Bihar 82.S7 

4. Meghalaya 5.93 

5. Orissa 40.71 

6. Tripura 5.93 

7. Uttar Pradesh 5.93 

8. West Bengal 352.92 

586.24 

(d) The productivity of raw jute bas 
gone up from 1411 kgs per hectare durin, 
1984-85 to 1641 kgs per hectare during 
1986-87. 

Lett~r I~'rom M.P.'s Regarding Affairs of 
Scindia Steam Navigation Company 

Limited 

1559. SHRI AJIT KUMAR SAHA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government have received 
any letter from some Members of Parlia
ment regarding the affairs of Scindia Steam 
Navigation Co. Ltd.; 

(b) if so, the detai1s thereof; and 

(c) the action taken/proposed to be 
taken by Government to streamline the 
working of the company ? 

TIlE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFARS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). 
Letters from some Members of ParUament 
have been received concerning Mis Scindia 
Steam Mavigation Company Limited. These 
leUers contained s~88estions Inter all(l for 
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taking over the management of the Com
pany; nationalisation of the Company; to 
provide proper management to the Company; 
implementation of the rehabilitation plan 
in respect of Scindia&, etc. 

(c) It bas been since decided tbat the 
empaoy will be run through its Board 01 
DirectoR. The Board of . Directors will 
have to take decisions regarding streamlinioa 
of the working of the Company with a view 
to rUnning it as a viable concern. 

World Bank Loan for Silk Production in AP 

1560. SHRI BHATTAM SRlRAMA
MURTY: Will the Minister of TEXTILES 
be pleased to state: 

(a) whether the World Bank has been 
sanctioned Rs. 175 crores loan for pro
moting weaving and reeling units for silk 
production in Andhra Pradesh for a period 
of five years; 

(b) if so, the details of the works for 
which the loan was intended; 

(c) whether the Union Government 
propose to include 26 types of small sc~le 
industries under Khadi and Village Industries 
Commission which produce silk; and 

(d) if so, the details thereof 1 

nIE MINISTER OF TEXTILES (SHRJ 
RAM NIWAS MIRDHA) : No, Sir. 

(b) Does not arise. 

(c) and (d). The Khadi and Village 
Industries Commission promotes develop
ment of 26 viJJage industries and khadi. 
which includes silk khadi also. After the 
amendmont of DVIC Act, Khadi and Village 
Industries Commission have indentified 7 S 
new industries to be taken up in a phased 
manner. In tbe first phase. 34 new viIl~e 
industries which are not connected with 
productio~ of silk, have been brouaht within 
the purview of KVle during 1988-8.9. ~l 
the four varieties of natural sdk VIZ, 

Mulberry, Tasar, Eri and Muga, are be~ng 
produced by KVle institutions covermg 
about 7% of silk production. 

Sapply of Water to Ma ..... City fr_ 
Te'up Nanga Project 

1561. BHR.I BHATTAM SRIRAMA
MURTY: Will the Minister of WATFR 
RESOURC8S be pI9ased to state : 

(a) whether the Government of TamiJ 
Nadu agreed to share the cost of TelUgu 
Ganga Project for supply of water to Mad.n 
city ctc. 

(b) if 80, to what extent; 

(c) the total amount so far paid Andhra 
Pradesh Government by Government of 
Tamil Nadu and the steps to be taken by 
Government of Tamil N adu to fulfil their 
obligations and commitments; 

(d) whether any proposal bas been 
made for the formation of canal from 
TamiJ Nadu border to provide water to 
the reservoir and at what cost; and 

(e) the present stage of progress of 
Telugu Ganga Project and when it is 
expected to supply water to Madras? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
As per Inter-State Agreement of 1983, tbe 
Governments of Andhra Pradesh and Tamil 
Nadu agreed to share the expenditure on 
the construction improvcJWJlt. including 
lining and maintenance 01 specified com
ponents of Te)ugu Ganga Project. 

(c) Pending approval of the Project. 
Tamil Nadu Government has already paid 
Rs. 47 erores to Government of Andbra 
Pradesh. 

(d) Yes Sir, at Rs. 14.30 crores. 

(e) The project has not been approved 
by Planning Commission. 

Income Tax Raids on Mafia Gangs Operating 
In Dhanbad and other Areas 

1562. SHRI BHATTAM SRIRAMA
MURTY: 

SHRrMAn 
SINGH: 

MADHUREE 

DR.. G.S. RAJHANS : 
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SHRI SATENDRA NARAYAN 
SINHA: 

SHRI RAMASHRA Y PRASAD 
SINGH: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether simultaneous income tax 
raids at the Dhanbad Mafia Dons establish
ments in their home towns as also in 
Patna and Delhi were recently conducted; 
and 

(b) if so, with what results? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) and (b). The Income-tax 
Department in coordination with the 
Central Burea u of Economic J n teHigence 
and Directorate of Revenue IntellJgence. 
conducted searches at Dhanbad, Patna, 
Dalia, Chhapra, Calcutta and New De]hi on 
9.6.1988 at the residential and business 
premises of certain leaders of the ·Coal 
Mafia' and their associates. During these 
searches. unaccounted assets jJ"cluding cash 
and jewellery and a large 11umber of 
incriminating documents have been seized. 
The aggregate value of the seized assets 
is about Rs. 46.95 lakhs. 

During these searches, concealment of 
income to the tune of Rs. 60 lakhs was 
admitted in a statement by one of the 
persons. Prohibitory orders restraining 
operation were issued in respect of 140 
bank accounts relating to the persons 
searched. Also, 1 4 unlicensed fire arms 
and 683 Jive cartridges iVere recovered 
and five persons were arrested for violation 
of the Arms Act. 

Survey to study Credit System 

1563. DR. DATTA SAMANT: WilJ 
the Minister of FINANCE be pleased to 
state : 

(a) whether the Nationalised banks 
have made official survey to study credit 
system through which financial assistance is 
liven to rural farmers of various income 
groups; and 

(b) jf so, the outcome of this 
survey ~ 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (8) and (b). 
The senior executives of public sector banks 
at the instance of Reserve Bank of India 
(RBI) had carried out field visits in rural 
areas with a view to make a qualitative 
assessment of lending by their branches. 
No official survey of the rural credit system 
as such was conducted by them. 

Some of the findings of the study were 
as under: 

(i) The emphasis in rural lending has 
been on the achievement of quanti
tative targets. 

(ii) Wherever backward and forward 
linkages and other infrastructural 
support were weak and inadequate 
bank credit could not produce the 
desired resultA; 

(iii) The target oriented opproach 
rural lending under Government 
sponsored schemes instead of 
approach or area intensive 
approach has resulted in the dilu
tion of the quality of lending. 

0"\ The support from State Govern
ments in formulating credit plans 
was not adequate. Further. in 
the implementation of the credit 
plans some deficiencies have 
developed On account of multipli
city of agencies. 

(v) It would be better if each rural 
branch is made accountable for 
meeting credit recuirements of the 
command area allotted to it. 

RBI organised a seminar on rural lend
ing in January 1988 to discuss the various 
aspects of rural lending based 00 the 
findings of the studies undertaken by the 
senior executives of banks and a commitee 
was constituted to examine the various 
suggestions made in the seminar and to 
make suitable recommendations. In the 
meanwhile, it has been decided that bank 
branch is located at rural and semi-urban 
centres may be siven a designated service 
area covering about 1 S to 25 villages in its 
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neilhbourhood. The branch will be 
primarily responsible for meeting the 
appropriate credit needs of its service 
area. RBI has since issued detailed guide
lines on 14.3.1988 to the Chief Executives 
of tho Commercial banks and regional rural 
banks regarding the operational aspects of 
the service area concept. 

Foreign Tours by Union Ministers 

lS6S. SHRI KAMAL CHAUDHRY: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the number of tours undertaken by 
Union Ministers abroad during the period 
rrom 1 March, 1987 to 31 May, 1988; 
and . 

(b) tbe details of the expenditure 
incurred one each of such tours during the 
said period '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTR Y OF FINANCE (SHRI 
B.K. OADHVI): (a) and (b). The infor
mation is not available and will have to be 
collected from aU the Ministries I 
Departments of the Government of India. 
Collection of this information will involve 
considerable time and labour and the result 
to be achieved win not be commensurate 
with the time and labour involved in 
collecting the information. 

[1i'an.rlation] 

Modernisation of I-lira l\liI1, U jjain 

1~66. SHRI SATYANARAYAN 
PAWAR: Will the Minister of TEXTILES 
be pleased to state : 

(a) whether Government bave taken 
necessary steps for improving the function
ina of the Hira Mill at Ujjain run by the 
National Textile Corporation; 

I 

(b) whether there is any proposal to 
modernise this Mill; 

(c) if so, the amount allotted for this 
work and the time by which it is likely to 
be completed; and 

(d) if not, the steps proposed to be 
taken to reduce losses of this mill ? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIW AS MIRDHA) : <a> to (d). 
With a view to improvins the functionins 
of tbe miJJ NTC has invested an amount of 
Rs. 368. 74 lakhs on the modernisation of 
Hira Mill at Ujjain. However, the losses 
of the mill are increasing. NTC is tryinl 
to contain the losses tbro ugb eft'eclive 
control over operations, curtailment of 
uneconomic activities. 

[Ellglish] 

Central Allocation {or Minor Irrigation In 
Orissa 

1567. SHRI NITYANANDA 
MISHRA WIll the Minister of WATER 
RESOURCES be pleased (0 state : 

(a) what allocation of fundj have been 
made by the Centre to augment minor 
irrigation and tubewell irrigation facilities 
in Orissa during last three years; 

(b) how much of the funds could be 
utilised; 

(c) the augmented water supply created 
as a result thereof; and 

(d) whether any targets have been 
fixed for the next t\\-o years and If so, the 
details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) and 
(b). Central assistance to the States is 
given in the form of block loans and grants 
and is not tied to any particular head or 
sector of development. In addition, is 
provided to the States through various 
Cen trally Sponsored Schemes for acce]era· 
ting the pace of development of minor 
irrigation. It is, therefore, not possible to 
quantify the allocations for minor 
irrigation. 

(c) and (d). Minor Irrigation potential 
oreated in Orissa during 1985.86, 1986-87 
and 1987-88 arc 50.0S thousand Ha., 
60.5 thousand Ha., and 65 thousand Ha. 
(Anticipated) respectively against the 7th 
plan target of S 26 thousand Ha. 

Lok Adalat. to R.olve Tenancy Disputes 

1568. SHRI NITYANANDA MISHiA: 



Will the Minister of LAW AND JUSTICB 
be pleased to state : 

<a> whether Government have any 
proposal to bold Lok Adalats to resolve 
teaaney disputes; 

(b) if so, when this is go ins to be 
atartedj and 

(c) which of the metropoli tan cIties 
will have these Adalats to start with '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHR.I H.lt. BHARDWAJ) : (a) to (c). 
Lok Adalats are not regularly constituted 
Law Courts. They are based upon voluntary 
efforts to resolve .he disputes through 
~Dci1iation and pursuasive methods. These 
Lok Adalats are organised and monitored 
by the State Legal Aid and advice Boards. 
The Civil cases which are taken up at 
these Lok Adalats occasionally do include 
fttaade)' disputes. There is no proposal to 
hold special Lok Adalats for resolving 
tenancy disputes, as such but the State 
Boards are free to do so. 

Export of MiD~rals from Orissa 

IS69. SHRI NITYANANDA 
MISHRA : Will the Minister of 
COMMBRCE be pleased to state: 

(a> the targets projected for export of 
minerals durina the Elshth Five Year PJan 
~itb details about each mineral; 

(b) the tarlets fixed out of the above 
~r Orissa against tbe present annual figure 
'Gf export; 

(c) whether this will call for better 
'impact In transport and mine machanhatioQ~ 
dd 

s. No. Commodity 

t 2 

1. Fruits and Veaotablea 

2. Marine Products 

(d) jf so, whether Union Government 
have Cully examined and drawn up plan to 
assist the State Government to meet the 
targets? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : <a> Targets for export of 
minerals during the Eigbth Five Year Plan 
have not been finalised. 

(b) to (d). Do not arise. 

Increase in Export of Non-Traditional 
Items 

1570. SURI NITYANANDA 
MISHRA : WIll the Minister of 
COMMERCE be pleased to state: 

(a) whether there has been any impro
vement in the export of non-traditional 
items durlDg the last three years; 

(b) if so, the extent of improvement 
and the earnings therefrom; and 

(c) whether the recent fiscal 
concessions granted have created the desired 
impact to boost the export and if so, the 
details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSl): (a) and (b). A statement 
indicating exports of non-traditional items 
during 1985-86, 1986-87 and 1987-88 is 
given below. 

(c) According to the provisional figures, 
India's exports during the first two months 
of the current financial year i.e. AprIl-May, 
1988 amounted to Rs. 2938.90 crores, as 
compared to Rs. 24 S 7. SO crores during 
Aliril-May, 1987 thereby showins an 
ingteaae of 19.6 per cent. 

Statemeat 

1985·86 

3 

124 

409 

(Value : R.s. Crotes) 

1986 .. 87 
(R) 

4 

147 
479 

1987·88 
(P) 

5 

ISO 

'25 
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1 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

2 

Meat and Meat Products 

Read)'DWle Barments 

Leltb .. aDd Leather Min. 

Chemical and Related 
Ptoducts 

Gem and 1ewellery 

Sports Goods 

Machinery and Transport 
equipment 

Petroleum Products 

Total of above : 

P: Provisional 

R: Revised 

Source : DOCI & S, Calcutta. 

Rec()lQmendatlons of Trip81 tite Committtee 
Appointed by Gujarat on Textile 

Crilis 

1 S71. SHRI DAULATSINHJI JADEJA : 
Will the Minister of TEXTILES be pleased 
to state: 

(al whether the tripartite committee 
appointed by State Government of Gujaral 
on textile crisis has recommended that the 
prices of Indian textiles should be arranged 
by suitable reduction in duties so that it is 
competitive against the foreign smuggled 
man .. made fabrics; 

(b) if so, whether union Government 
have accepted this recommendation; and 

(c) jf so, what action has been taken 
so far to implement this recommendation? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) Yes, Sir. 

(b) and (c). The question of reduction 
in duties in respect of textile item is rcyiewed 
by tbe Government from time to time. A 
large number of concessions were ,iven in 
the 88·89 budset. 

3 4 S. 

74 76 ." 
1067 J218 J791 

170 787 JI48 

497 475 823 

1503 2069 2613 

24 17 37 

9.54 932 143~ 

S10 411 633 

S932 6611 9239 

Impact of Textile Modernisation Fund 

1572. SHRI DAULATSlNHJI JADEJ,A: 
Will the Minister of TEXTILES be pJo~ 
to state: 

(a) whether it is a fact that the midtor,QI 
appraisal of the Seventh Plan indicates that 
the fund set up for modernisation of Tex
tile industry does not yet have any liIOi •• 
cant Jmpact; and 

(b) if so, the action Government pro. 
pose to take to bring about the succe81 of 
the textile policy (1985) ? I 

TIlE MINISTER OF TEXTILES (SHlU 
RAM NIWAS MIRDHA): (8) The mid
term appraisal of the Seventh Plan indicated 
that thr pace of disbursement of the Tex'ile 
Modernisation Fund was not satisfactory. 

(b) Disbursement have picked up now. 
However, the IDBI bas been advised 10 
ensure proper and expeditious utiJiaaUoD of 
the Fund. Since the Fund became opera
tive only from 1 st AUlust, 1986 and the 
averaae implementation period of a moder
nisation programme is 15 months fl'QlD 
disbulSClllen t , it ie; too elllly to I'.., lbe 
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impact of the Fund. The Governmen t ~ave 
already appointed an Expefts CommIttee 
to review the implementation of the Textile 
Policy. 

Delimitation of Constituencies 

1573. SHRI 
JADEJA: 

DAULATSINHJI 

SHRI MANIK REDDY: 

SHRI C. SAMBU : 

Will the Miruster of LAW AND JUS
TICE be pleased· to state : 

(a) the recommendation made by the 
Election Commission for fresh delimitation 
of Constituencies in the country so far; 

(b) whether Government have received 
any proposals from the States to rotate the 
reseM'ation of Assembly and Parliamentary 
Constituencies for Scheduled Castes and 
Scheduled Tribes from one constituency to 
the other periodically instead of permanen
tly declaring the same every time. 

(c) whether political parties have been 
or are proposed to be consulted in this 
regard; and 

(d) if so, the details thereof and the 
action taken or proposed ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) The 
Election Commission has recommended that 
the ConstituLion may be amcndL.u m such 
a manner that while the total number of 
seats allotted to various St ates in the House 
of the People and the various State Legisla
tive Assemblies may remain unaltclcd, 
delimitation of parliamentary and assembly 
constituencies in each State/Union territory 
may be taken after every decennial census. 
The Election Commission has also proposed 
that a statutory provision be made that no 
constituency remained rest'fved for more 
than a decade. 

(b) No Sir. No such proposal has been 
received from Stale Governments. 

(c) and (d). The proposal referred to 
in part (a) above are yet to be dIscussed 
with political partie$. 

Removal of Central Excise on Diesel 
Oil 

1 574. SHRI DAULA TSINHn JADBJA : 
Will the MInister of FINANCE be pleased 
to state: 

(a) whether Government have received 
representations from the National Fishinl 
Trawlers and Allied Industries Association 
for removal of all central excise on diesel 
oil supplied to trawlers of the deep-eea 
class; 

(b) if so, the details thereof: 

(e) the reasons for not giving COD

sideration to this demand ? 

(d) whether the concerned officers have 
held meetings with this Association in 
Visakhapatnam on this subject; and 

(e) if so, the cutcome thereof? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF REVENUE IN THB 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) to (c). A representation 
has been received (rom the National 
Fishing Trawlers and Allied lndu.tries 
Association, Visakhapatnam requesting for 
supply of High Speed Diesel to the fishing 
trawlers at international prices. Presumably 
the request is for total exemption from 
excise duty leviable on diesel oiJ Rupplied 
to fishing trawlers. 

High speed diesel oil is fulJy exempt 
from excise duty when it is supplied to deep. 
sea fishing trawlers approved as 100% 
Export Oriented Units, subject to the con
ditions laid down in the Notification No. 
123/81.Central Excise dated the 2nd Juno, 
1 981 . High speed diesel oil used in 
deep-sea fishing vesse1s which a.re 
not less than 13.7 metres in length 
and using motors not less than 1 SO DBP 
is entitled to exemption from SO% of tbe 
normal excise duty leviable on such diesel 
oil. Fun exemption from excise duty 
can be c1amied in such cases if proof or 
export of serimp at the rate of 1 tonne for 
every J .08 KL of diesel used is produced. 
The above concessions in regard to excise 
duty on diesel oil supplied .. to deep. 
tea fishing vessels are considered adequate. 
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(d) No, Sir. 

(e) Poet not ad$C. 

Borro'ft'ing to Senlce Debts 

1515. PROF. RAMKIlISHNA MOKB: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government PtQPQse to 
resort to further borrowiag to serv~ it-s 
debts; 

(b) if so, the percentage of rise in Use 
Total Debts Servicing at the end of 1981 
as compared to the rise in the Total Debts 
Servicing at the end of 1985 and 1986; 
and 

(c) to what extent Government propose 
to resort to further borrowing to finance 
liabilities and how it is gOing to reflect on 
the Indian economy as a whole? 

THE MINISTER OF STATE IN THE 
DEMRTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVJ): (a) to (c). A statement 
is given below. 

The level of borrowings by the Govern
ment is dependent upon the flow of 
resources from tax and non~tax sources on 
the one hand and the projected expenditures 
on the other hand. NormalJy, borrowings 
are put to productive uses through which 
the economy gains. 

Statemect 

Statement showing the total charges paid 
towards servicing internal market loans and 

external debt of the Central Goverment 
and percentage increases thereof 

from 1985-86 to 1987-88 (RE) 

Year Total debt Percentage 
servicing increase over 
charges the previous 
(Rs. crores) year 

1985-86 4290 25.3 

1986-87 5764 34.8 

1987·88 (RE) 6823 18.0 

Of the debt .tvice "",,utet. tbe ,*'
are met from Revenuo receipts whjJo ~ 
ment of the principal is a part of the 
Capital Budget. GoYemDleDt doea not 
borrow speciieally to repay debt. 

Recovery of 8:\ok IJoans frem Sick Un" 

1 S76. SHllI AMAL DAtTA: Will 
the Minister of FINANCE be pleased to 
state : 

(a) the number of private sector sick 
units borrowers from nationalised banks 
prosecuted to recover the amount durin, 
last three years; and 

(b) whether any bank manager has been 
prosecuted for favouring doubtful borrowers 
so far 1 

mE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) In cases ot 
aU defaulting borrowers, including indus
trial units, banks file suits for recovery of 
their dues as a last resort. Wh iJe banks 
maintain data regarding overall number.of 
recovery suits fil~d and amounts involved 
therein, no seperate classification of such 
suits filed against sick units is maintained. 

(b) Cases involving perepetration of 
frauds/defalcations, including making of 
bogus advance, are reported by the banks ... 
to RBI/Police. Action, including criminal 
prosecution by the police, against bank staft' 
also in appropriate cases, is taken. 

[Trnns/ationl 

Permis~ion for Opil'm CultiraHon 

IS77. SHRI MAHENDRA SINGH: 
Wi II the Minister of FINANCE be pleaaod 
to state : 

. 
(a) the names of the States in which 

permission for the cultivation of opium 
bas been accorded by Union Goverlln1eDt 
during the last three years aloD awith the 
area of land under its cultivation. tho 
quantity of opium produced, the quantity 
consumed out of it for domestic pwrpo_, 
the quantity exported and the v.tue tbere9r 
fOat-wise; 
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(b) whether Government propose to 
grant licences for lesser areas for cultivation 
of opium in future; and .,.. 

(c) if so, the details of the steps likely 
to be taken in thIs regard during the. next 
five years aiongwith the- impact of it on the 
cultivation of opium in Mandsor district of 
Madhya Pradesh lD the coming years? 

THE MINISTER OF STATE IN THE 

Crop Year 

1985-86 

1989-87 

1987-88 

*(Provisional) 

Area licensed 
(Hectares) 

24,361 

23.336 

21,761 

The quantity consumed for domestic 
purposses differs from year to year and 
presently, it is 100 M.Ts. per year approxi
mately. Besides, a small quantity of opium 
in the form of medicinal cake and powder 
is ~ also consumed for making medicinal 
preparations, etc. 

(b) and (c). Production of opium in the 
country is mainly for export. In view of 
the huge stocks of opium with Government 
factories and faU in exports, a steep cut in 
the area or even stopping of opium pro· 
duction for sometime is called for. How
ever, having regard to the likely socio
economic hardships that might be caused 
by such a drastic step, Government have 
been constrained to effect gradual reduction 
in the area under cultivation. Such reduc
tion is effected by various methods like 
percentage cuts, increasing qualifying yield, 
and fixing the maximum size of the land 
bolding per cultivator for licence for poppy 
cultivation. As the area to be licensed each 
year is to be determined having regard to 
various factors at the relevant period of 
time. it is not possible to give details of 
the programme for the next five years. How
ever, it bas been .the policy of the Govern .. 

DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) Opium poppy is at present 
being cultivated in Madhya pradesh, Uttar 
Pradesh and Rajasthan, on account of 
Central Government. Particulars of area 
under cultivation, quantIty of opium pro
duced, exported and value thereof, during 
the last three years are given below: 

Opium 
produced 
(at 70° C) 
(Metric 
(Tonnes) 

878 

866 

723 

Quantity 
exported 
(Metric 
Tonnes) 

Value 
(Rs. in) 
crores 

(Financial Year) 

802 

642 

466* 

24.29 

25.50 

1~.80 

ment to allow uniform critena in licensing 
the area undet poppy cult{vation in all the 
traditional poppy growing areas. 

[English] 

Foreign Investment 

1578. SHRI SYED SHAHABUDDIN : 
Will the Minister of FINANCE be pleased 
to state: 

(a) the quantum of additional dire~t 
foreign investment in the country during 
last three years, year .. wise; 

(b) whether Government propose to 
take steps for raising tbe' annual level of 
such investment; 

(c) whether in this context, Government 
are considering allowing equity parUcipation 
by foreign capital upto 2 S per cent or even 
higher subject to specific conditions' , 

(d) whether the terms of direct foreign 
investment are like1y to be relaxed only in 
certain specified fields; and 

(e) if so, the brief particulars of the 
fields of economic activity in which Jibera
lisation may be allowed? 
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THE MINISTER OF STATE IN THE 
DBPAR.TMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
BDUARD,O FALBIRO) : (a) The following 
approvals for Direct Foreign Investment bas 
been Biven in last 3 years: 

Year 

1985 

1986 

1987 

Rs. in crores 

Rs. 126.07 crores 

Rs. 106.95 croree 

Rs. 107.71 crores 

(b) to (e). The basic frame-work of our 
foreign investment policy is 1aid down in 
various documents including the Industrial 
Policy Resolution, Although it is not an 
open door policy, it has a substantial degree 
of flexibility. It permits technical as weU 
as financial collaborations over a wide 
range of industrial activities. It is the 
intention of the Government to promote 
more direct foreign investment within the 
broad frame-work of this policy. Such 
equity participation is already permissible 
upto 40 % and even more. Equity partici. 
pation of more than 4~% is already 
permissible for industries involving sophisti. 
cated technology or export oriented 
industries. 

[Translation] 

Increase in Yarn Price 

1579. SHRI BALWANT SINGH 
RAMOOWALI_t\ : 

SHRI TEJA SINGH DARDI : 

Will the Minister of TEXTILES be 
pleased to st ate : 

(a) whether it is a fact that due to a 
Government proposal to increase the 
prices of yarn, there is discontentment 
among the weavers working in bandloom 
industry in Tamil Nadu and they have 
threatend to go on strike; I 

(b) if so, the details thereof; 

(c) whether Government prOpose to 
increase the prices of yarn; 

(d) jf ee, to what extent and the 
reasons for'increasins the prices thereof; 
Md • 

(0) the steps taken by Government to 
avert the strike? · 

THE MINISTER OF TEXTILES 
(SHRI RAM NIWAS MIRDHA): (a) and 
(b). The State Government of Tamil Nadu 
has reported that the strike notice, earlier 
issued by HandJoom Weavers' Associations 
bas been withdrawn following the fixation 
of a negotiated rate for supply of yarn to 
HandJoom Associations under the State 
Government's "Yarn fot Power" scheme. 

(c) No, Sir. 

(d) and (e). Do not arise. 

Proposal to make EJection Commission 
a Multi-Member Body 

1580. SHRI BALWANT SINGH 
RAMOOWALIA : 

DR. SUDHIR ROY: 

SHRI BASUDEB ACHARIA : 

SHRI SAIFUDDIN 
CHOWDHARY: 

SHRI ANIL BASU : 

SHRI VILAS MUTTEMWAR : 
SHRI BAJU BAN RIY AN : 
SHRI SURESH KURUP : 

SHRI TEJA SINGH DARDI : 
SHRIMATI 
SINGH: 

MANORAMA 

SHRI SARFARAZ AHMAD: 

Will the Minister of LAW AND 
JUSTICE be pleased to state: 

(a) whethe.r Government have consi
dered a proposa) to make the Election 
Commission a multi .. member body instead 
of a single member body; 

(b) if so, whether Government agree 
to implement this proposal; 

" 
(c) if so, the time by which the above 

proposal will be, implemented; and 

(d) if not. the reasons for not acceptinl 
the proposal ? 
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THE MINISTER OF S TATE IN lEE 
'MINISTRY OF LAW ANO JUSTICE 
(SHRI H.R. BHARDWAJ): (a) and (b). 
Such a proposal is among the proposals 
for electoral reforms sent by the Election 
Commission. No decisOD has been taken 
80 far. 

(c) It is not possible to indicate 
this. 

(d) Does not arise. 

[English] 

Percentage of Commercial Borrowings 
in Foreign Debt 

1581. SHRI K.P. UNNIKRISHNAN ; 
Will the Minister of F1NANCE be pleased 
to state: 

(a) the pubJicly Guaranteed Foreign 
Debt of India as on 30 June, 1988~ 

(b) the percentage of commercial 
borrowing or non-concessional debt as 
part of the publicly guaranteed foreign 
debt during the last three years t year-wise; 

~ 

(c) the average rate of interest paid 
for such commercial bot;rowings, year-wise; 
and 

(d) the total debt to be r discharged in 
this category with interest amount, as on 
30 June, 1988 ? 

mE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO PALEIRO) : 
(a) and (b). The total publicly guaranteed 
foreign debt of India as on 31.3.88 is 
estimated to be about Rs. 50738 Crotos. 
The figures for June 88 are not available. 
The debt outstanding on Commercial Borro
wings Account is 17.48 per cent of tOtal 
publicly guaranteed Coreign debt as on 
1.4.88. Similar information in respect of 
Commercial Borrowings for earlier years is 
not available. 

(c) Interest rates vary dependinl upto 
currencies in which the borrowings were 
made. Rate of interest can not bo furni
ahed year-wise since currencies and tloatiDI 
rates vary. 

(d) Total debt outstandina in this 
category as on 31.3.88 is estimated to be 
Its. 8872 crores. The interest payable' 011 
this amount during 1988·89 is estimated 4t 
Rs. 645 crores. 

Tax Dues Fro. Indian Express News
papers (Bomhay) Pvt. Ltd. 

1582. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MA V ANI : 
SHRI P. KOLANDAIVELU : 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether the income-tax authorities 
have assessed the t ax due from the Indian 
Expre~s Newspapers (Bombay) Pr ivate Ltd. 
after recent investigations; 

(b) if so, the amount recoverable as 
tax dues; and 

(c) the steps taken to recover these 
dues? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN 
THE MINISTRY OF FINANCE (SHRI 
A.K. PANJA) : (a) As a result of investi
gations in the case of Indian Express 
Newspapers (Bombay) Pvt. Ltd. assess
ments for the assessment years 1982-83 
and 1983-84 have been reopened/set-aside. 
These assessments are yet to be finalised 
pending details/clarifications from the 
assessee. 

Proceedings u/s 14 (2)/17 (1) of the 
Wealth-tax Act for the assessment years 
1984-85 to 1986-87 were also initiated. 
The assessments for these years where 
enquiries have almost concluded are likely 
to result in substantial demand. But the 
department has not passed the assessment 
orders due to a restraint order of the 
Bombay High (. burt. 

(b) and (c). Tax demands in respect of 
the earlier years I.e. assessment years 
1981-82 and 1984-85 arc pcmdinl 
against the assessee. Although these 
demands are in appeal, the Department bas 
collected about RI. 1 0 lakhs from the 
assessee in the last financial year leavina 
balancc demand of Its. 26.82,164. 
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Proposal to appolot more High Court Judges 

1583. SHRI G. BHOOPATHY : WiJl 
the Minister of LAW AND JUSTICE be 
pleased to sta te : 

(a) whether there is any proposal to 
appoint more High Court Judges in order 
to remove delay and stagnation of cases 
in High Courts; 

(b) if so, how many judges will be 
required in each State to solve the problem; 

(c) whether Union Government have 
asked the State Governments to intimate 
the requirement of Judges in their respec
tive States; if so, the details thereof; and 

(d) the action taken by Union Govern
ment thereon 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF LAW AND rumcs 
(SHRI H.R. BHARDWAJ) : -<a> Yes, Sir. 

(b) to (d). The Chief Minister. and 
Chief Justices concerned with certain Hilb 
Courts were addressed by dIe Central 
Government in June, 198 S to consider 
augmentation of Judge strensth for speedy 
disposal of cases. On the basis 01 proposals 
received from several High Courts t tbo 
creation of new posts of Judges/Additional 
Judges was agreed to in principle As on 
1-8-1988, in addition to the sanctionW 
strength pf 444, 88 new posts have been 
agreed to be created. HiBb Court wise 
break up is contained in the Statement 
below. 

Statement 

(As on 1-8 .. 81) 
- --- _ ... _-- - ----- - - -~ ..... -

High Court Sanctioned Strength Cc_e_ati on of New Post Agreed to 

Pmt. Addl. Total Pmt. Addl. Total 
Judges Judges 

1 2 3 4 S 6 7 8 

1. Allahabad SS 5 60 2 2 

2. Andhra Pradesh 24 2 26 6 4 10 

3. Bombay 42 6 48 12 12 

4. Calcutta 42 42 3 5 8 

s. Delhi 2S 2 27 6 • (; 

6. Gauhati 10 10 7 2 9 

7. Gujarat 18 3 21 5 4 9 

8. Himachal 
Pradesh 5 1 6 1 1 

9. Jnmmu and 

• Kashmir 7 7 1 3 4 

10. Karnataka 25 25 3 2 5 
11. Korala 21 21 7 7 

12. Madhya Pradesh 23 7 30 - 1 1 
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1 2 3 4 

13. Madras 25 

14. Orissa 11 1 

1 S. Patna 3S -
16. Punjab and 

Haryana 23 

17. Rajasthan 21 2 

18. Sikkim 3 

Total 415 29 

Property Rights of Women 

1584. PROF. MUDHU DANDA-
VATE : Will the Minister of LAW AND 
JUSTICE be pleased to state: 

(a) whether the workshop on the 
status of widows, abandoned and destitute 
women of India held III Delhi from 22 to 
24 April, 1988 inaugurated by the 
Chairman of the Law Commis-
sion has made a number of recommenda
tions about the property rights of women 
including matrimomal property right to 
women; and 

(b) if so, whether Government PI opose 
to bring a bill to ensure such a property 
right to women ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LA W AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) Govern
ment has not received any recommenda
tions on the property rights of women 
from the organizers of the workshop on the 
status of widows, abandoned and destitute 
women of India. 

(b) Does not arise. 

Proposal to Curb the Ilumber of Electoral 
Contestants 

1585. SHRr M. RAGHUMA REDDY : 
Will the Mmister of LAW AND JUSTICE 
be pleased to state : 

<8> whether Government are consider ins 
a proposal to curb the number of eJectoral 

s 6 7 8 

25 

12 

35 

, 23 

23 

3 

444 

1 

4 

30 

1 2 

4 

3 3 

5 5 

58 88 

conte stants by barring independents from 
filing nominations; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ) : (aY No Sir. 

(b) Does not arise. 

Arre'it of I nternational Drug Syndicate 
In Capital 

1586. SHRI M. RAGHUMA REDDY: 

SHRI SUBHASH Y ADA V : 

SHRI MANIK REDDY : 

SHRI PRAKASH CHANDRA : 

SHRI C. MADHA V REDDY : 

SHRI SITARAM J. GAVAL : 

Will the Minister of F1N ANCE be 
pleased to state : 

(a) whether Government's attention has 
been drawn to the press report appearing 
in the Times of India dated 8th July 1988 
wherein it has been stated that 32 kingpjns 
of international drug syndicates have been 
arrested in the capital; 

(b) if so, the quantity of drugs seized; 

(c) the nature of action taken against 
the culprits; 

(d) whether any inquiry has since been 
made; and 
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Ce) whether Government propose to 
take any steps to stop such type of crime 
and if SOt the details thereof? 

THE MINISTER. OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) The prevention of Illicit Traffic 
in Narcotic Drugs and Psychotropic Subs
tances Ordin ance has been promulgated on 
4.7.1988. The Ordinance provides for the 
detention of any person with a view to 
preventing him from engaging in illicit 
traffic. Illicit traffic has been severally 
defined in the Ordinance to cover a number 
of illicit operations including production. 
manufacture, etc. of drugs and also culti
vation of narcotic plants. Under the 
Ordinance, as on 28.7.1988, 168 persons 
have been detained in respect of whom 
there was evidence that they had indulged 
in/likely to indulge in ilJicit traffic in 
drugs. 

(b) During the period 1.1 1988 to 
30.6.1988, the foJIowing drugs have been 
seized: 

Qty. (in kgs) 
----~---

Opium 1,372 

Morphine 4 

Heroin 1,708 

Ganja 15,470 

Hashish 12,259 

Cocaine 4 

Methaqualone 535 

--._. ---

(c) and Cd). The detenus have been 
lodged in different jaHs all over the country. 
After the completion of investigation and 
requisite procedural formalities, they are 
also liable for prosecution under the 
Narcotic Drugs and Psychotropic Substances 
Act, 1985. 

(e) Government have initiated various 
aggresldve counter-measures against drug
related crimes, which, inter-alia, include · 
strengthening of the preventive and intelli .. 
aeoce machinery (spec ially around borders), 

adoption of a liberaJised reward scheme for 
officers and informers, strqtheniDi of 
bilateral co-operation between nejghbouriDI 
countries (including rcaiona) eo-operation 
under the aegis of SAARC). Special 
narcotics cells have created in all the 
Customs and Central Excise Collectoratea 
all over the country as welJ as in the State 
Police Organisations. 704 persons had 
been arrested upto June, 1988 for druJ 
trafficking offences. 

Further, as pointed out above, under 
Prevention of IIUcit Traffic in Narcotic 
Drugs and Psychotropic Substances Ord i· 
nance, 1988 promulgated OD 4.7.1988 
as on 28.7.1988,152 detention orders had 
been issued, in which 118 persons had 
been detained from dIfferent places, thus 
immobilising them from indulging in illicit 
traffic in drugs. 

Tclugu Ganga Project in Hot Water 

1587. SHRIM. RAGHUMAREDDY: 

SHRI MANIK REDDY: 

SHRI C. MADHAV REDDY: 

Wdl the Minister of WATER 
RESOURCES be pleased to state : 

(a) whether Government's attentioD 
has been drawn to the newsitem which 
appeared in tbe uDaiJy" Bombay, dated 4 
July, 1988 under the heading "Telulu 
Ganga Project in hot water"; 

(b) if so, the details thereof; ond 

(c) the reaction of Government thereon 
and the steps contemplated, if any, to solve 
the problem ? 

THE MINJSTER OF STATE IN TIlE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI) : (8) Yes, 
Sir. . 

(b) It has been reported in the newsitem 
that availability of water in the Krishna 
rivrr would be less than what had been 
allocated by tbe Krishna Waler DiSpUtes 
Tribunal. 

(c) The Award of Krishna" Water 
Disputes Tribunal is open for review after 
31st May. 2t>OO A.D. 
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IIItMfISe Ia Employment with tile Grewth 
of Handloom, Powerk»o81 aDd Texti Ie 

Uoits 

1'88. SJU(I PRAKASH V. PATIL: 
Will 1he Minister of TEXTILES be pleased 
to state : 

<a> whether any survey has been made 
to find out that with the growth in the 
number of handJoom, powerloom and other 
textile units, in Maharashtra, there has been 
a proportionate increase in empJoyment 
during last three years; 

(b) if the employment generation is 
low, the reasons therefor; and 

(c) tbe steps proposed to be taken by 
Government to improve the position? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIW AS MIRDHA): (a) No survey 
has 6een made by the Central Government 
in Maharashtra on handlooms, powerlooms 
and other textile units and the employment 
position therein. 

(b) and (c). Do not arise in view of (a) 
above. 

Credit Blocked in Sick Units 

1 S89. SHRI AJOY BISWAS : Will 
the Minister of FINANCE be pleased to 
atate : 

(a> total credit blocked in sick units; 
and 

(b) the number of units which belong 
to public sector and priva te sector? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MIN1STRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) Reserve Bank 
of India (RBI) hac; reported that the total 
credit blocked in sick units as at the end 
of June. 1987 was as follows: 

(Amount in I.s. c:rofOl) 

(i) SSI sick units 1542.25 

(ii) Non-5SI Sick Industrial 2680.44 
Compaaies {as defined 
in Sick IndustliaJ 
Companies (Spec ial Pro .. 
visions) Act. 198 S • 

(iii) Non-SS} weak units 1515.19 
(not covered by the 
Act mentioned above). 

(b) RBI have reported tbat as at 
the end of June, 1987, the number of 
Non-SSI weak units was 231 in public 
sector and 397 in the private sector; NOD" 

SSI sick units were 1024 in the private 
sector. 

Loans Adl8DCed by IDdustrial Finance 
Corporation of India 

1590. SHRI TIJAMPAN THOMAS: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the amount advanced by the 
Industrial Finance Corporation of India 
to industriaJists as loans of over rupees 
fifty 1 akhs dUl ing 1985 to 1987, year-wise; 
and 

(b) the number of industries and indi
viduals who received the amount 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) and (b). 
Available detaiJs of loans sanctioned and 
disbursed by the Industrial Finance Corpo
ration of India to concerns where the 
amounts in individual cases exceeded 
Rs. 50 lakhs jn each of the Calendar Yeara 
1985, 198J and 1987 are set 'Out below: 

Year Loans sanctioned Loans Disbursed 

1985 
1986 
1987 

No. of Amount 
concerns (Rs. in crores) 

211 

293 
383 

~--------. 

377.22 

668.90 
788.03 

No. of Amount 
concerns (Rs. in crores) 

197 

948 
282 

277.34 

357.19 
479.08 

Note : Disbursements include disbufsals made against sanctions accorded in earlier 
years also. 
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Stock of Handloom Clotb In Kerala and 
Taunll Nada 

1591. SHRI THAMPAN THOMAS: 
Will the Minister of TEXTILES be pleased 
to state: 

(a) the quantity of handloom cloths 
kept in stock on account of 'No Market' 
in Kerala and Tamil Nadu; and 

(b) the steps taken by Union Govern
ment to ensure the disposal of accumulated 
stock? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) The quan-

I tity of handloom cloth in stock with State 
Handloom Agencies as on 31.3.1988 was 
Rs. 17.00 crores in Kerala and Rs. 140.39 
crores in Tamil Nadu, as reported by the 
respective State Governments. 

(b) The Government of India is 
implementing several schemes for promoting 
the sale of handloom ptoducts, such a9 : 

(i) Organisation of Handloom Expos 
in major cities of the country; 

(ii) Providing share capita] assistanc to 
State Handloom Organisations for 
ralslDg working capital finance, 
opening of more retail outlets, 
etc.; 

(iii) Opening of handloom marketing 
complex through the National 
Handloom Development Corpora
ration; and 

(iv) National Desig~ ColJection Pro
gramme for marketing of products 
with new designs etc. 

Cash Assistance to Marine Exporters 

1592. SHRI THAMPAN THOMAS: 
Will the Minjster of COMMERCE be 
pleased to state : 

(a) whether Government have issued. 
guidelines regarding cash assistance to be 
given to exporters; 

(b) whether cash assistance to some 
marine products exporters bas recently been 
raised; 

(c) if so, the detaiJa thereof; 

Cd) whether the MariDe Product. 
Export Development Authority (MPEDA) 
made proposals to fix the rate of cub 
assistance on marine product' in 1982; and 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI): (a) Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

(d) Yes, Sir. 

(e) The rates of CCS on various items 
were fixed in accordance with the seneral 
principles in this regard. 

Irradiation of Food and Spices for Export 
Purposes 

1593. DR. G. VIJAYA RAMA RAO ; 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether Government have liven 
clearance for irradiation of a few articles 
of good and spices for export purposes 
at present and if so, full details 
thereof indicating i terns and sources of irra
djatjon; and 

(b) how many units have been· set up 
so far and how many are under construc
tion under Seventh Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : (a) Government have 
approved in principal the irradiation of 
spices, froglegs and prawns for export. To 
work out the modalities and other details. 
Government have constituted a National 
Monitoring Agency. The Agency bas iecom
mended the maximum irradiation dosage 

, for spices of 1 Mrag (10 Kgy) and for 
shrimps 0.4 Kgy). 

(b) No unit for irrediation have yet 
been set up. 

CCS for Garment Exports to Non-Quota 
Countriee 

1'95. SHRI O. M. BANATWALLt\ ; 
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Win the Minister of TEXTILES be pleased 
to state: 

(a) 1he present rate of cash compensa
tory support (CCS) for garment export to 
non-quota countries; 

(b) whether Government are aware of 
the need and recommendation for increasing 
this CCS to boost the export and provide 
greater incentive for exploring longer mar
kets in non-quota countries; and 

(c) if so, Government's reaction in the 
matter? 

THE MINISTER OF TEXTILES (SHRI 
R.AM NIW AS MIRDHA) : (a) The present 
rate of qish compensatory support (CCS) 
cotton garment export to Don-quota coun
tries is 10%. 

(b) and (c). Higher CCS are always 
considered on the basis of cost data justib
ing the same. 

Review of NRI Investment Policy 

1596. SHRI BHADRESWAR TANTI : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government have made 
any efforts to secure more inve~tment by 
nOD~resident Indians for different industries 
and projects; 

(b) if so, the details thereof; 

(c) whether the NRI investment policy 
and procedure are being reviewed by 
Government from time to time; and 

(d) if so, the facts thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) Yes, Sir. 

(b) Government have set up a Special 
Approval Committee in the Department of 
IndustJial Deve]opment to provide a Single 
undow Clearance to NRI entrepreneurs 
for various approvals such as Industrial 
licence, import of capital goods, foreign 
collaboration etc. NRIs have also been 
pormitted to import capital goods which are 

indigenously available provide they UDder
take to finance fully such imports and do 
not seek repatriation of capital and income 
earned thereon. Most of the State Govern
ments have also constituted High-Level 
Review Committee which attend to the 
requirements of the NRIs for allotment of 
industrial shed water and power connection 
financial assistance etc. 

(c) and (d). The NRI investment policy 
is kept under review. Government have 
constituted a consultative committee in the 
Department of Economic Affairs which 
looks into the various policy and proce
dural issues connected with NRI investment. 
As a result of the deliberation of this 
Committee, several policy and procedural 
issues such as visa norms for NRI enter
preneurs, opening subscription collection 
account at the overseas location and refund 
of money therefrom without bringing to 
India) foreign currency denominated bonds 
on non-repatriation basis J etc., have been 
initiated with a view to improving the 
investment climate in India. 

Claims Pending "Uh LIe 

1597. SHRI BHADRESWAR TANTI: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the number of claims pending with 
the Life Insurance Cotporation for last 
three years: 

(b) whether the claimants are entitled 
to interest on their claims; and 

(c) the steps taken to dispose of claims 
expeditiously? 

THE MIN1STER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a). The number 
of claims pending with the Life Insurance 
Corpor ation for the last three years are as 
under: 

.As on 

31.3.1986 

31.1.1987 

31.3.1988 

No. of claims 
(in lakhs) 

1.02 

0.8S 

0.87 
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(b) The claimants are Dot entitled to 
interest OD their claims as per pol icy condi
tions but the LIe pays interest at 9 % per 
annum on the net claim amount on ex
gratia balis for tbe period of delay on the 
pert of its offices over one month in respect 
of maturity claims and over three months 
in respect of death claims. 

(c) The steps taken by LIe to dispose 
of the claims expeditiously include the 
followiDI : 

(1) Decentralisation of the function of 
settlement of both maturity and 
death claims to its branches. 

(2) Preparation of lists of maturity 
claims lncJudinB survi val benefits 
in advance of the due date and 
despatch of requisite discharge 
vouchers by registered post two 
months in advance in respect of 
polieies in force and 4 months in 
advance in respect of paid-up 
policies. 

(3) Waiver of age proof in respect of 
maturity claims not exceeding, 
Rs. 20000. 

(4) Dispensing with indemnity bond for 
loss of original policy documents 
in case of net claims upto Rs. 
1,000. 

(5) Dispensing with legal proof of tittle 
on the strength of indemnity bond 
from the legal heirs of the deceased 
life assured jointly with a surety 
for claim amount depending upon 
merits of each death claim where 
tnat tittle is open. 

(6) Dispensing with investigation into 
the bonafides of early death claims 
not exceeding Rs. 10.000 in case 
of prima-facie genuine claims on 
the basis of submitted claims 
forms. 

IDBI Scheme for Discoullting Machinery 
Bills 

1598. SHRI JAGANNATH PATNAIK : 
Will th~ Minister of FINANCE be pleased 
to state: 

" (a) whether the Industrial Development 
Bank of India (IDBI) bas deQded *0 iDtro. 
duce a special scheme for diSCOuntiDI 
machinery bills; and 

(b) if so, the details reprdilll this 
new scheme alonawith its facilities OD a 
seJective basis extended so far as the questiorl 
of manufacturinl of machinery is concern
ed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN mE MINISTRY dF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) and (b). The 
Industrjal Development Bank of India (lOBI) 
has repoted that it has introduced a new 
scheme for direct discounting of bills with 
effect from June '16, 1988. The facility 
under the scheme would be available on a 
selective basis to relatively large machinery 
manufacturers who have been in production 
for atlcast S years with good track record 
of performance and sound financial 'position. 
The purchaser of machinery and equipment 
should be an industrial concern as defined 
in the Industrial Development Bank of 
India Act, 1964. This scheme would 
operate concurrently with the existing bills 
re.discounting scheme of IDBI. The rates 
of discount under the scheme would be as 
follows : 

Unexpired Usance 

(a) 6 months to 60 months 11. S% 

(b) 6 months to over 60 
months but upto 84 months. 11 % 

Irrigation Bonds by Karns taka 

1599. SHRI V.S. KRISHNA IYER: 
Will the Minister of FINANCE be pleased 
to state: . 

(a) whether Government of Karnataka 
has sought the permission of Union Govern
ment to float Irrigation Bonds to complete 
the various major irrigation projects in the 
State; 

(b) if so, when the requisition was 
made; and 

(c) whether Government would cODsider 
living permission to fioat Irrilation Bonds 
by Karnataka Government early ? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
BDUARDO FALEIRO): (a). According 
to information available with the Ministry 
of Finance, no such request has been 
received. 

(b) and (c). Does not arise. 

Computerisation of Branches of State 
Bank of Mysore 

1600. SHRI V.S. KRISHNA IYER: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the branches of State Bank 
of Mysore in Bangalore city are computeris
ed; 

(b) if so, the name of the branches 
and the total amount spent for air-condi
tioninB and computerising each branch; 

(c) the amount paid by each computeris
ed branch on electricity and other main
tenance; and 

(d) In view of high cost of mainten
ance, whether Government propose to con
tinue computer ising the branches of the 
State Bank of Mysore ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MI1'\l]STRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) State Bank 
of Mysore has reported that out of its 48 
branchos located in Bansalore city, Electro
nic Ledger Posting Machines have been 
installed by the bank at 15 branches. 

(b) and (c). Branch-wise details of the 
amount invested in installation of computer 
systems and the cost involved in providing 
air-conditioning facility are given in the 
statement I below. The branch-wise 
details of amount paid by each of these 
mechanised branches on electricity and 
maintenance of computer systems/peripherals 
as reported by State Bank of Mysore arc 
given in the statement II below. 

(d) In view of the benefits that have 
accrued due to computerisation, the bank 
proposes to continue the arrangement. 
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1601. SHRI V.S. KRISHNA IYER: 
Will the Minister at F(NANCE be pleased 
to state: 

(af whether some banks have made 
complaints to the Reserve Bank of India 
over the use of MICR cheques; 

(b) if so,~the main complaints' of the 
banks and the customers of the banks on 
the use of MICR .cheques; and 

(c) the steps taken to make the MICR 
cbeques mos( usable ? 

THE MJNISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN mE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) No Sir. 

(b) Some customers had expressed un
happiness over the non-availability of 
counter-foils in the MICR cheques. 

(c) To mitigate this grievance, provi. 
sian of one or two record ~sIi ps has been 
made in the cheque book for the conveni
ence of customers to keep a record of 
deposits/withdrawals etc. 

Import of Spices 

1602. PROF. P.J. KURJEN; Will 
the Minister of COMMERCE be pleased to 
statc : 

(a) the total import of different spices 
during Jast year; 

(b) the details of the quantity of each 
spice being imported during 1988·89; and 

(c) the net foreign exchange out-go 
during last year and the anticipated outgo 
during current year ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) to (c). Import data 
of different spices ate published in the 
'Monthly Statistics of Foreign Trade of 
India' (Vol. II) - Imports brought out by 
Directorate General of Commercial InteUi
gence and Statistics, Calcutta, Copies of 
which are available in the Parliament 
Library. The latest avaiJ abJe issue of this 
publication pertains tq 1985·86 

Seizure 01 Gold by DJreetorate of 
Re,eDtJe Intelligence 

1603. SHRI SUBHASH YADAV : 

SHRI PRAKASH CHANDRA : 

SHRJ SITARAM J. OAVALI: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether Government's attention has 
been drawn to the news item which appeared 
in "The Times of India" dated 4 July, 1988 
wherein it has been stated that the officers 
of Directorate of R.evenue IntelJigence 
seized gold worth Rs. 2 crOfes from a 
Crew's Cabin on a Panamian .registered 
ship M. V. 'Orient Express'; 

(b) if so, the details thereof; 

(c) whether any action has since been 
taIren by Government against the culprits; 

(d) the number of seizure cases detect· 
ed during the last six months; and 

(e) the remp-dial measures during taken 
to eradicate the evil 'I 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTR Y OF FINANCE (SHRI A.K. 
PANJA) : (a). Yes, Sir. 

(b) and (c) Search of the Cabin of 
Second Officer of a Panamian registered 
ship M.V. 'Orient Express' on 3Jd July, 
I 988 resulted in the recovery and seizure 
of 37 S foreign marked gold bars weighing 
10 tolas each coHeet ively valued at Rs. 
1.42 crores epproximately. The vessel 
valued at Rs. 2.5 crores approximately 
aJongwith containers and goods meant for 
other ports collectively valued at Ra. SO 
lakhs were also seized. The Second Officer 
was arrested. 

(d) 27,229 (provisional) number of 
seizures have been effected during the last 
six months from January to June, 1988. 

. (e) The anti-smuggling drive has been 
intensified. The anti.smuggling machinery 
throughout the country including that at the 
airports has been seared up. Close coordi. 
nation is being maintained witll all the 
agencies concerned with the prevention and 
detection of smu881ins. 
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f ... lqtll'atlon or MachJaery Manufacturers 
Corporatlou 

1604. SHRI BANWARI LAL 
PUROHIT : Will the Minister of FINANCE 
be pI eased to state : 

(a) whether the Chief Minister of 
Maharashtra urged Union Government 
during June, 1918 to defer liquidation of 
the Machinery- Manufacturing Corpora
tion for seCUriDg State Government's advan
ces with the Corporation; 

(b) if so, the react ion of Union Govern
mat in this regard; 

(c) whether the State Government has 
Aho ngred the Board for Industrial and 
Financial Reconstruction to ascertain t~e 
viability of the compay for rehabilitation 
etc.; and 

(d) if so, the details thereof '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (d). A 
letter from Chief Minister of Maharashtra 
has been received regarding deferment of 
liquidation of Machinery Manufacturers 
Corporation (MMC) or securing advances 
of the State Government with the company. 
MMC have already referred their case to 
Board for Industrial and Financial Recons-
truction (BIFR). The Board would 
take a decision as per provisions of 
Sick Industrial Companies (Special 
Provisions) Act, 1985. 

Water Logging in the Mahanadi Basin 
Orissa 

16()S. SHRIMATI JAY ANTI PAT-
NAIK: Will the Minister of WATER 
RESOURCES be pleased to state : 

(a) whether water logging has posed 
a serious problem in the Mahanadi basin in 
Orissa; 

(b) if so, the difficulties faced on the 
e.ttaction of rain water from that river 
basin; 

(c) tbe total area affected by water 
]osains; and 

(d) the measurea proposed to be ad0-
pted to savo the areal from water Joslin. ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF WATER RESOURCES' 
(SHRIMATI KRISHNA SARI) : (a> to (c:). 
An area of about 2 lakh ha. is el'ected by 
water logging due to inadequate drainage 
system. 

(d) The Government of Orissa bas a 
proposal to prepare a detailed report for 
impro"fe men t of drainage in Mabaaadi 
lklta. According to preliminary estimates, 
the Scheme is to cost about Rs. J B 1.50 
crorea. 

Crpdtt Ca"d ~chcme of Dena Bank 

1606. SHRI l.AKSHMAN MALLICK: 
Will the Minister of FINANCB be pleased 
to state: 

(a) whether Union Government have 
recoll1tnended the Dena Bank credit card 
scheme for the benefit of the farming com
munity for adoption by a1l the nationalised 
banks in the country; and 

(b) the details regarding its progress in 
Orissa? 

THE MINISTER OF STATE IN mE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARO FALEJRO) : (a) and (b). Yes. 
Sir. AIJ Public Sector Bi1nks have been 
advised by the Go\ernment of India in April 
1988 to consider introducing the Credit 
Card Scheme of Dena Bank for the benefit 
of farming community. The Sch,me cou1d 
be considered for introduction by banks 
throughout the country including Orissa 
State. As per information available from 
RBI, Syndicate Bank J105 also introduced 
farm cards to provide instant credit to 
farmers. 

Special Audit of Branchts of State Bank 
of indo-c 

1607. SHRI MANVENDRA SINGH: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether any special audit was 
ordered by Government or the Reserve 
Bank of India into the affairs of the Stat~ 
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Bank of Indore, during the last three years; 
if so. the branch.wise, details thereof; 

(b) whether the Reserve Bank of India 
propose to order fresh special audit of all 
the branches where a number of frauds! 
irregularities came to light by the internal 
auditors, if not, the reasons therefor '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) (a) and (b). Reserve 
Bank of India has reported that no special 
audit of any of the branch of State Bank of 
Indore was undertaken by it durjng the 
last three years. However, all commercial 
banks including public sector banks are 
inspected by Reserve Bank of India at 
periodical intervals under Section 35 of the 
Banking Regulation Act, 1949. All the 
public sector banks are also inspected 
annually under the system of Annual 
Financial Review. The findings of both 
these inspections are communicated to the 
banks and irrcgularitiesjdefficiencies observ
ed in their working are brought to their 
notice for necessary corrective follow up 
action. The findings are also discussed 
with Chairmen/Chief Executive Officers 
and senior officers of banks. Besides, banks 
have their own internal Inspection/ Audit 
Department which periodically inspec·t / 
audit the branches, general1y at an interval 
of 12-18 months. Most of the public 
sector banks have a system of concurrent 
audit at bigger branches. The functioning 
of the audit {inspection Departments of 
banks, periodicity of internal inspection, 
their coverage and follow up action thereon 
etc. are looked into by RBI during its 
periodical inspection of banks. Banks have 
been advised to take strict action against 
the officials where advances are found to 
have become sticky due to their negligence, 
inefficiency or suspected co11usion on their 
part with unscrupulous borrowers. 

Reserve Bank of India has reported 
that it has no proposal to conduct fresh 
special audit of any of the branches of 
State Bank of Indore. 

Export to Cbina 

1608. SHRI SRIKANTHA DAITA 
NARASIMHARAJA WADIYAR: 

SHRIMATI .JAYANTI PAT· 
NAIK: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Government propose t<' step 
up exports to China; 

(b) whether some new items are listed 
for export to that country; 

(c) if so, \Vhat are those new items; 
and 

(d) the items proposed to be exported 
to China during 1988-89? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSl) : (a) and (b). Yes, Sir. 

(c) In the Trade Protocol signed with 
China for the year 1988·89 at Beijing on 
8th June 1988, a number of new items have 
been included which the Indian side exports 
China to import from India like oil field 
chemicals, oil field equipment, computer 
software, transportation systems such as 
commercial vehicles etc. 

(d) According to the Trade Protocol 
signed between the two countries for the 
April 1, 1988 to March 31, 1989, the 
items proposed to be exporled to China 
during 1988·89 are Mineral Ores, Agricul
tural products, Chemicals, Engineering 
products, Urea, Plywood, Jewels and pro
cessed diamonds and synthetic yarn. 

Textile Export to USSR 

1609. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR: Will 
the Minister of TEXTILES be pleased to 
state : 

(a) whether the Soviet Union desires to 
explore a wider range of textile import ·from 
India; 

(b) whether Government have a pro
posal to organise an exhibition of textile 
fabrics to provide first·hand knowledge to 
that country; 

(c) if so, when such exhibition is going 
to be organised; 
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(d) whether the Soviet Union is also 
wiDing to import textile machinery; and 

(e) if so, the details thereof? 

mE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA) : (a) Yes, Sir. 

(b) and Ccl. The Cotton Textile Export 
PrOll1otion Council is organising textile 
display every year in Moscow for the benefit 
USSR buyers. 

(d) and (e). Yes, Sir. USSR have 
recently shown interest in importing textile 
machinery from India and have ploposed 
to send a team of experts to Ilegoti ate and 
finalise business. 

Customer Suviccs in Nationalised Banks 

1610. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR: Will the 
Minister of FINANCE be pleased to state : 

(a) whether the customer services avail-
able in the nationalised banks need 
improvement; 

(b) if so, the steps proposed to be takes 
by Government to provide prompt customer 
service in nationalised banks; 

(c) the various works included in the 
prompt customer service; and 

(d) the details thereof 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (d). It is 
the endeavour of I public sector banks to 
continually seek improvement in their service 
to the customers. Towards this objective 
they have taken various measures dUring 
the last three years. These measures in
clude evolution of time norms for rendering 
common services, speedier clearing of 
cheques through computerisatjon of Clearing 

I Houses, speedier collection of outstation 
cheques through increased use of courier 
services creation of machinery for quick 
redresai of customers' grivances, extending 
to individuals the facility of immediate 
credit in respect of outstation cheques upto 
Rs. 2500, payment of interest at savings 
bank rate for delayed coUection of out-

station cheques beyond 10/14 days, increa
sed inter-fAce between customers and the 
bank Executives with a view to facilitating 
quick redressal of grievances and also pro
moting mutua) understanding. 

Multiplicity of Candidates In Elec tion 

1611. DR. A.K. PATEL: WiU the 
Minister of LAW AND JUSTICE be pJea
sed to state : 

(a) whether the Election Commission 
and/or others have requested the Govern· 
ment to take steps to stop the multiplicity 
of frivolous eandidates in elections; 

(b) the reaction of Government in the 
matter? 

THE MINlSTER OF STATE IN mE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): (a) Yes, Sir. 
The Election Commission has made such 
a proposal. 

(b) The proposal is under active consi
deration of the Government along with other 
proposals of the Election Commission. 

[Trans/at IOn] 

Economic Offenders 

1612. DR. CHANDRA SHEKHAR 
TRIPATHI) : WiH the Minister of FINANCE 
be pleased to state: 

(a) whether the number of economic 
offenders is increasing continuously at 
present; 

(b) jf so, the number of economic 
offenders lodged in jails in various parts of 
the country at present; and 

(c) the offences for which tbese offen .. 
ders have been lodged in jails 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) As a result of vigorous drive 
launched by the Government against 
economic offenders the number of prosecu
tions launched against such offenders has 
shown as increasing trend over the last few 
years. 
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(b) and (c). After conviction of the 
economic offenders, as a result of successful 
prosecution they are handed over to the 
Jail administration which faHs under the 
State Governments. Figures of persons 
presently lodged in lails-oft'ence-wise is not 
therefore available with the Centra) 
Government. 

[English1 

:Export Target Fi~ed by Government and 
CAP~~XIL 

1613. SHRI S.B. SIDNAL : 

SHRI S.M. GURADDI : 

Will the Minister of COMMERCE be 
pleased to state : 

(a) the export target fixed by Union 
Government and Chemicals and Allied 
Products Export Promotion Council 
(CAPEXIL) for 1988·89 vis-a-vis 1987-88: 
and 

(b) the steps contemplated to achieve 
the target? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) The Chemicals and 
Allied Products Export Promotion Council 
(CAPEXIL) has fixed the target at Rs. 
520 crores for the Year 1988-89. Target 
for 1987-88.was fixed at Rs. 445 crores. 

(b) For achieving target, provisiuns for 
undertaking individual sales tcams tours 
abroad, both general and speciaJised; organi
sing Buyers-Sellers Meet abroad, advertise
ments within India and abroad, have been 
approved In the BE 1988-89 of the Council. 

Advisory Comm iUee to Ensure Cocoon's 
Sale Within Silk Exchange 

1614. SHRI S B. SIDNAL : 

SHRI S.M. GURADDI : 

WHI the Minister of TEXTILES be pJea. 
sed 10 state : 

1 

(0 Government to Government 
soft loan 

(a) whether Governmeat of IC.arnataka 
has a proposal to set up an .A.dviacw)' 
Committee on the working of silk exchanges 
to ensure that the cocoons were sold wlthin 
the exchange; 

(b) if so, the main fUnctions of ,. 
Advisory Committee; 

(c) the steps to be taken to see 100 per 
cent cocoons are brought to silk exchanaes 
and used there; and 

(d) to what extent this will help in 
increasing the silk production in tae State ? 

THE MINISTER OF TEXTILES (SliRI 
RAM NIWAS MIRDHA) : (8) No, Sir. 

(b) to (d) Do not arise. 

Financial A~~i"tance from West Germany 

1615. SHRI S.B. SIDNAL: WiIJ d1c 
Mjnister of FINANCE be pleased to state : 

(a) whether West Germany has alJ~ 
ted a financial assistance of Rs. 538 croret 
to india during 1988; 

(b) If so, whether agreements have been 
signed between the two countries in this 
regard the details thereof; 

(c) the main projects for which this loan 
will be utilised; and 

(d) the conditions of repayment of this 
loan and by what time the aSsistance would 
be made available to India 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) The total over
a11 aid allocations from the Government of 
Federal Repubhc of Germany to India for 

the year 1988 were upto DM 672.44 
million (approx. Rs. 522 crores) with the 
following breakup: 

2 

DM 448.44 milJjon (Its. 348.16 croter) 
This includes soft loan of DM 182 miUioO 
to be bJended with export credit. 
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1 

(0) Export Credit 

(iii) Technical Assistance programme 

2 

DM 182.00 million (Rs. 141.30 crares) 
Corresponding to matchin, portion of 
Government to Government soft JOin for 
projectised imports by way of mixed financlDI 
in equal proportion. 

DM 42.00 Minion (Rs. 32.61 clores) 
100% Grant 

---------- ----------------------, 
(b) The agreement has been signed for 

aft advance commitment of DM 74.5 
million (Rs. 57.84 crores). For the balance 
amount, Agreement is likely to be signed 
shortly. 

general commodity aid, import of machineryl 
equipment etc. under West German Capital 
Goods Credit, loan to Jndustrial Develop
ment Banks and for other projects under 
mixed financing like Neyveli Lignite Cor
poration and Railway projects. 

(c) The loan amount would be utilised for 

(d) (i) Soft Loan 

(ii) Export Credit 

(iii) Technical Assis
tance Programme 

The terms are 0.75 % rate of interest with 
SO years repayment including grace of 10 yeaR. 

It is provided on commercial terms and inte
rest rate is subject to a cej)jng of 10% with 
repayment period of about 1 0 year~. 

It is 100% Grant. 

The assistance is made available to India after signing to the agreements. 

Flow of ConcessionRI Aid to Developin~ 
Countries 

1616. SHRI S.B. SJDNAL: Will the 
Minister of FINANCE be pleased to state : 

(a) whether India and other developing 
countries have shown concern over the 
decline in concessional aId flows to the 
4eveloping countries at the meeting of the 
World Bank and IMF in Washington on 
April 14 and 15, 1988; 

(b) if so, the other points mentioned 
by India at the r;neeting; and 

(c) to what extent the World Bank and 
IMF agreed to points raised by India 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). At 
tbe Spring meetings of the World Bank and 
the IMF, India expressed concern over the 
1rends in the How of development assistance, 
and the adverse impact of these trends on 
the srowth of developing countries. It was 
.tressed tbat thcae disturbinl trends need to 

be reserved if the problem of poverty is to be 
tackled on any systematic and sustained 
basis. and indica,cd that there is need ,,~ 
consider innovative approaches, for fiQaJl9-
ing projects which have a direct impact on 
poverty alleviation. 

At the Development Committee, a jcW1t 
Ministerial Committee of the World B.Qk 
and lMF. Ministers reiterated their commit
men t to support the low income counte. 
in their development and adjult-
ment efforts, and stressed the need 
for larger concessional flows. The Develop
ment Committee agreed to discuss, at tho 
Annual IMF-Word Bank meetings in 
September 1988, the adequacy of resource 
transfers to all developing countries and 
requested a report on this issue to facilitate 
their deliberations. 

Cottage Insurance Scheme 

1617. SHRl V. TULSIRAM; Wjll 
the Minister of FINANCE be pleased '0 
state : 

(a) whether Union Government have 
a plan to introduce cottage iusurance 
scheme in the States; 
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(b) if so, the details thereof; 

(c) the details of the amount allocated! 
proposed 10 be allocated, state-wise for 

the scheme; and 

(d) the details of the poor and back
ward people. Scheduled Castes and 
Scheduled Tribes likely to be benefi~ed, 
state-wise and when the Scheme is expected 

to be introduced 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) There is no 
plan introduce be Cottage insurance Scheme 
since Cottages are coveted under the norm~l 
Fire Insurance Policy issued by the Insurance 

Companies. 

(b) to (d). Does not arise. 

Allocation of Fund for J\1ino' Irrigation 
to A.P. 

1618. SHRI V. TULSIRAM: Will 
the Minister of WATER RESOURCES be 
pleased to state : 

(a) the details of minor irrigation 
f..,nds allotted to the tribal area sub-plans for 
the State of Andhra Pradesh; 

(b) whether Union Government have 
permitted to use the Special Central As~is
tance to suppJement the plan funds of the 
State Government for minor irrIgation 
sector of the tribal area sub-plan if not, 
the reasons therefor; 

(c) whether Union Government are 
thinking to treat the minor irrigation pro
grammes in the State for tribal family 
in the State for tribal t amily bt.:nefit and 
provide proport ionate special centra1 assis
tance to the State for its proper implemen· 

tation; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI) : (a) The 
fund quantified for tribal sub-plan by the 
State of Andhra Pradesh under the Minor 
Irrigation sector of the State Plan is 
Rs. 199.79 lakhs. 
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In addition Central assistance is availa
ble under various Centrally Sponsored 
Schemes for the' development of minor 
irrigation. 

(b) to (d). Minor irrigation is treated 
as one of the famiJy orientcd-cum-incom. 
generating schemes for which Special Central 
Assistance for tribal development (SCA) can 
be used. The inter-sectoral allocations of SCA 
includ ing allocation for minor irrigation 

schemes, are decided by the State Government. 
~o proportions are prescribed in this regard 
by the Central Government. 

[Translation] 

Sc"eme for Promotion and Development 
of Carpet I Ildustry 

1619. SHRI HARISH RAWAT: Will 
the Minister of TEXTILES be pleased to 
state : 

(a) whether the Ministry is formulating 
a special incentive scheme for promotion 
and development of carpet industry in 
Uttar Pradesh; 

(b) jf not, the steps being taken to 
improve the deteriorating quality of carpets 
being manufactured in the hm areas of 
Uttar Pradesh; and 

(c) whether there is any proposal to 
open any training centre to import latest 
know-how of carpet weaving in these areas? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS M1RDHA): (a) and (c). 
Yes, Sir. Construction work for the 
National Institute of Carpet Technology 
at Bhadohi has started. This institute will 
impart training in carpet weaving as per 
latest techniques. 

(b) Does not arise. 

Opening of Branch Offices of LIC in 
Uttar Pradesh 

1620. SHRI HARISH RAWAT: Will 
the Minister of FINANCE be pleased to 
state : 

(a) the names of the districts in Uttar 
Pradesh in which branch offices have not 
been opened by the Life Insurance Corpora
tion; 
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(b) whether there is a proposal to 
open branch ottices of LIe in the State 
during 1988-89; and 

(c) jf so, the places where these 
branch offices are proposed to be opened 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THF MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): The LIC bas 
167 Brance Offices covering all the districts 
of Uttar Pradesh as on 31.3.1988. There 
is no district m which it bas no Branch. 

(b) and (c). The LIe has decided to 
open the following 9 new Branches in 
Uttar Pradesh durig 1988-89 : 

-_'-_- --......--- ---- ~ 

Name of Br anch District 

1. Jconi Mandi City Br. 

Agra Agra 

2. AonIn Bareilly 

3. BJlaspur Rampur 

4. Jalaun Jalaun 

5. Lal Banglow City Be. 
Kanpur Kanpur 

6. Karekhat Jaunpur 

7. Phulpur Azamgarh 

8. Panakalan Lakhlmpur 
Kheri 

9. Bangermau Unnao 
----- ~~----~- - - .... ----

Opening of Regiomtl on icc~ of General 
In!»Uil"8nCC Corporation in Almora 

Di~trJ( t 01 Uthlf Pntde~h 

1621. SHRI HARISH RAWAT: Will 
the Minister of FINANCE be pleased to 

state : 

(a) whether there is any proposal to 
open a regional office of the General Insu
rance Corporation in Almora district for 
the benefit of people of hill areas of Uttar 

Pradesh; and 

(b) if so, the time by which this office 
is proposed to be opened there 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MIN I STR Y OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) and (b). No, 
Sir. The Setting up of a Regional Office is 
governed by certain criteria laid down by 
the Board of the General Insurance Corpo
ration of IndIa, such as the volume of 
premium income aJJd the number of Divi
siona1 Offices to be controlled. SeUins up 
of a Regional Office in AJrnora is not feasi· 
ble since these norms are not met by any 
of the four insurance companies. 

[English I 

I t'V:'+ on Prof~,,~jon 'I ax 

1622. SERf PRATAPRAO B. 
BHOSALE : Wdl the Mmister of FINANCE 
be pleased to state : 

(,I) whether certain proposals of 
Maharashtra to wcrense maximum limit of 
levy on profeSSIon fax under Employment 
GuaHt.ntec PrClgrammc are pending with 
Government; 

(b) jf so, the details theleOr· , 

(c) whether Go\crnment have accorded 
its approval to these proposals; 

(d) if <;0t the del aIls thereof; and 

(e) ]f nOl, the rcabons therefor 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FXPENDITURE IN 
THE MINIS fRY OF FINANCE (SHRI 
B. K. GADHVI): (a) and (b). Yes, Sir. 
The Government of Mahar ashtra have 
stat~d that a tax on professions, trades, 
cal1mgl) and employments is being levied by 
~hem for raising resources for implement. 
mg the Employment Guarantee Scheme 
With a view to augmenting the resour~ 
for t~i~ scheme, they have proposed that 
the ~elJmg on levy of profession tax may 
be lflcreased from the exi~ting limit of 
Rs. 250 per person per annum and that for 
thi~ purpOl\e, Article 976(2) of the Consti. 
tuhon may be amended. 

. . (c) to (e). A proposal to increase the 
limit of profession tax is under considera
tion of Government of India. 



Relief to Mabarasbtra in Resped of Small 
Savings Resources 

1623. SHRI PRATAP RAO B. 
BHOSALE : Will the Minister of 
FINANCE be pleased to state : 

(a) whether Government of Maharashtra 
bas made certain proposals for providing 
relief to the State in the I espect of small 
savings resources; 

(b) if so, the details thereC'f; 

(c) whether Union Government have 
accorded its approval to these proposals; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) ; (a) to (e). Yes, 
Sir. The impottant proposals made by 
Government of MaharashtrJ for improving 
Small Suvings Collections are indicat.!d 
below: 

(i) The maturity PCI iod of Irdira 
Vikas Patra (l.V.P.) be brought 
back to 5 years. 

(ii) The rate of interest on National 
Savings Certificates be revised 
upward from 11 % to 12 %. 

(iii) The pattern of investment of 
Employees Provident Funds 
operative before 1.4.86 should be 

(iv) 

restored. 

Agents mobilising funds under 
Monfhly Income Scheme- and 
Indira Vikas Patra should be eligi
ble to get commission at the rate 

of 1%. 

(v) Cumulative Time Deposit Scheme, 
which was discontinued from 
1.4.1986, be reinst:lted. 

Maturity period of Indira Vikas Patra 
sold on or after Ist March, 1988 has been 
reduced to five years. Agen.ts mobHising 
collections under Post Office Monthly 
Income Account ate eligible to get commis-

Wrltt. AIeftW, 2S(j 

sion at 1 % of the deposits. It has BOt been 
possible to accept other proposals. 

Nationallsation of Khandesh; MiUs Jalgaon 
alld SbreeniwRs MiHs/ Bombay 

1624. SHRI PRATAP RAO B. 
BHOSALE : Will the Minister of TEXTILES 
be pleased to state : 

(a) whether the State Government of 
Maharashtra has requested Union Govern
ment for nationaJisation of Khandesh Mills, 
Ja]goan and Shreeniwas Mills, Bombay and 
grant of advance Plan assistance; 

(b) jf so, the derails thereof; and 

(c) the reaction of Union Government 
thereto? 

THE MINISTER OF TEXTILES (SHRI 
RAM NJWAS MIRDHA) : (a) Yes, Sir. 

(b) The Mahara&htra Government had 
asked for Advnnce Plan Assistance amount· 
ing to Rs. 32.54 crores for nationalising 
the two mills. 

(c) The matter is under consideration. 

Jmrort Dut~' on Rubber 

1625. SHRJ K. MOHAN DAS: wm 
the Minister of FINANCE be pJeased to 
state : 

(a) whether the import duty on rubber 
has been reduced substantially; 

(b) if so, the details thereof; 

(c) whether this has had adverse 
impact on the price of natura] rubber in the 
country; and 

(d) if so, the details thereof? 

TIlE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A. K. 
PANJA) : (a) There has been no reduction 
in the import duty on natural rubber in the 
recent past. 

(b) to (d). Do DO' arise. 
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Pre .... tIoa of Illicit Tralffc or Narcotic 
I)rup,.ad Psychotropic Subltaaees 

OnUnante 1,.. 

1626. SHill SHANTAltAMNAILc 

SHRI JAGANNATH PATNAIK.: 
SHIU JAI PRAKASH 
AGARWAL: 

Will the Minister of EINANCB be 
pleased to state: 

(a) whether the Prevention of Illicit 
Traffic in Narcotic Drugs and Psychotropic 
Substances Ordinance, 1988 have been 
Into force; 

(b) if so, the essential features of the 
Ordinance and the action taken for its 
strict implementation; 

(c) the number of arrests made under 
the Ordinance uptill now; 

(d) the places where these arrests have 
been made; and 

(e) the details thereof 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA) : (a) Yes, Sir. 

(b) The salient features of the Ordinance 
are given below : 

(i) The Officers specially empowered by 
the Central and State Governments 
shall be vested with the powers 
to issue orders of detention of any 
person (including a foreigner) with 
a view to preventing him from 
engaging in illicit traffic; 

(Ii) the orders of detention issued for 
a person invoking two or more 
srounds shall be deemed to have 
been made sparately on each 
ground, so as prevent such orders 
from being rendered invalid or 
inoperative merely because one or 
some of the grounds is/are vague, 
non-existent, not relevant, not 
connected or any other rcasoDs 
whatsoever; 

. 
(ui) suitable proYisiODl _ve boa ma4t 

for apprehe.nsion aDd det_tJoa of 
tbe abscenders; ,._ 

(Jv) Provisions have been made for the 
constitution of Advj,ol')' Board. by 
the both the Ce11tral aDd State 
Governments, a8 prescribed under 
Article 22 of the Coaatlmtion of 
India. to whom a reference fA· 
respect of the detenue, is'required to 
be made by the appropriate Oovem
ment within five weeks ... from the 
date of detention; 

(v) The Advisory Board is required to 
give its report indicating its opinion 
specifically whether there exist. 
sufficient cause or otherwise of 
the detention within 11 weeks from 
the date of detention of tbe person 
concerned; 

(vi) Provision for detention of persons 
for Jonger periods than three 
months without obtaining tbe 
opinion of the Advisory Board in 
certian areas categorised in the 
Ordinance as 'highly vulnerable to 
illicit traffic' has been made. 

(vii) the maximum period of detention 
in such areas is for two years and 
in areas other than those categorised 
as 'highly vulnerable to illicit 
traffic is for a period of one year'; 

(viii) Provision also exists for temporary 
release of persons detained on 
furnishing necessary bond with 
sureties and observance of the 
conditions specified in this behalf; 
,nd 

(ix) No person against whom a deten
tion order made under the said 
Ordinance is in force shall be 
released whether on bail or bail 
bond otherwise. 

The States and Union Territories have 
been requested to take full advantage of 
/the Ordinance and neutralise the ~ctivitie8 
of the drug smugglers in the States/Union 
Territories. 

(c) to (e). As on 28 .. 7-1988, in tho 
152 deteation order. i8sued lt8 pertoJll 
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.. tJeen detained, in various plaeea like 
DeId. Bombay, Calcutta, Madras, Varanasi, 
PatDa, etc. The Drup involved were 
htrooin, charas (hashish), lanja, opium, etc. 

Private Lenc1ing institutions in Kerala 

1617. SHRI MULLAPPALLY RAMA .. 
CHANDRAN: Will the Minister of FIN .. 
ANCE be pleased to state : 

(a) whether Union Government propose 
to initiate any measures to control the 
continued growth of private lending institu· 
tions in Kerala commonly called 'Blade 
Companies', if so, the details thereof; 

(b) whether Government of Kerala has 
suggested any alterations in the Reserve 
Bank of India Rules so as to cffectively 
control private Jending, if so, the del ails 
thereof; and 

(c) the decision of the Reserve Bank 
of India and Union Government with regard 
to these proposals ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN TIlE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) The 'Blade 
Companies' functioning in KeraJa State arc 
reported to be un-incorporated bodies 
engaged in acceptance of deposits from the 
public and lending money to persons at 
exborbitant rates of interest. 

in so far as the money lending activities 
of tbe 'Blade Companies' are concerned, 
'Money Lending' is a State subject and 
Hrc regulated under the respective State 
Legislations. 

'''' 
As relards the acceptance of deposits 

by the unincorporated bodies like individuls, 
partnership firms etc. afe concerned. these 
8Je regulated under Ch~pter III-C of 
Reserve Bank of India Act, 1934. These 
provisions prohibit acceptance of deposits 
in excess of the specified number of depo
litors. The Act also provides for penal 
action, including fine and imprisonment, 
... iDst violations of the provisions of the 
Act. 

The constitutional validity of Chapter 
11l~ of Reaerve Bank of India·Act. 1934 

has been challeDled and the matter is 
pending in the Supreme Court and is. 
therefore, sub..judice. 

(b) and (c). Reserve Bank of India has 
reponed that in the context of a judgement 
given by the High Court, Kuala, Bma
kulam, it has been 8ugaested to the State 
Government of Kerala to bring out separate 
legislation for providing effective and speedy 
remedies to the depositors. 'the State 
Government of Kerala has suggested to 
Reserve Bank qf India to have the whole 
matter studied by appointing a competeDt 
commission/committee. Reserve Bank of 
Indi a has not yet taken a decision on this. 

Monopoly Procurement of Cashewnuts .. 

1628. SHRI MULLAPPALLY RAMA
CHANDRAN: Will the Minister of COM. 
MERCE be pleased to state : 

(a) which are the cashew producing 
State that have declared cashew procure
ment a State monopoly; 

(b) whether Kerala has lost some of its 
foreign buyers of casbew kernel; and 

(c) if so, the reasons therefor? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNS!) : (a) Kerala. 

(b) and (c). The monopoly procurement 
of raw cashew has been introduced by the 
Government of Kerala only this year. It 
is too early to arrive at any conclusion. 

Special Cell for Women Entrepr~Deurs 
by Punjab National Bank 

1 629. SHRI BALASAHEB VIK.HE 
PA TIL : Will the Minister or FINANCE be 
pleased to state: 

<a> whether the Punjab National Bank 
propose to establish a special ceJl at its 
headquarters for looking after the needs of 
women entrepreneurs; and 

• 
(b) jf so, the details thereof; 

THE MJNISTER OP STATE IN THB 
DEPARTMENT OF BCONOMIC AFFAIRS 
IN 11IE MINISTRY OF FINANCE (SHRI 



IDUAB.DO PALlUllO) : (8) and (b). 
Pmijab Natiollkl Ballk has reported t)1at 
a Pft)po.aJ for eatablishina a Special Cell 
lor Womoa &trepreaours is UDder its con
.ider,tiol1 aDd details are beiDI worked out. 

T .... wltbUSSR 

1630. SRRI BALASAHEB VIKHE 
PATJL : 
SHRtMATI lAYANTI PATNAIK: 

Will tbe Minister of COMMERCE be 
pleased to state : 

(a) whether it is proposed to buy more 
machines from the USSR; 

(b) if so, whether trade flow between 
India and the USSR has increased during 
1986-87 and 1987-88; 

(c) if so, thevdetails thereof; and 

(d) the volume of Indo-USSR trade
likcly to be reached by 31 March, 1989 ? 

HI 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) to (c). Continuous efforts 
are being made by both India and USSR 
to diversify and expand tbe bilateral struc
ture of trade which includes identification 
of new and additional items, both machinery 
as well as commodities for export and 
import. 

Accordmg to provisional data bilateral 
trade turnover between India and USSR 
has increased by more than 1 0 % in the last 
financial year. 

(d) Trade between India and USSR 
is conducted on the basis of the Annual 
Trade Plans dr aan for calender years 
which list out items of exports to and 
imports from USSR. The total trade 
turnover tarset set for 1988 is Rs. 5000 
crores. 

Import Duty on Macbinery for Woollen 
IndUltry 

1631. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of TEXTILES be 
pleased to state : 

(a) whether there arc an y anomalies in 
the existill8 duty structure on imports of 

mac!li.c)' ~uired lot .,., .. _... of 
wooJJen IIJ'f~try Dot labricated fdd~~ 

(b) il so. "hother G()~ .,. 
reviwiDa tbe import duty .ttuctwo ill thIa 
retard; and 

(c) it so, the details ~? 

THE MIN1STER OF T8XTJ4W (SJIRI 
RAM NlWAS MIRDHA) : <a) to (c). 
Twenty-nine machineries requirsd for ,be 
woollen industry are already on OGL. The 
duty on these machinaries have bOCQ rodaccd 
to 35% recently. One more machine,." 
namely. Projectile type of shuttJenoaa 1_ 
(Sulzer type) width ranging from 180 CID8. 
to :20 cms. has been added to the OGL, 
the duty on which IS 85 %. 

Iovestmeut by Foreign Baak 10 Priorlty 
Sector 

1632. DR. V. VENKATESH : Will the 
Minister of FINANCE be pJeased to state : 

(~). ~hethcr. thc Reserve Bank of India 
has lDltI8ted dIscussions with the foreip 
banks in India .. to invest capital in the 
country's priority sector like asriculture 
rural development etc. and ' 

(b) the progress made in this rClard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
FDUARDO FALEIRO): (a) and (b). 
Reserve Bank of India (RBI) has advised 
the foreign banks operatins in India to 
increase their involvement in finaoci11a 
small sca1e industry, retail trade, 8elf. 
employed persons, etc. According to RBI 
the total outstanding credit in priority .
of 17 out of 21 foreign banks operating ia 
India as at the end of June, 1987 auroaated 
to Rs. 150 crores which formed 5.9% of 
their total outstanding credir. 0 

[Translation] 

Profit to S. T .C. 

1633. PROF. CHANDRA BRANV 
DEVI : Will the !llllister of COM_a be 
pleased to state : 
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(a) the amount of profit earned by the 
State Trading Corporation (STC) during 
1986-87; and 

(b) the details of the schemes ot tho 
Corporation to earn more profit ? 

, 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) State Trading Corpora
tion earned a profit (before tax) of 
Ra. SS.4S crores during 1986-87. 

(b) STC earned the profit mainly by 
handling imports of can aUsed items like 
edible oils, SUlar, newsprint, chemicals cct. 

[EnglJshJ 

Performance of MMTC 

1634. SHRI E. AYYAPU REDDY: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) the performance in figures by the 
Minerals and Metals Trading Corporation 
(MMTC) for the year 1985-86, 1986-87 
and 1987-88 in export and also in import; 

(b) whether there has been a decline 
in the import trade by the MMTC; 

(c) whether the MMTC has been sucessful 
in expending or finding additional new 
markets for export; and 

(d) if 80, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) MMTC's performance 
both in export and import, for the years 
1985-86. 1986-87 and.. 1987 .. 88 is as 
follows : 

Performance 

(Val: Rs. Million) .. 
Year Export (Import 

1985-86 6226 23671 

1986-87 7117 20374 

1987-88 6901 21479 
(prov.) 

,'b) The decline ib import turno\w 
during 1986-87 and 1987-88 wu duo 10 
reduced import of ures and other 801abed 
fertilizers. 

(c) Yes, Sir. 

(d) New markets for Don·traditiOQaI 
items of export ware developed in JordaD, 
Zimbabwe, USA; Canada, Malaysia, etc. 

Reports of Law Commlssloa 

1635. SHRI E. AVYAPU REDDY: 

SHRI H.B PATIL: 

Win the Minister of LAW AND 
JUSTICE be pJease~ to state : 

(a) the number of reports submitted by 
the law Commission from 1 January, 1985 
till to-day; and 

(b) the action taken on the basis of 
these reports so far? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ) : (a) 20. 

(b) The Reports have been sent to 
Ministries/Departments concerned with the 
subject matter for necessary action. 

Appointment of Judges of Supreme Court 

1636. SHRI E. AYYAPU REDDY: 
Will the Minister of LAW AND JUSTICB 
be pleased to state : 

(a) whether there are proposals to flll up 
the vacancies of the Judges in the Supreme 
Court by appointing the senior most Judges 
of all the High Qourts of the countl')'; 
and 

(b) the reasons for Dot adopting the 
principle of appojnting the senior most 
Judges to the Bench of the Supreme 
Court ? 

TIlE MINISTER OF STATE IN 11m 
MINISTRY OF LAW AND 'JUSTICE 
(SHRI HR. BHARDWAJ): (a) and (b). 
The judges in the Supreme Court are 
appointed in accordance with the previsioDs 
contained jn Article 124 (2) of the Consti
tution of India. 
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1637. SHIll B •. AyyAPU· REDDY: 
Win - the Minister of COMM6R.CJ3 be 
. pIeued to atato': 

r 

(a) the total increase in the export of. 
Iron oro in 1987; 

(b) the ports from where the increase 
lD the export bas been registered; 

(c) whether any target has . been fixed 
for export of iron for 1988 and 1989; 
and 

(d) whether any indepth researcb 
bas beeD undertaken for the purpose 
of conservibl ir~n ore for India's future 
needs ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : (a) There was DO increase 
in export of iron ore during 1986·87. 

(b) Exports from New MaDgalore 
and Madras Ports have registered in 
increase. 

(c) Yes, Sir. 

(d) Existing reserves of iron ore are 
likely to 'last over 300 years. 

Trade Protocol with Yugoslavia 

1638. SHRIMATI BAS AVA· 
RAJESWARI: Will the Minister of 
COMMERCE be pleased to state ! 

<al whether India and Yugoslavia 
have signed a protocol to raise bilateral 
trade; 

(b) if 10, the main features thereof; , 

(c) to what extent Yugoslavia will 
help in improving the trade; and 

(d) tbe items to be imported from 
Yu.oslavia under this agreement? . 

THE MINISTER OF STATE IN mE 
MINISTllY OF COMMERCE (SHRI P.R. 
DAB NUNSI): <8> and (b). A protocol 
of talks beJel durinl tJao 17th Souion of 

, the··.· Judo. Y~oIl&v 'Joint . COmnafUee '. tor: 
. EConOmic CootJetatioD ,'iil .. New· ·De1bi f,..: 
June 17~2J', 1988' was stpod 011" ~llt 
Juno, 1988 . 

The main featUr .. of ttie Pro~ocol are 
further arowth in bilateraJ trade~' Gteuioa 
of link deal arraoaemenis,' Jon. term con
tracts for items of mutual iDt~rest and 
strengthening of industria) and . tecbuiCat 
coo~ration. 

(c) and (d). It has been mutually 
agreed to promote bilateral trade on a 
balanced basis, Some of tb~ items ill 
which Yugoslav organisation s have shown 
. interest in export include components and 
equipment for railways, power plants, 
asriculture machinery, food procossinl anet 
storage, etc. 

Committee to Decide Reduction or Hike 
in Import Duties 

1639. SHRIMATI BASAVA. 
RAJESWARI : WiJl the Minister 'of 
FINANCE be pleased to state : 

(a) whether Union Government have 
set up a high level committee to meet 
every rronth and decide on reductiOD4 or 
hike in import duties keeping, hI view tho 
international prices; 

(b) if so,. the functions and pow~rs of 
the Committee; and 

(c) to what extent it will belp in 
improving the trade and industry? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN 1HE 
MINISTRY OF FINANCE (SHlU A.K.. 
PANIA): (a) to (c). In recent months 
there have been wide and frequent tluctua: 
tions in the international price. of· soveral 
key iDdustrial inputs. Such chanlcs ill 
international prices Of commoditiea, wi1b 
consequential impact on the iocidebCe of 
customs duties. would advorsely doct indj. 
aenous industries. Appropriate adjUllment 
,of customs duty rates, having reprd to tho 
variations in international prices of 
commodities and otber factors. is. an on-
10illS prOC088. An. ofllcW level committee 
has been CODItitutod in. tho MiJli.b'y Of 
Finance to look into theeo matt .. · 
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and recommend sUiiable duty 
adjustments to the Government in respect of 
., industrial inputs, 

Electoral Reform 

1640. SHRI VAKKOM PURUSHO
THAMAN: 

SHRI SANAT KUMAR 
MANDAL: 

Win the Min;ster of LA WAND 
JUSTICE be pleased to· st ate : 

(a) whether the Election Commission 
bas sent some proposals for electoral 
reforms to Government; 

(b) if so, when and the present stage of 
these proposals; 

(c) whether Government purpose to 
introduce any reforms in the present 
electoral system in the country; and 

(d) if so, when and the time by which 
legislation on the subject is likely to be 
introduced in Parliament? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ) : (a) Yes. 
Sir. 

(b) The Election Commission had sent 
the proposals for electoral reforms in two 
parts and both were sent in 1986. A 
decision is yet to be taken on the 
proposals. 

(c) and (d). These will depend on the 
decision to be taken on the proposals. 

Turnover Levy on Jobbers in Stock 
Excbanges 

1641. SHRIMATI ltlSHORI SINHA: 

DR. B.L. SHAILESH : 

Will the Minister of FINANCE be 
pteased to state : 

(a) whether a decision was taken to 
Impose a turn over leavy on jobbers in stock 
exchanges to finance cost of exchange 
boud; 

(b) jf so, whethor there was opposition 
to it from the affected persons; 

(c) whether the decision was deforred 
in response to this opposition; and 

(d) if so, 
thereon? 

Government's views 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) Govern
ment had recently asked the stock Exchanges 
to collect fees based on valve of transac
tions from their members and jobbers 
towards the financing of the Securities and 
Exchange Board of India (SEBI). 

(b) to (d). Taking into account the 
views received from the Stock Exchanges, 
the decision to impose fees 00 the value of 
transactions of members of the Stock 
Exchanges and jobbers has been deferred. 
Stock Exchanges have submitted an alterna
tive proposal for financiug of the Securities 
and Exchange Board of India. A decision 
in this regard is yet to be taken. 

Interest Rates of Foreign Currency Account 
of NRIs 

1642. SHRIMATI KISHORI SINHA: 
DR. (MRS) T. KALPANA 
DEVI: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether Government have recently 
further raised the interest fates on foreign 
currency accounts of Non-Resident Indians 
kept in Indian banks; 

(b) if so, the details thereof; 

(c) whether these interest rates compare 
very favourably with prevailing lending rates 
in the EUfopean money market; 

(d) whether Govel nment propose 
to increase rates of interest on local currency 
accouot scbeme; 

(e) if so, the details thereof; and 

(f) if not, tho reasons therefor 1 
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nlE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINI&TRY OF FINANCE (SHal 
EDUARDO FALEIRO): (a) to (c). The 
Foreign Currency (Non .. Resident) Account 
Scheme which was limited to the US donar 
and the Pound 8terlins until the end of 

Period Sterling 

1. 6 months and above but 
less than 1 year 11.25 

2. 1 year and above but 
less tban 2 years ll.50 

3. 2 years and above but 
less than 3 years 11.75 

4. 3 year only 11.75 

Interest rates on these deposits are 
de.ermined after taking in to the prevailing 
rates in international money markets. 

(d) to (f). Presently there is no pro
posal to change rates of interest on deposits 
under the Non-Resident (External) Rupee 
Account of Scheme as the rates currently 
offered are quite attractive, considering 
prevailing international and domestic interest 
rates and costs to the banking system. 

Gold SUJlpl y from Kolar Gold Mines 

1643. SMT. KISHORI SINHA: 

SHRI UTTAMRAO PATIL : 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the country's lone gold 
supply from Kolar mines will be exhausted 
soon; 

(b) jf so, whether it would affect our 
financial system; 

(c) whether alternative supply sources 
for gold are being exploited; 

(d) whe~her Government expect greater 
pressure on sold market from 

Jnly. 1988 has been extended to Deutsch 
Mark aod Japanese Yen with etfect from 
August 1, 1988' to provide a winder choice 
to non-resident Indians for iDVe&tmoDtl ill 
India. The interest rates, which are 
different for each currency, are 8S on of 1st 
Ausust, 1988 as under : 

US 
Dollar 

9.00 

9.50 

9.75 

10.00 

(Pcr cent per a_am) 

DM Yen 

5.75 S.2S 

6.00 5~50 

6.25 S.7S 

6.50 5.75 

buyers due to the closure of gold supply; 
and 

(e) if so, the steps being taken to 
ensure that gold prices do not shoot up 
and to stop smuggJing of gold into the 
country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.I{. 
PANJA): (a) Kolar Gold Field beiDg 
very old and heavily worked mine its ore 
content has come down sharply. 

(b) to (e). Steps are being taken by 
Bharat Gold Mines Limited to increase 
gold production by speeding up exploration 
and exploitation of promising shallow sold 
mines at Yeppamana and Chigargunta in 
Andhra Pradesh apart from taking up 
exploration of gold deposits in Karnataka 
and Andhra pl~desh. 

Since gold is not an essential cammo. 
dity. Government do not cansider it 
necessary to regulate its prjces. To ccmpat 
smuggling of gold, the anti-smuggliDg drive 
bas been intensified and the anti-smulIHIl8 
machinery throughout the country has been 
geared up. Close co .. ordination i8 bciq 
maintained with all the apocics cOllened 
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with the detection and prevention of 
smuggling. Sophisticated equipment like 
X-ray machines and metal detectors are 
beina increasingly used 

British AssistaDce for Indian Projects 

1644. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of FINANCE 
be pleased to state : 

(a) whether the attention of Govern
ment has been drawll to the news item 
appearing in the Hjndustan Times dated 
13 July, 1988 to the effect that the UK 
Government had found that there were not 
enough Indian projects to fund even though 
money:was available; 

(b) if so, the details thereof; and 

(c) the total financial assistance for 
various projects presented to UK at 
World Bank organised Aid India Consor
tium meeting and the UK's response 
thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO FALEIRO) : 
(a) Yes, Sir. 

(b) British assistance to India is 
available on govcrnmen t to government 
basis for financing the import of goods and 
services of UK origin for developmental 
projects, the local costs of import associa
ted and poverty alleviation projects and 
the cost of training and consul taney. There 
is a paucity of industrial and infrastruct
tural projects for coverage under tied grant 
and the Aid and Trade Provisions (ATP) 
window. Various reasons for this are 
indigenous. capability in a specific sector, 
uncompetitiveness of the British bids shift 
in British poljcy from 100% financing of 
the off-shole cost to financing of the part 
of the off-shore cost only (30%) under 
ATP grant and the balance under ECGD 
supported credit). 

Name of drug 1985 

1 2 
--------- -_ ... -----

Opium 6,840 

(c) Duriog the Aid India Conlortium 
meeting held in June 1988 UK Govern· 
ment have indicated a total aid commit. 
ment amounting to £276 million for 
1988·89 t on the basis of expected expendi. 
ture 011 the projects in pipeline and project 
possibilities during the year. No Projects 
arc presented at the Consortium meetina. 

Smuggling of Norcotic Drugs and other 
Contraband 

1645. DR. A.K. PATEL: WUJ the 
Minister of FINANCE be pleased to 
state : 

(a) whether smuggling of narcotic drop 
and other contraband is taking place on a 
large scale; jf so, the facts tbereof; and 

(b) the value of the contraband and 
narcotic drugs smuggled in the country 
during each of the last three years and 
the curren t year so far; specially via Kutch 
and the remaining border of Gujarat 
separately ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE 
IN THE MINISTRY OF FINANCE 
(SHRI A.K. PANJA): (a) and 
(b). SmuggHng, being a clandestine 
activity, factual information in respec t of 
its proportion, whether it is on a large 
scale or otherwise, is not available. 
However it is a fact that India, in view of 
its geographical location, is increasingly 
facing the problem of transit traffic in 
drugs. The various enforcement agencies 
remain alert to check smuggJing of drugs 
and other contraband. 

The quantities of different drugs seized 
during the last three years and in tho 
current year (upto 30.6.1988) are given 
below. Information available in respect of 
the drugs seized in Gujarat from 1986 
onwards is indicated within brackets: 

1986 

3 

8,789 
(235) 

Quantity seized (in kgs.) 

1687 

4 

2,929 
(22) 

1988 
(upto June) 

s 

1,372 
(7) 
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1 2 

Morphine 125 

Heroin 761 

Oanja 66,314 

Hashish 10,212 

(Figures for 1988 are provisjonal 
kilogram) 

No precise value of the seized drugs 
can be indicated as this is dependent upon 
various factors Jike purity of the drugs, 
place of seizure/origin, local demand and 
supply position, etc. 

However~ the value of other contraband 
seized during each of the last 3 years and 
in the current year(upto 31.7.1988) is 
given below : 

Year 

1985 

1986 

1987 

- - --- - ____ ----_ 
Value (in crores) 

Rs. 

172.27 

165.10 

198.81 

1988 (upto 31.7.88) 165.41 

Balance of Trade 

1646. DR. A.K. PATEL: Will the 
Minister of COMMERCE be pJeased to 
state : 

(a) the latest figures of country's 
trade balance; 

(b) whether balance of trade is 
favourable; and 

(c) if not. the reasons therefor and 
steps being taken to Improve the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 

3 4 5 

207 115 4 
(1) (-) (-) 

2,621 2,747 1,708 
(2) (16) (25) 

60,619 53,920 15,469 
(-) (351) (267) 

18,909 14,796 12,258 
(243) (28) (125) 

and all figures rounded off to the nearest 

DAS MUNSI): (a) According to the provi. 
sional trade statistics, India's balance of 
trade showed a deficit of Rs. 1335 crores 
during the first two months of the current 
financial Year i.e. April-May, 1988. 

(b) add (c). The reason for the trade 
deficit is the high lavel of imports to meet 
the urgent requirements of assential com. 
modities for domestic consumption and 
capital goods and components for export 
production and technological upgradation. 
The Governmen t have taken a series oC 
initiatives to boost exports and to effect 
efficient import substitution particularly 
in respect of bulk imports. 

Cash Compensatory Support Scheme 

1647. SHRIMA TI D.K. BHANDARI: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) the criteria for grant of Compensa
tory Support; 

(b) whether any of the items Covered 
under Cash compensatory Support Scheme 
are exported from Sikkim; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) Cash Compensatory 
Support is provided to compensate the 
Indian exporters for various disadvantages 
which are inherent in our present stage of 
economic development and to make the 
Indian exports competitive in the world 
market. 
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(b) State-wise statistics of exports of 
individual items covered under the Cash 
Compensatory Support Scheme are not 
maintained. 

(c) Does not arise. 

Export Oriented Units ir~ Sikkim 

1648. SHRIMATI O.K. BHANDARI: 
Wi)) the Minister of COMMERCE be pleased 
to state: 

(a) whether certain Export Oriented 
Units have been set up in the country; 

(b) if so, their locations, State-wise; 

(c) whether Government propose to set 
up each units in Sikkim; and 

(d) if so, the details thereof and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R 
DAS MUNSI) : (a) and (b). Yes, Sir. A 
statement is given below. 

(c) and (d). There is no proposal to 
establish a 100% Export Oriented Units by 
the Centra] Government in Sikkirn. The 
schrme of 100% EOUs offer various 
incentives and facilities including duty free 
import of capital goods, raw materials and 
consumables and a five year tax holiday to 
entrepreneurs who come forward to esta
blish such units. 

Statement 

State-wise break-up of valid approvals for 100 % Export Oriented Units and 
units in operation 

--- -- ----
State No. of valid No of 

approvals units in 
operatioJ!l 

----- -
1 2 3 

1. Andhra Pradesh 179 8 

2. Assam 1 1 

3. Bihar 14 5 

4. Gujarat 46 9 

S. Haryana 15 3 

6. Himachal Pradesh 3 0 

7. Jammu and Kashmir 2 0 

8. Karnataka 74 24 

9. Kerala 8 1 

10. Madhya Pr adesb 14 0 

II. Maharasbtra 90 19 

12. Meghalaya 1 0 

13. Orissa 11 4 
, 
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1 

14. Punjab 

1 s. Rajasthan 

16. Sikkim 

17. Tamil Nadu 

18. Uttar Pradesh 

19. West Bengal 

20. Chandigarh 

21. Delhi 

22. Goa Daman and Diu 

23. Pondicher9, 

Total 

Translation of Acts 

1649. SHRIMATI D.K. BHANDARI: 
Will the Minister of LAW AND JUSTICE 
be pleased to state : 

(a) whether Government propose to 
form a Committee for translation and 
publication of State and Central Acts; 

(b) if so, the terms of reference of the 
said Committee; 

(c) what has purported the move of 
translation and publication of State and 
Centra) Acts; 

(d) the amount and time schedule 
expected to be borne for this work; 

(e) whether Government also propose 
to have translation of Central Acts by the 
experts of State Law Departments; and 

(f) if SOt the details thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ) : (a) No. Sir. 

(b) and (d). Do not arise. 

2 3 

12 3 

9 1 

I 0 

92 21 

33 7 

23 7 

3 3 

36 2 

13 5 

13 I 

693 124 

(e) and (f). At present, the Central 
Government is getting tbe Central Acts 
translated into languages (other than Hibdj) 
specified in the Eighth Schedule to tbe 
Constitution by the concerned state Govern
ments for the purpose of their publication 
under the Authoritative Texts (Central Laws) 
Act, 1973. The cost of translation snd 
printing is borne by the Central Government. 
Government does not propose to make any 
change in this practice. 

Export of Yarn, Fabrics etc. to Malaysia 

1650. SHRIMATI D.K. BHANDARI: 
Will the Minister of TEXTILES be pleased 
to state : 

(a) whether there is a great export 
potential of yarn fabrics viz; cotton and 
cotton blended etc. in Malaysia: and 

(b) if so, the steps Government propose 
to take in this regard j 

THE MINISTER OF TEXTILES 
(SHRI RAM NIWAS MIRDHA): (a) and 
(b). As Malaysia bas a welJ developed 
textile industry of its own and is itself an 
exporter of yarn and fabrics, there is only 
limited scope of increasing India's exports 
to that country. 
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[Trans/ation] 

Members of Stock Excbanges 

1651. SHRI SHANTI DHARIWAL: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government has taken a 
decision to make commercial banks, finan
cial institutions and insurance companies of 
the country as members of the Stock Ex-

changes; 

(b) if so, the number of such institu
tions approved by Government and the 
criteria laid down in regard to the role to 
be played, by these institutions in the Stock 

Exchanges; 

(c) whether Government have obtained 
tbe consent of office bearers and brokers of 
the Stock Exchanges of the country in this 
regard; 

(d) wheter it will have adverse effect on 
small investors and capital market of the 

country; and 

(e) if so, the reaction of Government in 

this regard 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Government 
have amended in July. 1987 the Securities 
Contracts (Regulation) Rules, 1957 to make 
a company eligible to be elected as a mem~ 
ber of a Stock Exchange subject to certain 
conditions. The amended Rules also pro
vide for the admission of the IFCI, IDBI, 
Lie, OIC, UTI, ICICI, the subsidiaries of 
these institutions, and any subsidiary of 
the SBI or any nationalised bank set up for 
providing merchant banking services, buying 
and selling securities and other similar 
activities, subject to the recommendation of 
the Government to the Governing Body of 
a Stock Exchange. 

(b) Government have recommended 
admission of one subsidiary each of four 
banks as members of Stock Exchanges. No 
formal criteria have been laid down with 
regard to the role to be played by these 
subsidiaries as members of the Stock Ex
cbanp. 

(c) Government have amended tho 
Securities Contracts (Regulation) Rules. 
1957 as above after taking into account 
objections and suggestions from the public. 

(d) None of the subsidiaries of banks 
referred to at (b) above have been admitted 
so far by the Stock Exchanges as their 
members. 

(e) Does not arise in view of answer to 
(d) above. 

[English] 

Amount Recovered fromExport Duty 
on Pepper 

1652. SHRI K.P. UNNIKRISHNAN: 
Will the Minister of COMMERCE be plea
sed to state: 

(a) whether the international prices of 
pepper have shown a declining trend since 
1987 and jf so, the reasons therefor; 

(b) whether an export duty of Rs. 5 
per Kg. is being levied on pepper since 
1986; 

(c) the total amount recoevred from this 
duty for the year 1986-87 and 1987-88; 
and 

(d) what percentage the export duty 
component would work out to the average 
export prices of pepper in 1986 .. 87 and 
1987-88 ? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI): (a) There has been a 
decline in the international prices of pepper 
since March, 1988. Reasons for tho 
decline in prices inter alia could be better 
supply position in the producing countries 
during 1988 as compared to 1987. 

(b) Yes. Sir. 

(c) Based on figures for export of 
pepper during 1986 .. 87 and 1987-88, the 
duty collected during the 2 years bas been 
estimated at Rs. 18.43 crores and Rs. 19.63 
crOres respectively. 

(d) A statement is given below. 
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Statement 

P.O.B. Price 0/ Black Pepper (whole) Exported from India and the percentage of 
duty Component on the Average Export Price 

Month 1986-87 1987-88 

April 48.72 (6.16) 62.94 (7.94) 

May 49.21 (6.10) 61.30 (8.16) 

June 49.43 (6.07) . 61.08 (8.19) 

July 45.86 (6.54) 60.72 (8.23) 

August 53.13 (5.65) 64.06 (7.8 J) 

September 55.77 (5.38) 61.92 (8.07) 

October 55.41 (5.41) 61.79 (8.09) 

November 56.09 (5.35) 63.83 (7.83) 

December 54.47 (9.18) 58.70 (8.52) 

January 62.06 (8.06) 57,38 (8.17) 

February 61.40 (8.14) 56.22 (8.89) 

March 64.14 (7.80) 51.42 (9.72) 
-----------_ -- --~ -----_ .. _---

Figures given in brackets indicat the impact of export duty on FOB in terms of 
percentage for April 86 to Nov. 86, duty at the rate of Rs. 3 per kg. and December 1986 
onwards Rs, 5 per kg. has been taken into consideration for the Calcu)ation. 

IDBI Assistance for Modernisation of 
NTC Mills 

1653. SHRI VAKKOM PURUSHO
THAMAN : Will the Minister of TEXTILES 
be pleased to state : 

(a) whether there is any proposal for 
restructuring and modernisation of the 
N.T.C. mills; 

(b) if so, the details thereof; 

(c) whether the Corporation has souabt 
the assistence of the Industrial Development 
Bank of India (IDBI) for modernisation of 
some of its millS; and 

(d) if so, funds already sanctioned by 
the mBI for the purpose? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIW AS MIRDHA) : (a) and (b). A 
proposal for restructuring/amalgamation 
and modernisatIOn of various uDviable mills 
of NTC is still in its preliminary stage of 
discussions at various Jeveb. 

(c) Yes, Sir. 

(d) The funds already sanctioned by 
IDBI for modernisation of NTC Mills are 
Rs. 18 crores (Approx.) 

Subsidy on Controlled Cloth 

1654. SHRI VAKKOM PURUSHO .. 
THAMAN : Will the Minister of TEXTILES 
be pleased to state.: 

(a) the total quantity of controUed 
cloth produced by the National Textile 
Corporation during 1987-88 and 1988-89; 
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(b) whether the offtake of controlled 
cloth by the State federation is very little; 

(c) if 80, the reasons therefor; 

(d) the amount of subsidy presently 
allowed on this item; and 

(e) whether Union Government propose 
to raise the subsidy on controlled .cloth '1 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) The total 
quantity of controlled cloth produced by 
NTe during the years 1987-88 and 1988-89 
(April-June, 1988) is given below: 

'--- ----- -------> 

Year 

1987 .. 88 

1988·89 

(April-June, '88 

In million 
sq. mtrs. 

107.5 

40.7 

(b) and (c). The major factor account
ing for decline in the off-take of controlled 
cloth during 1987-88 is the Jack of financial 
resources of the State Marketing Federa .. 
tions, which by the controlled cloth from 
NCCF/NTC. 

(d) The present rates of subsidy one 
controlled cloth arc as under : 

Cotton controlled cloth 

Dhoti and Saree 

Long cloth 

Controlled P .C. 
Shirting 

Rs. 2.00 per sq. mtr. 

Rs. 1.50 -do· 

Rs. 2.50 per mtr. 
(ad hoc) 

(e) There is, at present no decision to 
increase the rate of subsidy on controJled 
cloth. 

[Translation] 

Eft'orts to Melt Himalayan Glacier 

165S. SHRI VILAS MUTTEMW AR : 
SHRI SARFARAZ AHMAD: 

SHRIMATI KlSIIORI SINHA : 

Wdl the Minister of WATER RESOUR. 
CES be pleased to state : 

(a) whether Indian scientists are making 
efforts to melt the Himalayan glacier to 
make up the low water level of the rivers; 

(b) if so, whether it bas been ensured 
before doing this that the water obtained 
from this procedure will be fit, for use and 
it wiU not create any environmental or other 
problem; and 

(c) if so, the details thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) 
Efforts are being made to und~rtake Rand 
D activities in the field of seasonal snow 
melt so as to judge its operational ability 
and evolve packages of contingency plans of 
action in case of acute shortage of water in 
regions depending on snow melt. The 
studJes will be limited to accelerating the 
rate of melting of Seasonal snow; which, in 
any case, is to melt by the end of June/July, 
and are not for melting Himalayan glaciers. 

(b) and (c). The studies have not pro
ceeded beyond conceptualisation and the 
assessment of environmental impacts froms 
part of the studies. 

[English] 

Income Declared Under tbe Amnesty 
Scbeme 1985-87 

1656. SHRI K. RAMAMURTHY; 
Will the Minister of FJNANCE be pleased 
to state: 

(a) whether the incomes declared under 
the Amnesty Scheme of 1985-87 such as 
non-genuine loans, purchases, commission 
payment etc., could be easily spotted by 
routine checks in a normal assessment or 
noticed by routine cross verification, and 
only part of the evaded income generated 
by the summary assessment scheme has been 
offered under this Amnesty Scheme; and 

(b) if so, whether any other alternative 
has been devised and if not, the reasons for 
continuing witb the Amnesty Scheme, 
1985 .. 87 ? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): (a) and) (b). The very purpose 
of the amnesty scheme. 1985-87 was to 
afford an opportunity to assessees who had 
concealed income tbtrough various modes 
and for a variety of reasons to come for
ward and declare such conceaJed income 
without penal consequences, during the 
period covered by it. The scheme ended on 
1.4.19S7 and is not, therefore, in operation 
at present. 

MaiDtenance of Statutory Liquidity Ratio 
by Nationalised Banks 

1657. SHRI K. RAMAMURTHY: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the names of nationalised banks, if 
any, which were unable to maintain the 
statutory liquidity ratio prescribed by the 
a.serve Bank of India for the last three 
years; 

(b) whether these banks are required 
to pay heavy fine to the Reserve bank of 
India for failure to maintain the statutory 
liquidity ratio; 

(c) if so. the amounts paid on this 
account by each of the nationalised banks 
during the last three years, year-wise; and 

(d) the steps being taken to ensure the 
compliance of RBI's guidelines by these 
banks? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (d). 
According to the information available 
from Reserve Bank of India, out of 20 
nationalised banks, the number of banks 
which defaulted in maintaining the required 
percentage of Statutory Liquidity Ratio 
(SLR) during the year 1985. 1986 and 
1987 was 19 17 and 5 respectively. With 
effect from March 29, ·1985, penalty was 
prescribed for shortfalls in the maintenance 
of Statutory Liquidity Ratio by banks. The 
penal interest in the amount of daily short
fall is 3 per cent and S per cent above bank 
rate dependinl upon the duration of default. 
The banks were granted waiver of pen~lty 

on their SLR shortfalJs upto 13 th Septem
ber, 1985. From 14th September, 19'85 
to 31 st December, 1987 the defauftftl. 
banks were required to pay penal ioretest 
to the extent of Rs. 29.18 crOTes. 

Banks have been advised to give over
ridiDg priority for maintenance of reserve 
requirements. Reserve Bank of India has 
further indicated that it would not be des1r
able to disclose the names of banks, which 
failed to maintain the S.L.R., and the 
penalty imposed on them. 

FERA Violations by Tata Groap of 
Industries 

1658. SHRI K.P. UNNIKRISHNAN: 
Will the Minister of FINANCE be pleased 
to state: I 

(a) whether the Enforcement Directorate 
had investigated and completed investiga
tions of SOme industries with predominant 
interests of Tata Group of Industries set up 
abroad, with a view to circumvent the 
provisions of Foreign Exchange Regulation 
Act (FERA); 

(b) whether results of the investiaation 
revealed FERA violations to the tune of 
Rupees one hundred crore or more; 

(c) whether it was decided to proceed 
against certain executives including Dir.cc
tors of these companies; 

(d) whether subsequently these steps 
have been withdrawn and compromise was 
reached; and 

'" (e) details of the compromise worked 
out? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) to (e). 
The investigations have been completed. 
The rae ts disclosed that a company called 
1M/so Asian Resort and Restaurant Associa
tes Ltd. (ARRA)' was incorporated in 
Hongkong on 5. 7.1974. A.RRA was in 
the business of rendering manasement 
cansu) tancy and technical services to various 
companies that own hotels and restaurants. 
MIs. Indian Hotel Company Ltd. (meL) 
t ad rendered man agemen! and consultancy 
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services to ARRA. On 19.12.1986, 
IHCL approached the Government of India 
seeking approval, in principle, to a proposal 
to acquire either by themselves or through 
their 100% subsidiary the whole of ARRA's 
total paid-up capital. On 20.12.86, the 
Directorate of Enforcement recommended 
that Government may consider favourably 
the request of MIs. IHCL on the considera
tion that this would result in transfer of 
effective cODtrol of ARRA to meL and 
ensure continuous flow of foreign exchange 
through dividends, etc. Based on this 
recommendation and examination on various 
alternatives to ensure adequate control and 
repatriation of profits. Government have 
since approved a proposaJ of Mis. Indian 
Hotel Company Ltd. (fHCL) for acquisition 
of majority shares of AR"R.A through Tata 
subsidiaries and for IHCL's revised agree
ment with ARRA for rendering consult ancy 
and technical services. The arrangements 
visualise continuous monitoring in respect 
of inward remittance& of foreign exchange 
receivables of the concerned entities. 

Schem(\ of Draws in Post OiTh,'c Savings 
Bank Accounts 

1659. 
SINGH: 

SHRI SW AMI PRASAD 
Will the Minister of FINANCE 

be pleased to state : 

(a) whether the scheme of draws held 
half yearly on savings in Post Office Savings 
Bank accounts has been withdrawn; 

(b) if so, the reasons therefor; 

(c) whether Government propose to 
launch such other schemes through post 
offices to attract small investors; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTR Y OE FINANCE 
(SHRI EDUARDO FALEIRO): (a) 
and (b). The scheme of draws held half 
yearly on savings in Post Office Savings 
Accounts has been discontinued as it was 
not cost effective. 

(c) to (e). Small Savings Schemes are 
kept under constant review for making im-

provements in existing schemes and to 
introduce new schemes to attract small 
investors. Post Office Monthly Income 
Account Scheme was introduced on 15.8.87 
and Kisan Vikas Patra on 1.4.1988. 

Diesel (or Capt he Power Generation 
(or Export-Oriented Units 

1660. DR. KRUPASINDHU DHOI s 
Will the Minister of COMMERCE be ploalod 
to !ltate : 

(a) whether Government are aware of 
the problem faced by export-oriented unit. 
(EOU) in procurement of diesel for captive 
power generation; 

(b) if so, the steps taken or proposed 
to be taken to help the export-oriented 
units to overcome this problem; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) to (c). Realising the 
problems faced by export oriented produc
tion units in sacuring assured availability 
of electricity. a scheme has recently been 
notified providing for suppJy of diesel oil 
at special prices comparable to international 
prices to aligible production units exporting 
25% or more of their producrion and which 
are utilising captive power generating sats. 
The production of exports is to be assessed 
on the basis of FOB value of exports divided 
by the ex-factor,f value of total production 
as defined in para 185 (2) of the Import 
and Export Policy of April J 988/March 
1991. The eligible units are required to 
register themselves with concerned leCI and 
E office who will authorise the concerned 
oil company to directly re-jrnburse the 
exporter to the extent of difference between 
the market price actualJy paid and such 
concessionaJ price as notified by Ministry 
of Petroleum and Natural Gas for tbo 
relevant financial year. 

12.00 brs. 

[English] 

(Interruptions) 

MR. SPEAKER: One by one. Pleaso' 
do not shout. 

(/nt.rruptlons) 



MR.. SPEAKER: Please listen. What (/",.,.110118) •• 
... you doing? 

(Interruptions) 

MR. SPEA KER: I have called upon 
Mamtaji. I have asked her to ~ak. 
Please listen. 

KUMARI MAMTA BANERJEE 
(Jadavpur): Two youth Congress (I) boys 
wore killed yesterday by police fldns in 
Bengal. 

(Interrupt ions) 

MR. SPEAKER: It is a State s\lbj~t. 
No discussion here. 

(ln1erruptions) 

MR. SPEAKER:. Slate Assembly is 
the forum, not here. 

(lnterruplitfns) 

SHRI SURESH KURUP (Kottayam) 
Sir. the Central Government has reduced the 
quota of rice allotted to Kerala for distri
bution to, .. 

MR. SPEAKER: You give it to me. 
He has already assured, .. 

(Interruptions) 

SHRI SURESH KURUP: The Onam 
festival is approaching. It has been the 
practice to increase the allotment during 
this seaSOD, not to reduce it. They have 
not given any specific assurance. 

MR. SPEAKER: I will ask them. I 
will see. 

DR. DATTA SAMANT (Bombay South 
Central): The Metropolitan magistrate 
of Delhi has held .•• 

MR. SPEAKER: Not allowed. 

(Interruptions )** 

MR. SPEAKER: Not alJowed. Judici. 
ary is independent. I cannot do anything. 

·*Not recorded. 

MR. SPBAKER: Not allowed. Mr. 
Datta Samant. you know, it is up to the 
Magistrate. 

(Interruptions) 

MR. SPEAKER: Do you want to 
give a contempt notice againat dJe 
Magistrate ? 

(Interruptions) 

MR. SPEAKER: Order. order. No-
thing doing. • 

(Interruptions)*· 

[Tran.rltztloll] 

SHRI C.P. THAKUR (Patna): Mr. 
Speaker, Sir, the people in thousands have 
died of Kala-azar in Bihar- and DO medtcil10 
is available there ..• (Interruptions). 

DR. G.S. RAJHANS (Jhanjharpur): 
Mr. Speaker, Sir, the people in thousands 
have died of Kala-azar in Bihar and DO 
Medicine is availabJe there. 

[English] 

MR. SPEAKER: I will do it. 

(Inlerruptions) 

MR. SPEAKER: Why are you shoq,t. 
ing? I have not allowed this gentleman. 

(Interruptions)·· 

MR. SPEAKER: Why are you shout .. 
ing young ma ~? Order t order. 

(Interruptions) 

MR. SPEAKER: The question is, law 
is for all. even if he is a Minister or any .. 
body else. Law must take its own course. 
I cannot do it. 

(Interruptions) 

MR. SPEAKER : Nothing goes OD 

record. I have not aUowed anybody. 
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(Interruptions)'" * 
SHRl SAlFUDDIN CHOWDHARY: 

Will you listen to met Sir? 

MR. SPEAKER: I have listened and 
I have told you. • 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : You have not listened to m!. 

MR. SPEAKER : I have listened and 
I have said that law is for all. Nobody is 

immune. 

SHRI SAIFUDDIN CHOWDHARY: 
This is the alJegation made by Congress 
(I) leaders in Bengal. 

MR. SPEAKER: Nobody is immune. 

SHRI SAIFUDDIN CHOWDHARY : 
It has come out in the newspaper. 
(Interruptions) 

Why can't you call these two people ... 

(Interruptions) 

MR. SPEAKER : Please take your 

seats. 

SHRI HANNAN MOLLAH (Ulubelia) : 
Central Ministers are going to creat choas 
there. 

SHRI SAIFUDDJN CHOWDHARY: 
Are you going to anow this '? 

SHRI HANNAN MOLLAH: It is a 
very serious situation. (Interruptions) 

SHRI BASUDEB ACHtRIA (Bankura): 
What is your obselvation SI1 1 

MR. SPEAKER : My observation is 
this. Even if he is a Minister or anybody 
else, law is for all. Nobody can escape. 
Law will take its own course. 

(Interruptions) 

MR. SPEAKER: Yes, I have called 
you for your personal explanation. I have 
aHowed you. 

(Interruptions) 

[Translation] 

SHRI C. P. THAKUR: Kala-azar has 
has broken out in Bihar. 

MR. SPEAKER : I have already said 
that I will do it. 

[English] 

SHRI T. BASHEER (Chirayinkil): 
What about the discussion on the railway 
accident? (lllterruptions) 

[Translation] 

MR. SPEAKER: What IS the use of 
making a noise? 

[English] 

1 have already admitted that. I do not 
know why you people shout all the time 
when we have got everything in order, We 
have admitted the mot jon. 

SHRI T. BASHEER 
have already passed. 

Two weeks 

MR. SPEAKER: I have already 
admitted the motion and it is going to be 
decided by the Business Advisory Commit
tee on Monday morning. 

SHRI T. BASHEER : Then it wi1J come 
only in the next week. 

MR. SPEAKER: I cannot say anything 
I have admi tted it and my job is done. 

SHRI T. BASHEER : Sir, this is a 
very important matter. 

MR. SPEAKER: That is why. I have 

admitted it. 

PROF. MADHU DANDAVATE SHRI MULLAPPALLY RAMA-
(Rajapur) : Sir, you have called me. I have CHANDRAN (Cannanore) The mem-
given a notice under Rule 357 for personal bers of the Committee are not concerned 
explanation. about that tragedy. 

----..Not recorded-. -~-----------
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[ Translation] 

SHRI ABDUL HANNAN ANSARI 
(Madhubani) : KaJa .. azar has broken out in 
Bihar. 

MR. SPEAKER : For' how many times 
)'ou will repeat it. 

[English] 

t have already said. You could have 
come to me. There is no fun in raising it 
here again and again. 

(Translation] 

SHRI RAM BHAGAT PASWAN 
(Rosera) : Kindly aUow it under rule 193. 

1:1.07 hrs. 

PERSONAL EXPLANATION BY 
MEMBER. 

[English] 

PROF. MADHU DANDAVATE 
(Rajapur): I am thankful to you for 
anowing me under Rule 357 to give a 
personal explanation. 

Sir, the day before yesterday, the 
Prime Minister while replying to some 
question that was posed by an hone mem
ber said, "Unfortunately, some of the 
members of the Opposition have written 
a letter to me ~sking and seeking to support 
even those who are involved in secessionist 
activities." I demanded that the Jetter should 
not be quoted merely, but it should be laid on 
the Table of the House. I am thankfuJ to the 
Minister for Parliamentary Affairs for plac
ing our letter and also the reply given by the 
Prime Minister on the Table of the House. 
Since this is an issue in which our patrio
tism is questioned, I would like to clarify 
the issue by way of a personal expJanation 
not only on my behalf but on behalf of 
those also who sided with me. 

I may clarify that Ajit is a journal 
known for its anti-secessionist and anti
Khalistan attitude. As far as this journal 
is concerned, it is run by 'Ajit Trust'. 

These people are nationalists. Sardar 
Dilbaksh Singh, E~-MLA and Vice president 
of the Punjab Pradesh Congress (I) is the 
Chairman of this Trust. The issue is only 
this. I also want to tell you somethinl 
which has not appeared here. Some terrO
rists entered the office of the Journal and told 
them that the 'Bhog Ceremony' advertisement 
had to be publishod. That commercial 
advertisement was published. After that, 
a sedition case has been filed against the 
editor of this Journal. An parties, including 
the Left Parties in the Punjab and we 
here actually demanded that though we did 
not agree with the contents of that adver
tisement published by a Journal which is 
nationalist, published by a Trust which is 
headed by a Congressman t action should 
not be taken against that Journal. Again, 
a member of the Rajya Sabha who is allO 

a Congress (I) member also demanded that 
such stern action should not be taken. 
The Punjab Government has registerad a 
sedition case against the editor whose 
nationalist bona fides are acceptable. Dr. 
Dhillon is a member of this House. You' 
can find out from him whether the nation
alist bona fiides of this editor are in doubt 
at all. Because we wrote this letter, we 
have been told that we have no sense of 
responsibility. 

Sir, it is thoroughly wrong. J want to 
place .. . (Interruptions) 

THE ~fINISTER OF HOME AFFAIRS 
(S. BUT A SINGH) : He is discussing the 
issue. Is this a personal explanation? 

PROF. MADHU DANDAVATB : I 
am doing it with the permission of the 
Speaker .. 

S. BUT A SINGH : I am also addressing 
the Speaker. I am asking the Chair. 

MR. SPEAKER: No debate is 
allowed. 

S. BUTA SINGH: He is discussiDg 
the merits of the case. 

MR. SPEAKER: He is right. The 
objection is upheld. 

(Interruptions) 
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PROF. MADHU DANDAVATE: So 
my petsonlll assurance to this House is 
that we stand against terrorism, we stand 
against Khalistan, we stand for unity of 
India and our letter should not be mis
interpreted in the manner in which the 
Prime Minister has daDe. It is most 
irresponsible. 

S. BUT A SINGH : Kindly give me a 
chance. In the name of personal explana
tion Shri Madhu Dandavateji has discussed 
the merits. Nobody doubts their patriotism. 
(Interruptions) 

MR. SPEAKER: No debate. 

(Interruptions) 

s. BUTA SINGH: Nobody doubts the 
patriotism either of the Leaders of the. 
Opposition of the Managing Editor of !he 
paper. But Sir J he must say somethmg 
about the contents of the advertisement. 
Why does Dot he say that? (Interruptians) 

SMR) SURESH KURUP (Kottayam) : 
What about the discussion on Railway 
accident? 

MR. SPEAKER : It is coming up be
fore the Business Advisory Committee on 
Monday morning. 

11.12 hrs. 

[MR. DEPUTY SPEAKER in the Chair] 

PAPERS LAID ON THE TABLE 

{English] 

Spices Cess Rules, 1988 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): I beg to lay 
on the Table : A copy of the Spices 
Cess Rules, 1988 (Hindi and English 
Versions) published in Notification No. 
O.S.R. 696 (E) in Gazette of India 
dated the 10th June, 1988 Under sub-sec
tion (3) of section S of the Spices Cess 
Act, 1986.[P'aced Ia Library. See No. LT· 
635/88] 

Natificatfon under Jute Packaging Material. 
(Compulsory use In Pnckln~ Commo

dities) Act, 1987 

THE MINISTER OF TEXTILES (SHRI 
RAM NIW AS MIRDHA) : I beg to lay on 
the Table: 

(l) A copy of Notification No. S.O. 
630 (E) (Hindi and English versions) 
pulished in Gazette of India 
dated the 30th June, 1988 contain
ing Order directing that commodi
ties specified in the Scheduel shall 
be packed in jute packagina mato
rial, for supply or distribuUon. lin 
such minimum percent age as 
specified in the said schedule, under 
sub-section (2) of section 3 of 
the Jute Packaging Materials 
(Compulsory Use in the Packiog 
Commodities) Act, 1987. 

(2) A copy of Notification No. S.O. 
631 (E) (Hindi and English vers
sions) publised in Gazette of India 
dated the 30th Jude, 1988 contain
ing Order that from 1st July, 1.988 
the tiny and mini cement plants 
having installed capacity upto 100 
Metric Tonnes per day shaH be 
exempted from the operation of the 
order and the cement plant located 
beyond 1200 Kilometers from 
Calcutta shall pack 65 per cent of 
their production of cement in 
jute packaging matertal mstttad 
of 70 per cent as env isaged 
in the order under Sub-sectidD (2) 
of section 16 of the Jute Packaging 
Materials (Compulsory nse In 
packing Commodities) Act. 1987. 

[Placed In Library. See No. lJI'-
6351/88] 

Notifications under Gold (Control) Act, 1968 
Income Tax Act, 1961 and Customs Act, 

1962 etc. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A"K. 
PANJA) : I beg to lay on the Table: 

(l ) A copy of the Notification 
No. S.O. SSO (E) (Hindi ,and 
English versions) publisbcd in 
Gazette of India dated tbe 8tb 



Jun, 1918 together with an expla
ml'tory medloratHfum authorising 
Bltarat Gold Mines Limit~d. to 
IOn, deJi'(1er, tr8!lsfer or otherwise 
d~e of. any primary gold in 
the form of standard gold bars to 
tile ficensed dealers through the 
branches of the State Bank of 
Jttdia at Delhi, Bombay, Calcutta 
'and Madras, "Under sUb-section (t) 
or section 115 of tne Gold (COD
trol) Act, 1968. 

l[Placed in Library. See No. I~T-
6352/88] 

m A eopy of Income-tax (Second 
Amendment) Rules, 1988 (Hindi 
and English versions) published in 
Notification No. S.O. 534 (E) in 
Gazette of India dated the 31 st 
May, 1988 under section 296 of 
the Income-tax Act, 1961. 

[Placed in Library, See No. LT-
6353/881 

~(!) A copy of the following Notifica
tions (Hindi and English versions) 
under section 1 S 9 of the Customs 
Act, 1962 : 

(i) O.S.R. 662 (E) published in 
Gazette of India dated the 
31st May, 1988 together 
with an exolanatory memo
randum notifying 39 items 
of the provisions of sulr 
section 1 (A) of Section 75 
of the Customs Act, 1962, 
so that these items when used 
for export production can be 
taken as wholly imported for 
determining the Duty Draw
back Rates etrective from 
1st June, 1988. 

Oi) O~S.R. 671 (E) pubJished in 
Gazette of India dated the 
list June. 1988 together with 
an explanatory memorandum 
prescribing a concessional 
rate or basic customs duty of 
five per ;cent ad valorem on 
carpet grade raw wool of 
'awrage fibre diameter 36 
microns aad above. 

(iii) O.S.R. 672 '(E) published in 
Gazette ot lndia dated the 

1st June, 1988 together with 
an explanatory memorandum 
making certain amendments 
to Notification No. 159/88-
Customs dated the 13th May. 
1 988 so a s to exempt carpet 
grade raw woo. from the Jevy 
of auxiliary duty. 

(iv) G.S.R. 104 (E) pubUshed in 
Gazettee of India dated tho 
16th June, 1988 together 
with an explanatory memo
randum extending the validity 
of the Notification No. 2-
Customs dated the 1 at 
January, 1979. No. 255/86-
Customs dated the 17th 
April, 1986 No. 480/46-
Customs to 482/86.Customs 
dated the 4ch December, 
1986 upto 31 st March, 
1989. 

(v) O.S.R. 705 (E) pubJished in 
Gazette of India dated the 
16th June, 1988 together 
with an exp] anatory memo
randum making certain amend-
ments to Notification 
No. 151/77-Customs dated 
the 15th July, 1977 so as to 
delete steel powders from its 
scope. 

(vi) G.S.R. 706 (E) published in 
Gazette of India dated the 
16th June, 1988 together 
with an explanatory memo
randum extending the validity 
of the Notification No. 
474/8 6-Customs, dated the 
28th November, 1986 upto 
30th June, 1989. 

(vii) O.S.R. 707 (E) published in 
Gazette of India dated the 
16th June, 1988 together 
with an explanatory memo
randum makins certain 
amendments to Notification 
No. 88/87-Customs. dated 
the 1st March, 1987 10 as to 
increase the basic customs 
duty on PoJytetrafluorethylene 
(P.T.F.E.) from 100 per cent 
ad valorem to 12 S per ad 
valorom. 
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(viii) G.S.R. 719 (in published in 
Gazette of India dated the 
21st June, 1988 together with 
an explanatory memorandum 
extending the validity of 
Notification No. 277/87. 
Customs dated tbe 13th July. 
1987 upto the 31st Decem
ber 1988. 

(ix) G .S.R. 738 (E) published in 
Gazette of India dated the 
27th June7 1988 together 
wi th an explanatory memo
rnndum making certain 
amendments to Notification 
No. 208/Customs. dated the 
1st October, 1977 so as to 
relax the condition of opening 
of an irrevocable letter ot 
credit before considering the 
Drawback fac iIity for export 
to Nepal, where the goods are 
suppli«t to projectb financed 
by any United Nations Agency 
or the International Develop
ment Association or the 
Asian Development Associa
tion or the Asian Develop
ment Bank or any other 
multilateral agency of the like 
nature. 

(x) G.S.R. 74u (E) published in 
Ga'lette of India dated the 
28th June, 1988 together with 
an explanatory memorandum 
extending the validity of 
Notification No. 111/84-
Customs, dated the 21st 
April, 1984 u pto 30th 
September, 1988. 

(xi) O.S.R. 741 (E) published in 
Gazette of India dated the 
28th June, 1988 together with 
an explanatory memorandum 
extendins the validity of the 
Notification No. 234/86-
Customs, dated the 3rd April, 
1986 upto 31st December, 
1988. 

(xii) O.S.R. 757 (E) pubUs~ed in 
Gazette of India dated tho 
30th June, 1988 together 
with an explanatory memo-

randum making certain 
amendments to Notification 
No. 4S/79-Customs, dated 
the 1st March. 1979 so as to 
exempt basic customs duty 
on bulk drug Amikacin Sul
phate when imported for 
manufacture of life servinl 
drugs and medicines and also 
to delete two redundant 
entries from the said Notifl. 
cation. 

(xiii) G .S.R. 758 (E) published in 
Gazette of India dated tbe 
30th June, I 988 together 
with an explanatory memo. 
r andum seeking to exempt 
basic customs duty on two 
specified bulk drugs namely 
carbenicillin disodium and 
lincomycin hydrochloride when 
imported for manufacture oC 
life saving drugs namely 
carbenjcillin injection and 
lincomycin hydrochloride 
capsules and injection. 

(xiv) G.S.R. 759 (E) published in 
Gazette of India dated the 
30th June, 1988 together with 
an explanatory memorandum 
exempting auxiliary duty OD 

tbe two bulk drugs cove
red by Notification 213/88-
Customs dated the 30th June. 
1988. 

[Placed in Library. See No. 
LT-6354/88] 

(4) A copy each of the Col1owing 
Notifications (Hindi and English 
versions) under sub·section (2) of 
section 38 of the Central Excises 
and Salt Act, 1988 : 

(i) O.S.R. 633 (E) published in 
Gazette of India dated the 
20th May, 1988 together 
with an explanatory memo
rand'Jm superseding Notifica
tion No. 90/86 .. Central 
Excises dated 1 st March, 
1988 so as to exempt certain 
specified products of iron and 
SteeJ. manufactured out of 
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duty paid bars and rods from 
whole of the duty of excise 
leviabJe thereon. 

(ii) O.S.R. 634 (E) published in 
Gazette of India dated tho 
20th May, 1988 together 
witll an explanatory memo
randum making certain 
amendments to Notification 
No. 150/86-Central Excises, 
dtted the 1st March, 1986 
80 as to increase the Excise 
duty on wire-rods of alumi
nium whether or not in coils 
from 13 per cent to 18 per 
cent ad vaJorem. 

(iii) G.S.R. 635 (E) published in 
Gazette of India dated the 
20th May, 1988 togelher 
with an explanatory memo
randum prescribing effectIve 
rates of excise duty leviable 
on various types of alumi
nium products such as wire
rods wires, profiles, circles, 
plates, sheet, strips, scrap and 
flakes. 

(iv) The Central Excise (Second 
Amendment) Rules, 1988 
published in Notification 
No. G .S.R. 64 S (E) in 
Gazette of India dated the 
24th May, 1988. 

(v) G.S.R. 669 (E) published in 
Ga.lette of India dated the 
1st June, 1988 together with 
an explanatory memorandum 
making certain amendments 
to Notification No. 197/87-
Central Excises, dated the 
28th Augu&t, 1987 so as to 
provide exemption from excise 
duty for specified goods 
manufactured in Central 
Government factories and 
intended for use by the Cen
tral Government. 

(vi) G.S.R. 670 (E) published in 
Gazette of India dated the 
1st June, 1988 together with 
an explanatory memorandum 
makin; certain amendments 

to Notification No. 84/87. 
Central Excises, dated tbo 
1st March. 1987 10 U to 
notify synthetic staple fibres 
and two, jDcludiDI tops 
thereof and artiBC ial staple 
fibres and two uDder rule 56A 
of the Central Excises Rules 
with a view to fscUitatinl 
availment of credit of dut), 
paid on the raw materialt 
used in their manufacture. 

(vii) O.S.R. 673 (E) published in 
Gazette of India dated the 
1 st June, 1988 together with 
an explanatory memorandum 
exempt ing metallised alumi. 
nium paper falling with in 
Chapter 48 of 'the 
Central Excise Tariff from 
so much of the duty of excise 
leviable thereon as in excess 
of the amount calculated at 
the rate of 15 per cent ad 
valorem. 

(viii) G.S.R. 674 (E) published in 
Gazette of India dated the 
1 st June, 1988 together with 
an explanatory m~morandum 
seeking to prescribe excise 
duty of 1 0 per cent on the 
specified hand tools falling 
within Chapter 82 of tbe 
Central Excise Tariff. 

(ix) G.S,R. 718 (E) published in 
Gazette of India dated the 
21 st June, 1 988 together with 
an explanatory memorandum 
making certain amendments 
to Notification No. 202/88. 
Central Excises, dated the 
20th May, 1988 so as to 
exempt painted, J acquered or 
varnished sheets falling under 
suh-heading 7210.30 or 
7212.30 made out of duty 
paid sheets, including tinned 
sheets from payment of excise 
duty. 

(x) G.S.R. 721 (E) published in 
Gazette of India dated the 
22nd June, 1988 tosether 



with an explanatory memo
randum making certain 
amendments to Notification 
No. 119/86 Central EKcises, 
dated the 1 st March, 1986 80 

as to provide excise duty 
exemption in respect of phos
phoric acid used in the manu
facture of fertiliser where such 
use is elsewhere then in the 
factory of production of 
phosphoric acid. 

(xi) G S.R. 722 Oi) published in 
Gazette of India dated the 
22nd June, 1988 together 
with an explanatory memo
randum amending Notification 
No. 81/75-Central Excises, 
dated the 22nd March, 1975 
so as to provide exemption 
to sulpburic acid used in the 
manufacture of any goods 
defined as fertiliser in the 
Fertiliser (Control) Order, 
1985, irrespective of the fact 
whether such goods are classi
fied as fertiliser or not in the 
Central Excise Tariff. 

(xii) G.S.R. 723 (E) published in 
Gazette of India dated the 
22nd June, 1988 together 
with an explanatory memo
randum seeking to exempt 
Amonium Chloride and 
Manganese Sulphate of ferti
liser grade from the whole 
duty of Excise. 

(xiii) G.S.R. 739 (E) published in 
Gazette of India dated the 
28th June, 1988 together 
with an explanatory memo
randum making certain 
amendments to Notification 
No. 133!86-Central Excises, 
dated the 1st March 1986 so 
as to extend for a further 
period of six months, the con
cessional rate of excise duty 
in respect of certain specified 
resins and plastics. 

(xiv) The Central Excise (Third 
Amendment) Rules, 1988 
(English and Hindi versions) 

• 
ptlblishecl iIa NotificatioD 
No. GAll. 768 (B) In 
Ga--.e oIWia dated the 
1st July, 1988. 

(Placed in L".y. See No. 
L T .. 6355/881 

Notifications QDder Govel"nl'llcnt Sa,'", 
Bank Act, 1913 and lIankiDg Regulation 

Act, 1949 and Statement jndleatlll 
the relllits of market le8D floated 

in ~y aQcI July. 1985 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): I beg to lay 00 

the Table: 

(1) A copy of the~Post Office (Monthly 
Income Account) (Amendment) 
Rules, 1988 (Hindi and Bnglilb 
versions) published in Notification. 
No. G.S.R. 805 (E) in Gazette of 
India dated the 21st July, 1988. 
under sub-section (3) of sectioD 
15 of the Government Savings 
Bank Act, 1873. 

[Placed in Library. See No. LT-
6356/88] 

(2) A copy of Notification No. S.O. 
480 (E) (Hindi and English ver
sions) published in Gazette of 
India dated the 12th May. 1988 
specifying the date of amalgama
tion of the Traders Bank Limited, 
New Delhi with Bank of Baroda, 
together with scheme of amal
gamation publIshed in Notification 
No. S.O. 381 (E) in Gazette of 
India dated the 12th May, 1988 
under sub~section (11) of section 
45 of the Banking Regulation Act, 
]949. 

[Placed in Library. See No. LT-
6357/88] 

(3) A statement (Hindi and Bnllish 
versions) indicating the results of 
market loan floated in May and 
July, 1988. 

[Placed In Library. See No. LL-
63SI/SB] 
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Statements showing action taken by Govern
ment on various assurances, promisefi and 

undertakings given by Ministers during 
various sessions of Lok Sabha 

THE DEPUTY MINISTER IN mE 
MINISTRY OF SURFACE TRANS
PORT AND DEPUTY MINISTER IN THE 
MINISTRY OF PARLIAMENTARY 

AFFAIRS (SHRI P. NAMOYAL): On 
behalf of Shrimati Sheila Dikshit, I beg to 
Jay on the Table the folJowing statements 
(Hindi and English versions) showinl action 
taken by the Government on various assu
rances. promises and undertakings given by 
the Ministers during tbe various sessions of 
Lok Sabha: 

(i) Statement No. XXII-Fourteenth Session 1984 1 
[Placed In Library. see No. LT-6359/88] 

(ii) Statemt!bt No. XVIII-Fourth Session, 198 S 

[Placed in Library. See No. LT-6360/88] 

(iii) Statement No. VI-Fifth Session, 1986 

[Placed in Library. See No. LT-6361/88] 

1 Seventh Lok Sabba 

I 
I 
I 
I 

(iv) Statement No. XIII -Sixth Session, 1986 

[Placed in Library. See No. LT-6362/88] 

(v) Statement No. Xl-Seventh Session, 1986 

[PJaced in Library. See No. L T -6363/88] 

(vi) Statement No. X - Eighth Session, 1987 

[Placed in Library. See No. LT-6364/88] 

) 

~ , 
I 
I 
! 
I 

I 

Eighth Lok 
Sabha 

(vii) Statement No. VI-II part of Eighth Session, 1987 

[Placed in Library. See No. L T -6365/88] 

I 
I 
I 
/ 

(viii) Statement No. V-Ninth Session, 1987 

[Placed in Library. See No. LT-6366/88] 

(ix) Statement No. III-Tenth Session, 1988 

rplaccd in Library. See No. LT-6367/88] 

12.14 hrs. 

MESSAGE FROM RAJY A SABRA 

[English] 

SECRETARY GENERAL: Sir, I 
have to report the fol1owing~message received 
from the Secretary General of Rajya 
Sabha : 

'I am directed to inform the Lok 
Sabba that tbe Rajya Sabha, at its 

I 

I 
I 
I 

J 
sitting held on the 3rd August, 1988 
adopted the followmg motion in regard 
to the Indian Medical Council (Amend .. 
ment) BiB, 1987 : 

"That this House recommends to 
the Lok Sabha do appoint a Member of 
the Lok Sabha to the Joint Committee 
o( the Houses on the Indian Medical 
Council (Amendment) BiU, 1987. in the 
vacancy ca\ls~d: by th~ resi,nation of 
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Shri P.V. Narasimha Rao from the 
membership of the Joint Committee and 
communicate to this House the name 
of the member so appointed by the Lok 
Sabha to the said Joint Committee." 

I am to request that the concurrence of 
the Lok Sabha in the said motion and also 
the name of the mem\>er of the Lok Sabha 
appointed to the Joint Committee may be 
communicated to this House. 

12.15 hrs. 

BUSINESS OF THE HOUSE 

[English] 

THE DEPUTY MINISTER IN THE 
MINISTRY OF SURFACE TRANSPORT 
AND DEPUTY MINISTER IN THE 
MINfSTRY OF PARLIAMENTARY 
AFFAIRS (SHRI P. NAMGYAL): With 
your permission, Sir, on behalf of Shri 
H.K.L. Bhagat I -ise to announce that 
Government Business in this House during 
the week commencing Monday, the 8th 
August, 1988, will consist of : 

(1) The Minister of Agdculture to reply 
on the discussion under Rule 193 
regarding devastating floods in 
various parts of the country resuH
ing in immense loss of life and 
property and the relief measures 
taken by the Government. 

(2) Consideration of any item of 
Government Business carried over 
from today's Order Paper. 

(3) Discussion and voting on : 

(a) Demands for Grants (Punjab) 
for 1988-89. 

(b) Demands for Grants (Tami] 
Nadu) for 1988-89. 

(4) Consideration and passing of : 

(a) The Water (Prevention and 
Control of Pollutjon) Amend
ment Bill, 1988 •. 

(b) The Motor Vehicles BiU, 
1988. 

(5) Further discussion under Rule 193 
on the atrocities on Harijans and 
Adivasis in different parts of the 
country. 

SHRI BALWANT SINGH RAMOO
WALIA (Sangrur): I request that the 
following may be included in the next week's 
agenda : 

People of Punjab, Haryana. Himachal 
and Chandigarh, particularly those from 
Ludhiana and Jallandhar have to visit 
Bombay oft' and on. .. A direct air service 
from Chandigarh to Bombay, and Ludhiana 
to Bombay be immediately started. It will 
heJp boost the development of Punjab and 
other States. 

SHRI RAJ KUMAR RAJ (Ghosi): 
The Development of Chf micals reflected the 
intentions to recover the amount overcharged 
by the drug companies from the consumer 
in the Drug Policy announced in December 
1986, but so far nothing has been done. 
The estimated amount recoverable from drug 
companies under various provisions of the 
Drugs (Prices Control) Order, 1979 is 
around Rs. 800 crores What to talk of 
recovery,. the Department has not even 
collected the information and details for 
working out the amount due. The Depart
ment issued notices to 200 drug companies 
about four years back, asking them to 
provide the details in respect to the bulk 
drug utilized and the overcharging from the 
poor consumer; but after that, nothing has 
been done. Of course, some amount has 
been deposited by the companie!1 as directed 
by various courts, but under other provi
sions, the mes have not been touched. In 
the case of two or three drugs, the Depart. 
~ent worked out the amount due, which 
IS around Rs. 25 crores; but since last three 
years, nothing has been collected. As the 
matter is very serious and public money is 
involved, I urge the Government to appoint 
an investigating committee of M.Ps to look 
into the matter. 

r Translation] 

SHRI 
(Barmer) : 

VIRDHI CHANDER JAIN 
Not only in Delhi but also in 
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Ajmer, Barmer f JaiJsalmer and in other 
districts of Rajasthan and in States like 
Oujarat. Andbra Prad.sd, Karnataka, etc. 
many people are becoming victims of 
Cholera and Oastroentestine and are also 
beioa hospitalised. There is a great short
age of Cholera vaccine and other medicines 
in States. Therefore~ there is an immediate 
need of sending Cholera vaccine and medi
cines for gastroentestine to above St~tes by 
the Central Government. There is also a 
need to have a discussion on this subject in 
the Lok Sabha. 

[English] 

SHRI G.M. BANATWALLA (Ponnani) : 
There is an unfortunate deterioration in the 
communaJ sItuation, with the outbreak of 
violence recently in several places in the 
country. The Central 15-Point Programme 
for Welfare of Minorities is being ignored. 
No financial assistance, as contemplated in 
the said I5-Point Programme for rehabilita
tion of victims has been extended to victims 
in Pune, Aurangabad, Bidkin, Paithon and 
other places. In district Murshidabad, 
West Bengal, neither have ex-gratia grants 
been given, nor 'rehabiHtation undertaken. 
Similarly, points 14 and 15 of the said 
1 5-Point Programme direct that disputes 
about religious places should be expeitious)y 
resolved; but there is prolonged delay 
regardmg dispute about Babri Masjid at 
Faizabad. Ayodhya in Uttar Pradesh, lead
ing to increasing unrest. There is Deed to 
discuss the communal situation in the 
country. 

[Translation] 

DR. PRABHAT KUMAR MISHRA 
(Janjgir): Through you, I want to draw 
the attention of the GO'Vernment towards the 
:mount of compensation being paid to the 
land owners for the land being acquired by 
the public and private industries and also 
the difficulty being experienced in getting the 

compensation. 

J would urge the Government that dis
placed persons should be resettled after 
giving them some land" and some money so 
that cutting down of the forests is reduced 
and the displaced villagers remain attached 
to the land and lead an Indian traditional 
life by reJll8ining engaged in agriculture. 

Tbe people of that area should be liven 
training and employed in cottage industries 
based on agriculture and should be cncoural
ed in that field so~ thalt they are able to 
lead their lives by setting there on perma
nent basis instead of migrating to the 
dti~. . 

(English] 

SHRI BALASAHEB VIKHE PATIL 
(Kopargaon): Government should formu. 
late a scheme to encourage the farmers 
to set up cooperative agIo-based industries 
in rural areas and identify regioDs and 
induEtries which will automatically consume 
farm produce as raw material. 

It will increase employment potentjal 
for the rural areas directly and indirectly. 
It requires a very coordinated effort by the 
various Ministries concerned. 

Government should encourage 
technical education as per the potential and 
requirement of the State f or the revenue 
division, so that unemployment problem can 
be minimized and infrastructure facilities 
created for strengthening rural industries. 

SHRIMt\TI JAYANTI PATNAIK 
(Cuttack): I request that the following 
may be included in the next week agenda : 

A phosphate fertiliser plant bas been 
set up at Paradeep in Orissa with joint 
collaboration of India and Nauru. with its 
Registered Office at Bhubaneswar and Head 
Office at new Delhi. The abscn<:e of the 
Head Office as well as the absence or hish 
ranking officials in the State of Orissa is 
adversely affecting the day to day work of 
the pJant. Steps should be immediately 
taken for shifting the Head Office from 
New Delhi to Boubaneswar or Cuttack, in 
the interest of the day-to-day work of the 
pJant. 

SHRJ C. JANGA REDDY (Hanam
konda): I request that the following may 
be included in the next week agenda: 

Fine quality coal useful in thermal 
generation is prOduced at Bhupal Palli coaJ 
mines in Warangal District and suitable site 
for super"thermal power station a~ Bhupal 
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Palli is available. River Godavari is flow
ing nearly to meet water requirements. 
Government should select this site for a 
super thermal power station. Government 
have one more station of NTPC at Bhupal 
Palli. 

The 6-point formula for rendering 
justice in matters of services, education and 
development of Telengana region of Aodhra 
Pradesh State has been promulgated. It 
does not cover the Pubhc Undertakings of 
the State. I request the Government to 

discuss the issue to expand the 6.point 
formula to State Government undertakings 
also, otherwise GNLF type of agitation will 
come up in Te)engana. 

SHRI INDRAJIT GUPTA (Basirhat): 
I request that the foHowing may be inclu
ded in the next weekts agenda : 

Today, August 5, 1988, marks the 
completion of 26 years that Mr. Nelson 
Mandela has been kept in prison by the 
racist regime of South Africa. He has 
become the symbol of his people's heroic 
and determined struggle for the cause of 
freedom, human rights, racial equality and 
the abolition of apartheid-acause which 
Our country has always supported. I 
request the "Government to include in the 
next week's business "the moving of a 
resolution on behalf of the House demand· 
ing Mr. Mandela's immediate and uncon· 
ditional releabe." 

THE DEPUTY MINISTER IN THE 
MINISTRY OF SURFACE TRANSPORT 
AND DEPUTY MINISTER IN THE 
MINISTRY OF PARLIAMENTARY 
AFFA~RS (SHRI P. NAMGYAL): I am 
grateful to the hone members for raising 
points concerned with various issues. As 
you know, these will be discussed and 
decided by the Business Advisory Committee, 
which- is meeting shortly. So, I wIll place 
aU the views expressed by the hon. members 
before the BAC. 

[English] 

MR. DEPUTY SPEAKER: Item no. 9-
Calling Attention. 

( 

SHRI HANNAN MOLLAH 
(Dhuberia) = This is a State subject. Wide 
implications are there. A detailed discussion 
should be there. ((Interruptions) 

SHRI BASUDEB ACHARIA (Bankura) : 
Only members from the ruHng party are 
there You convert it into 193. 

MR. DEPUTY SPEAKER: That we 
cannot do it now. Already it has been 
admitted. Then what is the importance 
of a Calling Attention 1 

(InterruptIOns) 

SHRI BASUDEB ACHARIA: It is a 
State Subject. How can we discuss it 
here? 

MR. DEPUTY SPEAKER : We cannot 
take all the things under 193. Then the 
iJpportance of the Calling Attention has to 
be changed. Then, the rule also has to be 
changed. If you want to dISCUSS every
thing under 193, how J5 it possible? You 
should have dIscussed about Jt In the BAC. 
You should have decIded In the BAC that 
this subject should be taken up under 
193. 

(Interruptions) 

SHRI BASUDEB ACHARIA Only 
ruling party members are there. 

MR. DEPUTY SPEAKER Even 
under 193 an the members cannot 
participate. 

(Interruptions) 

KUMARI MAMATA BANERJEE 
(Jadavpur) : You allow it. (Interruptions) 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): It is totally one-sided. How bas 
it happened like this? (Interruptions) 

SHRI SOMNATH CHATTERJEE 
(Bolpur) It is a State subject. 
(Interruptions) 

KUMARI MAMATA BANERJEE 
(Jadavpur) : Why do you not listen to us '1 
(Interruptions) We should take up the 
djscussion just now. (Interruptfons) 
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MR. DEPUTY SPEAKER : The con
sensus of the House has to be taken. 

(In t errupt iontJ') 

SHRI SOMNATH CHATTERJEE 
More than 230 people died due to cholera 
in Delhi. Not a single person has died in 
Calcutta. 

(Interrupt/ion) 

PROF. MADHU DANDAVATE 
I suggest a way out. If it is discussion 
under Rule 193 the debate will go on for 
a longer time. The House c an give. per .. 
mission to allow one or two Members to 
speak. (Interruptions) 

I KUMARI MAMATA BANERJEE 
No, no. This is a Calling Attention. 

SHRI ASUTOSH LAW (Dum Dum): 
That is nothing. There should be a discus .. 
sion. (Interruptions) 

KUMARI MAMATA BANERJEE: 
This is a Call Attentioll. It is admitted by 
the Speaker. (Interruptions) 

MR. DEPUTY SPEAKER : There is 
no consensus idea. I cannot do anything. 
If the whole House accepts, we can do it. 

(Interruptions) 

SHRI ANANDA GOPAL MUKHO
PADHYAY (Asansol): Why are they shout
ing here '1 Why should the House not know 
what happened in West Bengal. 

SHRI ASUTOSH LAW: Why did you 
give any notice '1 Your policy is a total 
failure. We will discuss your failure. 

SHRI SOMNATII CHATTERJEE: 
Whose failure? Whose failure are you 
going to discuss here ? How can you 
discuss this matter here ? 

SHRI ASUTOSH LAW: This is due to 
the failure in West Bengal. Even today. 
it has come in the papers. (Interruptions) 

SHRI BASUDEB ACHARIA (Bankura) : 

*Not Recorded. 

Daily people are dying of cholera in Delhi. 
(Interruptiol1S) 

SHRI ASUTO'SH LAW: How can 
you prevent us from discussing it? 
(~nterruptions) 

SHRI NARAYAN CHOUBEY 
(Midnapore) : We have, n~ rapeseed oil, in 
West Bengal. (b.terruplions)* 

MR. DEPUTY SPEAKER : Nothing 
will go on record. Now we take up Can 
Attention. 

(I,/terrupt iOlls) * 

MR. DEPUTY SPEAKER : 
take up the Calling At tention. 
not agree, what can I do ? 

(Interrupt ions)'" 

We wiJl 
If you do 

MR. DEPUTY SPEAKER : If all of 
you agree, then I can do something. Please 
take your seats. (Interruptions)* 

MR. DEPUTY SPEAKER: Nothing 
will go on record. 

(Interruptions)· 

MR. DEPUTY SPEAKER : This is a 
Caning Attention. According to the rules, 
only those Members whose names are given 
here, they can onJy speak. But because so 
many Members are insisting, -Jisten to 
me-only one person I wiJI allow to put 
a question. 

(Interruptions) 

MR. DEPUTY SPEAKER: Only one 
per, on I w ill allow to put a question. 

SHRI ASUTOSH LA W : We wi]] not 
allow. 

MR. DEPUTY SPEAKER ~ Only one 
question they can put; that is aU. 

(Interruptions) 

MR. DEPUTY SPEAKER: I have 
given my observation. Nobody can do 
anything, except according to the rules. . 

(Interruptions) 
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SHRI BASUDEB ACHARIA (Bankura): 
Convert the Calling Attention in to 193. 

MR. DEPUTY SPEAKER : I cannot 
do it .•• , . (Interrupt;ona) 

SHRI SOMNATH RATH (Aska): I 
am on a pOint of order. 

MR. DEPUTY SPEAKER What is 
your point of order '/ 

SHRI SOMNATH RATH: My point 
of order is this. Where the rule is not 
specific, then only the presidlOg officer can 
exercise his resIduary power. When the 
rule is specific, can the presiding officer 
exercise his residuary power and change 
the rules '/ The rule on the calling 
Attention is very specific and those names 
given will be called on to speak. Cao 
anybody other than the names given be 
allowed to speak? If it is allowed, • then it 
will be a bad precedent. 1 want a ruling 
on this. (Interruptions) 

SHRI HARISH RAWAT (Almora) : 
Sir, more than five members will not be 
allowed to participate in the Calling 
Attention. How can you make an exception '/ 
(Interruptions) 

SHRI SOMNATH RATH : I want your 
ruling on my point of order. 

MR. DEPUTY SPEAKER : Wait, I 
will give you my ruling. Other Members 
are also raising the same point ..• 
(Interruptions) 

SHRI AJAY MUSHRAN (Jabalpur): 
Before you give the ruling, 1 want to 
express one precedent. If the Members, 
whose names are listed in the Calling 
Attention notice agree, then only you can 
do it. Otherwise, the rules are silent.... 
(Inlerruptions) 

SHRI SATYAGOPAL 
(Tamluk): It is a bad 
(Interruptions) 

MISRA) 
precedent. 

saRI AJA Y MUSHRAN: Whether 
it is bad or wrong, I am only narratina 
it. . . •. (Inlerrupt;ons) 

If they do not agree, then it cannot be 
converted into 193. 

MR. DEPUTY SPEAKER : This point 
is clear. 

(Interruptions) 

SHR} INDRAJIT GUPTA (Bashirhat) : 
The subject matter primarily concerns the 
State Government. How has it come here? 
That means, it concerns the Central Govern-
ment. (Interruptions) 

... 
KUMARI MAMATA BANERJEE 

(Jadavpur) : No Sir. The subject matter 
pertains to both the State Government 
and the Central Government •.•.• 
(InterruptIOns) 

SHRI INDRAJIT GUPTA: The fact 
that it is admitted means the matter con
cerns the Central Government. Otherwise, 
it cannot come here .... (Interruptions) 

MR. DEPUTY SPEAKER: That is 
why, we are discussina it. Because it 
concerns the Ministry of Food and Civil 
SupplIes ..... (Interruptions) 

SHRI C. MADHAV REDDI. 
(AdiJabad) : We will not allow any refe
rence to State Government to go on record. 
(Interruptions) , 

MR. DEPUTY SPEAKER: If it is 
our purview, then only we will discuss it. 
Beyond our purview, we cannot go. 

(Interruptions) 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI SUKH RAM): May 
I make one submission Sir? The rapeseed 
oil is imported by the Government of 
india and supplied to the State Government 
That is why, this Caning Attention bas 
come here •••. (Interruptions) 

. 
MR. DEPUTY SPEAKER: Now we are 

proceeding with CaIJing Attention. 

Shri Chintamani lena. 
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IZ.l4 hrs. 

CALLING ATTENTION TO,MATTER 
OF URGENT PUBLIC IMPORTANCE 

[English] 

RepOrted Supply of Adulterated Rapeseed 
011 through Fair Price Shops in Calcutta 
Causing Paralysis to a Large Number 

or People. 

SHRI CHINTAMANI lENA 
(BaJasore) : I call the attention of the 
Minister of State of the.Ministry of Food 
and Civil Supplies to the following matter 
of urgent public importance and request 
that he may make a statement thereon: 

"The reported supply of adultera
ted rapeseed oj I through fair price 
shops in ea lcutta, caus ing paralysis to 
a large number of people and steps 
taken by the Government in the 
matter. " 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI SUKH RAM) : Govern
ment shares the concern of the House 
about the tragedy caused by consumption 
of adulterated rapeseed oil in Calcutta. 

Government imports edible oils through 
the State Trading Corporation of India 
Ltd. for supply under Public Distribution 
System and services it through the STC 
anet the Hindustan Vegetable Oils 
Corporation. 

The West Bengal Government is allotted 
only rapeseed oil which is refined by the 
private refiners engaged by the West Bengal 
Essentia I Commodities Supply Corporation 
and STC; by WBECSC itself and by the 
Hindustan Vegetable Oils Corporation. 

There are reports from Calcutta that 
some people have faHen iJ] ~ and have been 
hospitalised. . . 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : I am on a point of order. We 
have got two different copies of the state .. 
ment here. In the original statement it is 
said : "The oils, after refining, is cleared 
by Public Health authorities.'" But in the 
revised statement this line has been omitted. 
Why 1 (Interruptions) 

MR. DEPUTY ·SPEAKER : Only tbt 
revised statement is the final tbina. 

SHRI BASUDEB ACHARIA (Bankura) : 
Why has it been revised? Who pressurised 
you to chang it ? (lnllrruptlons) 

MR. DEPUTY SPAEKER 
DO point of order. 

There is 

SHRI SUKH RAM : Government 
shares the concern of the House about the 
tragedy caused by consumption of adultera. 
ted rapessed!oil in Calcutta. 

Government imports edible oils throUlh 
the State Trading Corporation of India 
Limited (STC) for supply under Public 
Distribution System (PDS) and services it 
through the STC and the Hindustan 
Vegetable Oils Corporation (HVOe). 

The West Bengal Government is 
aIJotted only rapeseed oj) which 
is refined by (a) the private refiners 
engaged by the West. Bengal EsseD .. 
tial Commodities Supply Corporation 
(WBECSC) and STC; (b) by WBECSC 
itself; and (c) by the Hindustan Vegetable 
Oils Corporation. 

There are reports from Calcutta that 
some people have fsUen jJ] and have been 
hospitaJised after consuming food prepared 
with edible oils purchased from one Or 

more outlets in BehaJa and To]Jygunge. The 
Enforcement Branch of West Bengal 
Government sea 1ed the ration shop from 
which the adulterated edible oi) was 
apparently sold and an order Suspending 
the licence was issued. The ration cards 
under this shops have been tagged to three 
other neighbouring shops. Three persons 
found to be operating the shop have been 
arrested. Later on six persons in the same 
JocaJity were also arrested. The number 
of people admitted in different hospitals is 
reported to be over 300. 

The consumption of the ·said adulterated 
edible oil had a debHitating effect on the 
extremities (hand and feet) on the victims. 
The effect of the adulteration appears to 
be delayed one. 

On chemical analysis of the samples of 
adulterated rapeseed oH, a substance 
identified as Triorthocresyl Phosphate (TCP) 
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[Shri Sukh Ram] 

was found as an aduJterant. TCP is wjde)y 
used as plasticiser in the plastic industry. 
It is an oily liquid freely soluble in all 
veaetable oils. 

TCP can caUse irreparable demage to 
the Central nervous system, leading to l 

complete disarray of the neuro-muscular 
controls of the body and evenlually death. 

Investigations carried out by the State 
Government have revealed that the ration 
shop from which adulterated rapeseed oil 
was sold at Beha1a, received a consignment 
of 9.7S Quintals of refined rapeseed oil 
from RASOI REFINERY, an authorised 
renfiery of the West Bengal Essential Com, 
modities Supply Corporation (WBECSC). 
The transport contI actor who took delivery 
of the refined rapeseed oil on behalf of the 
rationshop in question a1so supp1ied rapeseed 
oHs from the same stock to 7 other shops 
of Beha1a and Thakurpukur in the same 
sub-area. Till now there has been no 
complaint from any ration card holders of 
these 7 other shops. This establishes that 
the rapeseed oil received by the offending 
ration shops was adulterate after it 
was received by the ration shop 
owner. Enquiries have also revealed 
that the offending ration shop sold 
adultera ted oil to "ration card holders. This 
oil was a1so sold from a Grocer's shop 
owned by the employees of this shop at 
some distance from the ration shop under 
the description of mustard oil fit a higher 
price. 

The State"s Food and Supplles Minister 
has clarified that he would like to place on 
record that until now there h ave been no 
incidents where the supplies received from 
the Government of India have been suspect 
or in any way found unsuitable for human 
consumption. 

The Sub-inspector of Food and Sup
plies in-charge of the shop in question has 
been suspended for dcrc1iction of duty and 
Area Inspector and Retioning Officer in
charge of the said area have been trans
ferred. Directions have been issued to all 
concerned officers in the State to eliminate 
'Benami' transactions, verify stocks and 
investiagate the likeJy diversion of rapeseed 
oil flom the ration shops. During the 
surprise raids mac;Je, edible oil wortb over 

Rs. 1 lalch was seized by the State Govern
ment for contravention of the stock 
limits and other offences. The State 
Government is investigating the matter 
further. The Health Depu. of the State 
Government has also swung into action. 

I 

In the connection Union Minister for 
Heal th and Family Welfare alonawith 
Additional Director General (Medical) 
visited Calcutta on 30th July J 1988 and 
visited a number of hospitals in the city to 
see tbe condition of persons affected. 
Medicines worth about 1 lakh rupees were 
made avaiJabJe to the State Government by 
the Union Government. In the matter of 
providing treatement to the affected 
persons, the Union Health Minister discus
sed tbe matter with the State authorities 
and requested that t'1e Centre be intimated 
if any essential physiotherapy equipments 
was required to rehabilitate the affected 
persons. The request in this regard from 
the West Bengal Government is stiJJ awaited. 
Samples of Rapeseed oil from the affected 
locality has been conected and tested by the 
Central Food Laboratory, Calcutta. 

Even though the internal distribution 
of imported edible oils under Public Distri
bution System (PDS) nnd administration of 
the prevention of Food Adulteration Act, 
1954 IS the primary responsibility of the 
State Government, the Department of 
Civil Supplies is exhorting tbe State Govern
ments from time to time to ensure that 
the imported edible oils gIven to them for 
PDS is distributed to the consumers in 
the right quantIty and quality. 
To minimise the diversion of imported 
edible oils to unauthorised channels and 
also to prevent its adulteration, Government 
has decided to progressively increase the 
supply of it in smaIl packs. 

SHRI CHINTAMANI JENA: Mr. 
Deputy Speaker, Sir, I am gratefu] to the 
hone Speaker and also to you for admitting 
this very serious matter as a Calling Atten
tion Motion. In this connection, I must 
congratulate our locltl M.P., Kumari 
Mamata Banerjee who has very courageously· 
taken up this issue and has been 'Voicing 
her concern in the public. May I know 
from the hon. Minister whether these fact 
was brouaht to light on 24th of June this 
year? If 10. why did tho State Government 
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not take steps to remove such rapeseed oil 
from that area? So that those may not be 
sent to the open market because, Sir, what 
the han. Minister has already told is that the 
first rate oil is added for making it adulte
rated which wiIJ look just like mustard oil. 
as the price of mustard oil is . also much 
higher than the rapeseed oil, this rape
seed oil is supplied through P,D.S. being 
diverted to black market. But this adulte
rated oil is sold in the open market. Why 
did not the State Governnlcnt take any step 
for the Jast one and half months? Only a 
few days back, after Kumari Mamata 
Banerjee and other Union Ministers have 
brought this matter to light . . (Interruptions) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): This is totaI1y incorrect. What 
are you talking? (Interruptions) 

SHRI CHINTAMANI JENA : The 
State Government is givining Rs. 500 for 
each patient for treatment. The patients 
who are paraJysed have become invalid for 
the entIre life. This amount of Rs. 500 is 
nothing, Sir, I myself visited the Vidyasagar 
hospitals on 25th July. The horrible 
scene which I have noticed is so pathetic 
that nobody can check tears fa1ling from 
his eyes after seeing those patients. It is 
very serjous. In this connection, I would 
like to bring to the notice of the Union 
Government, as well as the Union Minister 
and the HC1lth Ministry that many small 
children and grown up ladies are victims to 
this type of paralysis and other diseases. 
Some have complained before me that 
they are aJ80 having some defects in eye 
sight. So, Sir, this amount of Rs. 500 to 
each patient for the treatment is nothing 
but it is just a jok~, so to say. 

SHRI SOMNATH CHATTERJEE: 
Under which provision of the Constitution, 
thIS House can discuss the question of 
hospital, the question of dispensary, public 
health and sanitation in the State. It is 
entirely, exclusively within the State 
administration. It does not mean that by 
discussing rapeseed oil, this House can 
discuss hospitals and other things concerning 
the State subjects, ] am on a point of order. 
He is making incorrect statement. 

(Interruptions) 

MR. DEPUTY SPEAKER: I would 
request the hOD. Member to confine his 

speech only about 1tapeseed oil. Please 
avoid brinling in State subjects in his 
speech. 

(Interruptions) 

MR. DEPUTY SPEAKER : J would 
request the hone Member to restrict speech 
to rapeseed oil. 

SHRI CHINTAMANI JENA: Sic, (or 
your kind information, I would like to sub
mit that I am not saying anything out of 
the statement made by the hon. Minister. 
I am just putting some questions for clari
fication which are arising out of the state
ment given by the hon. Minister. I must 
congratulate our Health Minister who has 
visited on the advice of the Prime Minister 
to the hospital in Calcutta. Sir. it was 
mentioned in the press that though the hone 
Chief Minister of West Bengal had assured 
that the State Health Minister would be 
present when the Union Health Minister 
wou1d visit the hospital, he was not seen. 
The reason is best known to them. I 'am 
just bringing this to the notice of the House. 
The Health Minister, after visiting the area 
and due to such horrible condition of the 
patients, made known that for future pur .. 
poses the Union Government contributed 
Rs. 1.0 lakh worth of medicines. And aJso 
the Health Minister from his side has offer
ed to supply some equipments and instru .. 
ments for physiotherapy. But DO forma) 
request from the State Government has 
been received yet. This is very serious 
matter. 

Similarly, I have gone through the news 
items published in the national newspapers 
that about 50 per ctnt to 60 p~r cent of 
the patients who were admitted in the free 
hospitals have been forced to leave the 
hospitals without any treatment to show 
the figures less. This is a very serious matter 

, too. Besides, I had also gone through a news 
item that in Hehela are.l some workers of 
a political party have started a camp to 
dissuade the peasants from going to the 
hospital for admission to minimise the 
serIOusness of the issue. If this is done, 
this is a vel y serious thing. 

SHRI SAIFUDDIN CHOWDHARY: 
Who is that political person? Be clear, 
have courage to say something of what YOQ 
want to say. ~lnterruplion8) 
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SHRJ CHINTAMANI lENA : Sir, the 
news item which was published stated that 
the edible oil businessmen are of the opinion 
that 5 per cent of the total imported oil 
going to open market by way of slippage 
which has been shown in the accounts to 
be as transit loss. So, 1his S per cent 
mjght be adulterated. I want to bring this 
to the notice of the hon. Minister who may 
kindly go through this aspect also. AU such 
matter~ need be probed through the CBI. 

The hone Minister has stated that the 
analysis established the presence of TC 
phosphate which has been adulterated and 
he has also confessed that this aduJteration 
of TC phosphate can cause irreperabJe 
damage to the centra) nervous system and 
may lead to death. (Interruptions). So~ it 
is very serious. The West Bengal hon. 
Minister for Food and Civil Supp) ies is 
shifting the responsibility to the Health 
Ministry. the States Health Ministry is also 
blaming the Food and Civil Supplies 
Minister. These are the things. Besides, the 
Calcutta police are also blaming the Health 
Department because you may be knowing 
that in 1972 more than 400 people fell 
sick In Dum Dum area by consuming adul
terated mustared oil. At that time the then 
Government had amended some of the 
sections of the Prevention of Food Adulte· 
ration Act in 1974 by amending certain 
clauses of awarding the most stringent 
punishment of life imprisonment to the 
offenders. But I am very sorry to say that 
in 1974 this Act was passed, but till today, 
for the last 14 years, not a single person 
could be convicted or arrested under this 
Act. This is a very serious matter. What 
the hon. Minister has told in the Statement 
is that 9 persons were arrested. May I know 
whether these 9 persons were arrested 
under the Prevention of Fo~d Adulteration 
Act, 1974. In the normal way they have 
been arrested. The Food and Civil Supplies 

Department of the State Government is 

blaming the police that whenever they go 
to collect the samples, police help is not 

given. In that case, how can they function ? 
1 must say that this is a very serious issue. 

In his statement, the Minister has mentioned 

the ways to check the diversion of imported 

edible oils through unauthorised channels 
and also to prevent the adulteration and 

also to increase the supply of small packs 
of imported oil. May I know from the 
Hon. Minister what is the progress in this 
regard? When small packs of imported oil 
can be made available to the people ? 

Besides, this, the Hon. Minister has 
stated that the sample of rapeseed oil which 
was collected from the affected area is 
being given for test and anaJysis to the 
Central Food Laboratory in Calcutta. What 
is the result of that ? I must urge upon 
the Government that this is nothing 
but cold blooded murder through slow 
poison. With the result. ladies are affected 
by paralysis. In that event. what wiJl 
happen to t}1e future generation ? What 
would be the fate of those children who 
will be born from those ladies who are 
affected by this serious disease. I would 
request our Health Minister to give due 
thought to this issue. These are the facts on 
which I would request the Union Govern
ment not to take it so lightly by shifting 
the responsibility on the State Government 
by saying that the distribution was entrusted 
to the State Government. On the 25th, 
some people of Calcutta told me that your 
Government has supplied this rapeseed oil. 
They do not know that this rapeseed oil is 
imported and supplied to the State 
Government for the use by the public after 
being processed in the state owned refineries. 
But the general impression is that since 
the Union Government has supplied rape. 
seed oil, the entire blame is corning on the 
Centre. In this connection, I would request 
that not a single drop of imported oil be 
made avaiJable in the open market for sale. 
May I know what is the reaction of the 
Government on this issue so that in future 
neither in We3t Bengal nor in any part of 
the country thes.e types of imported oil be 
adulterated. With these words, r conclude. 

MR. DEPUTY SPEAKER: We adjourn 
(or lunch to re-assemble at 2.00 P.M. 

12.59 hrs. 

The Lok Sabha adjourned for Lunch till 
Fourteen of the clock 

The Lok Sabha r~-assembled alter 
Lunch at five minutes past Fourteen 

0/ the Clock 
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[MR. DEPUTY SPEAKER In the Chair] 

CALLING ATTENTION TO MATrER 
OF URGENT PUBLIC IMPORTANCE 

[English] 

Reported Supply of Adulterated Rape
seed Oil through Fair Price Shops 
in Calcutta causing Paralysis to a 
Large Number of People -Conld. 

MR. DEPUTY SPEAKER : We are 
now continuing with the CalJing Attention. 

KUMARI MAMATA BANERJEE 
(Jadavpur) : Sir, at the very outset, I 
I would like to appeal to all the Members 
from this side or that side, to listen to me 
carefully because it is a very sensitive and 
serious matter. The Lok Sabha is the 
highest forum of our democracy. I think, 
it is our mandir, masjid, church and guru
dwara in our democracy. That's why, as a 
Member of the Parliament, I would like to 
raise this issue for the sake of human 
beings. 

I am grateful to you, Sir, for having 
this discussion. In my State, more than 
1,000 people have been affected by adulte
ration of rapeseed oil. Previously, it was 
in Calcutta, particularly in Behala area. 
Three hundred people are paralytic now. 
They have been admitted into the hospital. 
Now. mOre and more people are getting 
affected. It has covered many other areas, 
like Tolleygunge t Yadavpore, Vishnupur, 
Mograghat. Bhawanipur. That's why it is 
our duty to raise tillS issue in this August 
House. 

Sir, I have personally met the affected 
people in these areas and in the hospital. 
I have myself seen tears in their eyes. 
People ranging from a five-month child to 
85-year old men are affected by the adulte
rated rapeseed oil. When I met them, they 
just asked me with tears rolling down from 
their eyes : Whether we will survive or not ? 
A 6 S-year old mother asked me : Whether 
I will be able to cook food for my children? 
A boy, aged 22 years, said: Mamatajj~ can 
you tell me whether I can survive or not ? 

Who is to be blamed for all this? The 
State Government is there. The Central 
Government is there. Who will tako tbe 

responsibility of these ? Four hundred 
people have been admitted into the hospital. 
Their upper limbs, their Jower limbs, aro 
totaUy paralytic. 

I am grateful to our Prime Minister. 
He is very much concerned about this. Our 
hone Health Minister has already visited 
the hospital for necessary action. He has 
directed that necessary assistance should be 
given to tbe State Government. jf that 
Government is willing. 

I want to raise this issue because now 
it has affected Calcutta. Tomorrow, it may 
affect other parts of the country. After the 
~hopal gas tragedy, you cannot imagine this 
type of incident which took place in our 
country. That's why, I think, all the Mem
bers of this House-e-ither from this side 
or {rom that .. side-will condemn the 
culprits who are indulging in adulteration. 
Poor people are going to be victimised. This 
House should condemn this, 

SHRI NARAYAN CHOUBEY (Midna
pore) : We do condemn. 

KUMARI MAMATA BANERJEE: I 
want to teJ1 the Helth Minister who is here 
that after he visited the hospital, another 
200 people have been admitted. What was 
given in the State Government's report? 
One report has come in the paper. One 
medical team from the Indian Medic-al 
Association, experts of the medical team 
have stated that wrong treatment was given 
and going on for the victims. They are 
giving steroids and dec aden to the victims. 
Experts said that it is wrong treatment. 
That is why I just raise the matter for your 
kind information. 400 people are para
lysed. They are not getting proper treat
ment. Wrong treatment is going on. I 
want to ask you as to what is your moral 
responsibility to save these people, to protect 
these people. What steps are you taking 
to protect these peopJe and to protect the 
interests of these people? The State's Food 
and Supplies Minister has clarified that be 
would like to place on record that untill 
now there have been no incidents Where the 
supplies l'Cceived from the Government of 
India have been suspect or in 'any way 
found unsuitable for human consumption. 
If Government is nol guilty for 
that, then who is gUilty ? This is a 
very serious question. J do not want 
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to criticise my State Government here 
because I cannot criticise. But I can praise 
my State Government which is my right. I 
think that everybody will admit this. 
Because of the excellent work done by my 
State Government, 400 people have been 
admitted in the hospital. That is why I 
suggest that the Chief Minister should set 
the award of Padma Bhushan from the 
Central Government. I want to tell you 
that this is because the entire Government 
is paralysed now. Who wilJ protect the 
people 1 If the State Govcrment is not 
willing to protect the people. then it is your 
responsibHity to protect the people: We 
want to know what you are dOing in this 
regard. 

AN HON. MEMBER 
you tell Jyoti Basu. 

Mr. Acharia, 

SHRI SAIFUDDIN CHOWDHARY 
We ignore her. 

KUMARI MAMATA BANERJEE: I 
am happy that my colleague, Mr. Saifuddin 
Chowdhary has ignored me. It is good. They 
ignore the people Who am I ? I am people's 
representative. They can suppress me but 
they cannot suppress people's words. That 
is my question. 25 days are over. How 
many persons have been arrested who were 
indulged in this adulteration? Only six or 
seven persons have been arrested but I know 
that this is only an eye·wash. That is why 
I am requesting you to bring the amend
ments of the Prevention of Food Adultera
tion Act, 1954. You bring new amendments 
for stringent action against the culprits and 
against the adulterators who are indulging 
in all these kinds of things. They should 
be hanged. After the Second World War, 
we have seen from the newspaper that the 
Japan Government shot two aduIterators 
and after that no such j ocident took place. 
But in our country, our tirst Prime Minis
ter, Pt. lawaharlal Nehru said that we 
should take strong action against the adul
terators. Sir, even in China. they are taking 
stringent action against the adulterators. Sir, 
I think the Members will say, noboy died 
in this incident but I would like to say that 
it is worst than death, rather I would say 
it is just like murder. It is a very big crime 
I hat the people are induJain8 in these sort 

of things. Therefore, I would 'request you 
to take strong action against these aduJtera
tors and also bring an amendment to the 
Prevention of Food Adulteration Act, 1954. 
In your statement you have said that the 
State Government has the power to take 
action against the culprit. But you have to 
give more powers to the State Governments 
so that they could take stern action against 
these adulterators. 

The West Bengal State Government is 
giving Rs. 500 each to the affected families. 
I have seen with my own eyes that the 
whole of the family, parents as well as 

children are admitted in the hospital. Sir, 
it a matter of schame. Despite the fact 
that they have their legs and hands, still 
they cannot move, they cannot take their 
food and they cannot walk. I would:request 
the Government to take sonle steps to 
rehabilitate these victims. Both the State 
Government as well as the Centrlll 
Government should find some way 
out of it. It is not a partisan matter. 
I do not want to make it a political issue. 
It involves the lives of the human beings 
and, therefore, some step must be taken in 
this direction. 

Who is the main culprit? Sir, I would 
like to inform you that the main culprit is 
the Ration Shop called the 'Garib Bhandar' 
where the adulterated rapeseed OIl was 
distributed. Sir, this shopkeeper was arrested. 
only day before yesterday. I would like to 
know why you have taken so much time 
to arrest him. Our State Minister is not 
here that is why I am asking you as to why 
so much time was taken to arrest him. I 
would request you to give some special 
benefits to the victims there. 

Our Health Minister is sitting here. I 
would like to request him to send one 
expert medical team to our State because 
the patients there are very much in need of 
good medicaJ facility. They require some 
physiotherapy treatment which is not being 
given to them because of Jack of doctors 
and other things. Therefore. I would 
once again request our Health Minis
ter to send an expert medical team there. 
Our Health Minister has assured the West 
Bengal Government that they ar'e willing to 
give every possible assistance to them but 
I am sorry to say that the reply is that they 
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are not interested. Since this incident took 
place in my constituency, I would request 
you to please send an expert medical team 
so that they can find out as to what is the 
actual disease. Nobody knows about the 
actual disease. If you will not send . a 
medical team there, then you will not be 
able to save these people. Therefore, I 
earnestly request the Central Government 
to set up a medical board which should go 
there and find out the cause of the disease. 

Lastly I Sir, I would hke to say that the 
Central Government should assure the 
House that such type of incident will not 
occur again. The Central Government wjll 
show no mercy to the people who are 
indulging in such crimes. The Health 
Minister has visited my State. Shri Ajit 
Panja also visited that place. So, I would 
request, if there is time, OUI Prime Minis
ter should also go there and meet the people. 
Our Head of the State did not visit the 
suffering people because he was also not 
well. It appears he was ill because of the 
use of adulterated rapeseed oil. That is why, 
I am requesting that you must take this 
matter very seriously and do something for 
the victims. 

SHRI SAIFUDDIN CHOWDHARY: 
Just one clarification. 

MR. DEPUTY SPEAKER: Not now. 
I wil1 allow one hone Member for 
seeking a clarification after the Minister has 
answered. 

Now, the Minister. 

SHRI SAIFUDDIN CHOWDHARY : 
He is not there. In the meantime, I will ..• 
(Interrrupt ions). 

SHRI ASUTOSH LAW: If he is 
allo,wed to speak in the calling attention, it 
will be taken as a precedent in future .••• 
(Interruptions). 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI MOT} LAL 
VORA) : Sir, I want to give certain" infor
mation because I have been there . .. (Inter
ruptions). 

SHRI AMAR ROYPRADHAN (Coach) 
Behar) : On a point of order ••• 

SHRI MOTI LAL VORA : I am not at 
all replying; I am just giving some infor .. 
mation. 

MR. DEPUTY SPEAKER: Mr. Sukh 
Ram will reply now. 1 am not allowing 
anybody else. 

SHRI SUKH RAM : Mr. Deputy 
Speaker, Sir, One point was raised by some 
friends from the opposition side that one 
or two lines were deleted from the text of 
my statement. I may make it clear that I 
received this notice only yesterday, and 
keeping in view the seriousness and impor
tance of this issue, I agreed to reply to it 
today and the officers in my Ministry sat up 
to 2 O'clock in the night and they received 
various informations from the West Bengal 
Governmen t. 

I received this draft reply only at 9.30 
in the morning and then I finally approved 
it at about 10 30 in the morning. Ir was 
then finally typed and circulated. The 
original draft reply was, I think, sent to the 
dealing Assistant in the Lok Sabha and the 
hon. friends must have procured it from 
there. According to the rules also, when 
I give my reply here, that only is considered 
to be the final reply. 

Secondly, there was some objection by 
some friends that it should not be taken up 
as a calling attention, it should be con
sidered as a discussion und er Rule 1 93 or 
something like that. I wonder, how this 
issue should have been raised at all. In 
fact, the Members should congratulate the 
moverS of this calling attention. This is a 
very serious matter. This is not a partisan 
issue because it concerns human suffering. 
More than 300 peopJe are suffering. Who 
is the real culprit? My entire reply is 
based on the facts supplied by the Govern
ment of West Bengal. These people are 
suffering and now the question before us is 
as to how it happened. Of course, an 
investigation is going on. The Government 
of West Bengal is conducting an investiga. 
tion. Bul one fact is established by the 
preliminary investigations Adulteration of 
the oil has taken plane at one fair price 
shop and the owner of that fair price shop 
is abscondina. Three Persons who were 
workin. under him have been arrested. A 
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case of violating th~ Jaw was registered in 
the year 1984 awnst this absconding 
person. That (case is still going OD. I fail 
to understand as to why for the last four 
years action could not be taken against 
him. 

I am repeat that I am saying aU this on 
the basis of the facts supplied by the 
Government of Wes t Bengal. Now, the 
initiative taken ·by the Congress(l) members 
on this side should have been appreciated 
by the Members on the Opposition Benches. 
As a matter of fact, they themselves could 
have raised this issue and asked for a 
calling attention motion. Perhaps, they did 
not think it fit to bring it before the House 
because they happen to be from the ruling 
party in that State and Congress is the 
opposition party over there. 

SHRI BASUDEB ACHARIA You 
yourself have stated that this is not a 
partisan issue and now you are taking a 
partisan line. 

SHRI SUKH RAM : In the morning 
you did object to raise t his issue. 

SHRI SAIFUDDIN CHOWDHARY : We 
wanted to participate in this debate. 

SHRI SUKH RAM : There was an 
objection by my friends from the Opposi. 
tion Benches. They stated that tbis could 
not be discussed here because it was a state 
subject. 

I may clarify the position. This issue 
relates to the public distribution system. 
We are supplying certain essential com .. 
modities to the States and rapeseed oil is 
one of them. The adulteration of an 
essential commodity supplied by the Central 
Government to the State GOvernment 
does concern the Central Government. In 
that capacity also. this issue can be consi
dered by this House. I do not know why 
you have taken an objection. 

SHRI SAIF1JDDIN CHOWDHARY: 
Who objected? 

SHRI SOMNATH CHATTERJEE: 
Let us· put the record straight Sir. We 
objected only to discuss a State issue here. 

We never objected to discuss the supply of 
rapeseed oil and its adulteration. Please do 
not put words into our mouth. ~We did not 
object to it. 

SHRI SUKH RAM : This is not a 
State issue. This is one of the items sup. 
plied by the Public Distribution System. 
This issue relates to the Centre and that 
is why this has rightly been raised here. 

As far as the facts of the case are con
cerned, I have stated in my reply that the 
first consignment was issued to this Fair 
price Shop on 22nd June. It was worth 
9.75 metric tonnes. The second consign .. 
ment Was issued on 5th July. 1988. This 
matfer came to the notice of the State 
Government probably on the story which 
was carried by a local press over there on 
the' 18th July, i.e. this fact came to the 
notice of the State Government after a 
lapse of about 27 days. Thereafter the 
Minister of Food and Civil Supplies of 
the State Government visited the site. Then 
the State Government started investigating 
this matter. I do not know how this raid 
had taken place. As far as the duty of 
the Central Government is concerned. I 
want to simply state that whosoever is 
responsible or whosoever is at fauJt
whether it is the agency of the State 
Government or the agency of the Centra) 
Government, it must be identified and sever
aly punished so that such things do not take 
place itl future and the guilty is punished. 
There is no question of SUppressing the 
facts by us nor I think by the State Govern. 
ment also. The only thing is that, when this 
investigation is going on we are prepared to 
assist the State Government wherever it is 
possible. But two things have been establish
ed. First is that, when the State Govern
ment conducted certain raids on account of 
this case, rapeseed oil worth one lakh was 
seized and this was on account of violation 
of laws by the depot holders. The State 
Government bas always been requesting 
the Central Government to allocate more 
edible oils to the State, I made it clear 
that 100 per cent demand of the State 
Government may not be pos sible for 
the Central Government to meet but 
we are trying to meet the minimum demand 
of each and every State Oovernmeat. But 
at the sametime I have been requesting in 
writing to the Slate Governments that tbey 
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have to ensure that this essential commo
dity reaches the poor because the price of 
it is about Rs. 14 Rs. 15 per kg. against 
the price of other indigenous edible oil 
which ranges between Rs. 25 to Rs. 30. 
The State Governments have to come with 
heavy hands against the person who violates 
the Jaw, In this case it is established 
that a lot of edible oil which is being sup
plied to the West Bengal is being misused. 

SHRI SQMNATH CHATTERJEE 
Only in one shop, it has been found ..• 

SHRI SUKH RAM: Only when this 
cast came to their notice, edible oil worth 
one lakh was seized in that very locality, 
They have not conducted the State-wide 
raids; otherwise I am ver y sure this oil must 
have been misused by some people. I don't 
say that it is not misused elsewhere. In 
other States a]so it may be misused. But 
what we have been requesting is that the 
State Government should ensure that 
this goes to the people. This fact is esta
blished. Sometimes you also say and 
rightly so that as you are the representative 
of [he people, you must raise the voice of 
the people here in this forum. This is the 
right forum for you. You say that West 
Benga1 is n~t treated wen by the Central 
Government, that the Central Government 
has reduced the allocations of foodgrains 
to the West Bengal. As I stated the other 
day, whatever allocation we have given this 
year, even that is not being Jifted by the 
West Bengal Government. My request to 
you is that you take up this matter with 
your Government and find out the truth as 
to why this is not being lifted, instead of 
blaming the Central Government. 

SHRI SOMNATH CHATfERJEE: 
This is the object of this Calling Attention. 

SHRI S UKH RAM : This is what I 
say. This has been adulterated at a certain 
level, and the shop-owner has been abscond
ing. It is very strange, as I stated, that 
there is one case against him the Essen
tial Commodities Act, and for the last 
four years this case could not be decided 
by the State Government. (Interruptions) 
This might encourage him to indulge fur
ther in this nefarious activity. (Inferr uptlons) 

The West Bengal Government has 
admitted in its reply that there may be a 

large number of benaml shops, and this is 
also a benami shop. 

SHRI CHINTAMANI JENA : Why 
don't you institute a CDI inquiry on thi s 
issue? ... 

SHRI SUKH RAM: I may make 
another submiss.on' : A very progressive law 
has been passed by Parliament. known as 
Consumers Protection Act in 1986, and 
we have been req uest ing aU the State 
Governments to constitute consumer councils 
at the State level. Bihar is the only State 
which has constituted this council. Had 
this Council boen constituted in West 
Bengal, in addition to tbe remedy r avaiJabJe 
under the Prevention of Food Adulteration 
Act, the consumers who ~uffer on account 
of negligence, omission or commission by 
the State or Central agencies, could have 
some remedy and seek some compensation 
-which goes up to Rs. 10 lakhs at the 
State level. Had they constituted it, the 
sufferers could get this benefit. Now I do 
not want to prejudice the inq uiry by making 
any statement. Whatever J have said is on 
the basis of the facts suppJied by the State 
Government. I wish that the State 
Government conducts this inquiry very 
quickly and identifies the culprits, and that 
the culprit is punished, because as far as 
the Central Government is concerned, we 
are supplying the essential commodities to 
the Slate Government; and thereafter, it is 
the duty of the State Government to supply 
them further to the people through fair 
price shops. 

As far as this import of edible 0 iJ fs 
concerned, I am given to understand that 
the quality contro] is ensured by the State 
Trading Corporation at the time of unload
ing of this oil; and the facts on record 
have proved it beyond doubt that this 
adu1teration has not taken place at the 
level of STC's issuing certificate to the 
State Government and at the level of the 
refineries, because this oil was not issued 
only to this shop; but it was iSSued to a 
number of other shops also. The c.mplaint 

has not come from cardholders of any other 

shop. It is only specifically the cardholders 

who have purchased this oil from this 
shop wbo have suffered. 
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The Health Minister rushed to the spot 
and made enquiries about it. He assured 
plI assistance to the State Government. 
Medicine worth Rs. 1 lakh has already 
been given to them. If they want physio
therapy equipment for rehabilitating those 
patients, the Health Minister bas assured 
them that it would be made available. Their 
reply is awaited. Now the West Bengal 
Government has to come forward in case 

they want any help. 

With these words, I sImply want to 
submit that thie:; should not be made a 
pdlitical issue; this is a human problem 
ancj whosoever is found guilty must be 
punished so that stich occurrences do not 
take place anywhere.and in future in West 

Bengal also. 

MR. DUPUTY SPEAKER : I have 
already informed the House that ] would 
allow only Mr. Chowdhary to seek clari .. 

fications. 

(Interruptions) 

SHRJMATI GbETA MUKHERJEE 
(Panskura) : I want to read from the 
Statesman. 

MR. DEPUTY SPEAKER: No. Nothing 
will go on recol d. 

(Irrterruplions)** 

AN HON. MEMBER! You cannot 
allow him. This is not correct. (Inlerrup
lions)** 

MR. DEPUTY SPEAKER: Only one 
clarification you seek. 

SHRI HARISH RAWAT (Almora): If 
I also seck a c1arification. will you allow 
me 1 Vnterrupl ions)* * 

AN HON. MEMBER: He is creating 
a new precedent. (lnterrupt/o,lS)** 

MR. DEPUTY SPEAKER: I had 
already informed the House. Now I cannot 
go back. I have already told you that as a 

**Not recorded. 

very very special case, J will alJow only 
one member to seek clarifications. I have 
already allowed Mr. Chowdhary. Now I 
cannot go back. 

(Inlerruptlon~')** 

MR. DEPUTY SPEAKER: You write 
to him. Please take your seat. Don't 
obstruct the proceedjngs, 

SHRI HARISH RAWAT 
showing a special favour 
(Interruptions) 

You are 
to them. 

SHRJ SAIFUDDIN CHOWDHARY: 
It is a heinous crime and severe punish
ment has 10 be given to those who are 
responsible for this. We should rise above 
party level to give them punishment that 
they deserve. But I am pained to say that 
there is an attempt to politicise this. 

I wa~ very happy when I read in the 
newspaper that an MP from that area 
Kumari Mamata Banerjee raised an agita
tion there. 1 liked it. (Interruptions) 

MR. DEPUTY SPEAKER: What do 
you want to say? 

SHRI SAIFUDDIN CHOWDHARY: I 
praised her for what she did. But when it 
crossed the limit, when a Chief Minister 
from other State goes there without intimat
ing the State Government. people become 
suspicious. (lntelruptions) I am asking the 
Minister. (Interruptions) 

I am asking the Minister whether the 
State Government ... (Interruptions) 

MR. DEPUTY SPEAKER: Please 
take your scats 

SHRI SAJFUDDJN CHOWDHARY: 
Dunng our talks in the Central Ha1l I told 
Kumari Marnata Banerjee: "What you 
are doing is very good, but do not cross 
the limits." 

MR. DEPUTY SPEAKER : Whatever 
you have discussed outside, why are you 
bringing here? You see the Minister's state-
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ment and ask a question. What you have 
discussed outside, why are )'ou brinains 
here ? 

(Iutetruptions) 

SHRI SAIFUDDIN CHOWDHARY: 
I also want to congratulate the Ministor for 
tho statement that he bas made tbat the 
State Government has taken action. that 
the investigations are loing on and some 
of the culprits have been arrested and DO 

stone will be left unturned tb book the 
culprits. I want to ask him, if he can tell 
us whether during last year a bulk amount 
of rapeseed oil was sold by the Central 
Government in the open market and 
(Interruptions) . 

MR. DEPUTY SPEAKER : That is all. 
Only one question. Now the Minister will 
reply to it. 

(Interruptions) 

MR. DEPUTY SPEAKER : Minister 
wiIJ reply now. I have asked him to put 
one question. 

SHRI SAIFUDDIN CHOWDHARY: 
Last question. There is a news item in 
Jugontar. 

(Interruptions) 

MR. DEPUTY SPEAKER : Only one 
question I have allowed. Nothing more. 
That will not go no record. No. 

(Interruptions)* 
SHRI HARISH RAWAT: I am on a 

point of order. You are discriminating. 
(Interruptions)* 

MR. DEPUTY SPEAKER: Only one 
Question, I have alJowed. Only the "1inister 
will reply. I allowed oaly one questIon as 
a clarification. That is all. 

SHRI HARISH RAWAT : You have 
a]]ow~ him. Let us also put a question. 

MR. DEPUTY SPEAKER : I have 
allowed only one question. 

·Dot recorded 

(Inl"'lgJllons )* 

MR. DEPUTY SPEAKER: Please take 
your seats. I wiJJ take care of this. 
(Interruptions)· 

MR. DEPUTY SPEAKER : I told you. 
I wilJ take care of this. 

(Interruptlons)-

Mr. DEPUTY SPEAKER : I lave 
permission only to raise only one supple
mentary. He has already raised it. That 
will go on record. Nothing else wi)) go on 
record. 

(Interruptions)· 

MR. DEPUTY SPBAKER 
order. 

Order. 

SHRI SUKH RAM : The whole HOUle 
must congratulate Miss Mamata Banerjee 
for raising this issue. We are not bringing 
politics in it. This is a question of human 
life. She has raised this issue, and all the 
sections of this House must appreciate this. 
(Interruptions) 

MR. DEPUTY SPEAKER : Please be 
calm. No further discussion. 

(Interruptions) 

SHRI SUKH RAM: Sir, there seems 
to be criminal neglect. omission commission 
on the part of certain State agency. It has 
to be identified. Investigation will reveal it. 
But there is definitely criminal neglect, 
omission or commission on the part of 
certain state agency. It should be identified 
by the State Government and severally 
punished ... (Interruptions) We have sup
plied essential commOdities to the State 
Government and it is the responsibility of 
the State Government to further make 
supply to the people through fair price 
shops. Adulteration has taken place at 
Jower level t i.e. fair price shop ... 
(Interruptions) My only request is that 
instead of bringing politics in this issue, we 
have to consider it dispassationately. 
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14.51 hrs. 

ELECTION TO COMMITIEE 

[Englbh] 

Rubber Board 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): On behalf of 
Shri Priya Ranjan Das Munsi, I beg to 
move: 

"That in pursuance of sub-section 
(3) (e) of Section 4 of the Rubber Act, 
1947 read with rule 4( 1) of the Rubber 
Rules, 1955, the members of this 
House do proceed to eIcct, in such 
manner as th" Speaker may direct, two 
members from among themseJves to 
serve as members of the Rubber Boar~, 
subject to the other provision of the saId 
Act and the Rules made there under." 

MR. DEPUTY SPEAKER: The ques· 
tion is : 

"That in pur usance of Sub-section 
(3) (c) of Section 4 of the Rubber Act, 
1947 read with ru1e 4{ 1) of the 
Rubber Rules, 1955, the members of 
tbis House do proceed to elect, in such 
manner as the Speaker may direct, two 
members from among themselves to 
serve as members of the Rubber Board. 
subject to the other provisioll of the 
said Act and the Rules made there
under.". 

The motion was adopted 

14.52 hrs. 

AIRCRAFT (AMENDMENT) BILL-Contd. 

[English] 

MR. DEPUTY SPEAKER: Now, let us 
take up further consideration of the motion 
moved by Shri Shivraj PatH on the 4th 
August, 1988. 

[Trans/alion] 

SURI YOGESHWAR PRASAD 
YOGESH (Chatra): Mr. Deputy Speaker, 

Sir, 1 had said while speaking on the 
Aircraft (Amendment) BilJ yesterday that 
the BiU is purposeful and in the national 
interest. Therefore, there is no need for any 
special discussion on it. But some of our 
colleague8 havo made it debatable unneces .. 
sarily. 

Without going into details, I want to 
say only this much that there should at least 
be some provision of punishment for 
those who obstruct work. But the punish. 
ment being provided in this Bill is very 
light. 

Our friends from opposite benches had 
expressed doubts that the poor people would 
be harassed and some people would try to 
take undue advantage of the Act. In this 
connection, I want to say that when ever 
any work is done in the national interest, 
some or the other disadvantage is always. 
I insist that this Act should be implemented 
promptly. 

Aircraft are not in sufficient number in 
Our country. Therefore, we do not get 
proper air service. It is clear that any harm 
to aeroplanes affects the air services 
adveresely and even the air service running 
smoothly is disturbed. I want to apprise 
the hon. Mini6ter tbat one of the aero
planes operating between Delhi and Bihar 
remained off the air for two days and the 
other plane the operation of which is very 
useful for going to Ranchi via Lucknow 
and Patna has lost its utility due to its 
delayed flights. It creates difficulty for the 
air passengers from Ranchi and a lot of 
their time is wasted. 

SHRI HARISH RAWAT (AJmora) : In 
this connection, I want to tell the hon. 
Minister tbat Indian Airlines have neglected 
tbe Patna Sector. 

SHRI YOGESHWAR PRASAD 
YOGESH : On the other side, the aeroplane 
operating from Calcutta omits Ranchi on tbe 
pretext of bad weather. It happens on 3.4 
days in a month. You can understand the 
extent of difficulty beina faced by tbe 
passengers in utiJising this air service. 

Another thing is tbat the Vayudoot 
service started in Bihar recen tly is irregular 
and is DOt systematic. It is a matter or 
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great pleasure that the Vayudoot service has 
been started between the industrial area 
like Dhanbad in Bihar which is famous 
for its cookins coal in tbe whole country 
and only where cooking coal is available 
and Bakaro where there are many centres 
of scientific research. People fly from there 
to other places but this service is not 
rcaular, it should be maCie reBular. 

Secondly, the Gaya airport is an airport 
where there is no bus service and the 
passengers have to face a lot of inconvenience 
due to the long distance from the cit}. The 
followers of Buddhism have a keen interest 
in Gaya and it is also a big centre for the 
people of other faiths. But they cannot 
utilise the Vayudoot .. ervice. Keeping this 
fact in view why bus service is not being 
started there '1 It is requested that the hone 
Minister may kindly start Vayudaot ser,vice 
linking Palamau, Daltenganj, where there 
is a nationaJ park, Bhagalpur and other 
important places in Bihar. 

SHRI SURESH KUIlUP (KoUayam) : 
In the statement of this Bill, the Minister 
says that bird strikes to areroplanes near 
aerodromes have been quite freqnent. 
Everybody knows that in the vicinity of 
aJmost an the major airports there are 
slums and jhuggis. Garbage dumping 
areas of the major cities are nearby these 
airports. That creates a serious problem. 
I do not know the Government can prevent 
slums. dumping grounds nearby the airport 
by bripging a legislation only. What is 
needed is Proper coordination between the 
airport authorities and local civic bodies. 
This was a common hapening in Trivandrum 
airport because nearby the airport, 
city corporation's major garbage dumping 
pround was there. So till two years back 
this bird hitting was quite regular. With 
the result, the flights were delayed and the 
time schedule of the aircrafts was also got 
upset. So, instead of bringing this sort of 
a legislation, what is needed is proper 
coordination between the municipal corpo
ration and the local civil bodies. 

I want to get one clarification or onc 
point which is mentioned here i.e. polluted 
and obnoxious matters. What does he mean 
by obnoxious matters 1 As it is, this is a 
general statement. It bas to be defined 
properly. Another point is about "within 

a radius of ten kilometres". I think, that 
also is going to create problems becouse 
an airport like COChin which is very much 
inside the ci ty r if you specifically say tbat 
nothing can be dumped or DothinS can be 
done within a space of 10 kilometres, it 
will cause immense difficulty. So, that hai 
to be reconsidered and in thii connection I 
would like to mention about some a~pect. 
of the airports in Kerala. Sir, eyed though 
it is not connected wJth this Bill, I would 
like to mention a few points because we get 
a very rare chance to mention such things. 
Sir, it has been the constant demand of the 
people of Kerala that Trivandrum airport 
should be made an international airport. 
Whenever this question was raised in this 
House, flimsy execuses were given. Morever, 
there is a complaint from the people of 
Kerala regarding the enormous charges 
collected by Air India from the passengers 
from Kerala. I think the fulling pa~ty 
members from Kerala would also agree 
with me. 

15.00 hrs. 

MR. DEPUTY SPEAKER : You are 
discussing about the Air India charges which 
is not the subject matter of the Bill. 

SHRI SURESH KURUP : Because I 
got this opportunity I am mentioning this 
point. Sir, tbis question has been raised 
repeatedly in this House. Whenever this 
question is raised the Minister gives a stand
ing reply that this fare is fixed by the lATA 
and nothing can be done. Our request is 
that the Ministry or the Air India Autho
rities should take up this matter with lATA 
and must reduce the charge& to Gulf pas
sengers because Gulf-Trivandcum sector iii 
monopolhsed by the Air India and they are 
charging more. If you allow some inter
national airlines to operate-many Inter
national airlines have given application for 
operating flights from Travandrum - they 
are prepared consider this point. But tbe 
A ir India is not willing to allow any inter
national airlines. Therefore, I would request 
that other international airlines should be 
allowed to operate tliahts from Trivandrum 
or else you shoUld reduce the charge in the 
Gulf .. Trivandrum seclor. 

Sir, the passengers Who are coming to 
Calicut airport face a Jot of difficulties. 



343 A.ircraft (Amdt.) Biil AUGUST S, 1988 Alrcra/t (Amdt.) slil 344 

[Sbri Suresh Kurup] 

Most of the people who have gone to QuI( 
countries are mostly from Malabar and 
these passengers prefer to come to Calicut 
airport from Bombay. Almost all the times. 
the airlines authorities do now allow the 
passengers to carry their baggage along with 
them. So this baggage comes after three 
or four days. Sometimes, these passengers 
have to go back to Bombay and again bring 
their baggage to Callcut. I am bringing this 
difficut1y faced by the pasr;engers to the 
notice of the hone Minister so that he will 
take action suitaWy. 

SHRI KAMAL CHAUDHRY (Hoshiar
pur) : Hon. Deputy Speaker, Sir, I welcome 
the Aircraft (Amendment) BilJ, 1988, which 
is to amend the Aircraft Act, 1934. I 
support whole-heartedly this Bill and J am 
thankful to you for having giving me this 
opportunity to speak on a subject on which 
I will be speaking as a professional. I am 
also thankful to the Minister who is going 
to put into practice what I had suggested 
more than 15 years ago. When I was in 
a flighter cockipt I had can ied out survey 
as Unit Flight Safety Officers, Station 
Flight Safety Officer and as a Flight 
Commander and I have covered upto 150 
to 200 Kms. around the air-fieJd by air and 
upto 50 Kms. around the air-field on 
gfQund. I would like to clarify a few points 
which have been raised by the hon. Members 
here, One is regarding 1 0 KIDs. Jimi t. This is 
the zone where the speed of the aircraft 
is very low, the manouveability is very less 
and the aircraft is most vulnerable. The 
height is very low and safety marging is very 
less. The pilot cannot take evasive action. 
Of course, I would like to increase lhis 
limit to thousands of Kilometres where we 
can have cleaner India, where we do not want 
to see what we saw in New Delhi after the 
recent rains. A point was raised regarding 
rubbish garbage and obnoxious materials, 
what is meant by this is the left-over food
stuff which are thrown by the 'rebriwalas' 
'hawkers', etc. 

Secondly, the slaughter houses and the 
open areas where the animals are skinned 
and flf'sh is removed and finally the 
carcasses are left in the open which attract 
vultures who eat the flesh. These vultures 
arc the ones which create damage to the 

aircraft. 

Some points are raised about the pu .. lish· 
ment to the birds and human beings. This 
point was raised by the Indian Air Force 
to use flam shooters to kiJl vultures. Dr. 
Salim Ali who was a famous world ecolo
gist, had recommended t hat this should 
not be done because this will upset the 
ecological balance in the country. Next 
point was about the bird-free areas. There 
are bird free areas like the deserts and less 
populated areas. But I am sure we;, will not 
)ike to shift O-.lr air fields to the deserts. 
The Air Force bad tried to solve this 
problem by flying above two kilometres 
height and flying during dawn and dusk at 
low level. I am sure you would realise that 
this cannot be done in the case of civil 
aircraft. 

Next point was on the VVIP flying. The 
world has changed from Dakota to Super
sonic Concorde and from a single engine 
to twin engine to 4 engines, also from 
piston engine to turbo prop to jets. There
fore, we would Jike to give the best possible 
aircraft to the Prime Minister both from 
the security angle and also from the angle 
of prestige of the country, Those of us who 
are either in the Defence Committee or who 
have visted any of the Defence establish
ments would have noticed how good 
!reatment is given to a VIP. So, jf there 
IS one car for a VIP, another car is kept 
standby. In the same way. the Prime 
Minister must get the best aircraft available 
both from the security angle and from the 
question of prestige of the country also a 
standby aircraft must be kept available. 

I would love to have this 10 kilometres 
limit increased to thousands of kilometres 
to have a clearner India so that we can 
avoid what happened last month in Delhi 
due to garbage and rubbish. 

I have a few suggestions to make : 

(1) To remove rooster trees Within 10 
kilometres of the airfieJd. These 
are a Iso called ghost trees. 

(2) Some time should be given on 
Doordarshan firstly, for slogans 
a~ainst bird menace, secondly for 
pilots to speak on bird menace 
and thirdly, films could be shown 
on bird hazard to flying. 
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(3) The third suggestion is involvement 
of the Station Flight Safety Officers 
with the District administration so 
that they can ,inform tho District 
Administration, Municipal Corpo
ration etc. about such areas where 
immediate action must be takeD. 

(4) Punishment should be increased 
from 3 months to 3 years anrl nOlo 
one year of imprisonment and a 
fine from Rs. 1000 to Rs. 10.000 
and not Rs. 2000. This is what 
was suggested to the Ministry of 
Home and Ministry of Law earlier. 

MR. DEPUTY SPEAKER: Now, the 
hone Minister. 

MR. DATTA SAMANT. (Bombay 
South Central) : Sir, I am waiting to speak. 
This is an issue on which I would very 
much like to speak. I have given my name. 

MR. DEPUTY SPEARER: No, today 
is the day of Private Members BiHs. There 
is no time, I am very sorry. 

DR. DATTA SAM ANT 
issue pertaining to Bombay. 
metres .. 

This is an 
Ten kilo-

MR. DEPUTY SPEAKER : The 
Minister will take care of it, don't worry. 

(Interruptions) 

DR. DATTA SAMANT: The Minister 
cannot afford to take 20 minutes. Sir, J 
h ave given my name. 

MR. DEPUTY SPEAKER You have 
given and everybody has given. You are 
Independent Member. 1 cannot allow the 
time for you. Already one Member spoke. 

DR. DA IT A SAMANT : I can finish in 
five minutes. 

MR. DEPUTY SPEAKER: No, no. 

DR. DATTA SAMANT : Sit. you know 
that 'you are settinl down in Bombay. in 
the airpo rt five 1 akh serpents are there 
touching the aerodrome and you are not 

**Not recorded. 

liviDS them any amenities, you are rushing 
through such bills. 

MR. DEPUTY SPEAKER : He wiU 
take care of it. Nothing will go on record. 

(Interruptions)·· 

MR. DEPUTY SPEAKER: J will Dot 
allow you. Nothing will go on record. 

(Interruptions) 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ V. PATIL): 
Sir, I would like to thank all the hone 
Members who have participated in this 
debate. 

PROF. SAIFUDDIN SOZ (Baramulla) : 
Including Datta Samanl. 

SHRI SHIVRAJ V. PATIL: Of course, 
I include the hon. Member from Bombay, 
Dr. Datta Samant also, my good friend. 

Some Members have reaJly appreciated 
the work done by the Indian Airlines 
and other airlines and we are thankful 
to those Members. The good words 
they have uttered about the airlines 
will certainly encourage those who are 
working in the airlines. Some Members 
have criticised also and given some sugges .. 
tions too. We have noted the suggestions 
and we have noted the criticism also and 
we will try to act upon t he suggestion and 
try to make use of the advice given by the 
hon. Members in order to see that the 
efficiency and the service given by the 
Airlines is better and better every day. 

There are two sets of points made by 
the hone Members. One set of points relates 
directly to this Amending Bill and the other 
set relates to the aviation acti\'ity as such. 
First of - 11, 1 win deal with the points 
which have a direct bearing on the amendins 
Bill. 

One of the Members wanted to know 
as to how a bird can be a menace or 
hazard to the aircraft. It is the speed with 
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which the aircraft flies and bird flies which 
is important and when an object with great 
speed hit s any other object, the impact is 
very powerful very forceful and it causes 
damage. I can give you the facts and 
fiaures on bird strikes. 

In 1982. about 147 bird strikes took 
place. In 1983, the number was 291; in 
1984-183; in 1985-184; in 1986-189; 
and in 1987-) 71. These are the figures. 
The bird strikes have damaged the aircrafts 
and also sometimes it has becommc very 
difficult also [0 fly them safely. One Member 
wanted to know what other steps have been 
taken. This is a matter which is causing 
great concern to the Civil Aviation Ministry 
as well as the Defence Ministry clnd from 
both these Ministries, steps have been taken. 
Studies were done in this maUer. Reports 
have been submitted and on some of the 
reports, actions have been taken in both 
the Ministries. The local self.gbvernment, 
the local authorities and the State Govern
ments also hlVC been approached and they 
have been requested to see what steps are 
taken to remJve the garbage and waste 
materials on cities which attract the birds, 
Scientists also hay\! been asked to find out 
some method, some mean), some chemicals 
which can help us in these m:lttters. Now I 
there are so many other steps which have 
been taken. 

DR. DATTA SAMANT: It is a hypo
thetical discussion. 5 lakh peopJe are 
living surrounding Bombay airport. You 
cannot do anYlhing h~re. This is a hypo. 
thetical discussion. There are about 90 
buffaloe stables touching aerodrome. (Inler
ruptions). 

SHRI SH1VR,o\J V. PATIL : These are 
some of the steps which helve b:!en taken. 
One of the Members wanted to know as 
to what we are doing about the slums which 
are around the aerodrome. And the hon. 
Member is also very agitated and he wants 
to know as to what has been done by the 
airlines in India to see that the slum is not 
there. For you information, 1 would like to 
say that we have taken steps to see that 
people Jiving in the slums are also helped 
in this regard. We have contributed Rs. 
one crore to see th at they are removed to 
other places and rehabilitated. 

DR. DATTA SAMANT (Bombay South 
Central) : You are not giving them permis
sipn for construoting latrines for the last 
10 years. Government of Maharashtra has 
written in this regard. Ir is an important 
matter. 

SHRI f>HIVRAJ V. PA TIL : That is 
something different. We will discuss this 
matter. Please don't interrupt me .. (Jntel'rup
lions). If you have any problems, I can 
discuss with you. 

About 10 KM radius, hOD. Member 
Shn Kamal Chaudhry has given the 
explanation, There were two hone Members 
who wanted to know w~lt is the defini· 
tion of obnoxious material and 
obnoxious substance. I \ would like to 
read a rule which is very pertinent in this 
respect A part of the rule says: ' Obnoxious 
matter is that which attracts or is likely 
to attract vultures or other birds and 
animals within the radius of 10 kms." That 
means, a substance which is obnoxious to 
the olfactory gl ands and which attracts the 
birds wi1l be treated as obnoxious substance 
and for the definition of the word 
"obnoxious", for this law, this kind of in
terpretation would be helpfu1. Of course, 
in order to find out what is exactly the 
meaning of 'obnoxious', the law itself will 
be useful and other parts of the law will 
also help in this respect. This is a very very 
simple Bill. It was not nccessa ry for this 
august House to discuss this Bill for such a 
long time. 

There are two things which are expected 
to be done. One is to make the offence 
cognizable. When the offence was non
cognizable, the police could not take 
action against the offenders. We have made 
this offence cognizable and now it is possi
ble for the police or any other authority 
to take action without obtaining the 
warrant from the Courts against the 
offenders. This is one important aspect of 
this BiU. The second important aspect of 
this BiU is that the punishment is enhanced 
from thre~ months to one year now the 
fine from Rs. 1000 is increased to 
Rs. 2000. The punishment is made a little 
more stringent and we expect that those 
who throw the garbage, those who throw 
obnoxious substances in the open, on the 
road and which attracts the birds and which 
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causes danger and hazard to the aircraft 
flying over tbat area will be reduced. This 
is the intention. We are hoping to \provide 
tho punitive method to stop this kind of 
hazard as well as we are taking promotive 
steps also. Some assistance is also provided 
by the State Governments to the Municipal 
authorities and some other methods are 
also adopted to see that this does not 
happen. 

I come to the other points. Some 
Members wanted to know whther we are 
going to have any increase in the capacity to 
the extent of 12 per cent or not-i.e. from 
8 per cent to 12 per cent. This is 8 matter 
on which discussion is going on and it 
would be possible for the Planning Commis
sion and our Ministry also to discuss this 
matter and take a decision. The Seventh 
Five Year Plan is about to come to an 
end. Within the short period, whatever can 
be done will be done. In the Eig hth Five 
Year Plan proper decisions may be taken 
in tbis respect. Then, so many hone 
Members have spoken about the delay and 
I would like to say. . . 

SHRI VAKKOM PURUSHOTHAMAN 
(Al1epey): May I seek one clarification? 
In how many cases, how many persons 
were convicted so far under the provisions 
of the law? 

SHRI SHIVRAJ V. PA TIL : This is 
the stati sties which has to be collected 
from the State Police; this has to be collec
ted from the Municipal authorities and this 
has to be collected from other bodies also. 
About the delays, I would like to say ... 
(Interruptions) Hon. Members will appre
ciate that the Vayudoot is having only 19 
aircraft with them and the Indian Airlines 
is having only 50 aircraft with them. 
With SO aircraft, th~y have to take passen
gers from one corner of the country to the 
other corner and the number of passengers 
they are transporting is onc crore. If there 
is a delay at one place, then, it gets 
accumulated and it becomes very difficult. 
So, 1 would request that in this background. 
I would request the hone Members should 
appreciate how stupendous and difficult is 
tbe task. It does not mean that we are 
insensitive to the feelings of the Members 
on the floor of the House. On the con
trary, we would like to do aU our best, we 

would like to stretch ourselves macmnewise 
and man-powerwise and in any other 
respect in order to see that the delays do 
not occur. 

One of the important points is to 
increase the capacity of the airliD~s in or"'r 
to see that the cushioning time js avail.ble 
so that delays are reduced. We are 
taking Steps. We are trying to 
procure and acquire and get eo 
Jease also aricraft, if possible, to add to 
the capacity which is available with the 
airlines and to reduce the delays. 

I would like to say that we are sorry for 
the delay, It is not possile for us to 
defend very boJdJy standing on the Floor 
of the Hou~c that deJays are not occurring. 
That is not cur stand. We are quite sensitive 
to this aspect. But at the same time in 
a very humble manner I would like the 
Hon. Members to appreciate the difficulty 
that we have 50 aircrafts and we are trans· 
porting one crOre of people. Vayudoot is 
having only 19 aircrafts and they are 
touching about 90 points. 

SHRI HARISH RAWAT (Almora) : 
We appreciate your djfficulty. What we 
request is that you may please purchase 
some more aircrafts. 

SHRJ SHIVRAJ V. PATIL: That is 
what exactly I have said. Probably you 
were thinking about your own questions. 

Some Members have spoken about 
starting new routes and having more flights. 
We would certainly be very happy to meet 
the demands made by the Hon. Members. 
I would like to make it very specific and 
clear that this does not mean any assurance 
given on the floor of the House. That is 
our wish, that is our desire to meet their 
demands and we are taking steps also. As 
Mr. Rawat said why don't we acquire 
aircrafts, we are in the process of acquir
ing the aircrafts. Already we have con
tracted to acqUire a few aircrafts and a few 
more aircrafts also we propose to acquire. 
Not only that, on lease also we want to 
take them at least on trial 6rst and we want 
to increase the capacity and we want to 
provide them Those points are under 
consideration and we would like to do 
tbat. 
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MR. DEPUTY SPEAKER : Why can't 
you recruit some maintenante staff? In 
tbe night at least they can work and keep 
them ready-

SHRI SHIVRAJ V. PATIL : I would 
like to say that machines are stretched 

to 9'% 

SHRI S.B. SIDNAL (Belgaum): There 
are some flights to our side. But they 
never come to BeJgaum and we have to 
halt every alternate day. Out of three 
sometimes two al'e grounded. 

SHRI SHIVRAJ V. PATIL: The onJy 
one point on which I would like to say a 
few words is about the VVIP flights. I 
would like to bring to the notice of this 
august House that when the Prime Minister 
visited last time the Jioreign countries, the 
flights which were operative in that period 
are 428 flight pairs and out of 428 flight 
pairs only 19 were cancened. When 
these 19 were cancelled, alternative arrange
ments were made for those whose flights 
were cancelled. 

SHRI SURESH KURUP: Can you 
give the statistics about how many flights 
were cancelled when the former Prime 
Minister visted foreign countries? 

SURI SHIVRAJ V. PATIL: Some 
people mentioned that about Rs. 7 crores 
were spent and all those things. It is not 
a fact. 

SURI SURESH KURUP: There were 
other Prime Minister also. When they 
visited foreign countries, how many flights 
were cancelled? (Interruptions) 

SHRI SHIVRAJ V. PATIL: I 
would like to say that last time when the 
Hon. Prime Mmister went aborad ... 
(Interruptions) • .. 

MR. DEPUTY SPEAKER : When the 
Minister is on his legs why all of you are 
s~aking ? I neVCl called upon aU of you 
to speak. Order, please. 

(Interruptions) 

SHR! SHIVRAJ V. PATIL: he went 
in an aircraft baving two eogines only. Je 

was Dot a Jumbo aircraft. It was Dot 747 
aircraft as is reported in somo newspapen. 
We had not kept any spare Jumbo aircraft. 
747 aircraft. He bad travelled. only by the 
737 aircraft having two engines which is 
Dot aUowed for VIPs. Now, we don't waot 
to take the risk with respect to tbe security 
other VVIPs. When long distances "are 
covered, this is not allowed. At the 
instance of our Prime Minister himself, 
this was done. (Interruptions) When l\trs. 
Indira Gandhi was travelling, she was also 
travelling in a four - engine aircraft. 
(Interruptions) 

MR. DEPUTY SPEAKER : Please 
order. Listen to the Minister's speech. 
(Interruptions) 

MR. DEPUTY SPEAKER: h shows 
that you are not interested in listening to 
him. 

SHRI SHIVRAJ V. PATIL : The 707 
aircraft is four -engined aircraft. Mrs. 
Indira Gandhi used to travel in four-engine 
aircraft-707 aircraft. This is phased out. 
And now 747 aircraft is four- engine 
aircraft. Other airaraft. that is 737 air
craft, is two-engine aircraft. Other Prime 
Ministers and VVIPs from Indin have been 
using Chartered flights when they go 
abroad. (Interruptions) 

For the benefit of the hone Members, 
ultimately I would like to say, Sir, it is 
the prestige and the dilCnity of the post. It 
is prestige of the conutry. Now, when tho 
Prime Minister or the President visit other 
countries, they talk about so many things 
which help both the countries for years 
and years to come. This hal to be taken 
into account. (Interruptions) 

I would request the hone Members not 
to talk about these things for a country 
like ours. (Interruptions) This is not in 
keeping with the dignity ... (Interruptions) 

MR. DEPUTY SPEAKER: The 
question is : 

I'That the Bill further to amend 
the Aircraft Act, 1934, be taken into 
coosideration. tI 

Tbe motion was adopted 
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MR. DEPUTY SPEAKER : The House 
will now take up clause by clause conside. 
ration of the Bill. The question is : 

UThat clause 2 stand part of the 
Bill" 

The Illotion was adopted 

Clause 2 was added to the Bill 

MR. DEPUTY SPEAKER: The 
ques tion is : 

"That Clause 1, The Enactina 
Formula and the Long Title Stand 
part of t he Bill." 

The motion was adspted 

Clause 1, the Enacting Formula and the 
Title were added to the Bill 

SHRI SHIVRAJ PATIL: I beg to 
move: 

"That the Bin be Passed. 

MR. DEPUTY SPEAKER: The 
question is : 

"That the Bill be passed" 

The motion was adopted 

15.27 hlr. 

STATUTORY RESOLUTION RE : 
DISAPPROVAL OF ARMS (AMEND

MENT) ORDINANCE, 1988 

AND 

ARMS (AMENDMENT) BILL 

[English] 

MR. DEPUTY SPEAKER : The House 
will now take up items 12 and 13 together. 
Now, Shrimati Geeta Mukherjee. 

SHRIMATI GEETA MUKHERJEE 
(Panskura) : I beg to move the following 
Resolution : 

UThat this House disapproves of 
the Arms (Amendment) Ordinance, 
1988 (Ordinance No. S of 1988) 

promulgated by tbe President on the 
27th May 1988." 

Sir. actually this Government haa 
passed 36 ordinances in its lifetime, six in 
the last session. The interesting thing i. 
that the last budget session ended on the 
13th of May and this ordinance was issued 
on the 21th of May. Why was tbis ordi
nance passed '1 It was reported that the 
terrorists and anti-national elements, parti
cularly in Punjab, have, in the recent past, 
acquired automatic fire-arms. 'rockets and 
rocket-launchers and other sophisticated 
weapons and ammunition. Is it between the 
16th and 27th they understood that the 
ammunition, automatic weapons, etc., have 
been collected '1 If pot, why wasn't this. 
thing brought forward in the budget session 
itself '1 Why was there an ordinance '1 • 

Sir, everybody know in Punjab that 
automatic weapons were being used by the 
terrorists for a very very Jong time. 
Therefore, it is the habit with the Govern
ment to go on with ordinances. This could 
have been easily by a normal BBl. I may 
come on Mondy but probably, I will not 
be tbere. Therefore, Mr. Indrajit Gupta 
will continue on my behalf because his 
name is also there. Regarding the ordi
dance, I challenge and I say that there is 
no necessity for this Ordinance. This 
could have been a law much before and 
could have been given much better oppor
tunity to use this law, if they want to use, 
against the terrorist activities about which 
I want to say many more things. It is 
already 3.30 P.M. I would finish with these 
words now. 

MR. DEPUTY SPEAKER: You may 
continue OR Monday. Now we will pass on 
to the next item. 

15.31 hrs. 

COMMJITEE ON PRIVATE MEM
BERS BILLS AND RESOLUTIONS 

[Trans/aU on] 

Fift)l-Fourth Report 

SARI CHANDRA KISHORE PATHAK 
(Sabarsa) : Mr. Deputy Speaker, Sir, I biB 
to move: 
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"That this House do agree with 
tbe Fifty-fourth Report of 
the Committee on Private Member; 
Bills and Resolutions presented to the 
House on the 3rd Ausust, 1988". 

[English] 

MR. DEPUTY SPEAKER The 
qpestion is : 

"That this House do agree with 
the Fifty-fourth Report of the Commit
tee on Private Members' Bins and 
Resolutions presented to the House 
on the 3rd August, 1988." 

The motion was adopted 

15.32 bra. 

RESOLUTION RE: CENTRE-STATE 
RELATIONS-Condt. 

[English] 

MR. DEPUTY SPEAKER: Now we 
will take up further discussion on the 
following Resolution moved by Shri H.M. 
Patel on the 18th March, 1988 : 

"This House express its deep 
concern over the present Centre--State 
reI ations and demands their early 
restructuring so tbat federalism underly
ing our Constitution is made more 
meaningful. " 

We have only 26 minutes more. 

DR. G.S. RAJHANS (Jhanjhapur): 
There should not be any extension because 
in any case we are going to discuss Sarkaria 
Commission's Report. Let us finish it 
within 26 minutes. 

MR. DEPUTY SPEAKER: So many 
Members have given their names to partici
pate. The Minister's intervention is there 
and the Mover's has to reply. I do not 
think that it will be over within 26 minutes. 

SHRI C. MADHAV REDDI (Adilabad): 
Kindly extend the time. We have no 
objection over it. 

MR. DEPUTY SPEAKER: Then t is it 
the pleasure of the House that we extend 
the time for this Resolution by one hour? 

MANY HON. MEMBERS: Yes. 

MR. DEPUTY SPEAKER: All right. 
Mr. Amar Roypradhan. 

SHRI AMAR ROYPRADHAN (Cooch 
Behar) : Sir, before I deal with that of 
Governor's role with, particular reference 
to Nagaland wherein rape on Constitution 
is going on, I would like to start with the 
three language formula where I had to be 
stopped in (he last session. It is the idea 
of the three language formula that both 
southern and ea~tern Indian States will learn 
Hindi as one of the three languages compul
sorily and on the other band, the North 
Indian States win read one of the Southern 
languages, either Tamil or TeJugu Or 

MaJayaJam or Kannadam. But I am sorry 
to say that there is only State, i.e., Haryana 
which started Telugu as the third language. 

They started with TeJugu as the third 
language, but after one or two years, they 
stopped it. There are so many States in 
the North IndIa where Hindi is the first 
language, second languag~ as also the third 
language. I wouJd not like to mention the 
names of those States. 

The main concept of the three-language 
formula is to creat an atmosphere by which 
as required under Artic1e 351 of the Cons
titution, we are able to develop Hindi. that 
is, Hindustani in the entire country for our 
national jnterest and national integration. 
What does the Sarkarila Commission report 
says at page 526 : 

"The Expression Hindusthani has 
not been defined in the Constitution or 
in General Clauses Act. But in popular 
sense it means the language spoken by 
a very majority of the people. lntere s. 
tingly, this simpJe and popular language 
also advocated by Mahatma Gandhi 
and experimented in Azad Hind Govern
ment by Netaji Sub bash Chander Bose, 
is quite rich in its vocabulary because 
it ha s assimilated words from other 
Indian languages like English. FrenCh, 
Portusuese. Persian and Arabic after 
makin, necessary adoptions". 
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The th.ree-Janguase formula malt be of 
compulsion for aU the States and aecoDc:1ly. 
as I referred earlier, when the Constitutioll 
came into force, education was in the State 
Ust aDd then later. it came to the Con
current List. I would like that the 
eclucation should again come back to the 
State Lilt. 

Now, I come to Nagaland. The Sema 
Ministry of Nagaland has DOW been reduced 
to minority. Thirteen members of the 
ruling party, Congress (I), .have formed a 
new party, Regional Congress of NagaJand, 
which according to the Anti-Defection law 
is not iJ1egal. Three parties have formed 
Naga Peoples Council. Tbeir strength is 
35 in the House of 60 members. They 
have been pressmg that one member from 
t11em should be invited to from the Govern
ment, but what is going on. Governor is 
sometimes away to Manipur and sometimes 
to Delhi. He has completely abdicated his 
constitutional duties by staying away from 
the State. Some says that the Governor of 
Nagaland has been kidn apped Whatever 
it may; I do not want to say anything 
against the Governor, because that is not 
permissible. 

In this connection, I would hke to draw 
attention to the Sarkaria Commission's 
Report, page 118 regarding criticism of the 
role of tbe Governor. It says : 

"But the manner in which he has 
performed his dual role has attracted 
much criticism. The burden of the 
complaints against the behaviour of 
Governors in genecal is that they are 
unable to shed their political inclina
tions, predictions and prejudicies while 
dealing with different political parties 
within the State. As a result, the deci
sions they take in their discretion appear 
as partisan and intend to serve the 
interest of the ruling party in the Union 
Government" • 

Tho Sarkaria Commission has also made 
observations on page 11 9 regarding testing 
majority: 

"Governors have employed various 
wave to determine which party or group 
is likely to command a majority in the 
Lelislative Assembly •••••• Further, 

Relation, 

when the leader of the Conp.. Patty 
did Dot from the Government. the Jeader 
of the opposition arOlJp was not caUod 
upon to do 80, instead President's rule 
was imposed." . 

This is very much there today in Nasa
land. Is it democracy ? 

The Sarkari a Commission also recom
mended that the Governor should be a 
person who is eminent in some walk of life, 
he should be a person outside the State be 
should not be intimately connected with the 
local politics of the State. 

(d) He should be a person who bas not 
taken too great part in politics generally 
and paricularJy in recent past. 

Obviously, before tbe Governor's 
appointment the Chief Mini ster of the con
cerned State must be consulted. 

I cannot agree with the Sarkaria 
Commission's recommendation tbat tbe 
Governor should be connected with the 
politics. I cannot agree with the recommen .. 
dation (c) and (d) of the Sarkaria 
Commission because I think the best judge 
can be the politician. Their interest for 
lhe nation's unity and integrity and develop
ment of the country would be much more 
than anybody else. So, I think: the 
Governor must be some politician. 

One thing I would like to mention that 
- the political element should not be a 
partisan element. For tbaa, however, the 
term of the Governor under any circums
tances should not be more than one term of 
full five years. It should not be extended 
beyond the period of five years. After that 
he must have to take retirement with pension 
and other benefits. He should not be 
allowed to join any pOlitical party. He 
would not be allowed to accept any post of 
Chairman or Member or any managerial post 
of any commission or commitlee. In that 
case be would be able to give hi. best 
judgement. 

Article 356 of the Constitution was 
applied by the Governor so many times in 
the past. Sir, if Article 356 is there in the 
Constitution only for misuse, tben it is aU 
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right. Otherwise, it is high time to delete 
it, to withdraw it, to strike it off from the 
Constitution. 

Sir, if you go through the pages from 
177 to 179 of the Sarkaria Commission's 
Report, you will find that withm the perIod 
1950-68, i.e. in 38 years, 76 times Article 
356 was applied. It is in the Report itself 
that out of 76 times only 26 times it can 
somehow be justJfied and rest of the 50 
times it was misused. 

So, some may doubt that there may be 
a vaccum in the Constitution. If in the 
Centre the failure- of Government create 
crisis, why then in the State. 

The decision as to who would be the 
Chief Minister must be decided on the floor 
of the House and not anywhere else. It 
should be decided only in the House of the 
State concerned. 

We should not forget the federal natule 
of our Constitution. If we make Centre 
strong, it win be no good. Let the State be 
stronger 8nd only then a strong India can 
be built up. 

[ Translation] 

SHRI VIRDHI GHANDER JAIN 
(Barmer): Mr. Deputy Speaker, Sir, Shri 
H.M. Patel has brought forward a Motion 
regarding Centre~State relations and I want 
to express my views thereon. Shri Patel 
has said it in clear terms that we should 
have a strong Centre but at the same time, 
our states should also be strong. He 
has further stated that the Sarkaria 
Commission has also mentioned specificaJIy 
that it is essential to have a strong centre, 
but it is equally essential to have strong 
states as we]). Now the question that 
arises is as to how to establish such rela
tions which would ensure a strong centre 
and equally strong states and a harmonious 
relationship between the two. 

15.46 hr •. 

[SHill SHARAD DIGHB In the chair] 

It is clear that we have adopted the 

Federal structure in our Constitution as 
well as [he Unitary system. The Federal 
structure of our Constitution has boon a 
complete success. Many obstructions and 
difficulties have been there but we were able 
to overcome them. We have also been 
able to make the federal structure and 
democratic stt up of our constitution 
successful. When the Janat a party was in 
power for a short period, the elected Govern
ments in the states were dismissed at one 
stroke. 

AN HON. MEMBER: You also did 
the same in 1980. 

SMRI VIRDHI CHANDER JAIN: 
At that time our democratic framework 
and federal structure received a blow but ; 

the people ousted that Government through 
tho ballot box. At present the democratic 
set up is functiontng smoothly. Now let 
us take the question of the strong centre. 
Had the centre been not strong enough, tbe 
natural calamitites of floods and drought 
faced last year, the like of Ylhich has not 
been witnessed during the last 100 years, 
could not have been tackled so effectively. 
Had the Central Government been not 
strong-I can say particularly about 
Rajasthan -thousands of people in Barmer 
and J aisalmer areas would have died of 
hunger. The Rajasthan Government would 
not have been able to combat this situation 
as it was not capable in anyway to do so. 
What I mean to say js that whenever this 
kind of natural calamity befaJJs, a state 
Government howsoever strong it may be is 
not capable of facing the situation created 
by such celamities, namely drought, floods 
~r st.orm,. of such magnjtude. ~imilar 
sltuatJo~ IS created in case of external 
aggression. For example, if Pakistan 
attacks us and our country is Dot united or 
our Ce~tre is not strong, then in tbe 
present SItuation, we will not be able to 
counter them Pakistan is stock piIJiDI 
w.ea~ons ~nd the United States is extendiD8 
aId J,n thIS matter, but we are also strena
thenmg our Defence positions by enhancing 
out Defence allocation in our annual 
budaets every year. In case Paki stan or 
any country threatens us, we are prepared 
to meet the challenge. So strona we are 
What I mean to say r is that it i8 esscntiai 
to have a stroDI Centre. It the Centte is 
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Dot atrons enough, the unity and integrity 
of our country can be threatened. 

Tho Finance Commission was set up 
under the Federal structure. We have 
adopted the revised Gadgil Formula which 
has an important roJe to play in the Centre
State relatjons. I am of the firm opinion 
that there is a need to change Ibis formula. 
Only the National Development Council or 
the Finance Commission has the power to 
change it. 60 per cent of the population 
has been given more importance. Rajasthan 
has a vast area but its population is compa
ratively less. . In Madhya Pradesh the 
population is all right, but the area is vast. 
What I want to say is that the desert areas, 
the border areas or the backward areas are 
not getting any actual benefit from the 
Gadgil Formula. 'The position is that we 
are not abJe to take up any large scheme. 
The Rajasthan Canal project was taken up 
in 1958 but it bas not been completed so 
far. Had the position of our state been 
stronger and has nlore funds been al10cated 
to us, we would have been benefited much 
more. It is also called the Indira Gandhi 
Canal and it would nave been completed in 
10 years, had the situation been more 
conducive. Crores of rupees which were 
spent in Barmer, Jaiselmer ~l1d other 
drought affected aieas could have been 
laved, and double explellditure could also 
have been avoided. Not only this, it would 
also have Jed to the reclamation of our 
dObert areas and we would have become 
self-reliant and would have been in a 
position to supply foodgrains to other areas 
as well. The border areas which are 
backward and cover vast areas of land are 
also important from the point of view of 
the country. Therefore, under the circums
tance it is essential to amend the Gadgil 
Formula. The Finance Commission has 
submitted its interim report. When it 
submits its final report, this matter should 
be considered. I want to request the hone 
Minister that the views which I am presnt
iDg should be presented before the Finance 
Commission also. If the Finance Commis
sion takes my suggestions into consider a
tion, the backward areas will be benefited 
and they will be able to come at per with 
others areas. When the chairman of the 
Finance Commission toured our area, I 
also accompanied him. He was satisfied 
with my assessment of the situatjoD. I mean 
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to say that the OadgiJ Formula should be 
changed in accordance with the situation 
of the backward areas. Drought and flood 
have become twin curses for us but some
times Roods become blessing in disguise 
also. Loom river in our area is prone to 
floods. When flood comes, extensive 
damage is caused but Jater this curse 
proves to be a blessi og. Because floods 
heJp in increasing the fertility, therefore, 
when flood waters recede, the production 
of rabi crop is very good. It is true that 
floods cause heavy damage but this turns 
into a blessing snbsequently. The drought 
relief given to the states is inadequate. 
The margin money fixed is low. After 
fixing tbe margin money the additional 
assistance provided by the Centre is exten
ded in the shape of special loans, whereas 
75 per cent of the non-pJan expenditure 
for flood aff~cted areas is borne by the 
Cen:ral Government. Whosoever took such 
a decision. whether they were the MinisteJs 
the officials or the bureaucrats, were not 
conversant with the flrought situation. They 
belonged to the flood areas. They did not 
consider the pfobler.' of drought prone 
areas in its proper pt tspective. Had they 
hailed from the drought hit areas, they 
would have seen that drought also makes 
people suffer equa)y; people are stricken 
by diseases and their Jjvcs are wasted or in 
other wOlds, they arc living corpses. But 
the norms have been fixed and who is to 
change them. Therefore, it is essential to 
change the norms. The situatjon of floods 
and drought should be treated at I par. 
Under our federal framework, tbe states are 
getting substantial grants-in-aid from the 
Centre. Substantial assistance is also pro
vided under various schemes like tbe 
N.R.B.P., R.L.E.G.P., I.R.D.P., Desert 
Development Prosr amme, Hilly Areas 
Development programme etc. Even under 
tbe National Education policy, the Centra) 
Government has enhanced the aUocatioDa 
from Rs. 350 crores to Rs. 800 crOre8. 
Through various schemes, the Centre is 
assisting the States and is makina efforts to 
improve the situation in the States. This 
has led to our development and progress. 
We want tbat the various schemes like the 
R.~.E.G.P., N.R.E.P., I.R.D.P., the 20 
~OIDt Prosramme and other povel ty allevia
tJon programmes should be promoted and 
arranloment. for more allocatioDs me. 
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fOr them. This will also help in providing 
a solution to tbe unemployment problem. 
If the Centre wants to improve, the position 
of the States and if it cannot provide direct 
assistance, then indirect assistance should 
be siven. Centre provides 50 per cent of 
the 'funds under NREP in the shape of 
grants. Under RLEGP, 100 per cent 
assistance is provided by the Centre. The 
question is that SO per cell' of the funds 
under NREP are provjd~d by the Centre 
and the rest of the 50 per cent is to be 
mobilised by the States. But in some 
states, the economic posit ion is very weak. 
In their case, the Centre should take a 
decision to provide 75 per cent of the 
requirements and rest of the 25 per cent 
should be mobilised by the cOllcerned States. 
The States should fully utlli.lc the funds 
allocated under N.R.E.P. Otherwise they 
cannot get benefits out of it. There
fore it is essential that the backward areas 
be given certain concessions. Some norms 
should be fixed for such areas, so that they 
could get some sp~cial benefits. I havt. been 
requesting for it continuously for the last 
three years. The Central Government had 
also accepted it and prepared the Desert 
Development Programme, but I regret to say 
that very small amount of funds has been 
allocated for this purpose. You can see 

that Desert Development Programme is a 
very big programme and its aJIocations 
should be enhanced. if Rs. 237 
crores have been earmarked today, it 
should be enhanced to at lea')t Rs. 2000 
crores. It will enable us to accomplish 

• several tasks like afforestation and trans
formation of the deserts in to green at·eas. 
The tubewell scheme has been successful 
there and, therefore, we can make arrange
ments for water su pply in these areas as 
well. The Indira Gandhi Canal can also 
'be utilised for the some purpose and means 
of irrigation can be made available. Water 
is required for afforestation purposes also 
and all this will result in development of 
this region. 

16.00 brs. 

What I mean to say is that by enhanc
ina lhe allocations of the Desert Develop
ment Programme, the desert areas can be 
dorested very fast which will also contri-

bute in strengthening", the position of the 
States. 

Another problem Which we have to face 
is that of the misuse of funds or wilful 
expenditure. If a certain amount is allo
cated to a St ate to be spen t for a pa rticular 
scheme, it is either misused or spent wilfully. 
This leads to a situation of friction between 
the Centre and the State. You shoul d make 
such arrangements which would ensure that 
the Central funds are spent only for· the 
purpose for which they h ave been granted 
and not elsewhere. Only then, this friction 
can b~ avoided. 

The Opposition Parties have raised a 
question that no politician should be 
appointed to the post of the Governor. 
I want to ask whether all the politicians 
including ourselves from the Congress 
P rty as well as the Opposition Members 
are dishonest and corrupt? Why should they 
not be appointed as Go\'ernors? Do you 
want that only bureaucrats be made 
Governors? Why do we forget the principles 
of democracy merely for the sake of oppos
ing 1 What is the harm if a Member of the 
Congress Party is appointed as a Governor. 
Yes, we can certainly say that some code of 
conduct or guidelines should be evolved for 
them. No one wiU disapprove It. Shri 
Mohan Lal Sukhadia held the post of the 
Governor in Maharashtra, Andhra Pradesh, 
etc. He took into confidence the public 
directly and sought advice from the public 
representatives idcluding the Opposition 
Members and was therefore appreciated by 
all saymg that no one can become an able 
and successful Governor like Shri Mohan 
Lal Sukhadia .•. (Interruptions) 

This was an example that I was gJvJng. 
If the Sarkaria Commission gives any such 
recommendation today then that can also 
not be acceptable. Therefore, instead of 
opposing the appointment of a politician to 
the post of the Governor, you should rather 
say that some code of conduct and guide
lines should be evolved for the post of the 
Governor II and that he should bear a good 
character. No one can have any objection 
to that. At tbe time of Presidential rule, 
the Governor has to shoudJer a big respon
sibility • •• (Interruptions) Of course, we 
can say so. Therefore the thinkina of our 
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Opposition Members is very narrow. We 
should think about eve,ything with a wide 
perspective, only then will we be able to 
take a right decision. 

Ours is a very vast country whero 
different languages are spoken. My sub .. 
mission is that we should implement the 
three-language formula in the true sense in 
order to keep our nat jon united. Unless we 
do so and give one language the status of a 
national Janguage, it will not do. We 
shouJd determme one language which we 
can adopt as our national language and try 
to get it recognised at the international 
forum. Though we have recognised Hindi 
as our national language but it has not 
real1y got that status as yet. Today if we 
visit China or Russia, we make English 
as our medium of communication, but 
what is the need to speak in English? Does 
anyone from China or Russia speak in 
English on his visit to India? 'Ihen why 
should we not talk in Hindi during our 
visits to other countries. This will strengthen 
our country. But today English speaking 
people are given recognition. No matter 
what the post is, an English knowing person 
is appointed to it. 

What ;s this way '1 We should take out 
this complex from our mind. If the three
language formula is adopted today, then 
you will have to work in the national lan
guage Hindi. If the people in the South 
learn Hindi, then we will also learn 
regional languages and their complaint that 
we do not learn their regional Janguages 
will a)so be removed. 

Another important point that I want 
to make is regarding the regional parties. 
The way the regional parties are coming 
up today IS becoming an extremely dange .. 
rous thing for our country. Today politicians 
should understand that if regional parties 
are formed in every State then the whole 
country will disintegrate. Then who will 
be able to save it '1 Therefore the need of 
the hour is that if (he regional parties want 
to come into the mainstream of the nation, 
then the first step which should be taken 
is that regional parties should be dissolved. 
If the people belonging to these regional 
partios want to join the opposition, they 
may do so and bocome members of the 

SlD. What I mean to say is, that the 
regional parties should be dissolved. In out 
country there Should be 8ll equally IttoDI 
opposi tion to match the Congress party 
as is the case in America and Britain. Thero 
may be two Or three. parties in the Opposi. 
tion but their number shOUld not be more 
than three. If there are more tb~D 'three 
parties then the democracy of our country 
cannot be successful. Irrespective of the 
fact that whether there is the Leftist Party 
or the Rightist Party in the opposition. 
it should, however, not consist of more' 
than three parties. No matter how much 
effort is made by the regional parties. their 
perspective will remain very narrow, they 
cannot in any way think of working in 
the interest of the nation and if that is 
the case then the question of our country's 
progress does not arise. Our country cannot 
progress and prosper in this way. 

While we take pride in the fact that 
there is unity in diversity in our country, 
then if the growth of regional parties is 
allowed, we will have to abandon the slogan 
of unity in diversity which was given by our 
great leaders Mahatma Gandhi, Pandit 
Jawahar Lal Nehru and Dr. Rajendra 
Prasad. If the unity in diversity is to be 
truly maintained, then we should dissolve 
these regional parties immediately. At 
present I want to say only this much. When 
the report of the Sarkaria Commission is 
presented, J wiJ] exptcss my views on it. 

Mr. Chairman, Sir, now I want to say 
something about Punjab. The prescnt 
situation of Punjab, warrants that aU the 
parties joint1y should solve this problem by 
calling a meeting and holdjng talks to this 
effect. Unless a democratic Government 
is there, the terrorism cannot be rooted 
out no matter wha tever the efforts we make 
in this direction. Therefore it is very essen
tial today that the hon. Prime Minister 
should call a meeting of all the Opposition 
parties to formulate a scheme under wbich 
a democratic Government may - be fonned 
there. Attempts should also be . rnade to 
root out the terrorists with full strength. 
The Government has also rooted out the 
terrorists and now even the ~ Janta (Public) 
is lending support in liquidating tho terro
rists. 
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PROF. MADHU DANDAVATB 
(Rajapur) : Is it the public or the Janata 
Party which has done so ? 

SHRJ VIRDHI CHANDER JAIN: 
I am not talking about the Janata Party 
but about the public which has liquidated 
the terrorists there. The Janata Party is 
responsible for doing in Punjab by playing 
a worst role there. Shri Fernandes and 
Shri Subramanium who went there, did 
worst things there and did not play a 
commendabJe roJe. These people have 
harmed the country the most. The" Janata 
Party adopted the most objectionable and 
obstructive attitude there. The Communist 
Party played a good role, but Prof. 
Dandavate, your party's role has not been 
commendable. Therefore, I requested you 
to change your heart and work for the 
progress and unity of t he country. By 
changing heart, you can work for the 
unity and for making the country strong. 

Mr. Chailman, Sir, I agree to some of 
the views expressed by Shri H. M. Patel 
while presenting the resolution regarding 
centre-statc rclations. But to some other 
views I do ~ot agree at an. With these 
words I conclude. 

[English] 

SHRI NARAYAN CHOUBEY (Midna
pore) : Sir, whi1c taking part in this debate, 
I beg to submit a few points. 

India is a multi lingua), multi cultural 
vast country with so many languages, so 
many types of cultures, food habits. and 
also so many types of economy We have 
got very advanced capitalist economy in 
some parts of the country. We have got 
capitalism and feudahsm mixed in some 
other parts of the country. We h?ve got 
preponderance of feudal system in a large 
part of the country. There are certain 
areas. say north eastern areas, where even 
we have not reached the stage of feudalism. 

Naturally Sir 1 the very objective inherent 
in the whole system is that there shall be 
some differences coming up here and there 
between the States, between the regions, 
which need resoJution and which can be 
resolved. 

Sir. India is a bia country haviDl 10 
many big rivers, which pass through ISOVeraJ 
States. Sa)" the river Ganges. It passes 
through three big St ates. A large amount 
of water is drawn by U.P. and we in 
Calcutta do not get water. Take Narmada 
or Cauvery. These problems require resolu
tions and they can be resolved. For, tbat. 
to the Centre State relations should be set 
up in a model manner, it can resolve all 
these problems. 

Sir, the quarrels between various States, 
sometimes with one Slate and the Centre haa 
been there in previous times also. At present. 
it has become more active. We are seeinl 
in front of our eyes, in Southern States. 
there is a quarrel regarding water. There is 
a quarrel between Maharashtra and 
Karnataka over BeJgaum. They are contin. 
ing for months and years. Previously, 
India was ruled by one party. 
One party ruled both at the Centre and in 
the States. At that time also, the differences 
were there. It was a good luck that the 
country was ruled by one party. Congress 
Party ruled the Centre and the States. 
There had been lively debates in ICC meet. 
ings, and ICC was represented by many 
people. Elected Bodies were there. Member
ships were there. Diverse views were debat
ed there and they used to come to certain 
consensus. The differences were resoJved 
mainly in ICC meetings. 

Shri Virdhi Chander Jain said that 
regional parties are coming up. Whether 
you like or dislike, regiondl parties are very 
much objective. Nobody expected Telugu 
Desam party would com" in Audhra. No
body expected National Conference party 
in Kashmir. Regiona] Parties are coming 
up because of certain obvious reasons and 
mamly due to the failure of the Congress 
Party to do justice to the situation. Had 
the situation in Andhra been tackled pro
perly in early 80s, Telugu Desam palty 
would have come. Who are in Telugu 
Desam today? A large number of Telugu 
Desam people are veteran Congressmen. 
who have served the State and the nation 
for a long number of years. And such was 
the shabby treatment meted to the Telugu 
people as a whole through the Governor at 
that time that the national sentiments of 
tbe Telugus took the sbape of Tclu8u Desam· 
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I must say that they are not secessionists. 
They are for India; they are for Indian 
.unity. Naturally it is the failure of the 
oational parties which has given birth to 
relioDa) parties. And they are very much 
objective. So a DOW ase has come. a new 
stap of development has come when no 
siOllo party sbaH be able to rule all the 
States and tho Centre simultaneously. The 
Central Government and an other politi
cians should take note of this objectivity 
that bygone are those days when one single 
party, say. the Congress Party or the 
J anata Party would be ruling the Centre as 
well as all the States simultaneously. 
Naturally, a new stage has entered into the 
body politics of India that India will be 
ruled in future not by one party both at 
the Centre and in all the States simuJ
taneusly. This should be taken cognisance. 
This system came up as early as 1957 
when the first non-Congress Ministry i. e. 
Communist Party of India Ministry, came 
into being in Kerala. The Government of 
India, particularly the Congre~s Party with 
its arrogance could not tolerate that 
Government and they brought that Govern
ment down by force, led by late Smt. 
Indira Gandhi, who was the President of 
the Congress Party. It was for the first 
time in the history of independent India 
that we had given a shake hand with the 
Muslim Leage combined with Hindu chauvi
nist forces, Muslim chauvinist forces and 
Christian chauvinist forces, under the 
banner of Congress Party at that time. 

Another new situation has developed. 
India has got many sman groups who were 
down-trodden in the past, say various types 
of tribals, Harijans and Gil ijans. They are 
not down-trodden now. After 40 years of 
independence, they have got enlightenment. 
They have gone to schools. They have 
come to Parliament. They have gone to 
Assemblies. They have gone to foreign 
countries. They are coming in touch with 
modern literature and modern science. 
They have started understanding their own 
demands. It is a new feature. Now. some
times, they afe demanding their own State, 
their own council. And this thing too 
shall grow in number. An Adivasi trival 
has now passed MSc in Science. His grand
father was a tiller. He understands the 
politics and be wants his share. The people 

who have Dot been given any share in the 
past, a movement is gOing to come up. In 
Uttrakand area, people of northern division 
of UPJ demand a state. Don't say it is 
chauvinism, don's say, it is devjsive. They 
say, they want to develop their own areas. 

AN HON. MEMBER: As it is the 
case of Darjeeling. 

SHRI NARAYAN CHOUBEY : May 
be, I don't want to bring differences in 
politics. Newer and newer demands aTC lOin I 
to come up-from newer and newer areas. 
Whatever the Government, be it a State 
Governmen t or be j t the Central Gov~rn. 
ment, in the State it should be ready to 
face these things. There at~ many things 
to come and many things have been 
mentioned. 

Now, the Sarkaria Commission's report 
is before us and we are going to consider 
it. Discussions are already there in the 
Consultative Committee attached to the 
Home Ministry and they are discussing it 
clause by clause. J hope that we shaH 
bring those things in tbis august body and 
we shall discuss it. But one thing should be 
given a serious though! of and tbat is about 
the role of the Governor and the Article 
3 S 6 of the Constitution. Some Governors 
had played many good roles many times 
and some Governors played very bad ro1es 
sometimes and not that the Governors have 
played those roles but they have been made 
to play those roles. Who was this poor 
Shri Ram Lal? What was he without 
Uinstigation" from the Centre'? He could 
have faced the entire TeJugu people of 
7 crores. But he could not face them. 
U1timateJy he had to go. 

Now, Sir, in NagaJand, what is happen
ing? We are in majority. Still you don't 
aHow them to form the Government. I am 
referring to the new party forum in Naga
I and which has come out from tIle Congress
I party and joined them forming a new party 
against whom you cannot apply the anti
defection law. It is for the Central Govern
ment to think low far they are going corrupt 
the body politics of India by including 
crores and tonnes and tonnes of rupees just 
like we go to the market to buy cattle from 
going pillar to PO$t to buy MLAs and Mr., 
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[Shri Narayan Choubey] 

(Interruptions) What is the price of MLA 
in Nagaland ? Will you please explain? 

SHRI PIYUS TIRAKY (Alipurduars): 
Only Rs. 3 crores have been taken. 

SHRI NARAY AN CHOUBEY: 
Naturally thIs money power being used by 
the Central Government who vouches for 
democracy must end and here the question 
comes. I am in agreement with my Con
gress fnends that it may not be that we 
are bringing a bar that we don't allow 
politicians to be Governors That is not 
my intention. I don't intend that all the 
bureaucrats should be the Governors. There 
are many good bureaucrats and many good 
polittcians and there are b'ad bureaucrats 
and also bad politicIans. The rulIng party 
should not try to make use of the office 
of the Governor for perpetrating their own 
domination. What is flowing naturally in 
the State should~be accepted by the Centre. 
The natural corollary of Nagaland pohti
cians say that the Congress should go. You 
accept it with good grace. Vv'hy do 
you manipulate? Why do you send 
Mr. Rajesh Pilot? Why do you send 
Mr. Buta Singh? Why should the Union 
Minister go there? Why Mr. Sangma 
shou)d be flown from Shillong to Kohima 
and made to sit there with tonnes and tonnes 
of money, sitting there and confabulating, 
etc.? Why? This is my question. So, mak
ing use of the Governors should be stopped 
immediately. Sometimes back our party 
demanded to abohsh the posts of Governors. 
There is no need for them. The Governor 
is used in such a manner as If he IS the 
agent of the Central Government in the 
State to serve the Central Government and 
not to serve the poor people, the common 
people there. This idea must vanish from 
the people's mind. It is very honest course, 
it is a very noble course and our Haran 
Mukherjee was there, Padmaja Naidu was 
there, they were all Congressmen, they 
were not Communists and we never quar
reled with them. Even now, with the present 
Governor we have no quarrel. But then 
you sent A.P. Sharma, we quarreled with 
him. We don't quarrel with all the Congress .. 
men. So, the post of Governor shou1d be 
so used that people do not think that the 
post of Governor is being used to serve the 

agency of the Central Government to per
vert democracy or do some other thiDI as 
it is happening loday in Nagaland. I hope 
our Minister will give some answer regard
ing N agaland today. 

Many things have been to regarding 
Article 356. 

SHRI HARISH RA W AT (Almora): 
Out of 13, seven have come back. 

SHRI NARAYAN CHOUBEY: Sir 
he is giving me a good news that out of 1 3, 
seven have come back. I would be happier 
if he can give me the news as to what is the 
amount he has spent from tbe coffers. 
What IS the amount they spent to bring 
these seven men back to Congress fold? 
What was the cost what was the price? 

[Translation] 

SHRI D.P. YADAVA (Monghyr): 
Whatever has been s aid by Shri Chou bey • 
has happened. 

SHRI NARAYAN CHOUBEY. I did 
not say so. He whispered into my ear and 
I said It loudly. Shn Yadava, you are also 
aware that your father was in Kharagpur. 
We both know each other very weIJ. 

LEngllsh] 

Sir, I beg to submit th at the pos t of 
Governor has been used. Even m Kashmir 
it was used, now today you are having a 
honeymoon with the National Conference , 
you are in honeymoon with them, but what 
they faced in Kashmir with the Governor in 
his post-I think I will repeat the story. 
At that time you are 'chillaingt along with 
us. 

AN RON. MEMBER: Honeymoon is 
going to be over. 

SHRI NARAYAN CHOU BEY : Honey
moon is being to be over? Sir, he says 
that the honeymoon with the NatIOnal 
Conference is going to be over. It is in fun 
now. 

MR. CHAIRMAN: Don't have private 
talk with him and you DOW conclude. 
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SURI NAR~Y AN CHOUBEY: It is 
three-languasc formula, Sir. It was a noble 
formula, it was meant for the best interests 
of United India, but really ,peaking-yes, 
our party and we agree that Hindi should 
be a language which can be a common 
lanluage for the whole of tbe country. there 
is no doubt about it. 40 per cent of our 
people speak in Hindi and understand 
Hindi, there is no animosity against Hindi 
in the eastern part of India, but Hindi 
should have betn allowed to grow in a 
most natural course. (Interruptions). But 
some persons, protagonists of Hindi, mad 
man" wanted to thrust Hindi on the 
Southern people with applying three-language 
fonmula in their region. 

[Trandalloll] 

There is still time, you should kindly 
adopt the three-language formula, start tea
ching South Indian languages in upper India, 
Bihar, UP., Madhya Pradesh, Rajasthan 
and Haryana and publicise in the South 
that we people are learning Tamil, Telugu 
and Kannada. You have experienced that 
you cannot impose anything forcibly. 

[English] 

It is very important and very pertInent 
that three-language formula should be 
applied for the whole of the country. 

(TranslationJ 

SHRI RAM PYARE PANIKA 
(Robertsganj) : You should tell it to your 
Government which does not let us learn 
Hindi. 

SHRI NARAYAN CHOUBEY: It is 
wlong to say that. Our Government is 
not anti-Hindi. What are you saying 
is not correct. There is Hindi in Bihar, U.P. 
Madhaya Pradesh, Rajasthan and Haryana. 
We know this but if we try to impose our 
language, it will not be desirable. 

SHRI RAM PYARE PANIKA : What 
Shri Choubey is speaking is strange. He is 
speaking against his basic principles. 

SHRI NARAYAN CHOUBEY : Let 
me speak. It is the C.P.M. Member who 
speaks so. I belong to C.P.I. 

[En.rllsh] 

The last point is this. This issue should 
taken up very seriously. In the future days, 
we, shall be facing more and moreprobJems. 
It is not static and this problt-m is very 
much objective in the situation. It is not a 
problem made by some bad men here and 
there. These problems were not there 
these problems have come. Some of 
them will be solved; new problems will 
come because India is a developing country. 
Many regions will develop. The backward 
region will come up_ A tribal man ~iI1 get 
education. The Scheduled Cabte people will 
get educatiop. They will know their rights. 
Naturally more and more demands are to 
come and they will come mostly from tbe 
States because the country is divided into 
States. In such a Situation, the Centre 
State relations should be properly looked 
at, in a scientific manner so that there is 
no final end to it. It should develop so 
that we can keep harmony and we can 
keep our performance such that India'8 
unity and integrity can be kept. It is now 
reaJly in danger, endangered from outside, 
from countries like Pakistan, from countries 
like U.S.A. and also from internal dis
sensions. Notural1y, I hope that the 
Government will take steps to see that 
our India remains united, in a harmonious 
manner. 

[Translation] 

SHRI D. P. YADAVA (Monghyr) : Mr. 
Chairman, Sir, there is no doubt that the 
topic of today's discussion is quite impor
tant. Shri Patel has raised this issue. It is a 
good topic for diScussion. It should not be 
discussed only in the Parliament but aJso 
I want that the Government should set the 
report of the Sarkaria Commission present
ed in this session and floated throughout 
the country. It should be discussed in all 
schools and coIJeges as a public issue so 
that the people can realise that in the new 
context the Centra) Government has to be 
essentia1Jy strong. When the report comes 
before the people, the people will read it 
and we will come to about their opinion. 
There is a need for the feeling of 
nationalism, the nation as a whole putl 
fourth a demand for the same. The 
people of this country are not illiterate. 
They are quite wise. Tbey arc not loins to 
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[Shri D.P. Yadava] 

forget the extent of powers which should be 
enjoyed by States vis-a-vis the Centre. 

So far as I know the Sarkaria Commis .. 
sion has prepared a comprehensive report 
on the basic issues after holding discussions 
with various political parties and leaders. 
Though I have not been able to get the 
report, but I have come to know about 
of its portions. 

Mr. Chaiman, Sir, in that Report, 
three or four points of national importance 
have been made: One point is "to protect 
and preserve the independence." It is a 
national issue. The second is 'integrity 
and unity of ahe country". The third point 
is "uniform integrated policy on basic 
issues of national concern". 

We will have to determine the State
Centre relations keeping these points in 
view and only then national unity and 
integrity can be maintained. In order to see 
that our unity and integrity IS maintained, 
there is nO aggressi.on from outside and our 
borders are safe. we will have to look at 
all the national issues which are before us 
right from agriculture to space science 
technology in the new perspective. So far 
as formulation of policy and its implemen
tation is concerned, we will have to work 
keeping in view the new perspective. 

I think that everybody would agree with 
me on this point. If we are united and 
strong, if we are not weak from the scienti
fic point of view and if we are equiped with 
the latest technology, nobody can obstruct 
our progress. All the developing countries 
of the world have adopted science. If we 
look at the extent of science application in 
40 years back, we find that there was not 
a single lIT, But today we have the capa
city to produce 30·40 thousand engineering 
graduates and 1,50,000 Doctors every 
year. There are more than 1 SO universi
ties. J 3-14 crores of children have been 
covered under the scbool system. Nobody 
can deny the fact that a cbange has been 
brought about. Keeping this change in view, 
we will bave to form a new society where 
a strong Centre is necessary because the 
Centro has to tackle various problems 

arising sometime in Nagai and, sometime 
in Punjab and sometime in Temil Nadu. 
There will be all confussion if every State 
is allowed to act in its own way. Do you 
think~ we will be able to maintain the 
integrity of the country if the uniting force 
is not strong? So a strong Centre and 
capabJe leader is essential for the integrity 
of the country. We are glad that our leader 
is not only capable but also quite clear in 
his heart and mind that he will take all 
those steps which are necessary to maintain 
unity and integrity of the country. His 
personal interest comes next to tbe public 
interest. He is least worried about his own 
life., It is definitely a matter of pride (or 
us that keeping in view our glorious history. 
Shri Rajiv Gandhi has boosted the image 
of India during his visits to various 
foreign countries and given useful directions 
about the science policy. So far as the 
unity and integrity of the country and a 
uniform policy on basic issues are concern
ed, I want to say one thing that in regard 
to the question of defence of the country, 
our Hon. Prime Minister has clearly 
decleared in a meeting of our party that 
our country is quite capable to fight on aU 
fronts simultaneously if a need arises. We 
do not depend on others for importing 
armaments. The country which is self
sufficient in the matter of armaments, need 
not worry or feel humi1iated. Though the 
matter under discussion does not relate to 
tbe Defence Ministry, yet I find that 
whether it is a matter of rockets, pilotless, 
planes, ammunition or guns, everything is 
produced within the country. Our Radars, 
Sonars etc. are based on the latest techno
logy. Our submarines are equipped with 
such appliances which reveal how much 
our country has made progress in this 
field. We possess certain equipments which 
even our neighbouring coun tries do not 
have And these equipments have been 
developed within the country itself and Dot 
imported from abroad, All the appliances 
produced in our defence laboratories are 
assembled and fitted in submarines. There
by we have achieved better results and 
this has caused tension in the neighbouring 
countries, There are some political parties 
in our country whicb think unwisely that 
our country is not fully prepared. The 
facts about war and love are not revealed 
always to aU. We will, however, sive a 
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befitting reply if anybody dares to attack 
us. This should be made clear to aU. There 
is no need to humiliate our defence offici als 
by raising the bogey o( Bofors, Bofors. The 
Sarkaria Commission has given such an 
indication. It bas warned against presenting 
wrong figures and press reports to demo
ralise the nation. When we are capable, 
we must reveal it. I have already talked 
about integrity. We do not say that the 
party of N. T. Ramarao should not remain 
there. But it should work within the limits 
recommended by the Sarkaria Commission. 
Their Government should distribute the rice 
which the Central Government suppJies at the 
rate of Re. 1.60 per kg. from the Central 
lodown. They should distribute tbe rice 
supplied by the Central Government at 
subsidised rates, otherwise distribute it free. 
The entire credit goes to the poJicy evolved 
by the Centre. Every citizen of India gets 
adequate food and cloth. Today there is 
no hue and cry food and cloth. It has no 
importance if the food is cheap or dear or 
N.T.R. supplies a pair of chappals or a 
dhoti. The number of dhoties being produced 
ir. NTC is such at present, that even if the 
mill is closed for sometime the free supply 
can continue for a' ye ar. How is it? We 
have not imported any cloth from abroad. 
Today we are self-sufficient in case polystor, 
synthetic fibre or any type of cloth, petroJ or 
coal. Whenever the issue of steel is discus
sed, people raise' objection to price-rise. 
They forget that iron is nowhere sel1ing in 
black market, There is no shortage of iron 
for agricultural or industria] use. The most 
point is whether we shou1d update our 
technology or do further research in respect 
of the technology advanced by other 
countries '1 No State Government is in a 
position to update the technology in respect 
of iron and steel. The Centre can 
transfer the technology on its own terms 
and conditions if it is required for updating 
the steel plants. Our Hon. Prime Minis ter 
discussed every aspect concerning $teel as 
well as science and technology during his 
recent foreign tours. During the negotiations 
with France, Germany, America, Ru~sia 
and Japan, the matter of transfer f of tech
nology was discussed and the terms and 
conditions which have been determined are 
positively in our favour. It is really a 
matter of great regard that instead of livin, 
oredit to the leader who bas enabled the 
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country to become self-sufficient in coal, iron 
fertilizer, petrol, diesel, etc. lie is humiliated 
by raising small issues relating to payment 
of Rs. 3 to 4 crores to somebody. We are 
simply playing with the fate of our country. 
A law should be formulated to deal with 
such peopJe who try to mislead the masses 
by presenting wrong figures. When a dis
cussion takes place on the _Report of the 
Sarkaria Commission, I would demand a 
separate law to deal with such people. 

SHRI RANA ViR SINGH (Kesarganj) : 
Now come to the issue of floods in Bihar. 

SHRI D. P. Y ADA VA: Shri Ranavir is 
quite worried about floods. He does not 
utilize the surplus water and we have to 
bear the consequences. What is our national 
concern? I wan t to give an example about 
agriculture : today we are self-sufficient in 
a"gricu)ture. But super efficiency has Dot 
yet been achieved. What is its potentiality? 
It is because we canDot attain tha( potentia
lity so long as the State Govern~ent does 
not want. There are two reasons for il. 
I have observed in my own State as well as 
in the neighbouring Stu les like Gujarat and 
Punjab that the people have not taken 
agriculture in a scientiflc perspective, which 
is quite essentia1. I was reviewing the 
situation of my constituency. When I 
enquired about the number of gradUates, 
post graduates and Doctrate degree holders 
among the peopJe residing in 20 b10cks of 
the district, I found J 40 of them were 
gazetted officers. What is their impact? 
When I asked them about their work and 
potentiality, they were confused. 

I had conducted a survey to find out 
the exact number of Government employees 
working there in that district and the nature 
of their job. While doing the survey I also 
covered Gujarat, Karnataka, Bihar and 
Our district. As regards my OWD district, 
Monghyr. there are 1 61 02 persons in the 
technical and administrative services 
in class I to class IV grades. Teachers: 
police personnel and judicial employees are 
not included amona them. There are in aU 
90 class I, 900 Class II, 7 SOO class III and 
7500 class IV employees. The above 
number is inclusive of Class I and class II 
officers in the technical and administrative 
servic:qs. When we calculated the total 
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amou.ot beina spent on the payment i)f their 
I.laries, we found that at present we are 
speacline Rs. 24 crores 80 lakbs per annum 
oal¥ on the salaries of the administrative 
u.ft'. After spending such a huge amount 
of money on the administrative and techical 
oiBcers, if we have an output of Rs. 5 or 
6 crores only then as per the Sarkari a 
Commission's rcport, we shall also have to 
consider whether in the name of autonomy 
the State Government Cfln be given that 
much of liberty to appoint as many 
officers as it desires. The biggest issue to
day before the entire country and the states 
ia that the man power p]anni og should be 
done on the basis of the work load or per
formance load. That is the most essential 
point before us .. , (Interruptions). • .. 
Employment does not mean charity. Shri 
Paswan~ you must be knowing that about 
tbe Government employees, there is a 
goneral feeling among the masses that they 
are corrupt and authoritarian. Being it so, 
will anybody like to increase the number of 
such corrupt oflkers, with a liability of 
payment of their salaries to raise an 
exploiting structure. At least, I am against 
it. Whatever be the number of Government 
officials, but the most important thing is 
that they should serve the masses in all 
their humbleness and achieve the results 
thereby. 

In our country if there has been any 
proliferation, it has been maximum in the 
States Governments. I do not say that it 
has been sO under the Congress Govern
ments or the non-Congress Governments. 
But Shri Patel has some experiences as • 
fonner finance minister and in view of that 
I can say that now we shall have to exercise 
lome restraint as per the actual r.erformance 
and perhaps, Shri Patel wilJ also agree 
with me on that. That is why our bon. 
leader Shri Rajiv Gandhi has evolved a new 
poIloy in the form of an integrated pJan 
for ovory district. Till todate, we had been 
formulating state plans or national plans 
and we had never thought of a district or a 
Block plan. when there will be district 
planning and block planning and we will 
be able to identify the social. political and 
eoooomic aspirations of the people and 
thoro wiIJ be more demand about them, 

tben we shall be able to manage to reduce 
the manpower and get everything done with 
it. So what I mean to say is that it is very 
necessary that we have district planning. 
block planning and grassroot planning. 

If for the implementation of the new 
theories of district planning and block 
planning, the State Governments demand 
more manpower, more money from the 
Reserve bank or the exchequer and the 
arbitrary implementation of the schemes at 
least, it win not do .. 

[Eng/ish] 

Withan their own reSOUrces maximum 
utilisatIOn of the existing man-power for 
deployment on the proper job for a better 
output has to be thought of and for which 
the whole Parliament should in one voice for 
it. 

[Translation) 

Just now, I mentioned about agriculture 
which has its wide horizons. There ar~ 
alrea.dy several progr ammes like breeding 
etc. 1D hand. Many other new issues like the 
latest technology, bio technology have also 
heed raised here. One day J I was on a 
visit to to the I.A.R.I. institute where I 
sa w the bio-tech nology laboratory. There 
some quite new experements in ceHular 
biology etc. are being made. The propaga
tion thcory has been evolved by this very 
Indian Agriculture Research Institute. 
Though, we have nearly 7 crore cattle 
beads including cows, buffaloes and other 
milk animals, but our average milk pro
duction for every 300 days comes to only 
one and half litres. But to deal with this 
problem, National Dairy Development 
Board, Indian Agriculture Research Insti
tute and the veterinary research institute 
have jointly undertaken a programme on 
anima~ bi~)ogy in bio-technology whereby 
our SCientIsts have succeeded in breeding 
one dozen female calves in one year from 
a cow of good breed. There is no need of 
long speeches on it and the subject is also 
not of that type, but I was surprised to see 
the delicate process of separation of cell 
and then its I!]anting into the uterus of an 
animal. Our SCientists have succeeded in it. 
This is not possible with tbe efforts of only 
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OM State pnless a stlODl ceratre Buppom 
such endeavours and undertakes cOillabona. 
tiOD programmes with the pr.ovjaicm of 
physical facilities and the eGJuipmeots for it. 

[.english] 

Once. at tbe national level. this experi. 
ment is successful, then propagation and 
proliferation will be very simple. Hence, 
the Sarkari a Commission's recommendation 
for a strong Centre is essential. 

[TransTat ion] 

Now comes the question of forestry. 
Since long Goyernment of India was 
making their best possible ~·effOTts to pro
mote the afforestation compaign so that 
essential level of tbe oxygen in the atmo
sphere may be retained to counter the 
increasing effect of carbond ioxide. But 
these efforts did not make an impact 
unless and until this Parliament took 
certain strong measures in this regard like 
the imposition of ban On feUing to trees in 
forests, afforestation in larger areas, check 
on the equeeze of forsts, cover and the 
use of forests for different purposes etc. 
These measures were taken by Shrimati 
Indira Gandhi. It is the result of her 
farsightedness that today afforestation 
movement has assumed such a wide demine
sion in our country. It wHI take time, to 
fructify because, ours is a democratic coun
try. We know f hat the iU..:gal felling of 
forests trees is going on just because of 
out ignorance. The people don't know 
that by cutting one forest, they are inviting 
a number of diseases and aslta result carbon
dioxide also will be increasing and there 
will be depletion of oxygen due this very 
factor an d we are encouraging it. The 
people need to be educated about it. Besides, 
the policy of national forestry is also to be 
popularised among the masses. This thing 
cannot be done by one State only. If only 
Gujarat or Bihar wants to go ahead with 
this programme, it is not possible. 

Now, I come to the point of rural 
development. I have got my one views on 
rural development. We should carry science 
and technology to the viJ1ages for the rucal 
development of the country. With a little 
use of science. we can go ahead with any 
prosl' amme or tbe experim,," of areat 

significance. It is pos8ibJe if tbe tb.ilwll 
are done in a scientific way. For instance, 
a "otter'. wheel, can work bctt4r with a 
ball-bearing fitted to it, its work wilJ became 
easier. For this sort of deveJ~t pd 
an integrated approacb therofore, W. 
require a strong Government at tho -c_. 
which wiJJ formulate a policy for it. 

Mr. Chairman, Sis, now I come to tbe 
point of irrigation. 

[English] 

MR. CHAIRMAN: The time aJJowed 
for this resolution is about to expire. Is it 
the pleasure of the House to exten4 it by 
one hour? 

SOME HON. MEMBERS: Yes. 

17.00 hrs. 

[Trans/ation] 

SHRI D.P. YADAVA: Mr. Chairman, 
Sir, Shri Ranbir explained the position of 
Bihar with regard to irrigation 
facilities availabJe there. In this conne
ction, I would like to say that yesterday 
I saw a picture sent by the I.R.S I-C. in 
the headquarters of the Geological SU1'vey 
of India at Calcutta. The above pictUJIC 
had been sent by the Indian Remote 
Sensing Satel1ite 1. C. and it relates to the 
area around Chilka Jake. 

J was surprised to see the accuracy 
In it. The picture contains ChiIka Jake. 
the sea waves adjacent to it and the entire 
area around it. The picture reflected the 
point which the water waves touch and it 
appeared as if we ale standing on the sea
shore. I enquired of the Scientist about the 
method of recejving the picture and whether 
there is any camera? In reply to my 
query he said that they sense it 
through sensor and convert jt into sound 
and thereafter transfer it into magnetic 
energy. After all this, they take the picture 
by converting it into electromagnetic con
dition and it is control1ed after beblg 
reflected. Thereafter, it is computelQed 
at Bangalore. What I want to say i. 
that if required, Our Seientists can take 
coloured photoraph of any pallt of 
India. It is our Scienticts who have deve
Joped all tbese equ.ipment's ~t naoaalq~. 
U is iQ no way a small acbievemcnt f« \IS_ 
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If required we can know about tbe 
level of water rising and the intensity of 
floods through this process. These are 
all our achievements. In view of this I 
honestly feel that a str0ng dentre is quite 
essenti II and the Sarkaria Commission has 
also recommended it. At th e time of a 
discussion on the Commissions report we 
will express our views in detail. With 
these words, I express my thanks for provi· 
dina me an opportunity to speak. 

[English) 

PROF. SAIFUDDIN SOZ 
(Baramulla) : Mr. Chairman Sir, I do not 
see anything worng in this resolution 
moved by Shri H.M. Patel. It is quite 
another thing, whether I come forward to 
vote for it or not. We have to actually 
adopt or reject this resolution. So, that 
is a different thing. But the point is that 
it must receive your dispass ion ate attention 
and consid\!ration. Now, Mr. D.P. Yadav 
delivered a good speech and he is a very 
learned speaker and I heard him speak in 
chaste Hindi. He has voted for a strong 
Centre. I also vote for a strong Centre 
but I would tell him that a strong Centre 
does not mean very weak States. That is 
not provided in the Constitution of India. 
The very first sentence of the Constitution 
of India says that it will be a union of 
States. From the word 'union' you can 
derive the word 'unity'. We all vote for 
that. But the structure of our Constitution 
is federal, Therefore, while ws talk of a 
strong Cent re, we must not believe in tbe 
Theory that Bet the States grow weaker, 
let the people living in different States cry 
for whatever amenities they want and that 
at their cost, we' should have a strong 
Centre. \Ve should understand the dimen
sions of the word 'strong Centre'. If you 
go to the history and get back in the realm 
of your imagination to 1947 and see the 
partition of the country and also the post· 
independence Period the communal 
holocaust, the fissiparous tendencies, 
everyone whether it was Mahatma Gandhi 
or Jawaharlal Nehru and his co))eagues 
voted for a strong Centre. Evervone had a 
clear conception about the strong Centre. 
India will remain strong and united only if all 
its limbs would be stlong. Some of us stress 

the ract that the States should be autono
mous; there should be devolution of finan
cial powers. They go to one extreme. There 
is another category of peoplo who strelS. 
the fact that India should have a:very 8troo. 
Centre. But we have to be somewhere in 
the middle. Yes, we vote (or a stron. 
Centre, but simultaneously we vote ror
we should be very liberal in that-some 
kind of autonomy to the States which is 
guaranteed by the Constitution of India. 
Autonomy must go to the States and aU 
the States must be financially viable. Let 
us be in the middle. Let us 
not go to one extreme or the other extreme. 
If we stretch federalism too far and say 
States should be autonomous, and whatever 
they want to do, should be allowed that 
cannot be granted. Jf we decide to make 
the Centre very strong, and want the States 
to come to the Centre, strong Centre, aU 
the time with a begging bowl, that kind 
of ideology is detrimental to the Constitu
tion of India. Therefore, I vote for a 
strong Centre and I vote for very strong 
States also. I ask for autonomy for the 
within the ambit of the Con· 
stitution of India; autonomy which is 
already guaranteed by the Constitution of 
India. 

At this point of time what is happen
ing in our country 1 I will give an example 
from my State. This is not the time to 
delve deeper and explain the background of 
the existance of the Planning Commission. 
The Planning Commission has created some 
distortions. We have a lot of respect for 
the members of the Planning Commission; 
they are very learned people. But it has got 
powers that were not designed by the 
rramers of the Planning Commission. 
Anyway, it has become an institution and 
it wlll stay. Every year it wiJI have so 
many meetings; whatever resources are 
available, it wiJl consider thei r distribution. 
All the Chief Ministers and their officers 
will come to Delhi and they will try to 
get more resources alJocated. Next day 
there will be a headJ ine in the newspapers 
that such and such Chief Minister had a 
very good battle and he was supported by 
bureaucrats and they had a very tough time 
and they got additional resources. But 
gradually # an impression has been created 
that the States will have to fight for 
resources for Plaq and D9D-PJan lector. 
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1UIJb.a1l..~tb.~ two tberJ. is, ~ s~.uaP .. lQiq 
~. T~~ Pl~gl <;Q11W\i •• 'OIl. d~ 
"aj. have time to a,pprec.iate matters whicQ 
s_te r"'~v.ant to our exi,t~. It sho1l1d 
1ij\4lerlilPrDd the questions of ~~ia's ~tty 
4JUl;inC.ritYf You say there shq~J~ bt 
1l4'VOU' strpJili Centre; I also s.ay tb~t, but 
I simult411cously s,y that tb"t:. ~ouW flo 
very good States also, financially and 
~pU~b', vil\bl. Statea, but much more 
ilnP,QP~tis tbe questfOD of India's unity 
~ i,tfMJity. Tl\crc sbould ~ no fissipa. 
r9JUs~ t9Adenoies an4 tbere should be DO 

sMnQJeliog diJcontent in any part of the 
qtAALlfY. It.may be North·Bast, it may be 
Qlbtr, hilly States like JaIllmu and Kashmir; 
<t~)IlQ' Ie~v., any room for a simmerina 
~Jent. Yet, t"re are areas which are 
I¥'$I stQdj(xf by the Planning Corwni$$ion. 
WIJ. sJwuld be very careful whi Ie cOOosina 
tlltllll«}mbers of the Planning CommissIon. 
Mt,r all, the Planning Commission i, 
tMr .. ; it cannot be wound up. 

SfiRl HARISH RA W AT : There is no 
M.~.mber in the Planning Commission who 
is,lfAm the hIlJ area. 

PROF. SAIFUDDIN SOZ: Yes. no 
IlH=ID~r is there in the Planomg Commis.,ion 
w,bP. is from the hill area. So, we have 
tq. be very cautious in selecting the Mem
bers of the Planning Commission. If they 
are only the ones who hke to sit comfort
aW)\ in the chair. then they will not be 
dQil\& jU$tice to their seats. In fact, such 
Pfi~Q$ s~ould not accept the membership 
of the Planning Commission. Shiri D.P. 
Y,a4"",a was saying that planning should 
stArt at Block and district levels and was 
referring to our Jeader, Sher-e. Kashmir
Shj~ Mphammad Abdullah, who gave us the 
Sinale Line Administration. I have explai
n~u:J.it, before the Prime Minister and he 
to.Ql' very good notice of it. We have a 
DiNri~t Planning Board and we plan our 
r~qpl'~s at the district level. That can be 
a :qJodel for the entire country, It appeared 
ill, the Pre,ss recently that the Government 
of,IAdia is considering to adopt this system. 
AQyway_ this system has given us very) 
gqQa divjdend, 

~at I wish to say is that the m4mlbers 
of .. tb._ Pl~Jlnjn, Commissjon should have 
the knowled,e about the condions at the 

I grass root Jevel. We do Dot want top 
leveJ1b\l(eap~a~s.jq t~ PJaIUli.a,a ~ 
sion of cOQcUtions at the grasa r~$, I.~ 
They mu_t have the thorough know ..... 
Recently t I was accompanying the Chief 
Mjpiste1 of Jammu apd ~a'hmir io hi. 
fow, of tb~ b1\Ckward areas the helicQP~f. 
We WeQ'. to tbe fa~ fiu~ areas of thq", 
Jammu and Kashmir~ like the MachiJ, Ker~.Q 
and Karnah. The Chiof Minister took a 
very good decision to take the S~ate Pla~Q-. 
ing Commission also aloDg with him because 
he wanted to set the idea of the extent of 
the damage caused by the floods so that 
he would announce relief on the spot, H~ 
wanted the Planning Commission or to 
give him the correct picture so that 1\0.: 
could announce the relief measures. The 
Planning Commission or said that this was 
the first experience of tbe kind. He a.PA 
other had never been to Machi1; and Keren 
~4 th~y had never been to Karnab. You 
cannot plan just on the basis of so_ 
figures. Most of the tim, I find that tilt 
figur~ which are quoted are not cOJ,"~t. 
For example, we do census. So m.Q)'.. 
people raise so many question$ but wo 
have to test whether our machinery is good 
enough to give the correct figUres. You I 
cannot sit In a cosy warm room and pJaQ 
your development. We have taken our 
officers to the interior of the Jammu and 
Kashmir State and told them to under
stand the situation. I mean to say that 
the Members of Planning Commission willI 
have to D;1ove throughout the lenghth and 
breadth of the country; they havelto go to 
every nook and corner of the country, 
understand India and its problems and then 
only they can sit and draft the plan. 

I will give you one example. I do n()t 
want to raise a controversy. J am telling 
you what the Planning Commission is 
doing. My State is a hilly State and \\10 

deserve as much attention as other billy 
States. We have been fighting the battle 
with the Planning Commission for more 
than a decade. Our senior Congress (0 
leader, Shri Girdhari Lal Dogra-may his 
Soul rest in peace-fought a battl~ I 
fought a battle along with him. We trie4 
to make the Planning Commission under
st4lDd that tbey wore giving 90 per cent 
~ Irant and 10 per cent as loan to QtIJlI't 
hilly States whoreas to the State of J8QlIIl\J 
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Kashmir they were giving 70 per cent is 
loan and 30 per cent as grant which as 
objectionable. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOMB AFFAIRS (SHRI 
SONTOSH MOHAN DAV) : Which you 
never returned. 

{ Translation1 

PROF. SAIFUDDIN SOZ: Sometimes 
we may speak in Urdu. What is there in 
it. The e!ltire country is onc. Everything 
is all right. It makes no difference to 
you whether grant is given or loan is 
given. 

[English] 

Why? The Planning Commission must 
study the problem dispassionately and 
resolve it. Previously, when Shri Shiv 
Shankar was in the Chair and our Hon. 
Minister of State, Shri Engiti and Shri Sukh 
Ram were also there, none of the three 
Ministers couJd ten me that I was wrong. 
We were 1here all M.Ps from the Jammu 
and Kashmir Scate and M.Ps from other 
hiJIy areas. So, we made a strong plea 
with the Planning Commission that we must 
get, if not 90 per cent as grant, at least 
70 per cent as grant and 30 per cent as 
loan. Why is there this disparity in alloca
tion of financi al resources? I want to tell 
you one thing. Planning Commission 
should be bold to assert the truth. They 
should not act like political sycophants. 
Planning Commission should comprise people 
who can honestly state what the truth is. 
They should be in a position to go to the 
Prime Minister and say that the demand of 
the J and K state is correct and it should be 
accepted. If they feel! that it is not 
correct, then also they should be bold 
enough to say so and ask the Prime Minis
ter to reject the demand. But they should 
not talk and decide things in the corridors 
and to continue with some easy options 
and postpone hard decisions for the future. 
This should not be their attitude. 

Sir, I have eXI'laJned the position with 
tbe help of some supporting factors also. 

Let me clarify here that I do not subscribe 
to the theory that nothing has been done 
for the development of Jammu and \ Kash
mir. I must pJace it on record that 
tremendous efforts have been made to 
promote the economy of Jammu and 
Kashmir. Recently, our Prime Mi.nister 
gave a lot of attention for the development 
of tourism, aviation, etc. in the State. 

But I would like to state certain things 
for your information. I am quoting a 
figure to explain the point. This figure 
which I am going to submit was given to 
me by a former Finance Minister once in 
response to my question. The total invest
ment in the public sector is about 
Rs. 30,000 crores. Out of this Rs. 30,000 
crores, the share of Jammu and Kashmir 
stands at 0.07 per cent. We have only 
one HMT unit in the public sector and the 
investment in HMT is only Rs. 7 crores 
and that constitutes 0.07 per cent of the 
total investment. The figure was given to 
me by the former Finance Minister in 
response to my question. Now, my pOint 
is this. If you could not give us big indus
tries, you could revive our mulberry cuJrure, 
you could revive our silk industry. you 
could give a finip to our handicrafts and 
you dould improve our ecology. You can 
also pump money into tourism, you can 
save our Dal Lake from the worst kind of 
pollution, and so on. 

The Minister must take stock of what is 
being done by the Planning Commission. 
What is their planning? They wou1d see 
what was alloted to any state in the pre .. 
viou~ year and decide to add two or three 
or four per cent to that amount. Is that 
planning? Plann ing Commission, to my 
mind, has not been doing a good job at all. 
An officer who retires from service becomes 
a member of the Planning Commission 
because of his clout. Never has there been 
an exercise to decide as to what type of 
people are required. People working in the 
Planning Commission must be very bold, as 
I said earlier. First of all, they must be 
dedicated to the cause of unity and integrity 
of this country. They mqst have a liberal 
nationalist and secular outlook. ~ 
must have very fertile mind. They must be 
very bold when they serve their term.m the 
Planning Commission and thoy must have 
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knowledge of what is happening of the grass 
root level. 

Why have we been given only 0.07 per 
cent? The total investment in Public: 
Sector. There is no answer? Why should 
we get 70 per cent as loan and only 30 per 
cent as grant? Again, there is no answer. 
Sir, I would urge that this sort of disparity 
should not be there, because thIs dis par ity 
promotes fissiparious tendencies. 

In this context, I would like to say one 
thing about the Sarkaria Commission. After 
voting for India's unity and integrity. after 
giving full support to the concept of a very 
strong Centre and simultaneously saying 
that we should have very viable States, I 
would say very sincerely that the Sarkaria 
Commission's report must be studied 
thoroughly. I should not gather dust. Sir, 
I had the privilege of going througb its 
recommendations. I have found to my 
utter surprise that this Commission has 
done a very good job. I must admit that 
earlier I never had that much faith in the 
Commission's Report. But, when I saw the 
recommendations, I felt very happy It has 
given very balanced recommendations. 
When the Report was presented to the 
Centra) Government, the electronic and 
other media also stated that it was a very 
good report. I must congratulate Justice 
Sarkaria and others for presenting this kind 
of a report. 

Sir, the Sarkari a Commission has given 
some other suggestions also. For intaDce, 
they talked about liberal application of 
Article 268, appointment of the Governor 
and so on. I would Dot like to go deep 
into it. But the Sarkari a Commission gives 
a good recommendation for the appoint
ment of the Governor. It has mentioned 
about the qualification of the Go\crnor. 
The major recommendation is that the 
Governor will be appointed in consulation 
with tbe Chief Minister. 1t is a very good 
suggestion. There are so many other 
suggestions. The Sarkaria Commission has 
rejected the demand of the BJP that the 
Article 370 should be abrogated. Both 
Congress and the National Conference of 
the Jammu and Kashmir State are of the 
oPVlion that Article 370 is a bridge with 
tho Union of India. It will continue. But 

Sarkaria Commission had d-'t .... it 
depth. It understood the reality of Ufo and 
made recommendations. What I wam to 
say is that while the Sarkaria Commlssiotl 
has voted for a strong Centre, it has also 
said that the States have to be viable 
economically and financially. It has sugges
ted areas where we need to have a re
thinking or where we need to have a review 
of things and particularly on the appoint
ment of a Governor. If we institutionalise 
reform it wiIJ be better for the country's 
it should not be done on an ad hoc basis. 
We must by way of Resolution or Bill 
institutionalise reform and try to give fur
ther health to our economy and also try 
to create a kind of harmony of various 
interests. That kind or harmony and peace 
will strengthen the unity and integrity of 
India and above everything else is the 
question of unity and integrity of Indja. I 
stand wholeheartedly for India's unity and 
integrity. 

[Translation] 

SHRI SHANKAR LAL (Pali): Mr. 
Chairman, Sir, while considering the 
resolution brought forward by Shri H.M. 
Patel on Centre·State relations, we have to 
see actually as to how to protect the unity 
and integrity of the country under tho 
prevailing circumstances when there is a 
threat from external forces. The Secessio
nists, whether they are in PUlJjab or in any 
other part of the countryt, '"' bent upon 
ruining the unity and int." of t,", coun
try. It is a serious pr~. We will 
have to consider it in this pe.rspective. 

Mr. Chairman, Sir, first of all we will 
have to see as to what is the constitutional 
position of the centre vis-a-vis the States. 
In this connection jf we say that ours js a 
federal system, we can never reach any 
conclusion. Ours is neither a federal nor a 
unitary system. It is a special system com
prising both of them. 

Mr. Chairman, Sir, in this regard the 
Report of Sarkaria Commission has already 
been received. I would like to quote the 
words of Dr. Ambedkar. 

[English] 

ctWhile discussing the Nature of 
Indian Union on Pase 8, Sarkatia 



'it 1 IVAI. r~ : Cl!ntr~·St(Jle 
Relations 

AUGUST S, 19$8 Ile,l. re: Centr,.Sttlf' ,;.~ 
Relations 

~ {Shti Shankar Lal] 

quoted the Constitution as it emerged 
from the Constituent Assembly in 1949 
has important federal features but it 
cannot be called 'federar in the classi
cal sense. It cannot be called 'unitary' 
either. It envisages special type. 
According to Dr. B.R. Ambedkar, 
Chairman of the Drafting Committee 
of the Conlitituent ASSembly it is unitary 
in extraordinary situations such as war 
or emergency and federal in normal 
times we can' quasi-federal'. 

A special aspect of the Indian 
Union is that Union is indestruc
tible but not so the states-their identity 
can be altered." 

[Translation] 

We cannot adopt the federal system 
funy in the centre and the States as it is in 
the U.S.A. Dr. Ambedkar further says-

[English] 

The position is that the federation is a 
Union because it IS indestructible. Though 
the country and the people can be devided 
into different States for convenience of 
administration, the country is one integral 
whole, its people a single people living 
under a single imperium, derived from a 
siD81e source. 

[Translation] 

Mr. Chairman, Sir, it is not advtsable 
to adopt complete federal system in our 
country. That IS why w~ foIJow quasi
federallystem, Article 3 of the Constitu-
tion empowers to expand, diminish or abolish 
any State, Therefore, States do not enjoy 
any separate entity Article 3 provides that. 

tEngllsh] 

Parliament may, by Jaw, .••. increase 
the area of any States; diminish the 'area of 
any State; alter tbe boundaries of any 'St~de; 
alter the name of any State.' 

[Translation] 

There is-no need to amend the constitu
-tiem fer the putfJose. Rat:her the Parlitunent 

has been empowered to determine &lae lize 
of the States and to decide whether to in. 
crease or dimlOish the area of a particular 
State, whether to abolish a particular State 
or to create a new State. The States -aPe, 
therfeore, not wholly independent in tMs 
regard. Similarly, we have single cia.n
ship. We are Indians. Though we beleeg 
to different States, but our cizizenship ~.s 
one for the whole country. Similarly 
Article 11 envlsage.s that Parliament hu 
power to regulate citizenship. If tbe people 
of any particular State, as we see the 
situation prevailing in Punjab, pose .• y 
threat to the UOlty and inJegrity of t),e 
country, the Parliament is fully empowered 
to cancel their citizenshIp. 1 WOUld, there
fore, like to submit that the Government 
should cancel the citizenship ot such peOl')e, 
groups who pose a threat to the unity -alld 
integrity of the country. They are Dot tile 
citizens of our country, they may be 
aliens. 

Similarly, the rights provided for fbe 
States by the constitution are of different 
nature and unlike these is U.S.A. Of 
course, the Centre-State relations shovkl be 
improved. No one can deny this thing. At 
present there are some States in our cotiMt'y 
which are very big and their representatien 
in the Parli ament IS more. There are Sbme 
States which are very small in size atld 
their representation in the Parliament is 
less. In this way smaller States have a 
feeling that their views are SUppressed. I 
would, therefore. like to suggest tltat We 

should now think about re-structuring tile 
States when so many years have e~8~ed 
since the achievement of iooepebdente. 
The size of the population may differ. But 
80 far as the area is concerned, Ibdre 
should not be such a wide difference bet
ween two States. It poses an obstacle ~'n 
the centre-state reJations and there camt.-be 
no uniformity. We should, therefore, dftbk 
of restructuring the States. 1 am MIre ttiet 
the Government of India will take'1IIis 
aspect into consideration. One more 11"mly 
is that some States follow uni-oomwal 
legislature and others bi·cameraJ Jeamalure. 
Thtre is onJy one House in '"Ra;astbttn. 
There are two legislatures in m any States 
-as in tbe case of Uttar Ptadesh. H&NGn 
we expect confonttfty iO"a dcjmbctll¢y? 'We 
may follow either of the 11stcm. 'WC'1tJay 



d63 ~"J. H : &"i'6-S"" 
Re/ations 

SlAVA* 14,1".6 (8AKA) 11111. rl: Centre.Stllte ')94 
Relations 

..mtteefu~ eMher uai.1C8lDeral leaialature 
9r Ibi-oameral lqislalure in all the States. 

&.'r.bere can be DO con6rmity if we foUow 
~i-oameral legislature in one State and bi
-cameral logislature in the other. We, 
tlMrofort, face hurdles in our demoeratic 
ttrgeture. in centre-state relations. Our 
-.eonstitution does not provide that the party 
rulinr at the centre should also'rule the 
States. The Janta Party made this devia-
'tlbnl~en they came to power in 1977. 
fPhey ttftisolved the As'Semblies in 9 States 
~n· die plea that the peOJ)ie Ihave lost con
tWdend~ in them. NOW I would like to ask 
'\1he itlover of this resolution as to why the 
-ttueetion 'Of centre-state relations was not 
'fatten Up at that time. T~e Janra Patty wan
~'ed:to eSfab1ish their hold in all the States 
)'find that is why they took that step Our 
tftle then President, Shri Jatti was pressuri
'~d (IOi dissolve the LegisJative Assemblies. 
J~t that time J was an M.L A. in Rajasthan. 
, r was astonished and I wanted to know that 
ltol Which constitution it has been provided 
.it once some ather party comes to power 
i"lt the centre, the Assemblies of States 
'J~ere ~site parties enj~y majority sbould 
:f)e dissolved. The constitution was not 
treft;tred to at that time. Now it makes 
l!fie fee) happy that the proposal of 
·'.odeeeDtra1lsation has been initiated at the 
'tMfan~ of our party leader. The process 
of decentralisation will be developed under 
centre-state relations and it will be further 
made appJicable at the district level and 
"thereafter at the Panchayat Samiti and 

"'Panchayat levels. I am of the view that it 
w)U help us strengthening our relations in 
80 far as development is concerned. Article 
40 of our constitution envisages Panchayat 
Raj. There should be uniform Panchayat 

.... Raj system in a11 the States. The Panchayat 
Samitis or the District Samitis may be that 
of two tier or three tier system, but 'the 
structure of Panchayats should be tln'iform 

'1n ttie "Yltrt)Je country. I The Parnament 
~Id t"be empowered 10 make tins for 
'''these tsetnltts. Article 40 en~isalcs that 
1IJffte "arHaMent oan make laws for .tie 
t'Pancmayat Stmtities lttld Zila Patishads. De 
~ ~inf'Was about 'CbIYOmic relations 
·~t~ the -'~entre arid the . States. ,It, is 
flMle .hat I the Stat. ate ibeiog '1'rbvided 
.uistatee wn -the 'balis 'C)t PinallcofJoamris
sion's report. The Finance Commission's 
·rePbl'f ihobtd1)e"'"boW 6n daret6ht ~ujre-

ments of the various States. I come from 
Rajasthan which faces famine every year. 
Rajasthan is a desert and backward area. 
If the Finance Commission follows only one 
basis then every state and backward 
state like Rajasthan wiH never get 
economic assistance on the basis of 
that formula according to their entitlement. 
The report submitted by the Finartee 
commission should be studied in the cont~t 
of prevaling situation in different States 
keeping in view their Fequirements. I wi1l 
like to speak about the relations between 
my State and the Centre. I have already 
referred to Article 11 in this connection. 
As we all are citi7ens of India. there should 
be no discrimination between the State 
services and the Central services. The 
retirement age in the Central services is 
58 years while in some States it is 55 years. 
The Central Govel nment should direct tbe 
State Governments to bring pari ty in services 
with regard to facihdes, amenities and 
emoluments as provided in Article 256 and 
257. There is heart burning among the 
State Government emoJoyees that the 
Central Government employees are given 
more faciltties but they are denIed the same. 
What sort of equality is this. Since we are 
citizens of the same country and the unity 
and integrity of Jndia has to be maintained 
and keeping this thing in view there should 
be unforrnity in the rules governing 
the Government employees at aIJ levels. A 
point has also been raised as to how the 
Centre·State disputes and the inter~state 
disputes could be resolved. What will you 
do about It. It has been provided in 
ArticJe 263 of OUr constitution very clearly 
and the Sarkaria Commission has also 
stressed an Artic1e 263 that if inter-state 

I council wilJ be consthuted, it will try to 
solve the in ter-State or cen lre-state dis
putes. I will take to submit to the Central 
Government through you to constitute inter
state council under article 263 without fail 
so that it may help in solving the centre
state -disputes and improving centre-state 
relations. One of the objections raised by 

i .he members of the opposition pertain to the 
appointment of Governor. It has clearly 
been atated in Article 1 55 of the Constitu
tion that there should be harmonious rela
~jOD9 between the Governor and tbe Chid 
Minister of the State. I have no objection 

J to ~ept tliis- thinr and the ContI II Govern-
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wont also will see to it. But they say that 
the Governor should be non.political figure. 
The political party whether it is yours or 
ours, you are undermi ning the both. Do 
you want that only people from the services 
should be appointed as GovernOrs 
and the people who belong to 
political parties, who are honest, who made 
sacrifices for the country, who work for the 
unity and integrity of the country, who have 
been in the forfront during the struggle for 
freedom of India should not be considered 
for their appointment as Governor? He 
may belong to any political party. In case 
a person belongs to a political party, that 
should not stand in the way of his appoint
ment as Governor. A point has been 
raised here about the mass media. It is 
alleged that Central Government have been 
controlling. Television and All India 
Radio. The people of our State say that 
no coverage is given to them and they are 
dominated by the centre. It is not correct. 
We take television and radio as mass media 
and the States arc duly represented in the 
programmes, The way we all are sitting 
bele and the translation of speeches can be 
heard simultaneously in Hindi or English, 
similarly the facilities for translation of 
speeches in all the regional languages should 
also be made so that the members knowing 
those languages are also benefited. 

Mr. Chairman, Sir, somea obscene scenes 
are exhibited and absurd postures are shown 
on the T.V. now-a·doys which have a bad 
effect on the minds of our future generatlOD. 
Telecast of such scenes should be prohibited 
forthwith. We desire that our new genera
tion should bear good character. The 
cc,untry in which we live bas a broad based 
culture. We acclaim Gandhiji, truth and 
non-violence, Lord Budha and Mahavir 
while on the other hand we tclecast obscene 
scenes, full of sex on televisions to our 
students and children. Nobody can tolerate 
this. This perverts their mind. Sometimes 
we ourselves switch off the television. 
Therefore, I will like to submit to Central 
Go\ernment through you that we should use 
mass media like television and radio for 
spreading moral education and to teach the 
losson of unity and integrity of the country. 

After aU, in which direction we are 

gOing? We should not copy any country 
of the world. Our India has always been 
guiding other countries in the spinitual field. 
Grea~rnan like Vivakanand has born in our 
country. We have achieved great success 
in Antartica expedition. We should tele
cast such programmes through our mass
media. We should telecast the lives our 
greatmen. 

Mr. Chairman. Sir, I know that you are 
going to ask me to wind up. Although the 
topic is very exha usive, yet I shall speak in 
det ail when a discussion on the report sub
mittFd by the Sarkaria Commission will take 
place in this House. But I would like to 
reiterate one thing that so far as the Centre 
and the Stat(_; relations are concerned, no 
matter whether we sit on this sIde or the 
opposite side, we will have to keep in our 
mind that we are citizens of great India and 
shere is one citizenship for all. We should 
keep it in tact. As 1 have already stated 
that our federal system is different from that 
of America. Our federal system operates 
in accordance with the provisions of our 
constitution which are quite clear. The 
Centre has been made supreme and we will 
have to consider all these things keeping in 
view the provisions incorporated the consti
tutions. I hope the words which I have 
spoken are very clear and you will agree 
with me. 

SHRI MANOJ PANDEY (Bettiah): 
Mr. Chairman, Sir, there has been detailed 
discussion on the Resolution on the Centre
State relations moved by hon. Mcmber 
Shri Patel. Many of our co Uegues have 
given impressive speeches. I feel tha t there 
arc two or three points which need detailed 
discussion in this H01!se. We are grateful 
to this House that we can express our views 
on Private Members Bill or Resolutions 
through it. 

Many important points have been raised 
in connection with Sarkaria Commission. 
Sarkari a Commission was constituted in 
1983 consisting of justice R.8. Sarkaria, 
Justice V. Shivraman and Justice S.R. Sen 
and was entrusted with the work of examin
ing centre-state relations in detail and was 
asked to submit its report to the Govern
ment after examining all the aspects. 

The report of tbe Commission which 
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has been placed before us include many im
portant issues which should have also been 
discussed. According to my view t the 
report submitted by such learned people 
should have provided some additional in
formation on one or two topics. For 
example the political system which exists in 
India and the comments made by the 
Sarkaria Commission about pOlitical system 
seem to be whol1y correct in certain cases 
but do not prove to be correct if we adopt 
a practical approach towards them. 

Respected Sir. while preparing the report 
efforts have been made to strike a balance 
between the powers of the State as well as 
the Centre. The essence of what has been 
said in the report is that there should be a 
strong centre and along with the strong 
centre, autonomy of the state should also 
be maintained. The main conclusion of the 
report according to my view is that there 
should be a strong centre. More stress 
has been laid on the strong centre in the 
report and this is ~lso very practical that 
the autonomy of State should be maintained 
to great extent. As stated by the hon'ble 
Member speaking prior to me, Our fedural 
structure is based on autonomy of Stales as 
provided in our Constitution But at certain 
places they have held a different view on the 
concept of federal structure. Whatever It 
is, I do not know much about the constitu
tion but I undcrst~nd thIS much that no one 
can say that the State has no autonomy in 
practical way whether one belongs to r~lI!ng 

party or opposition party. The pohhcal 
system in our country sometimes give Jess 
weight to the State autonomy and some 
times more. I mean to say that when the 
States are to be run by political parties and 
the Centre is also to be run by a political 
party, the autonomy of states should not be 
increased or decre::!sed at convenience. We 
should adopt a pracrical approach and should 
not be guided by pOlitical considerations. 

Sir, during the past few weaks, you must 
have observed that the Chief Minis[ers of 
the opposition-ruled states are bJameing the 
Centre for eroding the autonomy of the 
States. This being a political issue, if we 
think over it from the political angle, there 
can be truth in it but there are also chances 
of this charge being untrue. The Sarkaria 
Commission has not dwelt on this matter. 
Therefore, I feel that we should discuss tho 

Sarkaria Commission Report in ddail in 
this august House. There is need 10 high. 
light many other aspects. But at the same 
time, I would like to appeal to my colleaaues 
in the opposition that they should not make 
political capital out of it. I have lone 
through the report. I would like to cite an 
example. While going through the cUpping' 
of one of our reports, I came across a 
statement in which Shri Namboodripad has 
stared that the Sarkaria Commission is 
guided by the Congress. 

Sir, this is the basis. If we look at a 
report from a political angle, we would be 
able to see only politics in it and nothing 
else. This can in 110 way be in the interest 
of the country. 

There is no doubt about the fact that 
making use of the State Governments resour
ces in the best interests of the country is in 
accordance with the provisions of the Consti
tution. This is practicable also. Shri Soz 
has also pointed out that India is a Union 
of Slates and thiS is enshrined in OUI cons .. 
titution. I agree to it. State Governments 
constitute the Union (~' India and the Union 
is guided by the Ce... ! Government. The 
States and the Cl.,.l:. e are complementary 
to each other. ~i l4.e party trks to weaken 
the other par~ '- y making it a target, it 
would become , polltical issue and then 
there will be no end to it. About the aug .. 
mentation of eSOurccs to States it merely 
says "Enl2.rgcment of financial resources to 
States." The Sarkaria Commissjon has 
gone into this question. The Centra) 
Government has never stopped the State 
Governments from augmenting their resour .. 
ces. The Central Govcmmcnt has to involve 
itself m one way or the other in harnessing 
natural reSOurcec; like minerals, mines and 
forests, etc. in the States. Shri Yadav has 
also pointed out that in this era of scientific 
development, win the State Governments be 
able to develop the resources on their own ? 
Autonomy means util iSing these resources to 
the optimum level. If these reSOurces could 
be utilised for the progress and development 
of the country it would be very good. I 
feel that to consider there resources as 
waSle is not in the interest of the country. 
This is what is happening today. Shri D.P. 
Yadava has also pointed out that - our 
resources ara lyinS waste and the Stale 
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Governments are not fully utiHsing them. 
When the Central Government proposes to 
utilise t.hose resources through the Planning 
Commission. the State Governments say that 
their autonomy is being eroded. Ott the 
other h~r d, the State Governments demand 
funds for deveJopment and then blame the 
Centre that adequate funds are not given. 

Only today. we were discussing an issue 
concerning West Bengal Government. A 
mention has been made in the concurrent 
Jist: 

[Eng lish 1 

"The state can enact laws on sub .. 
jects in the concurrent Jist." 

[Translation] 

This too finds mention in it. Floods, 
irrigation, PWD and other engineering 
departments fall under the concurrent Jist. 
I think that the m.lin issue is of manage
ment of these resourcec; If the State 
Governments are not able to put these 
resources to optimum use and Instead blame 
the Centre for eroding the autonomy of the 
State, I think, it is not good and It is also not 
in the country's interest. They are being influ
enced by political considerations. They have 
a Jot of time to play politics, but they should 
not say that the autonomy is bemg eroded, 
merely to hide their weaknesses. This is 
not in the country's interest. We can have 
difference of opinion on this subject. We 
can have Chief Ministers in the States with 
different ideologies because it is envisaged 
in our Constitution. But it is not proper 
for the oppositIon ruled states to say that 
the autonomy is being eroded. We have to 
look into it. • 

So far as the uriJisation of resources is 
concerned, the Centre draws its economic 
power from the States and vice-versa. Both 
the Centre and the State are complementary 
to each other. One.fails to understand why 
this question is raised time and again. This 
has been a recent phenomenon. This issue 
is being raised ever since the opposi tioQ 
parties came to power in many States. In 
1967. when Sanyukta Vidhyak oat was 

."'.t r. : Oftltn-8ttHf. ..,. 
RelallolU 

formed, the Coplfe8S. Party w.. ill. t~, 
OpROsitio.D in many States but nobodY.. 
raised ·this question of Centre-State reJatioD-~ 
ship daring those ft\'c years, i.e. 1967-1?11. 
I WQuld like to remind you of those days. 
At that time also, half the States were beinl"" 
ruled by the Opposjtion. I would like to" 

- 1r' 

go into the reasons of this controversy - ,~ 
Centre ... State relationship. The Sarkari. 
Commission was set up in 1983 to go into 
the question of Centre .. State relations though'" 
even before 1983 there were many states 
which had a difference of opjniOJl with the 
Centre. But after all how did tbis jS8u~ Qf. 
Centre-State relations rake up? Then~. i~l 
politics behind it and the discussion o~ .. thi,,, 
subject is full of politics. Time and agMil~ 
tbe Hon Prime Minister is accused of et*, 
i:Qg the autonoIr\Y of a particulBJ ~_ 
They are trying to find political reasQn. fOlt 
it which is very bad There is not Ill_, 
wejght in the discussions b~ause t~J 
think... . 

[English] 

MR. CHAIRMAN: One minute... Tb«: 
time allotted for this Resolution i$ n~ 
over. Some more Members have given thett. 
names. So, shall we extend the tim~ fp('II 
ther. 

SHRI MANOJ PANDEY: It C41Pr be. 
extended by an hour. 

MR. CHAIRMAN: All right, one hour. 
So, the time is extended by another ODQ 

hour. 

[rrafls!a Ii on] 

SHRI MANO) PANDEY: Secondl)',,_ 
I would like to submit that the C0P101i~~i91\. 
has highlighted many other aSp'ects~ W~l 
talk of socio .. economic development. It i, till 
backbone of the country and every State is an 
equal partner in it. This is enshrined 
in our Constitution and every citizen i, 
,aJso a partner in this development proeess .. 
I would like to say that the prosress and ... 
development of the country would' be p0s

sible only when we cast aside narrow 
political copsidcrations, particularly when 
we talk of socio-economic proare8&. Yreu 
must have ob$~rved that a few days back, 
there were atro~ities on Harijans in BtIutr,·' 
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SimilarJy, we held discussion in the House 
on health care. Due to adulteration in rape
seed oil in Calcutta, 400 people had to be 
hospitalised and many of them were even 
paraJyed. If we discuss these things here, 
the hon. Members say that we are trans
gressing into the State·s jurisdication. We 
cannot discuss State subiects hele. But 
when massas are in misery- irrespective of 
the State they belong to-this august House 
has every right to discuss it and there is a 
rule too for taking up such discussions. 
That is why the Cal1ing Attention Motion 
came up for discussion today. 

If atrocities are committed against 
even one citizen of the country, the Centre 
is duty bound to discuss it here. We feel 
that it is the question of humanity. If we 
do not discuss it here, al1 of us who have 
been elected to this House would be traying 
the electorate. Mention bas been made to 

enact Jaws in this regard. It has been point
ed out here that the Centre or Parliamen t 
should have no right to amend the laws 
passes by the State Legis1atures. What 
I mean to say is. . . 

[Translation] 

MR. CHAIRMAN Dr. Manoj 
Pandey, you can continue your speech the 
next day when the Resolution is again taken 
up for discussion. . 

Now, the House stands adjOurned to 
re-assemble on Monday. the Stb August. 
1988 at 11.00 a.m. 
18.00 hrs. 

Tlte Lok Sahha then adjourned till 
Eleven 0/ the Clock on Monda),. 

August 8, 1988/ Sravana 17. 
1910 (Saka). 
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